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BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.
ORIGINAL APPLICATION NO. 392 OF 2022

IN THE MATTER OF:
Prasoon Pant & Anr. ...Applicants
Versus

Union of India and Ors. ...Respondents

COUNTER AFFIDAVIT/REPLY ON BEHALF OF RESPONDENT NO.

39 PATEL NEOTOWN

I, Punit Singh Malik S/o Sri Sushil Kumar Malik, R/o 523, Chidiya Tola
near GRP Line, Linepar, Moradabad, U.P., currently at New Delhi, do

hereby solemnly affirm and state as under:

1. That I am the Authorized Signatory of the firm known as Patel
Advance JV having its registered office at S-406, Lower Ground
Floor, Greater Kailash, New Delhi and have been duly authorized on
behalf of the Firm vide Authorization Letter dated 18.10.2021 to file
the present Counter Affidavit. A copy of the Authorization Letter

dated 18.10:2021 is already on record.
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2. The Firm known as Patal Advance JV is developing a group housing
project under the name and style of “Neo Town” at Gh- 03, Tech

Zone — 4, Greater Noida, U.P., i.e. the Respondent No. 39 in the

present matter.

3. [Isay that I am fully conversant with the facts and circumstances of

the said project and am therefore, competent to swear this Counter

Affidavit.

4. The present Counter Affidavit is not a detailed para wise response
to the Original Application, however, the Answering Respondent
reserves its right to file a detailed parawise response to the Original
Application, with the permission of this Hon’ble Tribunal, if and

when required or directed by this Hon’ble Tribunal.

5. The contents of the Original Application are denied unless any

averment is specifically admitted to hereinafter.

6. A brief history of the Project is set out hereinbelow for perusal of this

éHgnﬂaLe Tribunal.
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“?*—‘ n Fm G/f'eéter Noida Industrial Development GNIDA (GNIDA) allotted
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\ 1%;@/ f land measuring 95,970 square meters (Project Land) to
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the Answering Respondent Firm on 27.04.2010. However, a Lease
Deed for only 74,539.46 square meters was executed on
06.08.2010, as GNIDA did not have clear title and possession over
the entire allotted area. True copy of the Lease Deed dated
06.08.2010 executed between the GNIDA and Patel Advance JV is

annexed herewith and marked as Annexure R-39/1.

8. The project land was acquired by State of UP vide Acquisition
Notification dated 12.03.2008 under Section 4(1) read with Section
17 and Notification dated 30.06.2008 and Section 6 read with
Section 17 (4) of the Land Acquisition Act, 1894 (Notifications). The
State of U.P. acquired 589.188 hectares of land in village Patwari,
Pargana Dadri, District Gautam Budh Nagar and handed over the
same to GNIDA for planned development thereon. GNIDA carved out
various plots thereon including project land allotted to the

- ;—-:;;ﬁrgs\wermg Respondent.
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2 9 oM 07108.2009, a Writ-C No. 40343 of 2009 titled as ‘Santa Devi vs.
4y Regd . ,

\" .j’.
‘E}\b} Stéte’ of U.P. and others’ was listed before the Hon’ble Allahabad

High Court challenging the aforesaid Notifications. As an interim
measure, the High Court ordered that the parties shall maintain
status-quo till further orders. The said Notifications were also

challenged by Crane Bell International by way of Writ - C No. -
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38758 of 2008 before the Hon’ble Allahabad High Court, wherein
vide order dated 28.05.2010, the Hon’ble Allahabad High Court
passed an interim order directing the parties to maintain status quo
on the land in question. While the aforementioned order was in
force, GNIDA executed the aforesaid Lease Deed for about 74,539.46
square meters of land in favor of the Answering Respondent on
06.08.2010. True copy of the order dated 07.08.2009 passed in
Writ-C No. 40343/2009 by the Hon’ble Allahabad High Court is
annexed herewith and marked as Annexure R-39/2. True copy of
the order dated 28.05.2010 passed in Writ-C No. 38758/2008 by
the Hon’ble Allahabad High Court is annexed herewith and marked

as Annexure R-39/3.

Thereafter the Hon’ble Supreme Court also passed an interim order
dated 08.10.2010 granting status quo regarding possession of the
lands contained in the aforesaid Notifications in Special Leave
Petition (Civil) No. 27508/2010 titled as ‘Crane Bell International
Pvt. Ltd. vs State of U.P.”. True copy of the order dated 08.10.2010
passed by the Hon’ble Supreme Court in Special Leave Petition

(Civil) No. 27508/2010 is annexed herewith and marked as
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Resultantly, for the first time though belatedly, the GNIDA through
its letters dated 31.05.2011, followed by another letter dated
23.07.2014, directed the Answering Respondent to not carry out any
development work/construction work on the plot and to maintain
status quo on the land admeasuring 21,430 sq. mtrs. During this
period, the GNIDA vide yet another letter dated 04.03.2011
approved the map on the entire plot of 95,970 sq. mtrs. and thereby
deceived the Answering Respondent by permitting the Answering
Respondent to sell flats as per the sanctioned map and create third
party rights in the land, despite the land acquisition notifications
being subject matter of the abovementioned Writ Petitions before the
Hon’ble Allahabad High Court as well as the Special Leave Petition
before the Hon’ble Supreme Court, wherein interim orders were
passed. True copies of the letters dated 31.05.2011 and 04.03.2011
are collectively annexed herewith and marked as Annexure R-39/5

(Colly.)

Another Writ Petition No. 17068 /2009 titled as ‘Harkaran Singh Vs.
State of U.P.” was filed before the Hon’ble Allahabad High Court,
wherein the aforesaid land acquisition notifications were

challenged. The Hon’ble Allahabad High Court vide order dated
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07.04.2009, once again directed to maintain status-quo until

further orders.

13. Similarly, in and around March 2011, as much as 471 Writs
Petitions were filed before the Hon’ble Allahabad High Court by the
landowners, challenging the acquisition of the lands by the State of
U.P. All Writ Petitions were eventually tagged together and finally
heard and decided by the Full Bench of the Hon’ble Allahabad High
Court. The High Court on 21.10.2011 passed a judgment in the lead
case bearing Writ No. 37443 of 2011 titled as ‘Gajraj Singh & Ors.
Vs. State of U.P. & Ors.” inter-alia directing the GNIDA and its
Allottees (builders), not to carry out any development work and not
to implement the Master Plan 2021 till the observations and
directions of the National Capital Regional Planning Board are

incorporated in the Master Plan 2021 of GNIDA.

14. Thereafter, some of the farmers and as well as GNIDA, being
aggrieved by the aforesaid judgment passed by Hon’ble Allahabad

High Court, filed Special Leave Petitions (nearly 223 in number)
before the Hon’ble Supreme Court. The Hon’ble Supreme Court
admitted all of the said 223 SLPs and directed that status quo be

AN
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14.05.2015 with the lead case bearing Civil Appeal No. 4506 of 2011
titled as ‘Savitri Devi Vs State of U.P. & Others’, upholding the
judgment dated 21.10.2011 passed by the Hon’ble Allahabad High
Court in Writ No. 37443 of 2011 titled as ‘Gajraj Singh & Ors. Vs.
State of U.P. & Ors.” and other connected matters. The final orders
passed in the Writ Petitions by the Hon’ble Allahabad High Court
and in the Special Leave Petitions by the Hon’ble Supreme Court of
India are not a subject matter of the present case, therefore, the

same are not being placed on record for the sake of brevity.

15. Thereafter, the GNIDA issued a letter dated 26.11.2015 to the
Answering Respondent granting permission to commence work on
the land admeasuring 21,430 sq. mtrs. True copy of the letter dated
26.11.2015 issued by the GNIDA is annexed herewith and marked
as Annexure R-39/6. Hence, it is an admitted position that
minimum to no development work could be carried out from 2011
till November 2015 owing to various interim orders passed by the

Hon’ble Supreme Court and the Hon’ble Allahabad High Court.

16. Though the GNIDA was a party to all aforementioned litigations and

'-'V'dii'sputes and during the entire period when the said disputes were

Ay ,._ \.\

Sk pendl \ before various Courts, the GNIDA not only concealed the

a,ei, th any interim orders were passed regarding the subject plot,

e
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but also misrepresented and mislead the Answering Respondent by
allotting the land, executing a Lease Deed, Supplementary Lease
Deed, and thereafter sanctioning the plans etc. Since the Answering
Respondent was not a party to the litigations pending before various
Courts, and only the GNIDA and other State Authorities being made
parties therein, the Answering Respondent was at the complete
mercy of the GNIDA being an Allottee of the land, with regard to the
project land, and as such the farmers and their associations, being
aware of the exact Khasra numbers continuously stopped the
development works over the project land by carrying out dharna
pradarshans, and rallies thereon. Though the GNIDA was also
aware about the above, it continued to misinform and mislead the

Answering Respondent.

After 26.11.2015, the project of the Answering Respondent was
crumbling under demands of the GNIDA against land dues coupled
with interest and compounded penal interest imposed thereon,
which was rapidly increasing day by day, owing to the aforesaid land
disputes and looking at extreme under development of the project,
the allottees/investors were not interested in purchasing units in

the project and even the existing Allottees stopped making
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“payments. The situation on the ground was financially so crippling
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that the Answering Respondent was not in a position to carry out
development of the project at the expected pace and was forced to
fight a new battle with the GNIDA for waiver of the compounded

penal interest and time extension for completion of the project since

2016.

Despite being aware of the pendency of the legal proceedings and
interim orders passed therein, till 26.11.2015 the GNIDA constantly
informed the Answering Respondent that the affected areas of the
project land was only 21,430.56 sq. mtrs. comprised in Khasra Nos.
24 and 26 only. The said stand of the GNIDA was maintained till

2023.

Thereafter, through a Government order dated 14.12.2023, the
State Government of U.P. was pleased to consider the period from
the date 08.10.2010 till 26.11.2015 as interest and penal interest
waiver period (zero-period) under the definition of the Force Majeure,
as the construction over the project land was not possible due to
various interim orders passed by the Hon’ble High Court of

Allahabad and the Hon’ble Supreme Court. The relevant part of the

.~ Govt. order is reproduced hereinbelow:
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42 SudE fadee A ug e 2 5 ard @xen & emdfea 4 @ 30
v @ o fawa ur RE1® 08102010 | RATES 14052015 &
= @ et W enrd e v 9 Rrae) gEer wieRe g
Al T[RRT B HIA TF fRATH 26112015 & wngw G A TE ¥ e
g o Reme 26112015 & Suwrg &A1 53 o wad o) a@
ITHATRY] [AIAT 3804 / 77—4—19—1420 /08 fQ+id 05122019 & FIawm=
F FPIR W AAFA TR FW HAfY (erraArew 23 08.10.2010 I 2
26.11.2015) &1 gUT I &Iad &1 o A G &1 sitfaeg 2

Translation:

“It is clear from the above discussion that stay order on
different Khasra numbers were effective from
08.10.2010 to 14.05.2015 on more than 30 per cent area
of the land allotted to the Petitioner Organization, the
information of which has been given by the authority to
the Petitioner Organization through its letter dated
26.11.2015. Therefore, actually the construction could
have been done only after 26.11.2015. Therefore, as per
the provisions of Government Order No. 3804/ 77-4-
19/ 142N/ 08 dated 05.12.2019, there is justification for
giving the benefit of complete zero period for this period
(Stay Order dated 08.10.2010 to 14.05.2015) on the

entire area.”

20. It is further submitted that through aforesaid order dated
14.12.2023, the State Government took note of the fact that the
GNIDA did not forward the benefits under the Government Policies
at the relevant time and rejected the prayer of the Answering

%1%
7

A 2= -@E‘@Qondent for grant of zero period vide order dated 07.07.2020,

\\._(‘!‘: .}:’":\
&
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despite specific directions being issued by the State Government

vide order dated 23.01.2020, and has recorded as under:

SRR MDA B (S LI S O ) o Bl B B B i EiG
i ealal ») fRur Wi e G g o &1 Rafad smeara 2d R
3 3 aRAGT @ RA1E 30062021 dF qof @R AN | v faem &Y
WIFAIRY fRATH 02042020 S §RT RAib 31.12.2021 TF g1 AT T |
9 YNERY $ dEd og@ @ HRweiRa T 8 v @ wrw o
el 4 g A R M, Rwie aRe aRaeer ¥ e of
BN T Ry A Sfeafad gl @1 @™ wiReRer gy
TR & HTECl B SUGE B oA AR o frad I8 qRESET
FeiRe s & gof & o1 we | 3 FRUEw Rem@dt grr o) TF
AT T TE B T R IR B SER AR T @
T | R @™ T R W, a o of e § s
Translation:
“It is clear from the above that this zero period benefit
was to be given to all those Developers who gave written
assurance that they would complete their Project by
30.06.2021. The said facility has been extended vide
Government order dated 02.04.2020 till 31.12.2021. As
the dues could not be rescheduled under this Government
Order, Petitions were filed in the Hon’ble courts, due to
which the Project was delayed. In fact, the Authority
should have made the benefits of the facilities mentioned
in the Government Order available to the Allottee at that
time so that the Project could be completed within the
stipulated period. For this reason, the Project has not

been completed still by the Developer. As per the

.Government Order, if the benefit related to zero period
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21. Even further, vide the order dated 14.12.2023, the State
Government of U.P. also took note of the fact that due to the fault of
the GNIDA, the Answering Respondent had been embroiled in
unwarranted litigations and therefore, granted waiver on penal

interest for the period 07.07.2020 till 14.12.2023 as well, and held

as under:

0 W WL § 5@ A wRew gN e 3 v ®
FRul R 07.07.2020 /A% o F TR oY @ Reis
A R B SIS litigations I AT AR G 2 R arehy
WRT B D1 AT T R o RAF 07072020 A AW IRT TR
M & 1% T 5v8 @ oF a1 o1 AR T8 2|

Translation:

“It is clear that in the past, from 07.07.2020 till the date
of the present order passed on the representation for zero
period by the Authority, the Petitioner Organization has
had to face unnecessary litigations in which there is no
fault of the Petitioner Organization. Therefore, there is no

Justification for charging penal interest from 07.07.2020
till the date of passing of the order.”

22. Vide the aforesaid order dated 14.12.2023, the State Government of
_U.P. took note of the faults of the GNIDA and was also pleased to
Srap revalidation and time extension for a period of five (5)

or completion of the project, and held as under:
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47. ITET AR gRT gRASHT gui &=+ & ol Map revalidate &=+
&g TIRaa &) Ry g 2| g8 ravgs & & 39 w My FHofa fag a9
e aRars=r 9= {91 UR™ 81 9@ U9 home buyers &1 IEd e
TP | s 999 &1 W O fiRgs & w9 H R &1 @1 & Ia
Iafey gRATHAT & T B & U & S8 & JFAR Widhpd @y H
TR B Ty AR geb @& w9 d A A0 | aggaR Tl @Y
ART—HHT fRAid &1 Y |

Translation:

“The Petitioner Organization has filed the map for
revalidation to complete the Project. It is necessary that
decisions be taken quickly on this so that construction of
the Project can start and home buyers can get relief. The
amount of time that is being given as zero period will be
added to the period allowed for completion of the project
as per the lease deed without any extension fee. The

maps should be extended from time to time accordingly.”

23. It has also been recorded in the said order dated 14.12.2023 that
an area of 10,005 sq. mtrs. of the entire project land was recorded
as Gram Sabha land which has till date not been re-acquired by the

GNIDA, and directing the GNIDA as under:

43. I WM W @ HIrl T @ 5 10005 @i drex ofy

T A 4 € UF T, ASd, § A1 B w9 # sifhd & UR o

6 GATE TRl B U } | 39 gRe A @ SRM Wit gRT

® TS R g8 W T 8 5 W gy 9 g A a3 fmfo

W B YHIE UST 3@l 78T | $F M BT B THOT GRAT FRT ITHIPT
e e, A TEGA TE W @ S g qwia & 6 gewew 7 @ B wno
,-;',*:_"\_'{",:._'-;,.-'-:_,%\,;%'qfw 9% 9| g9 g W o gn N @f § B e @ @)
127 nuws s "ifi‘é 8| wfdxo a1 B 114t doF RA7F 31052019 B 7 HR=w—08
?f*ﬁ RPEIE SR (o T -

Yo
RN "Q\Y;‘
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"TIEY @1 WA AN B A WUE G AT B Y N a7 ¥
fatem @1 gfte § Swarft offt @1 aeed /ST wRri B aER
qfaifer aitenfie faera &g féan o @ s Hoeor @) semn 3
e @1 fd S, Fan, off S 7 Tem wiea fewr o
Y T E gRT FEI R S ®m | w9 8R 3 g
(99 & JaWR WF4 TEl Aed 7 IR H<A B 39, ITIR 3 JaeR
oI g TRl | IR e oft @ e § URE @ o o ff
BT IEIRYT A Ui B | R R aie B 11741 45
feid 10022020 & 3o WS TEAT 12 & WU A JAAIGTRS FRA fondm
uif

. g viey ¥ g v 10005 a Aex i W Wi B
GG B e i o o e 1 2 R B G B R
o @ i o saferd Pl & oFaR Fofe o gRfad e

Translation:
“It has been informed by the Petitioner Organization that
10005 square meters of land which is a village society
land and is marked as roundabout, road and main road
has not been reclaimed till date. This has also been
confirmed by the Authority during the hearing. No
evidence to this effect has been submitted by the
Organization in the Petition which shows that the
constructions were stopped due to non-reclamation. The
Authority has not discussed this question earlier. The
following proposal has been approved on Item No. 08 in
the 114th meeting of the Authority Board dated

s/ .  f
'f' edcia Taenn
Lgvecate \
1/ hvss Mow Dethi
é. 3 o 2163400 [
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In anticipation of reclamation, the land useful from
planning point of view coming in the form of central
section and part of the plan should be allocated/used for
planned industrial development as per the master plan,
in other words, in anticipation of reclamation, the
Authority’s land allotment, planning, lease deed and
map will continue to be approved and construction will
continue by the allottee. Investment opportunities should
not stop due to lack of reclamation and Uttar Pradesh
should get investment and employment opportunities.
The Authority will follow whatever decision the
Government takes regarding reclamation price etc.” The
proposal was submitted for consideration as sup. Item

No. 12 in the 117th meeting of the Authority Board dated
10.02.2020.

Therefore, in this regard, the Petitioner Organization
should submit to the Authority the evidence related to the
construction work being affected on 10005 square meters
of land and the zero period related to it, on which the
Authority should ensure to take a decision as per its

prevailing rules.”

True copy of the Government Order bearing No. 7637 /77-4-23/67
G.N./20 dated 14.12.2023 is annexed herewith and marked as

““Afinexure R-39/7.
Y\ “‘«E:::\::\
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24. It would be apposite to mentioned that considering the latency as

295.

F H
el
4

well as stagnation in development of the Group Housing Projects, in
order to enable developers to complete stalled projects within a strict
timeline, the Ministry of Housing and Urban Affairs, appointed a
committee under the chairmanship of ex-CEO of NITI Aayog Mr.
Amitabh Kant, who submitted its report dated 31.03.2023 with the
State Government of U.P. Relying on the aforementioned Report and
after taking into consideration the recommendations made therein,
the State Government of U.P. formulated a Policy on 21.12.2023 for
implementation of the said recommendations. Under the said Policy
dated 21.12.2023, the State Government has granted further
interest and penal interest waiver period (Zero Period) from
01.04.2020 till 31.03.2022, which has been done to facilitate further
re-scheduling of payment of dues, time-extensions for completion of
projects. True copy of the Policy dated 21.12.2023 issued by the

State Government of U.P. is annexed herewith and marked as

Annexure R-39/8.

Response on behalf of the Answering Respondent with regard to the

allegation of extraction of ground water is as under:

e
T

It ,_,__is__,_,{"fié"t’.'ibmitted that the Answering respondent obtained
: A’n}y;rohmer%tail Clearances dated 11.11.2014 from the State Level
L A ,’J“V" !
NEO P A



Environment Impact Assessment Authority, Uttar Pradesh. True
copy of the Environmental Clearance dated 11.11.2014 issued by

the State Level Environment Impact Assessment Authority, Uttar

Pradesh is annexed herewith and marked as Annexure R-39/9.

Due to the aforementioned litigations between land owners and the
GNIDA, very little development could be carried out in the project
till 26.11.2016 due to the misinformation given by the GNIDA
regarding the affected areas of the project land and no ground water
was extracted during this Period for development works. After 2016,
requirement for issuance of revised sanction map has arises and
accordingly Answering Respondent got the maps of the project
revised and issued by GNIDA vide letter dated 24.11.2016 and
thereafter, answering Respondent proceeded with the development
of the project, but at a very slow pace and presently it has completed
development of only eight (8) towers out of the total thirty-two (32)
sanctioned towers in the project and has constructed only the super
structure of five (5) other towers but the development is at a
standstill since 2021. True copy of the sanction letter dated
24.11.2016 along with revised sanctioned map dated24.11.2016 is

annez‘-;éfc%-:g;‘éw;;thﬂand marked as Annexure R-39/10 (Colly).
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C. During the aforesaid period from 2013 till 2018, the Answering
Respondent procured STP water through tankers and has paid a
sum of INR 9,56,901/- (Rupees Nine Lacs Fifty-Six Thousand Nine
Hundred One Only) to one Gaurav Water supply and a sum of INR
55,440/~ (Rupees Fifty-Five Thousand Four Hundred Forty Only) to
one Sagar Water supply which is evinced from the books of accounts
of the Answering Respondent. True copy of a table alongwith a few
relevant bills and relevant account book/ledger and bank statement
showing payments to STP water suppliers are collectively annexed

herewith and marked as Annexure R-39/11 (Colly).

D. Thereafter, in the year 2019, when development works in the project
picked up pace, the Answering Respondent approached NOIDA for
procuring and purchasing STP water supply on 02.02.2019 and
paid a sum of INR 20,000/- (Rupees Twenty Thousand Only) to
Noida. True copy of the Application dated 02.02.2019 submitted to
NOIDA alongwith proof of payment and Receipt dated 12.03.2019
are collectively annexed herewith and marked as Annexure R-

39/12 (Colly).

:7=The Answering Respondent also procured STP water from other

¥

Lk
f‘dfh January 2019 till April 2019, payments of which was made

gi;'i.vate STP water suppliers for small quantity of STP water supply
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from petty cash on each supply, however, to acknowledge receipt of
the payments received by them, consolidated bills were issued by
the suppliers, namely bill dated 07.03.2029 for a sum of INR
34,500/~ (Rupees Thirty Four Thousand Five Hundred Only), and
three bills dated 15.07.2019 for a sum of INR 34,500/- (Rupees
Thirty Four Thousand Five Hundred Only), INR 34,500/~ (Rupees
Thirty Four Thousand Five Hundred Only) and INR 40,500/-
(Rupees Forty Thousand Five Hundred Only), respectively. Thus, in
view of the above, the Answering Respondent has paid a total sum
of INR 1,44,000/- (Rupees One Lac Forty-Four Thousand Only) for

purchase of STP water from January 2019 till July 2019.

F. Thereafter, for the period post July 2019 till March 2020, i.e. prior
to the spread of the Covid -19 Pandemic, the Answering Respondent
has paid a substantial amount towards purchase of STP water
through tankers for supply at the project land. However, due to
some mischief of the store keeper at the project site of the Answering
Respondent, the Answering Respondent is not in possession of the
log books for the supply of STP water during that period as the same
have been misplaced. The Answering respondent came to know

about this act of its employee/store keeper in January, 2023. The

g [ g

Aﬁ?'fswering Respondent took prompt action and removed the
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concerned store keeper and also registered a police complaint dated
19.01.2023 for the lost documents. However, after much efforts, the
Answering Respondent could only recover few documents relating to
purchase of STP water for the period 2019 to 2020. True copy of the
STP water supply bills from January 2019 till July 2019 with
available receipt book are collectively annexed herewith and marked
as Annexure R-39/13 (Colly). True copy of the Police Complaint

dated 19.01.2023 is annexed herewith and marked as Annexure R-

39/14.

It would be relevant to mention that during the aforesaid period, the
Answering Respondent made payments of amounts in the usual
course of business either at the time of supply, or at times belatedly,
and sometimes received corresponding bills belatedly. The
Answering Respondent also has a storage tank to store the STP
water procured using tankers, which was also used as per the
requirement of the Answering Respondent. At the cost of repetition,
it is submitted that owing to the prolonged stay orders passed by
various Courts, and the subsequent litigation, the Answering

Respondent could not carry out substantial development in the

X
{?; o 6‘,%“:;: little development carried out.
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Due to Covid-19 lockdowns and non-availability of workforce, the
development of the project was completely stalled from March 2020
to October 2021. During this period only some security guards were

posted at the project site as caretakers and to receive bills and

letters, etc.

Thereafter, since November 2021, the revised sanction map/plan of
the project has expired and as such no development whatsoever has
been carried out in the project. It is submitted that even after
passing of the Government orders dated 14.12.2023 and
21.12.2023 granting relaxations and extensions to real estate
projects, the GNIDA has not tgken any action for revalidation of the
sanctioned maps/plans, though an application to that effect was
made vide letter dated 02.11.2021. Hence, the Answering
respondent has not carried out any development work or any fresh
construction in the project since November 2021. Presently, only
works related to fittings and fixtures of wooden items, electric
appliancgs, windows, 1ifts,_ etc. in completed towers is beingl carried
out with extremely slow pace. True copy of the Application for

Revalidation of sanctioned map dated 02.11.2021 is annexed

‘ -31-5’ ‘Ké’;r@wﬂh and marked as Annexure R-39/15.
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It would also be relevant to mention that the entire development
work carried out by the Answering Respondent, has been done using
aluminum frame work (Mivan shattering) and by procuring concrete
(RCC) from outside vendors. It is submitted that these methods are
less water consuming in comparison to conventional methods of
construction. True copies of the sheets indicating construction
done, water required to complete construction of the entire project,
water consumption made for present development of the project, etc.

are collectively annexed herewith and marked as Annexure R-

39/16 (Colly).

Hence, it is clear from the facts narrated above, that the project of
the Answering respondent was at a standstill for several years and
is still not completely developed. Further, the project of the
Answering Respondent ought not to be subjected to penalties or
adverse action using the same yardstick as other projects in the

surrounding areas.

Without prejudice to the above, it is submitted that in terms of the
order dated 15.11.2022 passed by this Hon’ble Tribunal, the Uttar
Pradesh Pollution Control Board has issued a Notice dated

120:‘% 023 thereby proposing to impose Environmental
e ﬂﬁ
L

LB b
d 2

ation to the tune of 3,35,00,000/- (Rupees Three Crores
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Thirty Five Lacs Only), i.e. equivalent to 0.5% of the total project
cost. True copy of the Notice dated 12.05.2023 issued by the UPPCB
is annexed herewith and marked as Annexure R-39/17. It is
submitted that the imposition of Environmental Compensation at
the rate of 0.5% of the total project cost is completely illegal and
baseless as the project of the Answering Respondent is still
incomplete and no construction has been carried out since 2021.
Further, in view of thq foregoing paragraphs, the Answering
Respondent has only constructed eight (8) towers out of the total
sanctioned thirty-two (32) towers, that too without extraction of any
ground water. It is the case of the answering Respondent that the
said proposed imposition is completely disproportionate to the facts
of the present case since the Department has chosen to take the
value of the entire project whereas the value of only the constructed
portion ought to have been taken (without prejudice argument).
Hence, the Notice dated 12.05.2023 issued by the UPPCB is bad in
law and contrary to the facts of the present case and therefore,

deserves to be quashed/set aside.

M. There is another contention of the Answering Respondent which is

Lrswithout prejudice to the other contentions. It is submitted that in

ilar cases which have been filed before this Hon’ble Tribunal, the
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Department has chosen to follow the Formula for imposition of
environmental compensation as prescribed by the Consolidated
MoJS Guidelines to Regulate and Control Ground Water Extraction
in India by the CGWA notified on 24.09.2022. The said formula
according to the Department was to be applied in those cases. True
copy of the Consolidated MoJS Guidelines to Regulate and Control
Ground Water Extraction in India by the CGWA notified on
24.09.2022 is annexed herewith and marked as Annexure R-
39/18. The concept of imposing a percentage of cost of overall
project is completely against the known jurisprudence of
Environmental Law as the said percentage as directed to be imposed
by the Supreme Court in ‘Goel Ganga Developers India Pvt. Ltd.
vs Union of India’ reported in (2018) 18 SCC 257; was in a case
where there was no Environmental Clearance. The present case
howevér is not where the Builder had started construction without
appropriate permissions or sanctions from the Department and
therefore imposing a percentage of total cost of the project would be

against the principles laid down by the Hon’ble Supreme Court.

26. At the cost of repetition, it is once again categorically submitted that

/bw‘{i}é:{} swering respondent has not used groundwater for any
ool SRR

jon or commercial purposes and therefore, it will be just
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and proper in the interest of the justice that no penalty be imposed
or any other punitive order be passed against the Answering

Respondent in light of the aforementioned facts.

27. The present Counter Affidavit has been drafted by the Counsel on
my instructions and I have gone through the contents of the same.
I state that the contents of the present Counter Affidavit are true
and correct to the best of my knowledge and to the extent of the
records maintained by the Answering Respondent and nothing

material has been concealed therefrom.

28. The annexures filed alongwith the present Counter Affidavit/Reply

are true copies of their respective originals.

r]afg_‘/ o For Patel dvance JV
A‘%W et O o
(N!-'Qp g P 3»
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* VERIFICATION 01 APR 90

Verified at New Delhi on thlS day of April, 2024 that contents of above

“"1

paragraphs of my affidavit are true to best of my knowledge and believe.

No part of it is false, nothing material has been concealed.

For Paielqiﬁv'—:.b\me JV
X

Solemnly affigfed before me read DEPONENT
over & expldihed to the deponent Auihorised Signatory

M/‘
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LEASE DEED

This Lease Deed made on 06" day of AUGUST, 2010 (Two thousand and ten)
between the GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY, a
body corporate constituted under Section 3 read with 2 (d) of the Uttar Pradesh
Industrial Area Development Act, 1976 ( U.P. Act No. 6 of 1976 hereinafter called
the Lessor which expression shall unless the context does not so admit, include
its successors, assigns) of the One Part and M/s PATEL ADVANCE JV, 3
partnership firm within the meaning of Indian Partnership Act 1932, having ' its
registered office at S-406, Lower Ground Floor, Greater Kailash-ll, New Delhi
through its Authorised Signatory Mr. Naveen Chander Gupta S/o Mr. Late
Shri S.N.D. Gupta R/o G-101, Parsavnath Prestige, Plot No.2, Taj
Expressway, Sector-93A, NOIDA District Gautam Budh Nagar (U.P.) duly
y the firm wvide Authority Letter/Resolution dated 02.08.2010

context does ot

authorized b
(hereinafter called the Lessee which expression shall unless the
presentatives, administrators and permitted assigns) of the

so admit, include its re
Other Part.
scribed forms part of the land acquired under

WHEREAS the plot hereinafter de
ped by the Lessor for the purpose of

the Land Acquisition Act 1894 and develo
setting up an urban and industrial township.
AND WHEREAS the Lessor has agreed to demise and the Lessee has agreed to
take on lease the plot on the terms and conditions hereinafter appearing for the
purpose of constructing Residential Flats and/or Plots according to the set backs
and building plan approved by the Lessor.
AND WHEREAS the Lessor has through a Sealed Two-Bid tender System
awarded to the CONSORTIUM CONSISTING OF —
e M/s Patel Engineering Ltd. :
¢ M/s Advance Construction Co. PvtlLtd.
the plot NO. GH-03 TECHZONE-IV. GREATER NOIDA, after fulfilling the
terms and conditions prescribed in the brochure and its corrigendum, if any,
vide Reservation/Acceptance Letter No.PROP/BRS-02/2010/1468 dated
30.03.2010 and Allotment Letter No.PROP/BRS-02/2010/1511 dated 27"
April 2010 and for the development and marketing of Group Housing Pockets/
Flats/Plots (in case of plotted development) on the detailed terms and
conditions set out in the said allotment letter and brochure of the said Scheme
(Scheme Code BRS-02/2010). AND WHEREAS the Lessor approved the -
name and status of partnership firm M/s Patel Advance JV on the request of
consortium members (as mentioned above), in accordance with the Clause-
C-8(e) of the brochure of the scheme, to dévelop and market the project
on demarcated plot No.GH-03, Tech Zone-lV, GREATER NOIDA
measuring 74539.46 sq. mtrs. The total area of the plot as per lease plan is
95970.00 square metre out of which an area of 74539.46 square metre are in
possession of the lessor of which lease deed is presently executed and

PATEL ADVANCE JY

6”?’1\4/' A
rised-Signatory

P
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accordingly consideration is determined. Rest affected area i.e. 21430 .54
Square metre, which is not in possession of the lessor, the lessee do hereby
commits that whenever lessor offers this affected areas possession, they wil|
execute supplementary lease deed and get possession. The lessee further
commits that for staking claims on the affected area they would pay the
instalments as intimated them vide letter No. Builders/2010/BRS-67/16 85

dated 28" July 2010.
artnership firm comprising of-

AND WHEREAS the Lessee is ap
[s. , NAME OF MEMBER } SHARE ’ STATUS]I TR
NO. HOLDING
[1 [ Mis Patel Engineering Ltd. | 74% Lead Member
LZ M/s Advance Construction Companyr 26% ]ﬁ_e_le;aﬁﬁt Member
) Pvt.Ltd,

And it has been represented to the Lessor that the Special Purpose Company /
Partnership Firm members have agreed amongst-themselves that M/s Pate| i
Engineering Ltd., having its office at Patel Estate, Jogeshwari (W), SV Road, !
Mumbai - 400102 shall remain always be the Lead Member of the Special
Purpose Company/ Partnership Firm and whose shareholding in the Special
Purpose Company/Partnership Firm . shall remain unchanged till the
occupancy/ completion certificate of at least one phase of the project is obtained
from the Lessor (Authority). However, the Special Purpose Company will be
allowed to Transfer/ Sell up to 49.00% of its shareholding, subject to the
condition that the original "Relevant Members” including the “Lead Member" (on
the date of submission of the tender) shall continue to hold at least 51.00% of the
shareholding and the “Lead member” shall remain unchanged till the occupancy/
completion certificate of at lcast onc phasc of the projcct is obtaincd from the

Lessor,

ll. NOW THIS LEASE DEED WITNESSETH AS FOLLOWS:-

1. That total premium of 74539.46 square metre is Rs. 76,41,04,005.00
(Rs.Seventy Six Crore Forty One Lac Four Thousand Five only) out of
which proportionately 10% i.e. Rs. 7,64,10,400.00 (Rupees Seven Crore
Sixty Four Lac Ten Thousand Four Hundred only ) which have been
paid by the Lessee to the Lessor (the receipt where of the Lessor doth
hereby acknowledge). There shall be moratorium of 24 months from the
date of allotment and only the interest @ 12% per annum compounded
half yearly , accrued during the moratorium period, shall be payable in
equal half yearly instalments. After expiry of moratorium period, the
balance proportionately approx. 90% prémium i.e. Rs. 68,76,93,605.00 of
the plot along with interest will be paid in 16 half yearly instalments in

the following manner :-

)
(o
Fosogse © AR
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SCHEDULE OF PAYMENT

52

Balance proportionate 90%

I I I premium 687693 ;
I ; }TOTAL AMOUNT / Balance
OF INSTALMENT premium

Head Due dale Premium Interest PAYABLE (in Rs.) | (in Rupees)

| Instalment No. 1 , 27.10.2010 | 0| 41261616 | 41261616 6876936

[ Instalment No.2 | 27.04.2011 | 0] 41261616 | 41261616 | 6876936

Instaiment No.3 [ 27.10.2011 | 0 41261610 | 41261616 | 68769361
Instalment No.4 | 27.04.2012 | 0| 41261616 | 41261616 | 68769361

| Instalment No.5 | 27.10.2012 | 42980850 | 41261616 | 84242467 | 64471271
[ Instalment No.6 | 27.04.2013 | 42980850 | 38682765 | 81663616 | 6017319(
[ Instalment No.7 | 27.10.2013 | 42980850 | 36103914 | 79084765 | 5587510z
[ Instalment No.8 | 27.04.2014 | 42980850 | 33525063 | 76505914 | 51577020
| Instalment No.9 | 27.10.2014 [ 42980850 | 30946212 | 73927063 | 47278935
[ Instalment No.10_| 27.04.2075 | 42980850 | 28367361 | 71348212 | 42980850
[Instdiment No.11_| 27.10.2015 | 42980850 | 25788510 68769361 | 38682765
[ Instalmenit No.12_| 27.04.2016 | 42980850 | 23209659 | 66190509.] 34384680
| Instalment No.13 | 27.10.2016 | 42980850 | 20630808 | 63611656 | ' 30086595;
[Instalment:No: 14| 27.04.2017 | 42980850 | 18051957 | 61032807 |  25788510;
Instalment No.15_| 27.10.2017 | 42980850 | 15473106 | 58453956 | 214904252
InstaiientNo.16 | 27.04.2018 | 42980850 | 12894255 | 55875105 | 171923401
Instalment No.17 [ 27.10.2018 | 42980850 | 10315404 | 53296254 | 128942551
[ Instalment No.18 | 27.04.2019 42980850 | 7736553 | 50717403 | 85961701
[ Instalment No.19 | 27.10.2019 42980850 | 5157702 | 48138552 | 42980850
[Instaiment No.20_| 27.04.2020 42980850 | 2578851 | 45559701 o

|

In case of default in depositin
interest @ 15% compounded half

period on the defaulted amount.

All payment should be made throu
“GREATER NOIDA

AUTHORITY" and payable at any Scheduled Bank

favour

of

INDUSTRIAL

g the installments or any payment,
yearly shall be leviable for defaulted

gh a demand draft/pay order drawn in

DEVELOPMENT

located in New

Delhi/GREATER NOIDA. The Lessee should clearly indicate his name
and details of plots applied for / allotted on the reverse of the demand

draft/pay order. Premium referred to in this document means total amount
payable to the Lessor for the allotted plot.

All payments should be remitted by due date. In case the due date is a
bank holiday then the Lessee should ensure remittance on the previous

working day.

The payment made by the L_eséee will first be adjusted towards the
interest due, if any, and thereafter the balance will be adjusted towards the

premium due and the lease rent payable.
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In case of allotment of additional land, the payment of the premium of zhe
additional land shall be made in lump sum within 30 days from the dates of

communication of the said additional land.

The amount deposited by the Lessee will first be adjusted against the

interest and thereafter against allotment money, installment, and lease
rent respectively. No request of the Lessee contrary to this will be

cntcrtgnined.

A. EXTENSION OF TIME

1. In exceptional circumstances, the time of deposit for the payment of
balance due amount may be extended by the Chief Executive Officer of

the Lessor.
2. However, in such cases of time extension, interest @ 15% per annum
compounded half yearly shall be charged on the outstanding amount for

such extended period.
Extension of time, in any case, shall not be allowed for more than 60 days

3.
for each instalment to .be deposited, subject to maximum of three (3) such
extensions during the entire payment schedule. '
4. For the purpose of arriving at the  due date, the date of issuance of
allotment letter will be reckoned as the date of allotment.

And also in consideration of the yearly lease rent hereby reserved and the
covenants provisions and agreement herein contained and on the part of
the |.essee to be respectively paid observed and performed, the Lessor
doth hereby demise on lease to the Lessee that plot of land numbered as
Group Housing Plot No.GH-03, Sector-Techzone-lV, in the GREATER
NOIDA, Distt. Gautam Budh Nagar (U.P.) contained by measurement
74539.46 Sqg. mtrs. be the same a little more or less and bounded:

On the North by : As per Lease Plan attached
On the South by As per Lease Plan attached
On the East by : As per Lease Plan attached
On the West by As per Lease Plan attached

And the said plot is more clearly delineated and shown in the attached

plan and therein marked red.

TO HOLD the said plot (hereinafter re,fefr_ed to as the demised premises
with their appurtenances up to the Lessee for the term of 90 (ninety) years
commencing from 06th August 2010 except and always reserving to the

Lessor.
PATEL ADVANCE JV
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a) A right to lay water mains, drains, sewers or electrical wires un der
or ahove the demised premises, if deemed necessary by the

Lessor in developing the area.

b) The Lessor reserves the right to all mine and minerals, claims,
washing goods, earth oil, quarries, in over & under the allotted plot
t the time to do all acts and things which

and full right and power a
pedient for the purpose of searching for

may be necessary or ex
working and obtaining removing and enjoy the same without
providing or leaving any vertical support for the surface of the
residential plot or for any building for the time being standing

ys that the Lessor shall make reasonable

thereon provided alwa
Il damages directly occasioned by

compensation to the Lessee for a
the exercise of such rights. To decide the amount of reasonable

compensation the decision of the Lessor will be final and binding on

the Lessee.,

(i) AND THE LESSEE DOTH HEREBY DECLARE AND CONVENANTS
WITH THE LESSOR IN THE MANNER FOLLOWING:
a) Yielding and paying therefore yearly in advance during the said term unto

the Lessor yearly lease rent indicated below:-
Lessee has paid Rs. 76,41,040/- as annual lease rent being 1% of

(i)
the plot premium for the first 10 years of lease period.
(i)  The lease rent may be enhanced by 50% after every 10 years i.e.
1.5 times of the prevailing lease rent.
(i) ~ The lease rent shall be payable in advance every year. First such
payment shall fall due on the date of execution of lease deed and
every year, on or beforo the last datc of previous

thereafter,

financial year.
Delay in payment of the advance lease rent will be subject to

interest @15% per annum compounded half yearly on the defaulted
amount for the defaulted period. Al
(v) The Lessee has to pay lease rent equivalent to 11 years @1% of
the premium of the plot as “One Time Lease Rent" phasewise
before getting permission to execute Tripartite Sub-Lease Deed in
favour of their prospective buyers unless the Lessor decides to
withdraw this facility. On payment of One Time Lease Rent, no
further annual lease rent would be required to be paid for the
balance lease period. This option may be exercised at any time
during the lease period, provi'd_g"zd the Lessee has paid the earlier
lease rent due and lease rent already paid will not be considered in

One Time Lease Rent option.

(iv)

b) The Lessee shall be liable to pay all rates, taxes, charges and assessment
leviable by whatever name called for every description in respect of the
plot of land or building constructed théréon assessed or imposed from

R l'\DVW
5
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time to time by the Lessor or any Authority/ Government. In exceptional
circumstances the time of deposit for the payment due may be extended
by the Lessor. But in such case of extension of time an interest @ 15%
p.a. compounded every half yearly shall be charged for the defaulted
amount for such delayed period. In case Lessee fails to pay the above

charges it would be obligatory on the part or its members/ sub Lessee to

pay proportional charges for the allotted areas.
plot for construction of Group

The Lessee shall use the allotted
However, the Lessee shall be entitled to allot the

Housing/flats/plots.
dwelling units on sublease basis to its allottee and also provide space for
facilities like Roads, Parks etc. as per their requirements, convenience
with the allotted plot, fulfilling requirements or building bye-laws and
prevailing and under mentioned terms and conditions to the Lessor
Further transfer/sub lease shall be governed by the transfer policy of the

Lessor.
i) Such allottee/sub Lessee should be citizen of India and competent
to contract.
i) Husband/wife and their dependent children will not be separately
eligible for the purpose of allotment and shall be treated as single

entity.

i) Normally, the permission for part transfer of plot shall not be
granted under any circumstances. The Lessee shall not be entitled
to complete transaction for sale, transfer, assign or otherwise part
with possession of the whole or any part of the building constructed
thereon before making payment according to the schedule
specified in the lease deed of the plot to the Lessor. However, after
making payment of premium of the plot to the Lessor as per
schedule specified in the lease deed, permission for transfer of built
up flats or to part with possession of the whole or any part of the
building constructed on the Group Housing Plot, shall be granted
and subject to payment of transfer charges as per policy prevailing
at the time of granting such permission of transfer. However, the
Lessor, reserves the right to reject any transfer application without
assigning any reason. The Lessee will also be required to pay
transfer charges as per the policy prevailing at the time of such
permission of transfer.
The permission to transfer the part or the built up space will be
granted subject to execution of tripartite sub- lease deed which
shall be executed in a form and format as prescribed by the Lessor.

On the fulfillment of the following conditions:-
a) The Lease Deed of plot has been executed and the Lessee has
made the payment according to _tgga_s__chedule specified in the lease

deed of the plot, interest arnd‘oné time lease rent. Permission of
sub-lease deed shall be granted phasewise on payment of full

6
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premium (with interest upto the date of deposit) of the plot of £hat

phase.
Every sale done by the Lessee shall have to be registered before

the physical possession of the property is handed over.
The Lessee has obtained building occupancy certificate from

Planning Department, Greater NOIDA.
The Lessee shall submit list of individual allottees of flats within 6

months form the date of obtaining occupancy certificate
e) The Lessee shall have to execute sub lease in favour of the
individual allottees for the developed flats/plots in the form and

format as prescribed by the LESSOR.
The Sub-Lessee undertakes to put to use the premises for the

residential use only.
g) The Lessee shall pay an amount of Rs. 1000/- towards processing
fee and proportionate (pro-rata basis) transfer charges and lease
rent as applicable at the time of transfer and shall also execute sub
lease deed between Lessor, Lessee and proposed transferee (sub—
Lessee). The Lessee/ sub Lessee shall also ensure adherence to
the building regulations and directions of the Lessor. The Lessee
as well as sub Lessee shall have to follow rules and regulations
prescribed in respect of lease hold properties and shall have to pay
the charges as per rules of the Lessor/ Government of U.P.
The transfer charges shall not be payable in case of - transfer
between son/daughter, husband/wife, mother/father and vice versa
or between these six categories. A processing fee of Rs. 1000/-
will be payable in such case. The transfer of the flat in favour of 1%
sub-Lessee shall be allowed without any transfer charges but sub
lease deed will be executed between the Lessor & Lessee and
allottee. However, a processing fee of the Rs. 1000/~ will be
payable at the time of transfer/execution of sub-lease deed. The
physical possession of dwelling units/flats/plots will be permitted to

b)

d)

be given after execution of sub-lease deed.
Every tranfer done by the Lessee shall have to be registered before

i)
the physical possession of the flat/plot is handed over.
J) Except otherwise without obtaining the completion certificate, the
Lessee shall have option upto 30.09.2010, or as decided by the
Lessor, to divide the allotted plot and to sub-lease the same with
the prior approval of Lessor on payment of transfer charges @ 2%
of allotment rate. However, the area of each of such sub divided

plots should not be less than 20,000 sq. mtrs.

Rs. 1000/- shall be paid as pfocessing fee in each case of transfer

k) _ 0CeSS
of flat in addition to transfer charges.
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' NORMS OF DEVELOPMENT
p the plots/construct the flats subject to

The Lessee is allowed to develo
achicving the density with the following norms.

Maximum permissible Ground Coverage | 35 %
Maximum permissible FAR } 2.75

As per Building Bye-law's |

th backs
Maximum Height | No Limit

CONSTRUCTION
1. The Lessee is required to submit building plan together with the master

plan showing the phases for execution of the project for approval within 6
months from the date of possession and shall start construction within 12
months from the date of possession. Date of execution of lease deed shall
be treated as the date of possession. The Lessee shall be required to
complete the construction of group housing pockets on allotted plot as per
approved layout plan and get the _occupancy certificate issued from
Building Cell Department of the LESSOR in maximum 5 phases within_a
period of 7 years from the date of execiilion of lease deed. The Lessee
shall be required to complete the construction of minimum 15% of the total
FAR. of the allotted plot as per approved layout plan and get
occupancy/completion certificate of the first phase accordingly issued from
the building cell of the LESSOR within a period of three years from the

date of execution of lease deed.

In casc of plotted development, the final purchaser/sub-Lessee of plot
shall have to obtain completion certificate from the LESSOR within the

period of 5 years from the date of execution of lease deed.

2. All the peripherallexternal development works as may be required to be
carried out up to the allotted plot including construction of approach road,
drains, culverts, electricity distribution/transmission lines, water supply,
sewerage will be provided by the Lessor. However, all the expenses as
may be required to connect these services with the internal system of
services of plot shall be incurred by the Lessee.

3. Without prejudice to the Lessor's right of cancellation, the extension of

time for the completion of Project, can be extended for a maximum period

of another three years only with penalty as under:
e For first year the penalty shall be 4% of the total premium.
For second year the penalty shall be 6% of the total premium.

e For third year the penalty shall be 8% Q_f the total premium.

Extension for more than three years, normally will not be permitted.

4. In case the Lessee does not construct building within the time provided
including extension granted, if any, for above, the allotment/ lease deed as

DVANCE JV
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tfme case may be, shall be liable to be cancelled. Lessee shall lose all
rights to the allotted land and buildings appurtenant thereto.

5. There shall be total liberty at the part of allottee /Lessee to decide the size
of the flats / plots (in case of plotted development) or to decide the ratio of
the area for flatted/ plotted development. The F.A.R. earmarked for
commercial/lnstitutional use would be admissible but the allottee /Less ee
may utilize the same for residential use as per their convenience. :

6. The allottee /Lessee may implement the project in maximum five phases
and the occupancy certificate/completion certificate shall be issued by the
LESSOR phase wise accordingly enabling them to do phase-wise

marketing.

MORTGAGE

The Lessee may, with prior permission of the Lessor, mortgage the land to
any Financial Institution(s) / Bank(s) for raising loan for the purpose of
financing his investment in the project on receipt of payment by allottee or
on receipt of assurance of payment by bank or under any other suitable
arrangement in mutual settlement amongst the LESSOR, developer and
the financial institution(s)/Bank(s). As regards the case of mortgaging the
land to any Financial Institution(s)/ Bank(s) to mortgage the said land to
facilitate the housing loans of the final purchasers, N.O.C may be issued
subject to such terms and conditions as may be decided by the LESSOR

at the time of granting the permission.

Provided that in the event of sale or foreclosure of the mortgaged/charged

property the LESSOR shall be entitled to claim and recover such
percentage, as decided by the LESSOR, of the unearned increase in
values of properties in respect of the market value of the said land as first
charge, having priority over the said mortgage charge, the decision of the

LESSOR in respect of the market value of the said land shall be final and
binding on all the parties concerned.

The LESSOR's right to the recovery of the unearned increase and the pre-
emptive right to purchase the property as mentioned herein before shall
apply equally to involuntary sale or transfer, be it bid or through execution

of decree of insolvency/court.

TRANSFER OF PLOT
1. Without obtaining the completion certificate the Lessee shall
have the right to sub-divide the allotted plot into suitable smaller

JV
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_pl'ots as per planning norms and to transfer the same to the
interested parties upto 30.09.2010, or as decided by the Lessor.
with the prior approval of LESSOR on payment of transfer charges
@ 2% of allotment rate. However, the area of each of such sub-
divided plots should not be less than 20,000 sg.mirs. However,
individual flat/plot will be transferable with prior approval of the

LESSOR as per the following conditions :-

() The dues of LESSOR towards cost of land shall be paid in
accordance with the payment schedule specified in the Lease Deed

before executing of sub-lease deed of the flat.

(i)  The lease deed has been executed.
Transfer of flat will be allowed only after obtaining completion

(iii)
certificate for respective phase by the Lessee

The sub-Lessee undertakes to put to use the premises for the

residential use only.

(v) The Lessee has obtained building occupancy certificate from
Building Cell, Greater NOIDA/Lessor. _

(vi)  First sale/transfer of a flat/plot to an allottee shall be through a Sub-

lease/lL.ease Deed to be executed on the request of the Lessee to

the LESSOR in writing. ;
(vii)  No transfer charges will be payable in case of first sale, including
the built-up premises on the sub-divided plot(s) as described
above. However, on subsequent sale, transfer charges shall be
applicable on the prevailing rates as fixed by the LESSOR.

(v)

(vii)  Rs. 1000/- shall be paid as processing fee in each case of transfer
of flat in addition to transfer charges. :

MISUSE, ADDITIONS, ALTERATIONS ETC.
The Lessee shall not use flat for any purpose other than for residential

purpose.
In case of violation of the above conditions, allotment shall be liable to be
cancelled and possession of the premises along with structure thereon, if
any, shall be resumed by the Lessor (Authority). . .

The Lessee will not make, any alteration g_g_zai;_c__igiii'cms to the said building
or other erections for the time being dn thé demised premises, erect or
permit to erect any new building on the demised premises without the prior
written consent of the Lessor and in case of any deviation from such terms
of plan, shall immediately upon receipt of notice from the Lessor requiring

him to do so, correct such deviation as aforesaid.

Brector Moidp Induysriin
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If the Lessee fails to correct such deviation within a specified period of
time after the receipt of such notice, then it will be lawful for the Lessor to
Cause such deviation to be corrected at the expense of Lessee who
hereby agrees to reimburse by paying to the Lessor such amounts as may

be fixed in that behalf.

LIABILITY TO PAY TAXES
The Lessee shall be liable to pay all rates, taxes, charges and
mpowered' in

assessment of every description imposed by any Lessor e
this behalf, in respect of the plot, whether such charges are imposed on
the plot or on the building constructed thereon, from time to time.

OVERRIDING POWER OVER DORMANT PROPERTIES

The Lessor reserves the right to all mines, minerals, coals, washing gold
earth's oils, quarries on or under the plot and full right and power at any
time to do all acts and things which may be necessary or expedient for
the purpose of searching for, working and obtaining removing and
enjoying the same without providing or leaving any vertical support for
the surface of the plot(s)/flats or for the structure time being standing
thereon provided always, that the Lessor shall make reasonable
compensation to the Lessee for all damages directly occasioned by
exercise of the rights hereby reserved. The decision of the Chief
Executive Officer/ Lessor on the amount of such compensation shall be
final and binding on the Lessee/sub-Lessee.

MAINTENANCE
1. The Lessee at his own expenses will take permission for sewerage,
electricity and water connections from the concerned departments.
That the Lessee shall have to plan a maintenance programme

2;
whereby the entire demised premises and buildings shall be kept:-
a. In a state of good and substantial repairs and in good

sanitary condition to the satisfaction of the Lessor at all
times.

b. And to make available required facilities as well as to keep
surroundings in all times neat and clean, good healthy and

safe conditions according to the convenience of the
inhabitants of the place.
‘3. That the Lessee shall abide by all regulations, Bye-laws, Directions
and Guidelines of the Lessor framed/issued under section 8, 9 and
10 or under any other provisions of U.P. Industrial Area
Development Act 1976 and rules made therein.
4. In case of non-compliance of terms and directions of Lessor, the
Lessor shall have the right to impose such penalty as the Chief
Executive Officer may consider just and expedient. é
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5. The Lessee/sub Lessee shall make such arrangements as are
necessary for the maintenance of the building and common
services and if the building is not maintained properly, The Chijef
Executive Officer or any officer authorized by Chief Executive
Officer of the Lessor will have Power to get the maintenance done

mount so spent from the

through the Lessor and recover the a
The Lessee/sub Lessee will be individua lly

Lessee/sub Lessee.

and severally liable for payment of the maintenance amount. The
rules/regulation of UP flat ownership act 1975 shall be applicable
on the Lessee/sub Lessee. No objection on the amount spent for
maintenance of the building by the Lessor shall be entertained and
decision of the Chief Executive Officer, of the Lessor in this regard

shall be final.

CANCELLATION OF LEASE DEED

pecific clauses relating to cancellation, the

In addition to the other s
y be, will be free to exercise its right of

Lessor, as the case ma
cancellation of lease in the case of:-
Allotment being obtained through misrepresentation/suppression of
material facts, misstatement and/or fraud.

Any violation of directions issued or rules and regulation framed by

Lessor or by any other statutory body.
Default on the part of the Lessee for breach/violation of terms and

conditions of registration/allotment/lease and/or non-deposit of

allotment amount.
If at the same time of cancellation, the plot is occupied by the
25% of the total premium

Lessee thereon, the amount equivalent to
of the plot shall be forfeited and possession of the plot will be
resumed by the Lessor with structure thereon, if any, and the

Lessee will have no right to claim compensation thereof. The
balance, if any shall be refunded without any interest. The forfeited
amount shall not exceed the deposited amount with the Lessor and
no separate notice shall be given in this regard,

o. If the allotment is cancelled on the ground mentioned in sub clause
1 above, then the entire amount deposited by the Lessee, till the
date of cancellation shall be forfeited by the Lessor and no claim

whatsoever shall be entertained in this regard.

OTHER CLAUSES

1. The Lessor reserves the right to make such additions / alternations or
modifications in the terms and conditions of allotment/lease deed/sub
lease deed from time to time, as may be considered just and expedient.

PATEL ADVANCE JV
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2. In case of any clarification or interpretation regarding these terms andg
conditions, the decision of Chief Executive Officer of the Lessor shall pe
final and binding.

3. If due to any "Force Majeure” or such circumstances beyond the Lessor's
control, the Lessor is unable to make allotment or facilitate the Lessee to

ecuted lease deed, the depos its

undertake the activities in pursuance of ex
depending on the stages of payments will be refunded along with simpje

interest @ 4% p.a., if the delay in refund is more than one year from such

date,
4. If the Lessee commits any act of omission on the demised premises
resulting In nuisance, it shall be lawful for the Lessor to ask the Lessee to
remove the nuisance within a reasonable period failing which the LESSO R
shall itself get the nuisance removed at the Lessee's cost and charge
damages from the Lessee during the period of submission of nuisance.
Any dispute belween the Lessor and Lessee/ Sub-Lessee shall be subject
to the territorial jurisdiction of the Civil Courts having jurisdiction over
District . Gautam Budh Nagar or the Courts designated by the Hon'ble
High Court of Judicature at Allahabad
6. The Lease Deed/aliotment will be governed by the provisions of the U.pP.
Industrial Area Development Act, 1976 (U.P. Act No. 6 of 1976) and by the
rules and/ or regulations made or directions issued, under this act,
mplementation of the project. Applicants who

7. The Lessor will monitor the i
do not have a firm commitment to implement the project within the time

limits prescribed are advised not to avail the allotment.
ssee shall be liable to pay all taxes/

8. The Lessee/sub-Lessee of the Le
charges livable from time to time by Lessor or any other authority duly

empowered by them to levy the tax/charges.
Dwelling units flats shall be used for residential purpose only. In case of

9,
default, render the allotment/lease liable for cancellation and the Allottee/

Lessee/sub-Lessee will not be paid any compensation thereof.
10.Other buildings earmarked for community facilities can not be used for

purposes other than community requirements.
11.All arrears due to the Lessor would be recoverable as arrears of land

«

revenue.,
12.The Le_é.sega.sha!l not be allowed to assign or change his role, otherwise
the lease shall be cancelled and entire money deposited shall be forfeited.
13.The Lessor in-larger public interést may take back the possession of the

land/building by making payment’ at the prevailing rate. .
14.In case the Lessor is not able to give possession of the land in any
" circumstances, deposited money will be refunded to the allottee with
simple interest. :
15. All terms and conditions of brochure and its corrigendurfis, allotment,
- building bye-laws and as, amended from time to time shall be binding on

the Lessee.
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IN WITNESS WHEREOF the parties have set their hands on the day and
in the year herein first above written.

: @,,1/
In presence of : ]
For and on behalf of LESSO R
1. @eu— |
AMIT™ CHALA PATEL ADVAN%JV
Slo. SUBHAZH crtaAnD CHAw eA
GH-0) , SECTOL ~To, | Autg%rriasnedcpgi%%WEJP&ﬁ LESSEE

NoIBA , 351307

Bha—

Szl SaK 0K
S/0- late a).C. Sarbol
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Court No. -9

Annexvre K- 39/2 44

Case :- WRIT - C No. - 40343 of 2009

Petitioner :- Smt. Santa Devi And Others

Respondent :- State Of U.P. And Others

Petitioner Counsel :- Swapnil Kumar,Ajay Kumar
Respondent Counsel :- C.S.C.,Ramendra Pratap Singh

Hon'ble Vijay Manchar Sahai,J.
Hon'ble Pankaj Mithal,J.

We have heard Sri Swapnil Kumar, learned counsel for the
petitioners, learned standing counsel appearing for
respondents no.1 and 3 and Sri Ramendra Pratap Singh,
learned counsel appearing for the respondent no.2.

Counsel for the respondents pray for and are allowed three
weeks' time to file counter affidavit. One week thereafter is
allowed to the petitioners to file rejoinder affidavit.

List on 11.9.09 for admission/final disposal.

The petitioners have challenged the land acquisition
proceedings. They have placed reliance on paragraph 38 of the
Apex Court judgment in Essco Fabs Private Lid. and another
Vs. State of Haryana and another, J.T.2008 (12) SC 315,
wherein it has been held that the State Government is required
to record its own finding before dispensing with the provisions
of enquiry contained in Section 5-A of the Land Acquisition Act.
Learned Standing Counsel is directed to produce the records of
State Government with regard to land acquisition proceedings
and the satisfaction recorded therein along with the material, on
the basis of which satisfaction has been recorded on the next
date fixed, i.e. 11.9.09.

Until further orders of this Court, the parties are directed to

Gt - ngzfy
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maintain status quo.

Dt:7.8.09
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Court No. - 2 /4/7’7@)((_)&’6’ ﬁ-— —3?/3
Civil Misc. Application No. 159650 of 2010.

In
Case :- WRIT - C No. - 38758 of 2008

Petitioner :- M/S Crane Bel International Private Limited

Respondent :- State Of U.P. And Others

Petitioner Counsel :~ Swapnil Kumar

Respondent Counsel :- C.S.C.,Pradeep Kumar,Ramendra Pratap Singh

Hon'ble Ashok Bhushan,J.
Hon'ble Ashok Srivastava,J.

Learned counsel for the petitioner submits that in Writ Petition No.
17068 of 2009, the same notifications dated 12th March, 2008 and
30th June, 2009, have been challenged which have been
challenged in this writ petition.

In Writ Petition No. 17068 of 2009, this Court after hearing the
counsel for the parties passed an interim order on 7th April, 2009
directing the parties to maintain status quo, copy of the order dated
7th April, 2009 has been filed as annexure-1 to the affidavit.

Following the interim order dated 7th April, 2009, it is provided
that until further orders of this Court, the parties shall maintain
status quo on the land in question as existing today.

The respondents may file counter affidavit within four weeks.
List thereafter.

Order Date :- 28.5.2010
Shiraz
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~ITEM NO.21 COURT NO.3 SECTION XI

SUPREME COURT OF I ND Ik
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Civil) No(s).27508/2010

(From the judgement and order dated 26/08/2010 in CMWP No.

38758/2008 of The HIGH COURT OF JUDICATURE AT ALLAHABAD)

M/S CRANE BEL INTERNATIONAL P.LTD. Petitioner (s)
VERSUS

STATE OF U.P.& ORS. . Respondent (s)

(With appln(s) for exemption from filing 0.T.,taking additional
document on record and prayer for interim relief and office
report)

Date: 08/10/2010 This Petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE R.V. RAVEENDRAN
HON'BLE MR. JUSTICE H.L. GOKHALE

For Petitioner(s) Mr. K.K. Venugopal, Sr.Adv. .
Mrs. Varuna Bhandari Gugnani,Adv.
Ms. Puja Dhar,Adv.
Mr. Abhishek Atrey,Adv.

For Respondent (s) Mr. Ravinder Kumar, Adv.

UPON hearing counsel the Court made the following
ORDER

Issue notice.
Mr. Ravinder Kumar, learned counsel appears on

caveator accepts notice for respondent No.2 -Greater
Noida Industrial Development Authority.

Status quo regarding possession.
(0.P. Sharma) (M.S. Negi)
Court Master Court Master

Gt (})fﬁ
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GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY
169, CHITBAN ESTATE, SECTOR-GAMA, GREATER NOIDA
DISTRICT GAUTAM BUDH NAGAR, UTTAR PRADESH
Letter No.Gr.Noida/Builders/2011/

Dated 31 May, 2011
To

M/s. Patel Advance JV
Patel Estate, Jogeshwari (W)
SV Road, Mumbai-400102.

Sub : Regarding Maintaining Status-quo over the land
Admeasuring 21430.54 sdq.mt. of the Builder/Group
Housing -03, Sector Techzone-1V in terms of the
Order of the Hon'ble Supreme Court
Sir,

| have to make you aware that the order of status quo
regarding the possession has been passed by the Hon’ble Supreme
Court vide interim order dated 08.10.2010 in S.L.P.(C) No. 27508 of
2010 (Crane Bell International Pvt. Ltd. vs. State of U.P.- & Ors.) in
respect of Khasra Nos.24 and 26 of Village Patwari. Due to this
reason, the land of 21430.54 sq.mts. of the Builder/Group Housing-
03, Sector Techzone-IV allotted in your favour is being affected which
has been demarcated in the lease plan enclosed with Iyou.
Theréfore, it is requested that in compliance of the order of the

Hon’ble Supreme Court, kindly maintain the status quo over the

affected area.
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The said Letter is being issued after taking approval from the

Chief Executive Officer, Greater Noida.

Enclosure : Lease Plan Yours faithfully,

Sd/- 31.05.2011

(Ravindra Singh)

General Manager
(Property-Builder)

/ TRUE TRANSLATED COPY /

TRUE COPY
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GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY
169, CHITVAN ESTATE, SECTOR GAMMA-II
GREATER NOIDA-2G1306 (U.P.)

Dated : 04.03.2011
To

M/s. Patel Advance JV
E-29 Sector-8
NOIDA-201301.
Sir,
With reference to your Application N0.7625 dated 15.02.2011 for
grant of sanction of sanction on Plot No.GH-C3 Sactor Tech Zore-lv, I‘

have to inform you that the sanction is being grented by the Authority

with the following condition :-

1. This sanction is being granted under the prcvision of ‘The Greater

Noida Industrial Development Area Building Regulation, 2005.
2. The validity of this sanction is uptc 05.08.2013.

3. In case allotment is cancelled/lease in determine for wharsoever
reason by financial department, aoresaid sanction shall’

.automatically be deemed to have been withcrawn.

44
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During this period, after the completion of construction it is

necessary to apply for occupancy certificate.

If demanded by the Authority, you shall be liable to pay charges

for the provision of any further facilities,‘devebpment;

improvement.

‘A copy of the sanction drawing snall always be kept at site anc

shall be made available to any officer of tha Autherity on demand.

No additional / alteration is permitted in the sanction drawings.

For any_changes prior permission from the Authority is required.

You shall be responsible for carrving out the work in accordance
with the requirements of Greater Noida Mdustrial Development

Building Regulation, 2005 and direction made from time to time.

Prior permission is required before digging on under ground bore

well.,

No activity other than as specified in lease deed shall be

permitted in the premises.

Prior permission is required from the Authority for {emporary

structure also like labour huts and site ofice.

45
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12, Gate shall open on to the service road only. Direct access to the

main carriageway shall not be provided.

13. Services, rain water harvesting shall be laid as per approval of

Authority.
14.  No parking of any kind shall be permitted on r/w of road. 1_

15. Perimeter shall have to be instaled as per direction issued by

Authority.

16.  Complying with all the requirernant “or obtaining NOC from
various. department prior to submission of application for
occupancy shall be the responsibility of allottee irrespective of

the proposal sanctioned by GNIDA.
17.  This drawing is being sanction for a height of 30.0 mtrs only.

18. For buildings with heights more thar 30.0 mtrs. NOC from airport
authority shall be submitted in the planning department based on

this NOC, clause above shall be withdrawn, and revised letter

shall be issued.

19. In case of any change in the parameters whicn requires clearance
from Ministry of Environment, Government of India, the applicant

shall be responsible to obtain the sare before starting”

construction,
46
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Sd/- 04.03.2011
RAVINDRA SINGH
G.M. (PLANNING)
Encl : Copy oF sanctioned drawings
Copy to G.M. (Engg.) for information and n.a.

/ TRUE COPY /
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M/s. Patel Advance JV
Patel Estate, Jogeshwari (W), SV Road.
Mumbai-400102
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GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY
169, CHITBAN ESTATE, SECTOR-GAMA, GREATER NOIDA
DISTRICT GAUTAM BUDH NAGAR, UTTAR PRADESH
Letter No.Gr.Noida/Builders/2015

Dated : 26™ November, 2015
To

M/s.- Patel Advance JV
Patel Estate, Jogeshwari (W)
SV Road, Mumbai-400102.

Sub : Regarding grant of permission for doing the
work over the plot area 21430.54 Sq.mtrs. of

Builder/Group Housing-03, Sector Techzone-1V
Sir,

| have to make you aware that Special Leave Petition (Civil) No.
27508/2010 was filed before the Hon’ble Supreme Court against the
order of the Hon’ble High Court by M/s.Crane Bell In.ternational Pvt.
Ltd. against the Authority and due stay order being passed by the -
Hon’ble Supreme Court, the development work over the land of
21430.54 sq.mtrs. out of the leased land of 95970 sq.mts. of the
Builder/Group Housing-03, Sector Techzone-IV was stopped by the

Authority.

| have to make you aware in view of the report of the Law.
Department of the Authority that by hearing the said Special Leave
Petition along with SLP (C) No. 30969/2011 Savitri Devi & Ors. vs.

State of U.P. & Ors., the SLP has been disposed of on 15.05.2015
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along with order of 64.7 percent additional compensation and cent
percent Abadi loss, which is the order passed by the Hon’ble High
Court in Writ petition No.37443 of 2011 Gajraj and others vs. Sta;e of
U.P. and others on 21.10.2011, has been implemented, as a resulf of
which the land of 21430.54 sq.mtrs. of land of plot has been released
from_ order stay. You may kindly initiate the further proceedings in
accordance with law. |

Yours faithfully,

Sd/- 26.11.2015
Manager (Builders)

=25

/ TRUE TRANSLATED COPY /
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q T TSAd Sidl . AR
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e e enfre e miteRe, e ST . fuefror

uﬂﬁgﬁﬁmmﬁmﬁommﬁowmaﬂmﬁ
adafed y@ve @& GH-03, Sector- Tech Zone-4 @ WA A HI0 ST
R ERT Re aifier o 3994 /2023 ¥ uiRa sy fedid 09.10.
0023 @ HH ¥ @ 13.402023 @ IR WU O WHT UUS
Jqaie Tae 1973 &) G 41(3) WA S yewn Aenfie a9 fawr
SRR 1976 Y URT 12 @ ST iRae @Y T 2| FHRO H HIRIHRT
@ U fqid 13.09.2023 U4 faid 27.01.2023 &R ARAT IqTE] PRIS
ﬂ?%‘lmﬂﬁgﬂﬁmmﬁﬂﬂtﬁmﬂﬁfﬁ%m.wzozsaﬁw
mmﬁﬁ,wmﬁmammmﬁw
W,mmw,mwwwmzﬁmaam
nﬁ%ﬁ,a@m@aﬁmwmmzﬂﬁmw@m

fopar T |

> 3 yaRo & wEe § qd H YRIATSY GXT 3804 / 77—4—19—
14279 /08 &6 07.022023 ERT FAEIRT sy uilka fFam o,
wmmﬁmmwmwﬁﬁamﬁmm
3904 /2023 AT B TE, Rrad wo ST R g ARy feHid
09.10.2023 TR fra T &, Rt WA oY e g

"On consideration of the arguments at the bar and noted above, what
clearly transpires is that while interpreting the benefits flowing out of
government order dated 05.12.2019, two distinct orders have been
passed, one being the order impugned in the present writ petition, being
the order dated 07.02.2023 denying the benefits partially and secondly
the order dated 02.08.2023 passed in the case of M/s Gayatri
Hospitality giving the entire benefits to the said allottee whereas
refusing the entire benefits to the petitioner. Thus, there is no doubt in
the mind of this Court while passing the impugned order the

£
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government order has been followed in two different manners which
has resulted in discrimination and violation of Article 14 of the
Constitution of India, as a result thereof, the order dated 07.02.2023 is
quashed and the matter is remanded to the revisional authority to pass
fresh order on the application filed by the petitioner.

While doing so, the revisional authority would take into consideration
the order dated 02.08.2023 passed in the case of M/s Gayatni
Hospitality and record the specific reasons of denying the benefits as
claimed by the petitioner which have been extended to M/s Gayatri
"Hospitality. The revisional authority shall pass the order as directed
above with expedition preferably within a period of two months from
the date of production of a certified copy of this order.”

3. A R gRT e geieror A # ¥® FE 4 R {6 99
TEITT @S BT e feAid 27.04.2010 H fHam AT AT QAT A
S FA AW 74539.46 T Hiex @) f3AF 06.08.2010 H fFremfed &
g ayr fgdm o e a9y &3%d 2143054 I Hiex @1 S
13102010 & fenfed &1 7| I8 4 SHUT Mawge TR & TH
gaare! # Rea off, e siftrrgwr yxara & w3 Re arfuamei & Anaw
[ A0 ST IETed ¥ gArd & 73 oft | wiftieRer gw amafed 21430.54
af Mex 4 @& g d fiFda gveaaHd g™ 9 aftree @
A <9 gU Ao Waed WE@d ¥ Wud o fdem wew
27508 /2010 TREe & 73, fordd A0 Walea I R @S W
goRAfy g9 W & ARy A M | ¥§ Ry fReie 14.05.
2015 ®! FATKT & gIT o, fyga gaar witewer gRT g @ s
26.11.2015 &I 31 AT oY |

4, I AT R AT BYAT 7A€ b 3@ M B g aifdwrewr
B 0 Iod rarerd § gAY @ 7 off vd Mo Sea =amarerd R Wit
Re mfuwel & anfed ava gu Re aiferaT dwen 37443 /2011 ToRM
g Td 377 q9T9 SovWo WU 9 = H fIAIE 21.10.2011 BT ey wiRa
v gU 4 v & 99 9@ @ fo fia e} fRar e oW
d@ f& National Capital Regional Planning Board @ el &1 wHRY
AR W 2021 W FAE BN fo@T W R 39 QW B A0 Wared
yrarerg # g @) T vd Ao Watta raread gR1 fAfde sidier ww
4506 /2011 # fa=Iie 14.052015 B ARy WRA FXA &Y A AferIET
98T X@T AT | o Waled qTATd B 3@ QY BN SATADI HIRBRT
g1 fRAE 26.11.2015 @) IRy FRIE TE | I BROTY A ATEeA A
PR fEAIE 26.112015 OF 30 YA W) TS B A& B2 I qD o |

Srast (o
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s Uil W ER AT BT TR IWd N R e )
R MRYE 24 @ JOT TR B TE U9 I9D g ¥ Bre Pofg |
BN R UER WRu oA Wi (s Saeiuiie (R B W 41(3) @
Frfd A A UE yrEd W ugd [P Tan 39 yemed @
ARy fAA1® 2301.2020 ® FRARG Hxd g wiideRe @ fAERE
fbm T 5 A URIAIRY [T 3804 / 77—4—19— 1427 /08 &G 0.
122019 @ HH ¥ T & YWEd & FaRa s W gr
ARARY fRi® 05122019 & dfcfa @I T 7 IR gY A B
YN BT D GANET B AT ARY 76 07.07.2020 FRT G HY
} fAaRa &= R

6. Ml WA NI UG HAl TAT § fF Swwm smew fRAie
07.07.2020 B fI6g SUD TR ORI 41(3) B AT TH TAQeI0T ATforeh!
feie 03.11.2020 &1 TRad @1 TE, Rt 1 ol 9 B8R ® I9a
gr1 Re aifer w@nr 25082 /2020 Tifgel @ g, R A0 S
AT R 07 ARY fRAMG 17122020 & GRT GAAET FTFAHT BT
fAvarer 4 TR ¥ w9 @ Ay Gl

7. T W gRT oA wer 1Al & 6 Rfiem aifrer # fofy A
gH W SUD gRT W0 S <Ewd A Re i 2286 /2022
<RI & TS, Rrgd w0 ST AT g1 U ey fAE 26.04.
2022 @ gRT R aifaT &1 Frare 6 9<E § & & A5 Ry

q |

8. AT W ERT Jaa bl T R 6 S KA e
dftgd e W N WiReRer g1 Tora feRme wd fRsiewr Aifey
feAf® 23122022 @ ORI R 4 M2, e f[aeg gEl @R grRr Ao
I=g gty § Re aifyer g 213 /2023 Sifae @1 18, e /o
Tog TATerd gRT AR Ryl fRA® 12012023 & gRT RAH anfHra
F dopre FraRd axa @ Bdw A M) T ek @ %W H
YIGATSY GRET 752 / 77—4—23 / 6790 /2020 f&Aid 07.02.2023 & §RT
A @ qAQe At @ PR e T g, dfe g ey d
ARy fEAie 05.12.2019 H1 Qofa: arerd &1 fBar war B |

o. grdl W ERT G ¥l A & b WRERer gR1 e oH
foTi 31.05.2011 UG [SA1® 23.07.2014 & T WENT G&AT 24 UG 26 B
A ¥ WA ARy B @RR H i BRIl AT o U4 U A
fei® 26.11.2015 ERT TH ARY FHIE B & T~ H AT HIAT
T ® Efed YEve & @Y R W WIHRY BH & SR

Towt_ (oY
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TR gRT 30 UH fRAid 04.032011 @ gRT wRel q@vs SFed
95970 & e W g AT frar wam §)

10 ITE GRRAT ERT 3@ &l T @ 5 g7 yfal R RS v
R & T H YIRS gRT I uF e 27.01.2023 vd AT
13.09.2023 & ERT RUTE QU Hx1g 72 8, ford I8 srama pan
2 f5 wifda @wvr W 154, 157 UG 38 @) N 22367 @ AR T&
G AT 24 9 26 @ 4 3132 R @A 2, i W Rl
08.102010 ¥ e 26.11.2015 T B AT o1 | g0 e arh
GRefT Y e Y # @R W& 27 %A 0.076 80, WA TEAT 31
&% 0.669 B0 U4 WURI GE&IT 147 &G 02555 B0 FA SFABA
10005 @7 HAlex ofy @1 gAwww f frar e oom W 6 aamd
foar mar o, fFg witrevor @Y 1148 A€ AT RAE 10.02.2020 A
I8 yxard far mar o f6 O WAl R wE @ smewr @) g
&1 far Srar | gg fy anft f WoRa afteral § gear, Oee,
o= A1t & Wy A & )

1. ITE) ORI §RT 1ATd HRAT TAT @ fh ST @ dReT gRATT
W BRI BT IR T of | uRaeET $ R vt w -
srafeg) # wrmERy wdl o, s erer sRaeET W) & A4E fear
bl AT| H BRI A A G gRT a¥ 2016 # oY AiRge &4 &)
T 31 T, fo 9ga €1 fdere @ ad 2020 # 4 of & S Raiw
07.07.2020 & FAxeRa far war| g8 Fawor f Tora gan, wife @
faeReT ¥ TR | 3804 / 77-4—19—14204 /08 fAATE 05.12.2019
&1 A T ferar |

12, U ORI BRI AATd &l T B fhF SWigqg aReil 9§
afRaie @ fFrued § o e g wd gRaen @ a3
el gfg & M| S FRvEe uRATT @ odfedl grr off fafvs
Wﬁmwﬁm}@%@f&mﬂmwmmﬁaﬂ
IR o 7 2|

13, I WAT gRT 3aTd el T & 6 uRaTT &1 Qe
awE B @ R SWAMIH fund 7 Remamatel &1 w0 361.1 B
Wad a1 2| Remsal g 36 foy Ued & 48 @@ w4 e
BN B graE ey foar R, fhwg wieRer gRr *gasl & wfaa
o 7 53 oA ek amdge Reie 25082022 & Iravs SWAMIH
fund @ a1 ¥ T Ry A RA WA B HRYT BV BT AR afd
gl
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14,y Qe gR1 3@ R T R f oRaee @ w5
SR (G, G2, G3, G4 & DI) gofa: dar 2, Rred 770 gfie Rera
oM A 441 gfe @ aferir g 3 & AU gl v gRr amdeA
far on g @) gwe ofaRam 3 SR (D2, D3 & D4) ¥ 327 gfew &
Wy # silvaRaa gof & @ g@1 AT wEIeT 93 9 B d
f) srfad) wafera 21 3w afaRed oFw R (F1, F2, F3, F4, El, E2,
E3 & 12) Wl 991@ B8R @) FIR W § Ud SWAMIH fund @ g7RIRT
g 8 R gAd fl gt FRA @ Frfar s el e

15 gl G g IaTd &dl T & fF SWa gRr Total
permissable FAR @ 30 ufderd @ aiftres o7 fmfor qof v forar man €,
Ud IGD ERT 15.15 Ufdwrd FAR @ ofifdre aifera wwmor o3 & forg
e oY ¥ fear T B

16, I TR BRI AT BT WA & {5 TiRERer gRT e e
i 07.07.2020 ¥ 29 oMY 1 Ga A€ forar 6 |wen @1 amafed
el 8Bl B THI 55 i eEGA W AR =grarerdl &1 T
AR oT| ) UPR YEARY feAid 07.02.2023 A W ARARY HXEAT
3804 / 77—4—19—142T7 /08 f=id 05.12.2019 ®1 wiferdt ¥ affa am
By 781 fFar T U9 A gaq € aFhd W) SR iRy fear mar
519 Samel IR I ey gal aT | 39 e A A qeFl o1 HEH
T8 forar mam 28—

(i) wTyRor B 92 A doF # uaErS) Ma & WYYl EEhe W
fosi 21.10.2011 9 fATd 24.08.2012 aF SR fiRTe €Nf¥d A
o1 fAavky o foram war an|

(ii) arfr@ iRy NRTS &3%a 2143054 a7 HIeX W AR B
11197 912 do RFid 01022018 & HH ¥ &A@ 24082012 9
fei 14.05.2015 T YT fdar Tam o |

4f SR @ IR A A W F 30 g | e
@wwmmﬂé’rwmwmmm
3804 / 77—4—19— 142G /08 i 05.12.2019 F %4 # quf ¥R W SfRI
fifkare fear W AT o | A yeR R sy &1 iR diRas
ST, S & oy BT awa RN Fad Fe @ fag A
g RaRY Yoo & faar S =Ry |

7. IR el @ UUR W A G gNT ¥g A B §
TR B Ay RIE 07.07.2020 B PR g U@ @S B
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BB 2143054 TR 4 A TR S RE 13102010 &
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qfera faar mar |
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B A fRur T 5 4 wifdd SEma 2143054 AR BT gEnT
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Tl dfive &we @ e @ [QIE 28.07.2010 B AR fpwel @
WA BAT A R AR g aEeE Hf afe amedl s fafa
g W UHl FW AN TE A gEd €, @ 96 Rarfed g &
WRUSR Bl BN, dRNRI=T & fhvdl &1 gHfAaiRer fear o wem

21, W1 §RT T 3aTd AT AT ® f amadt drel grT feeid
28112013 @ T T3 & Wemw A WS A Y fFar mar b
3 Rwrees fheal & iy &1 gAfaRe v far s e 549
¥ deplel Hed HrIUeE e & SIAET @ ST TR @
U3 A6 29.11.2013 @ HRYH A @) A & Wi fwvdl &
TR W0 23,41,92,136 / — DI YAMWROT fdham |

22, WG gIRT E IHAd HerEl AT & mddt & Ao ued
TeaE O gRI AU UF RAG 14002015 & aRgH | WG 9@
FRE o T fF wpavs @ ofivs & 95970 aRHeR H | 21430.54
TR SABA W HI0 Ieadd YT WA ARY 8 & HRUT U8
ga%a fafed 2 g sR 39 &9%d R fem o1 FA ) gidey
2| B gRT SR o 6 S wrgef sEve W @ dRA Bl
FTAfT yeM @ WY Ud Sqa IHe Rrega 31 R-Rigga @ f&ar W
JUT WE qF SP) [Jafda SFmd 2143054 THIEY UR B A B
AT WM @ I 8, 79 T 39 URAT BT AT 416 R fear Sy |

23, WIRIGRUT gRT T8 @ 1A T4 § 6 Y P o W’
wR R e afafy @ errel B wiRERer @1 104df 9 do
1% 14.03.2016 ® FTRE AS AT 104 /6 # yxgd fvan ma, foea
arta e BT RATE 26062010 W fAATd 26.11.201 (RITARY qad
B A guen yiERe 4 R 9 @ Y @%) q@ e g 9
&1 YETd AT g3 |

04, YIYAERYT gRT € AaTd & AT & 6 witrewer @Y 114l 9
M$%ﬁ@711/1oww$wﬁMﬁW214so
Tfler W fRAF 24.082012 W 3G 14.052015 aF & @M (eAl®
21.10.2011 ﬂﬁm&s%oazmzﬁqﬁﬁmwa}aﬁrﬁm

AT AAY A 7T

25, WIDGRO §RT Y& AT BRIl TAT & 6 WieRer & guR gE
TARE @ AR W0 UCd USA™ Ol B q@US W&l Sive-03,
AFR-THAA—4, ST 95970 IHICY W UM UArS! & TR T=AT
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154 1450 1470, 1570) 146, 38, 28, 311, 2691, 249, 201, 277
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26 UIRSROT gRT U8 T PR A1 8 6 A 9w s R
Re amRieT 17068 /2000 BRHRUT g I TR YU I TG 3 A
TRd ey famie 19.07.2011 & A UMM UqdrS! @ 589.88 80 HfA
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[T 24 IHQT 2.0667 B0 U4 QORI TAT— 26 IHAT 3.9970 80 UR HIO
SeEaH AT gRT a9 arge wifast dwan 27508 /2010 Ho HAdd
e W0 fofo §9W I oW Uy U9 o H feAId 08.10.2010
B WY TR fbar mar o 7 A0 wed Veard WAl BT 21430.54
TR S%a YIRT o qT a9y 85%el ShullA—4 b [EIS Tl
SHge—6d), Siva—03, SHT—07T, @US—10 UG SITT—04 H 317 X&T o7 |

28. WIRIGROT gRT U8 M@ HdT T & fF Fex Awer @Y 1044y
418 o3 fATId 14032016 @ RS W W& 104/5 ¥ R 10
facer wwfral ® Y a9 &1 wE o, 99 witeRo
& 114l 98 986 fAE 01.022018 & WA J g @ fRar T
AT 39 THR 6l fdeer a7t & &A@ 21.102011 A fasid 24.08.
2012 & AR DY A YDA B 1 F T b wam &

29. VIR gRT T8 3r@Td A Ty 2 5 uiieRv @ aRden
fadrT @) e @ AR Ao UCH TS Ol B Y@ve @ orld
UgH dlel WENT AT 38 W @A 1.7022 B0, WA TET 1549 F 0.2130
20 TAT WHY [T 1579 H 03215 B0, TR AT 24 F 1.0940 B0 G
GO AT 26§ 20381 B0 A 1 A o | A AT B AR Ho
e USAN Wl B VS B A U dlel WHRI, HI0 AT @
WAHRY | B4 A 9 qF PR R, &1 favor fFrsraq 8-

T &1 94 g G | WHARY &1 | WTHERY @ &/
e / SFnd femte g8 & e
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20 W@ g ag N ATT BT TAT P @ Ae-38,154
ed 157 N Rl udd vsait Nodlo @ EUS & R IS drel del
axwa 22367 @l Mex o1 RI1d 24082012 A RATE 14.052015 T @
TUB B A A R |

31 RS gR YAE B 9Hd A Nl T fF @™
Q124 IHAT 1.0940 B0 T TR GET 26 IHGT 20381 80, Hel
ifda &Fwe 31321 ddleR TR fRAiE 08102010 W 14.05.2015 Oh
RpTRY yW of, s @ A3 2143054 T AR WA 21.10.
2011 W f&Ai® 14052015 TH B YOI FFHA fbar mar vd fATS
08102010 ¥ 20102011 TF YGE A T fFar m| TS
FfRes 39y &% 989046 THEY WX B IABIA IGHY TEl
farar |

32, W@ B 1114 91 doF A el FHAT DY [P 24.08.2012
A feI® 14.05.2015 T6 Y 3@fy &1 YRIGE Ot fBar mar o, W
T AEE g A UF AP 26022018 T ARAA A YABIEA B
am T &Y aferew eRifd @1 R-Riggerie o9 g amdeA fear ma
o, e &9 § wiiewer & g e 17.052018 & ERT WRERT &
R-Rrggeric MMy & IR 7S yavwr § Iaa Nl e / Ha
@ foru e qve @ 3 YEdTE W dM <A §Y B Afaed eI
@7 U er+R-Rggere Tt @H-+afaRed wfdey) aw it wo
162,06,04,036 /— ®1 15 Wforerd g=RIRT W0 24,71,93,175 /— f&A1& 10.06.
2018 T@ AT @ W oAt Y 85 wfowd gRIf U9 Afas @ qe
g1 ®) AT 172,89,03.974 /— &1 04 fhwdl # forg SR &1 y=am@ oy,
R Amae FR gRT 15 ufoer At e o A€ v T,
Rrad eRoT 91 fhydl &1 R-Riggeni< 781 & " |

33, WIERYT gRT T8 W) 3aTd SR U1 W AT 1544, 1579
Uq 38 @ YfH 22367 TN TG WE AT 24 T 26 & YA BHW
10940 B0 Td 20381 B0 T 31321 IR T 21 FH UHR Bl
53688 @Ay 4 W WFERY Wi W & @@ omfed gy @
AT 65 gfeera o1 | Tafd wul & 30 gierd | Sf¥e &FwA W) A0
ITg AT / e =TT BT RO WA o, IR Imereyl
feeties 05.12.2019 # SfeciRad ol @ Hw gRT qRr A& fpa T g,
ford srar femasal gRT A6 30 T, 2021 @@ aREeET Ef &0
WA 6T rearaE fear mar & segar frga orafy § aRaer qof av o
T 8|
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3. witeRer gRT @ o eraa & T 5 o Sw <y 3§
qfd Re aforst @ 37443 /2011 TR T4 R0 99 I’ 89
W UG 3 A A 9T A $ ey A 21102011 @ YD
wer-3s4 § 5 aeil @ afdegEen fred A 72 o, S @ A am
B Bigpy a1 W T (Toare! wfRd) @ A B g'Te e
T o, e Iw Wit wifda smafeat & fRAe 19.07.2011 @
f® 24082012 T& @1 YA AW F¥A g¢ FAwhr F uRe
F P A Yo ) TE o) R Yew Aver a3 ol et
afed Ho ued U=aE 9@ 31 gover W) |fEfera on | wfteRe grn oy
FRTEY AR @R @ BRv AT Seaan e # 9w arEn
qfdT FET 198301 /2012 FeX AT UIHIOT g8 UAIE g qY e
HYD] gRI THOTA0d0 FeEm 30909 /2011 SR wfad <& 3 3
M IR WY WG T 3 qifvrd B e | Sad gFl TR B
THOYEI0H0 IR HHEH1A Seadd ~aierd g1 Jgdrg ded g¢ I8 fequly
B TS & Saa gwa amil @ SRR g W e ert fea o
gh & dA1 Iqd Rwll & @I Mo STAdw WA gRT AR
wHoTdodlo e faid 14052015 @1 freRd w=a gu ol
SfRRTAIRT B Upheld HX far a1 | 3w Hadd gevHd & a6 9
YEUE B 2143054 FHICY W fEAF 08.10.2010 A fGATE 14.05.2015 T
HIE R & SR S AR @1 fT9aT Judta ardl FE B 1114
S dod A (@ A RE 21102011 W RAF 24082012 TF ATAN
I B AfREd) FaT fhar T g |

35 W g aF gel @ GAAE B TS U9 UAEell W Suas qedl
&1 ueroT far T |

36, WISGRY gRT Ardl @R & U8 § {@Us | GH-03, Sector-
Tech Zone-4 &% 95970 T Wiex f=id 27.04.2010. BV amafed fbar
TT AT AECA b GHY WG HT dHear Of amafed q@Eves W e
o1 | IfSraRT ERT fGAIS 06.08.2010 dY 74539.40 a7 Hiex A &t ofiw
3 Frafea & 72| 9 4 2143054 T Aer A A DA e
fé=1ia 13.10.2010 @1 femfea @t 7 |

37, WRERY @ AR B AR W0 AT oA B dg W
YEUE B 2143054 T R RATE 08.10.2010 F &P 14.05.2015 TF
P ®R & BRI 1 qd e, e s ard a3 111d]
T do7 § (@ ¥ RAfe 21102011 A AT 24.082012 T W
BGel 9597054 THIEY W AN YEUGTH & Afara) fTE 24.08.

e 6’?‘1
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2012 O fRAid 14052015 d@ Y& f&ar man 2 wfeRer & oFER
1@ 08102010 N f31E 20102011 TH BT YBT JTAA &1 foar

ma R

38. WG B I B FTAR N0 U USA Wdl B YIS b
=T "0 W @ RIERY A gwifdd Rl @ Wey ¥ faawor

fraq 8-

| am F1 A FENET] TEe | TRy @ | AR Q99 |
| TAaTs) 38,/1.7022 B0 27.09.2013 14.05.2015

154% /02130 20 15.02.2013 14.05.2015

157 /0.3215 80

24 /1.0840 20 08.10.2010 14.05.2015

26 /20381 20

TERT AT 38 THAT 17022 B0 [l WHITAT A 17022 IIHICY
R feAi® 27.09.2013 ¥ AR 14.05.2015 TF WAFERY FHET AT T
SA%d W qd H BIE Yd AgA 81 fohar |

GERT G 15491 YHAT 0,2130 B0, WA FEAT 1579 IHAT 0.3215
80 F{o WG el 5345 ey W RRid 15022013 A faAi®
14,05.2015 Th RPTAICY YAl AT| 39 &3%d W Q4 H Pl LD
A= el far |

WU AEI-24 BT 1.0940 80 TAT THRT H&IT 26 Yhdl 2.0381
80, T YTl &5l 31321 ey R & 08.10.2010 ¥ 14.05.2015
T AR GATd) o, R | A 2143054 TR W fEAE 21.10.
2011 ¥ fRAG 14.05.2015 TF & YOG 394 f&ar mr @ Al
08102010 W i@ 20102011 T& YRGB JIFY T8 fFar mam)
3a® ARRET a9y &3hd 989046 U R B YIS AA™
& far | f&Aid 21102011 F RATD 24.08.2012 TF Aol v
R Y Ay aw fmar mar |

39, ol b wifereRer gRT ST SferaE e W qel YAdrs & §Ad
I8 WeR &g a1 ¢ & RrmRel @ wfdd 6§21 154, 157
U9 38 @I A HFB 22367 a7 HICX U WIRT HEAT 24 UG 26 YA
&A% 31321 @ AR g B T UBR B AFAB 53688 I HIeX
4w = Al A _em amew wdl on, A @ e smafed qfy & 55
gfderd o1| 8 W @ f6 @ad aFmd 31321 FHY R RAARY
fesiid 08.10.2010 A f&AE 14.05.2015 T wardt o A f5 Ha smafed

ol (s0q
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AFA B 326 WA &% & A 20 gl W Af¥E 8§ AMR
W e gR RERT ¥ W ey @ af Bl I B
g 53 9F o1 faea e an, A ) WtERe &1 3R 4 $Ig
fofa 7 A3 & @RU yERY RFE 23.01.2020 & gRT I8 ARG
fosar mar e 5 WA W& 3804 / 77—4—19— 142TA /08 faAT® 05,
122019 & IR fofa o gffaa fear @g | gwe@! e | e gy
WIIBRYT ERT A0S 3Ry | WAL /d1aRUd. /2020 / 224 &AT® 07,
072020 & g = Ry fpar M &

"HUAT AT BIAT R B AU FN AU IS
WET-HIUa-03, WaeR—Hhol-04 &G 95070 a1 HeR &
Ny [EHE 3 M B e d ofenfie e sy
HEIEA JOWOAA B! TG faAid 03.12.2018 UIel fobam
o, 9% #9 ¥ R B UF w4023 /77—4—19, feAE
23.01.2020 & "rew ¥ FERM v wan @ & aud @ @
UHT B ITAAIRY GRAT 3804 / 77—4—19—14204 /08, feAiH
05.122019 & gR1 e sgawen @ R FraRa fear
o AfiRe e FO A YEE ¥ e @ R
04.02.2020 YA faam a1 B |

SRIFT & ¥ A @[ N & B ud Yo @
deffa oy @& wifeml @ ofafd wReor fear )
RgoRI g8 fFofa o w2 & s @ # wifteser @
11181 9 99 RAE 01022018 # Fgfea wag & w9 §
f&1® 21.10.2011 ¥ fRATH 24.08.2012 & & YrIdH & AfaRaw
s Frfafd S5%a 2143054 o Wex R TAHT H)
RGN & JTAR A6 24082012 A &S 14.052015 a6
Hifd w9 A YIS I o o ger 21 I afRew
YRAEHTA DI FHIAN TR I B | TR AU YIRS P
PR fovar e & 1

40. SWF yey A yE fifd 8 & witarer grr a8 wfior fFa
T & 6 RAE 21102011 ¥ RATE 24082012 T&F & YW FIA B
safa «if¥re & I 3%d 2143054 TR W THHE F A
FTA I A B JGAR QA6 24082012 A XA 14.05.2015 TH FI
it wu @ sfaRed Y ora g fear o1 g §| axga
TSRO g1 U9 39 3N_y H ARy fRHE 05.12.2019 &1 HHH
ferar & =& mar 8, Sk f& wRE N QW IS 23.01.2020 EWT

Frrun (00
pea
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BYaha v wm e arinRe i 0512 2019 JEq: aqel 7y
e B A @) wrarmta gt s @ e PaiRe e oA
& e W s man e

N VN A W W R W O w @ oam 9w gl
R alal @ R S o S g9 MR &1 faRad arvarae 29
1 yuf) uRATT B RATE 30062021 qF qof FR @A | S gfaen ot
WAAIRY RATE 02042020 B ERT RATF 31122021 a6 @Tar TN 1|
T AR B dEd @l @ gAtwiRa 7 2 N @ @wRer m@o
el A ge AR R M, R aRw uRaeEr § e @
BN | axgn: Ry A Sfewfa gt w1 e wiewsr g
THHY & e B IqRs B oA ARY o R 98 g
FeiRa srafer & gof & o1 @@ | gt Frow Rermdt gv ol T3
TRAST T T T R AR B AR AR qod @
FA W Wl a3 Rar v, @ R gof e 3 aEmewe
fem &t BT =0 R YN AIRET Great Value Projects India

Ltd. versus Noida ® IRMIRY feAid  24.072023 & g1 ¥g yfyoiRa
forar ar @ -

"GAAETEA! B RATE 19.04.2012 ¥ 04082013 TP ETS
72957.60 THIER W iR NiRgs @1 & R wier Wk, F9ife
S Al Oy qEvs @ U th 93 REY (2065604
qiIeR) TR Mo Irdl B R MY AN 1T SR ¥ | AR
@ INR AR ImEfed vad B 30 yfderd } e R =maem
@ W AR W WG e 8 A weet dawd ) R fiikee
&1 d U O &1 wfeur 8| Saa wifumet @ afex andd) @)
rafed Ybar 72957.60 At Mex f IR Mag &1 am RiE
19.04.2012 9 & 04082013 TF fear wmr TRy aik fred
agTar Rive @ S aifev | Tt o' e R o @ R o
RS &1 o R oy &1 o BT I sl ¥ geiRe, dee
dur foree diRge &1 am i dRas 3 w9 fRar o v @
3ol oRAeE B Of F @ oy A G 3 aEER
wWigd safy # gk & ez tridyH Tt @ WIS Se e
U AR DRTE B oA oY B gY@ @
<awt @1 YIireRer g1 A RR Qs @R gt ol @
grQeradl @l ST ERIE S |

F2 -
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SUIE W U8 e @ [P 30 9feid @ 9l dEwd ey )
TfT B @ FRY AT [RI PR S W G B BT A 2
S & e g9ar 2

2. W fde 98 We ? 5 A wer B ardftd g @ 0
iR & Afdd & W RAF 08102010 X RRAE 14.05.2015 P
=1 @ el W Rr oy g o Rt gEe wiimR g
Il W $ o uF fRTiE 26112015 B ARAH | & T 2 o
Tea: el A6 26112015 & S & B o 9@ A o
TR AT 3804 / 77—4—19—142TF /08 fAF 05.12.2019 @ FifAH
. B AR R AR W 39 AR (REEARY RF 08102010 ¥ AT
26.11.2015) &1 qof T ®Ta HT o o IR o7 aifarea &)

43. ATl HRT R @A AT T4 R 6 10008 @t #ex qfy S
U TN A ® U9 whanT, Wed, /g Ant @ ®U ¥ 3ifdd 2 W o
6 GHUEer e 8 urn 2| sl gfe e @ <M wiideRor g oft
@ B g8 W T R 5 ¥ TR 9 & A aRaer @ Pfor
W BT YAIT U1 AT TE | 3 AT FT BT YAV WA ERT AT
# % el e T R 9 7w i @ 5 e 9 8RN @ eww
fomfor 42 | 39w W wReRY g N o A B R wd @
TE | TR A% Y 1148t 5B RATS 31.052019 B AT W08
W = ywme srgEifea R Tar -

“YAUEYT DI AT W AT B R WGUS g NI B WY F o 1@
e @ gfe @ Swarft 4ff &1 sden /Sl wREeE @ aER
giaifsr sifenfire e &g fear S @ sifa gfaeor 9 gemen o
miereRer B 4 sded, PR, fiv de 7 e Wiea frar a
T qUT e g1 (i B S @M rEw 7 8N @ aRv
a9 @ saaR e T8 TRY 9 IR U™ B Y, A9IR B R
WIS B @ifed | gAUET Yo e @ W W uNE @ Wy o ffg
BT WSROl IABT YTl BT [ FRaTd Wifdaer 91 31 117df doa
fesi® 10.02.2020 F 3o HE WA 12 B wY ¥ ARt W T
T |

ac: g9 9eg H grdl |wr 10005 1 Wiex 4w A e
yifad 89 U4 aoaarll YdTe 9§ el arg yiteRer § gegd &
forr ar wiftravor arad wafera el @ R fofy @ gifed av

e (opy
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ag. ag e R el qEue R el g 8 R @ Su arE
wen gro@vs Rl el s m & ud after s o3 o
5 G &g e M wI-wT Wy R T ¥ W Refy o
A dF B NIW B YR B QA TR B B My T a7 2

45.  IWE AT B AR WRHRYT FT AR 3% 07.07.2020 T
demand notice &A@ 13.06.2023 R frar oran @ vg wifdievor &1
' AR v oimar @ & f o R wrmRy RH1E 08.10.2010 W
fRi® 26.11.2015 TF @) A H1 TIHTA YSH I §Y 1Al WA B
g®! B YHRERY R form og | @ 7w fea i @ fF SR
fiRTe &1 o R s &1 urr 89, 99 3raf # interest, penal
interest, lease rent, THY fawaRoT Yeh HIH fed oo dern RERLL
frwd Roe o & S| forem o &1 @ i) fiRge & w9
fear @ @1 2, SA Sl gRae B @ A @ fov e Sk @
IR Wiad oaf § gk 5l Ty AR gea @ w0 A A6
S |

46. RGO ERT S AR WY fhar wan ®, 9@ faamsi @ <
faRad yfaex @ gmwify o aftafora 81 39 avaf¥r @ agel &g
M W A0 S AR G REFRY © | 3, 36 GARIR1 B a¥el!
o IT AT gRT UIRA ey & el grfl | oraey eeRifd &l
TGl 39 ARY B e 3 S|

47. il Gxen gRT uRANHEr f & & fU Map revalidate &
?q e #) Ry 7 2| 77 amaves @ f6 g9 w i fofg oo @i
fore oA R fAmfor yR™ 81 ¥ U9 home buyers &1 WEa i
w& | e W &1 9 o) iR & w9 A G o v ' Sad
Jrafy aRAe & 8 FA @ oy oISt S8 @ IR Wi ey 4
TR 5 g R ged @ w0 § SIS Sel | aggaR T @
T fawaiRa &1 9|

48.  YfF AR & FTAR SWAMIH fund ¥ eI &1 Iuererr g4
RAGAT B Ghaal d (U JAT AAES 7, c: WS gRI
ProaraR 4ff du @R @ ARy YoM B Wig | aRarerHr o qof
R 3 v s 31 facia WaRE / co-developer 3nfe wra @ oF
WU B o AgAfa iR g1 v FaEaR gee @t |ngEt |

49. WX ERT 441 flats B OC & fow gl & afmdes & fear
2, R waw § e Pofa fRmn o) g @ o1 ga g @

St [y?‘lf
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W JTURD T A flats A BT sub lease deed B T arafa
At &= & @0 AR home buyers B 37T 55 fre | |

50 W e R 5@ A wieRr gR TR 3 Tt W
ﬁwmfi‘%ommozo@éaﬂaﬁﬂmmﬁam%fﬁmm
AR AR BN AAGS litigations FT AHAT BRAT GST 2 R A
TR P B W A R o RAEE 07.072020 A dHT A2y RS
T B RAe 7% qve amw o @1 B sifr T8 2

S W BT $Ifde &1 yTg e Feforsate & 99 w7 @ 25
a%wwaémﬁr:gaﬁwﬁﬁwwmm
2275 / T1—-4~22-145T / 08€RN faA1E 20.07.2022 TR ar=g by
B | 3T WIREROT 3 AR B AR T A W B g |

52, RN B U9 WIR & AR PR e 71 05 a @
.P—rwwﬁtwwﬁwwﬁmmﬁmm@uﬁaﬂzs
wﬁmmﬂ%ﬁmmmamwﬁﬁ%&ﬁm

aﬁ%%mﬁaﬁﬁmﬁmlmmﬁa%W
aﬁmm1sﬁﬂ$_wmﬁmwﬁmm|

AETER TAERT Goeqor anferast foenfa o) ooy 2

IS FIR AR
W@T:—%ﬁq*”ﬁ?_—«t—zs/GLGEE/QLW_'@T e
wfefer FreafaRaa @ qermd v smavas s &g URE—

1. % PRUAS Afe, Few A

2. AT WY, WA TeawI. ol wie F0—SiT=0-03,
HFR-THFA—4, Fex ATET, e

3. M BIEd |
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Government of Uttar Pradesh
[ndustrial Development Section-4
No.7637/77-4-23/67 G.N./20
Lucknow: Dated 14 December, 2023

M/s Patel Advance JV
...Revisionist

Versus

Greater Noida Industrial Development Authority, Greater Noida
...Respondent
In pursuance to the Order dated 09.10.2023 passed by the Hon. High
Court in Writ Petition No. 3994/2023 with regard to the Plot No. GH-03,
Sector-Tech Zone-4 allotted to M/s. Patel Advance J.V. in Greater Noida, a
Revision Petition has been filed under Section 41(3) of Uttar Pradesh Urban
Planning and Development Act 1973 read with Section 12 of Uttar Pradesh
Industrial Area Development Act 1976. Report in the matter has been
provided vide the Authority's Letter dated 13.09.2023 and dated 27.01.2023.
With regard to the Revision Petition submitted, a hearing meeting was held
on 31.10.2023 wherein Mr. Saumya Srivastava, Officer on Special Duty,
Greater Noida participated virtually on behalf of the Authority and on behalf
of the Petitioner Akshay Mohile, Advocate and Mr. Rakesh Kumar Srivastava

participated physically.

T C
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2 In relation to this matter, vide Government Order No. 3804/77-4-19-
142N/08 dated 07.02.2023, disposal order was passed earlier, against which
the Petitioner Organization filed Writ Petition No. 3994/2023 in the Hon.
High Court, in which Order dated 09.10.2023 has been passed by the Hon.
High Court, the substantial part of which is as follows:-
“On consideration of the arguments at the bar and noted above, what
clearly transpires is that while interpreting the benefits flowing out of
government order dated 05.12.2019, two distinct orders have been
passed, one being the order impugned in the present writ petition, being
the order dated 07.02.2023 denying the benefits partially and secondly
the order dated 02.08.2023 passed in the case of M/s Gayatri Hospitality
giving the entire benefits to the said allottee whereas refusing the entire
benefits to the petitioner. Thus, there is no doubt in the mind of this
Court while passing the impugned order the government order has been
followed in two different manners which has resulted in discrimination
and violation of Article 14 of the Constitution of India, as a result
thereof, the order dated 07.02.2023 is quashed and the matter is
remanded to the revisional authority to pass fresh order on the

application filed by the petitioner.

Y. L
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While doing so, the revisional authority would take into consideration
the order dated 02.08.2023 passed in the case of M/s Gayatri Hospitality
and record the specific reasons of denying the benefits as claimed by
thé petitioner which have been extended to M/s Gayatri Hospitality.
The revisional authority shall pass the order as directed above with
expedition preferably within a period of two months from the date of
production of a certified copy of this order.”
3. It has been stated by the petitioner organization in its revision petition
that the plot in question was allotted to it on 27.04.2010 and the lease deed for
the total area of 74539.46 square meters was executed on 06.08.2010 and the
second lease deed for the remaining area of 21430.54 square meters was
executed on 13.10.2010. This land was situated in village Patwadi of Gautam
Buddha Nagar District, the acquisition proposal of which was challenged in
the Hon’ble High Court through Writ Petitions. In relation to the allotment of
21430.54 square meter of land by the Authority, while challenging the land
acquisition, Greenbell International has filed Special Leave Petition No.
27508/2010 in the Supreme Court, in which orders were given by the Hon’ble

Supreme Court to maintain status quo on the plot. This stay order was expired

T
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on 14.05.2015, the information of which was given to the Petitioner by the
Authority on 26.11.2015.

4. The Petitioner Organization has informed that the land acquisition of
this village was challenged in the Hon’ble High Court and the Hon’ble High
Court while tagging all the Writ Petitions together, passing order dated
21.10.2011 in Writ Petition No. 37443/2011 Gajraj Singh and others vs. State
of U.P. and others, land acquisition was stayed until the National Capital
Regional Planning Board’s directives are incorporated into the Inclusion
Master Plan 2021. This order was challenged in the Hon’ble Supreme Court
and the land acquisition was kept restored by the Hon’ble Supreme Court in
Civil Appeal No. 4506/2011 by passing order dated 14.05.2015. The
information of this order of the Hon’ble Supreme Court was made available
to the Authority on 26.11.2015. Because of this reason, no work could be
done on this land from the time of allotment of land till 26.11.2015.

5 It has been informed by the petitioner organization that at that time, it
~ demanded to give zero period on the entire plot and when no decision was
taken in this regard, a representation was also submitted to the Government
under Section 41(3) of Uttar Pradesh Urban Planning & Development Act.

While disposing of this representation by Government order dated

T L
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23.01.2020, the Authority was directed to dispose of the Petitioner's
representation as per Government Order No. 3804/77-4-19-142N/08 dated
05.12.2019. The Authority did not conduct any examination under the
Government Order dated 05.12.2019 and the representation for zero period of
the Petitioner was summarily disposed of vide its order dated 07.07.2020.

6. It has been informed by the Petitioner Organization that against the
above order dated 07.07.2020, a Revision Petition under Section 41(3) was
filed by it on 03.11.2020, wherein no decision was taken and Writ Petition
No. 25082/2020 was filed by it, in which the Hon’ble High Court, vide its
Order dated 17.12.2020, gave instructions to dispose off the Revision Petition
within 4 weeks.

7. It has been informed by the Petitioner Organization that when there was
no decision in the Revision Petition, it again has filed Writ Petition 2286/2022
in the Hon’ble High Court wherein the Hon’ble High Court, vide its Order
dated 26.04.2022, gave instructions to dispose off the Revision Petition within
6 weeks.

8. It has been informed by the Petitioner Organization that despite the
above Revision Petition being pending, the Authority has issued illegal

demand and cancellation notice on 23.12.2022, against which Writ Petition

VT
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No0.213/2023 was filed before the Hon’ble High Court by the Petitioner
Organization, wherein the Hon’ble High Court, vide its Order dated
12.01.2023, gave instructions to immediately dispose off the Revision
Petition. Pursuant to this Order, vide Government Order No. 752/77-4-
23/67GN/2020 dated 07.02.2023, the Petitioner’s Revision Petition has been
disposed off, but, in this Order, the Government Order dated 05.12.2019 has
not been fully complied.

9. It has been informed by the Petitioner Organization that the Authority
had informed about the stay order with regard Khasra No. 24 and 26 through
its letters dated 31.05.2011 and dated 23.07.2014 and vide its letter dated
26.11.2015, it has been informed regarding the expiry of the stay order.
Despite stay order on many parts of the allotted plot, the Authority has
approved the map on the entire plot area of 95970 square meters vide its letter
dated 04.03.2011.

10. It has been informed by the Petitioner Organization that the report
regarding various stay orders on these lands has been provided by the
Authority vide its letters dated 27.01.2023 and dated 13.09.2023, in which it
has been informed that the land of affected Khasra Nos. 154, 157 and 38 is

22367 square meters and the land of Khasra Nos. 24 and 26 is 3132 square
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meters, on which work was disturbed from 08.10.2010 to 26.11.2015.
Moreover, in the land allotted to the Petitioner Organization, Khasra No. 27
area 0.076 hec., Khasra No. 31 area 0.669 hec. and Khasra No. 147 area
0.2555 hec. total area 10005 square meter land were also to be recaptured,
which was not done at that time, but in the 114"™ Board meeting of the
Authority dated 10.02.2020, it was proposed that work on such lands will
continue pending the Government’s Order. This land is still mentioned in the
revenue records as Chakmarg, Road, Main Marg.

11. It has been informed by the Petitioner Organization that because of the
above reason, it was not possible to work on the Project. The stay order was
in effect on different parts of the Project for different periods, due to which
work on the Project could not be carried out. _For this reason, the petitioner
organization requested for giving zero period in the year 2016, which was
resolved very late in the year 2020 after 4 years on 07.07.2020. This disposal
was also wrong, because Government Order No. 3804/77-4-19-142N/08
dated 05.12.2019 was not taken into consideration in this disposal.

12. It has been informed by the Petitioner Organization that due to the
above reasons, there was a lot of delay in the execution of the Project and

there was a huge increase in the cost of the Project. For this reason, cases
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have also been filed by the allottees of the Project in various Courts and
penalties etc. have also been imposed on the Developer.

13. It has been informed by the petitioner organization that due to the
development of the Project being stalled, SWAMIH Fund of Rs.361.1 crore
has been sanctioned to Developers. The developer has already paid audit fees
of Rs.48 lakh for this, but, due to non-proper disposal of liabilities by the
Authority and despite application dated 25.08.2022, distribution of fund is
disrupted due to non-grant of mortgage permission in favour of SWAMIH
Fund.

14. It has been informed by the Petitioner Organization that 5 Towers (G1,
G2, G3, G4 & D1) related to the Project are completely ready, in which 770
units are situated, out of which the Petitioner Organization has applied for
occupancy certificate of 441 units. Apart from this, other formalities
regarding 327 units in 3 Towers (D2, D3 & D4) are complete and the process
of obtaining their Occupancy Certificate is also underway. Moreover, other
Towers are also on the verge of completion and upon receipt of from
SWAMIH Fund, action will be taken to complete these also.

15. It has been informed by the Petitioner Organization that it has

completed the construction of more than 30 per cent of the total permissible
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FAR, and it has also applied for partial occupancy certificate of 15.15 percent
FAR.
16. It has been informed by the Petitioner Organization that the Authority
in its order dated 07.07.2020 did not take cognizance of the fact that there
were stay orders of different Courts on about 55 per cent of the total area
allotted to the Organization. Thus, even in the Government Order No. 3804
dated 07.02.2023, the benefits mentioned in the policy as per Government
Order No. 3804/77-4-19-142N/07 dated 05.12.2019 were not provided and
zero period was given only on that area on which the stay order was in effect.
The following facts have not been taken into account in these orders:-
(i)  In the 12" Board meeting of the Authority, it was decided tb
declare zero period on the entire area of Patwadi village from
21.10.2011 to 24.08.2012.
(ii)  In the pursuance to the 111" Board Meeting of the Authority
dated 01.02.2018, partial zero period area on 21430.54 square
meters was granted from 24.08.2012 to 14.05.2015.
Since the above stay orders were in effect on more than 30 per cent of
the land of the Petitioner Organization, therefore, as per the then Government

Order No. 380477-4-19-142N/08 dated 05.12.2019 in effect, zero period
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should have been given on the entire land. Similarly, the period for which
zero period will be given, same period of time should also be given to
complete the Project without any extension fee.

17.  On the basis of above facts, Petitioner Organization has demanded that
the order of the Authority dated 07.07.2020 should be canceled and from the
date of allotment of the plot on 27.04.2010 till the order for rescheduling of
dues is issued, until then the benefit of full zero period should be made
available. Similarly, the current revised map should be revalidated and a
decision should be taken soon on the application for occupancy certificate
filed in the Authority. Similarly, the Petitioner Organization has also
requested that the demand notice issued by the Authority should also be _
cancelled.

18. It has been informed by the Petitioner Organization that under Builders
Residential Plots Scheme BRS 2010-2011, Plot No. GH-03, Sector-Techzone-
4, area 96000 square meters was allotted to M/s Patel Advance JV on
27.04.2010.  According to the lease plan received from the Project
Department, the total actual area of the plot remained 95970 square meters,
out of which 74539.46 square meters of land was cleared and 21430.54 square

meters of land was under stay from the Hon’ble High Court, as a result of
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which the lease deed of total cleared area of 74539.46 square meters was
executed by the Authority on 06.08.2010. Later, after the stay order of the
disputed land was released from the Hon’ble High Court, as per the revised
lease plan from the Project Department, the Company was given possession
of the plot by getting the Supplementary Deed of the remaining land area
21430.54 square meters of land executed by the Authority on 13.10.2010.

19. It has been informed by the Petitioner Organization that against the
order of the Hon'ble High Court, M/s Crane-Bel International Pvt. Ltd. has
filed Special- Leave Petition No. 27508/2010 against the Authority in the
Hon’ble Supreme Court, on which, due to the stay order passed by the Hon’ble
Supreme Court, development work on 21430.54 square meters of land in the
total leased area was banned by the Authority, pursuant to which, vide letter
dated 31.05.2011, the Authority has informed the allottee Aompany to
maintain the status quo on the affected area.

20. It has been informed by the Petitioner Organization that the allottee
‘builder Company submitted an Application to the Authority on 23.01.2013
requesting that they are unable to utilize the affected area of 21430.54 square
meters, hence, installments for this area should not be recovered from them.

In pursuance of the request of the allottee, the Authority informed the Allottee
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Company vide the Authority's letter dated 19.02.2013 that in their original
Lease Deed dated 06.08.2010 it was clarified that if the Allottee wants to
maintain the claim on the disputed land area of 21430.54 square meters, then
it will have to pay the installments of the entire leased area as per the Payment
Plan dated 28.07.2010 and if despite this is the Allottee Company does not
want to maintain its claim on the disputed land, then it will have to surrender
the disputed land, only thereafter the installments can be rescheduled.

21. It has been informed by the petitioner organization that through a letter
sent by the allottee company on 28.11.2013, the Authority was requested to
reschedule the amount of their defaulted installments, pursuance to which,
after the approval of the then Chief Executive Officer, vide the letter of the
Authority dated 29.11.2013, the amount of defaulted installments of the
Allottee Company was rescheduled to Rs. 23,41,92,136/-.

22. It has been informed by the Petitioner Organization that the Allottee
Company M/s Patel Advance JV has requested the authority vide' its letter
dated 14.09.2015 that due to stay order of the Hon’ble Supreme Court on
21430.54 square meters of leased area of the plot, this area is disputed, due to
which there is a ban on carrying out development work on this area. The

Company has requested that they be given permission to work on the entire
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plot and their payment schedule be rescheduled and till then they are given
permission to work on the disputed area of 21430.54 square meters, until then
the interest on this area should be waived off.

23. It has been informed by the Petitioner Organization that the
recommendations of the committee constituted at the Authority level for zero
period were presented in the Supplementary Item No. 104/6 of the 104" Board
meeting of the Authority dated 14.03.2016, under which the proposal to give
zero period to the Company from 26.06.2010 to 26.11.201 (till the date the
Authority is informed about the vacation of the stay order) was approved.

24. It has been informed by the Petitioner Organization that in pursuance
to proposal on item No. 11/10 of the 111" Board meeting of the Authority,
the Company was allowed zero period for the period from 24.08.2012 to
14.05.2015 (in addition to the earlier permissible zero period from 21.10.201 1
to 24.08.2012) on an area of 21430 square meters.

25.  Ithas been informed by the Petitioner Organization that as per the super
imposed map of the Authority, M/s Patel Advance JV's Plot No. GH-03,
Sector-Techzone-4, area 95970 square meters falls on Khasra number 154P,
145P, 147P, 157P 146P, 38P, 28P, 31P, 26P, 24P, 29P, 27P of Village

Patwadi.
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26. It has been informed by the Petitioner Organization that vide order
dated 19.07.2011 passed by the Hon’'ble High Court in Writ Petition
17068/2009 Harkaran Singh vs. State of Uttar Pradesh and others, the
acquisition of 589.88 hec. of land in village Patwadi was canceled and out of
the canceled land, 154P, 145P, 147P, 157P, 146P, 38P, 28P, 31P, 26P, 24P,
29P, 27P of the Petitioner Company M/d Patel Advance JV were included.
27. It has been informed by the Petitioner Organization that stay order was
passed by the Hon’ble Supreme Court on 08.10.2010 in Special Leave Petition
No. 27508/2010 M/s Crane-Bel International Pvt. Ltd. Vs. State of Uttar
Pradesh and Others on Khasra No. 24 area of 2.0667 hec. and Khasra No. 26
area of 3.9970 hec. of Village Patwadi, out of which 21430.54 square meter
area of Patel Advance was affected and the remaining area was falling in plot
No.GH-6B, GH-03, GH-07A, Plot-10 and GH-04 of Teczone-4.

28. It has been informed by the Petitioner Organization that as per the
Report of the Project Department of the Authority, a total of 1.:7022 hec. of
land in Khasra No. 38, 0.2130 hec. in Khasra No.154P and 0.3215 hec. in
Khasra No.157P, 1.0940 hec. in Khasra No.24 and 2.0381 hec. in Khasra
No.26 was falling under the plot of M/s Patel Advance JV. As per the above

Report, Khasra falling under the plot of M/s Patel Advance JV, the details of
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from when to when long they were affected by the stay order of the Hon’ble

Court are as follows::-

Name | Affected Khasra | Date of Stay | Date of release

of the | No./ Area Order from Stay Order

Village

Patwadi 38 /1.7022 Hec. 27.09.2013 | 14.05.2015

154P /0.2130 Hec. |15.02.2013 | 14.05.2015

157P /0.3215 Hee.

24 /1.0940 Hec. 08.10.2010 | 14.05.2015

26/2.0381 Hec.

s ]

30. It has also been informed by the petitioner orgz}nization that the benefit
of zero period has not been given to the total area of 22367 square meters
falling under the plot of M/s Patel Advance JV in Khasra No. 38, 154B and
157B from 24.08.2012 to 14.05.2015.

31. At the time of hearing it was informed by the Authority that the stay
order was efféctive from 08.10.2010 to 14.05.2015 ;:)n area 1.0940 hec-. in
Khasra No. 24 and area 2.0381 hec. in Khasra No. 26, total affected area was

31321 square meters, because of which zero period was allowed only on
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21430.54 square meters from 21.10.2011 to 14.05.2015 and zero period was
not allowed from 08.10.2010 to 20.10.2011.

32. Inthe 111" Board meeting of the Authority, the period from 24.08.2012
to 14.05.2015 was declared as zero period to the Allottee Company, but, at
that time the allottee, vide its letter dated 26.02.2018, was giving the benefit
of zero period, an Application was made for re-schedulement of overdue
amount, in pursuance to which, vide letter dated 17.05.2018, as per the re-
schedulement policy of the Authority, in their case, giving the benefit of zero
period only for penal interest for the said partial area/period, 15% of the total
overdue amount (Main Payment Plan + Re-scheduling Payment Plan +
Additional Compensation) of Rs 162,06,04,036/-, an amount of Rs.
24,71,93,175/- was to be deposited by 10.06.2018. The remaining 85 per cent
amount and future principal liability of Rs. 172,89,03,974/- was proposed to
be taken in 04 installments, but the anticipated amount of 15 per cent was not
deposited by the Allottee Company, as a result, re-schedulement of their
installments could not be done.

33. It was also informed by the Authority that the land of Khasra No. 154P,
157P and 38 is 22367 square meters and the land of Khasra No. 24 and 26 is

1.0940 hec. and 2.0381 hec. respectively, totaling 31321 square meter. Thus,
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the stay order was effective on a total of 53688 square meters of land, which
was about 55 per cent of the total allotted land. Although more than 30 per
cent area of the Company was affected by the stay order of the Hon’ble High
Court/Supreme Court, but the conditions mentioned in the Government Order
dated 05.12.2019 have not been fulfilled by the Company, according to which
the Developer has given assurance of completing the Project by 30 June, 2021
or the Project has been completed within the stipulated period.

34. It was also informed by the Authority that the villages whose
notification was canceled in the Hon’ble High Court’s order dated 21.10.2011,
‘Page No. 384, in Writ Petition No. 37443/2011 Gajraj & Ors vs. State of Uttar
Pradesh & Ors. filed in the Honorable High Court, the acquisition of all the
other villages (including Patwari) except three of them was restored, after
which all the affected allottees were given permission to start construction by
allowing zero period from 19.07.2011 to 24.08.2012, which included all the
plots of Greater Noida West along with the case of M/s Patel Advance JV.
Due to cancellation of land acquisition by the Authority, Special Leave
Petition No. 198301/2012, Greater Noida Authority vs. Pramod & Ors. and
SLP No. 30909/2011 Smt. Savitri Devi & Ors. vs. State of Uttar Pradesh &

Ors. was filed by the farmers in the Hon’ble Supreme Court. While hearing
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the above two SLPs, it was commented by the Hon’ble Supreme Court that
development work has been done on the notified land of all the above villages
and with the above comment, the Hon’ble Supreme Court had upheld all the
Notifications while disposing off all the SLPs on 14.05.2015. Due to the case
of M/a Crane-Bel International, work on 21430.54 square meters of plot was
affected due to court stay from 08.10.2010 to 14.05.2015, whose zero period
has been provided to the Petitioner Company in the 111t Board meeting (in
addition to the earlier permissible zero period from 21.10.2011 to
24.08.2012).

35. 1 heard both the parties and examined the facts available on file.

36.  The Authority has allotted Plot No. GH-03, Sector-Tech Zone-4, area
95970 square meters in favour of the Petitioner Organization on 27.04.2010.
At the time of allotment, the authority was not in possession of the entire
allotted plot. The Authority has executed Lease deed of 74539.40 square
meters of land on 06.08.2010. Supplementary lease deed of remaining land
of 21430.54 square meters was executed on 13.10.2010.

37.  As per the Authority’s Report, work on 21430.54 square meters of plot
was affected due to court stay from 08.10.2010 to 14.05.2015 because of the

case of Crane-Bel International, whose zero period has been provided to the
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Petitioner Company in the 111" Board meeting (earlier from 21.10.2011 to

24.08.2012 in addition to the zero period permissible on the entire area of

95970.54 square meters) from 24.08.2012 to 14.05.2015. According to the

Authority, zero period is not allowed from 08.10.2010 to 20.10.2011.

(Earlier, from 21.10.2011 to 24.08.2012, the entire area was 95970.54 square

meters except the permissible zero period).

38.  Asper the Authority’s Report, the details of the Khasras under the M/s

Patel Advance JV plot affected by the stay order of the Hon’ble Court are as

follows:-
Name of | Affected Khasra No./ | Date of Stay | Date of release
the Village | Area Order from Stay Order
Patwadi 38 /1.7022 Hec. 27.09.2013 | 14.05.2015
154P /0.2130 Hec. | 15.02.2013 | 14.05.2015
157P / 0.3215 Hec.
24/ 1.0940 Hec. 08.10.2010 | 14.05.2015

26/2.0381 Hec.
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The stay order was effective from 27.09.2013 to 14.05.2015 on area of
1.7022 hec. in Khasra No. 38, total affected area 17022 square meters. No
zero period has been allowed in this area earlier.

The stay order was effective from 15.03.2013 to 14.05.2015 on area of
0.2130 hec. in Khasra No. 154P, area of 0.3215 in Khasra No.157P, total
affected area 5345 square meters. No zero period has been allowed in this area
earlier.

The stay order was effective from 08.10.2010 to 14.05.2015 on area of
1.0940 hec. in Khasra No. 24, area of 2.0381 in Khasra No.26, total affected
area 31321 square meters, out of which, zero period was allowed for only
21430.54 square meters from 21.10.2011 to 14.05.2015 and zero period was
not allowed from 08.10.2010 to 20.10.2011. Apart from this, no zero period
was allowed on the remaining area of 9890.46 square meters. Zero period
was allowed on the entire land from 21.10.2011 to 24.08.2012.

39. " As admitted by the Authority in its updated Réport and at the time of
- hearing, the land area of Khasra Nos. 154, 157 and 38 affected by the stay
orders is 22367 square meters and the land area of Khasra Nos. 24 and 26 is
31321 square meters. Thus, the stay order was effective on different dates on

a total area of 53688 square meters of land, which was 55 per cent of the total
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allotted land. It is clear that the stay order was in effect from 08.10.2010 to
14.05.2015 on total area of 31321 squaré meters which is 32.6 per cent of the
total allotted area which is more than 20 per cent. On this basis, the Petitioner
Organization had requested the Authority to declare the period of the stay
01‘&&1' as zero period, on which, due to no decision was taken by the Authority,
it should be ensured that the decision is taken as per Government Order No.
3804/77-4-19-142N/08 dated 05.12.2019. Keeping this in mind, the following
order has been made by the Authority vide its Order
No.Gr.N./B.R.S./2020/224 dated 07.07.2020:-

“Pleased to inform you in relation to giving zero period with
regard to your Plot No.GH-03, Sector-TechZone-04 04 with area of
95970square meters, Industrial Development Commissioner, U.P.
Government has directed vide letter No. 4023/77-4-19, dated
23.01.2020 that your zero period case should be resolved as per the
provisions contained in Government Order No0.3804/77-4-19-142N/08,
dated 05.12.2009. Apart from this, your Company has submitted the
application dated 04.02.2020 for zero period.

With regard to the above, it is that your case has been examined

under the provisions of the above referred Government Order. After
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examination, it has been decided that in accordance with the proposal
approved earlier in the 111" Board Meeting of the Authority dated
01.12.2018, apart from zero period from 21.10.2011 to 24.08.2012, as
per the then existing zero period policy, partial zero period has been
allowed on the partially affected area of 21430.54 square meters from
24.08.2012 to 14.05.2015. Therefore, additional zero period is not
allowed. Accordingly, your representation is disposed off.”
40. It is clear from the above order that it has been admitted by the
Authority that partial work was affected on an area of 21430.54 during the
zero period from 21.10.2011 to 24.08.2012, as per the then existing zero
period policy, partial additional zero period has been allowed from 24.08.2012
to 14.05.2015. In fact, the Authority has not taken cognizance of the
Government Order dated 05.12.2019 in its order, as directed by the
Government vide order dated 23.01.2020. Government Order dated
05.12.2019 was actually issued to give prescribed relaxation for completing
the incomplete group housing projects within time.
41. It is clear from the above that this zero period benefit was to be given
to all those Developers who gave written assurance that they would complete

their Project by 30.06.2021. The said facility has been extended vide
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Government order dated 02.04.2020 till 31.12.2021. As the bills could not be
rescheduled under this Government Order, Petitions were filed in the Hon’ble
courts, due to which the Project was delayed. In fact, the Authority should
have made the benefits of the facilities mentioned in the Government Order
available to the Allottee at that time so that the Project could be completed
within the stipulated period. For this reason, the Project has not been
completed still by the Developer. As per the Government Order, if the benefit
related to zero period had been given at that time, then there would have been
no unnecessary delay in completing the Project. Similarly, in the Revision
Petition of Great Value Projects India Ltd. versus Noida, it has been
propounded by Government Order dated 24.07.2023 that:-
“The Revisionist should be given the benefit of zero period from
19.04.2012 to 04.08.2013 on plot 72957.60 square meters, because
during that period, stay orders and petitions remained pending on a
large portion (29656.04 square meters) of the plot in question before
- the Hon’ble Courts. As per the policy, if more than 30 per cent of the
allotted area has been affected by the stay order of the court, then there
is a provision to give the benefit of zero period on the entire area. Under

the above provisions, the benefit of full zero period of the allotted area
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of 72957.60 square meters of allottee should be given from 19.04.2012
to 04.08.2013 and the installments should be shifted accordingly. It is
to be clarified here that interest, interest, compounding, lease rent and
time extension charges will be waived off during the period for which
the benefit of zero period will be availed, the installments will be shifted
by calculating accordingly and the period that is being given the benefit
of zero period will be added to the period allowed for completion of the
project as per the lease deed without any time extension charges, while
allowing the benefit of the above zero period, the Authority will re-
calculate the bills of the Revisionist and inform the Revisionist about
the amount of the bills.”

It is clear from the above that since more than 30 per cent area is

affected by the stay order, it is justified for giving the benefit of zero period

on the entire plot to the Petitioner Organization.

It is clear from the above discussion that stay order on different Khasra

numbers were effective from 08.10.2010 to 14.05.2015 on more than 30 per

cent area of the land allotted to the Petitioner Organization, the information of

which has been given by the authority to the Petitioner Organization through

its letter dated 26.11.2015. Therefore, actually the construction could have
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been done only after 26.11.2015. Therefore, as per the provisions of
Government Order No. 3804/77-4-19/142N/08 dated 05.12.2019, there is
justification for giving the benefit of complete zero period for this period (Stay
Order dated 08.10.2010 to 14.05.2015) on the entire area.
43. It has been informed by the Petitioner Organization that 10005 square
meters of land which is a village society land and is marked as roundabout,
road and main road has not been reclaimed till date. This has also been
confirmed by the Authority during the hearing. No evidence to this effect has
been submitted by the Organization in the Petition which shows that the
constructions were stopped due to non-reclamation. The Authority has not
discussed this question earlier. The following proposal has been approved on
Item No. 08 in the 114" meeting of the Authority Board dated 31.05.2019 —
“In anticipation of reclamation, the land useful from planning point of
view coming in the form of central section and part of the plan should be
allocated/used for planned industrial development as per the master plan, in
other words, in anticipation of reclamation, the Authority’s land allotment,
planning, lease deed and map will continue to be approved and construction
will continue by the allottee. Investment opportunities should not stop due to

lack of reclamation and Uttar Pradesh should get investment and employment
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opportunities. The Authority will follow whatever decision the Government
takes regarding reclamation price etc.” The proposal was submitted for
consideration as sup. Item No. 12 in the 117" meeting of the Authority Board
dated 10.02.2020.

Therefore, in this regard, the Petitioner Organization should submit to
the Authority the evidence related to the construction work being affected on
10005 square meters of land and the zero period related to it, on which the
Authority should ensure to take a decision as per its prevailing rules.

44. It is clear that after getting possession of the entire plot, construction
work has been done on the plot by the Petitioner Organization and applications
for issuing occupancy certificate have also been submitted from time to time.
In such a situation, there is no justification for giving zero period till date.

45.  As per the above discussion, Authority’s order dated 07.07.2000 and
demand notice dated 13.06.2023 are canceled and the Authority is directed
that while granting zero period on the entire land for the period of stay order
from 08.10.2010 to 26.11.2015, the bills of the Petitioner Organization should
be rescheduled. It is clarified here that the period for which the benefit of zero
period will be availed, during the same period, interest, penal interest, lease

rent, extension charges will be waived off and installments will be shifted
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accordingly. The amount of time that is being given as zero period will be
added to the period allowed for completion of the project as per the lease deed
without any extension fee. |

46. The demand letter issued by the Authority also includes the amount of
additional compensation payable to the farmers. There is a stay order of the
Hon’ble High Court for recovery of this amount. Therefore, recovery of this
amount shall be subject to the order passed by the Hon’ble High Court. The
remaining amount should be recovered subject to this order.

47. The Petitioner Organization has filed the map for revalidation to
complete the Project. It is necessary that decisions be taken quickly on this so
that construction of the Project can start and home buyers can gét relief. The
amount of time that is being given as zero period will be added to the period
allowed for completion of the project as per the lease deed without any
extension fee. The maps should be extended from time to time accordingly.
48.  Since according to the Petitioner, availability of funds in SWAMIH
Fund is very important for the success of this Project, therefore, the Authority
should grant permission to mortgage the land as per rules. To complete the
project, the Company will be given permission by the Authority to collect

funds through financial resources/co-developer etc. as per the prevailing rules.
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49.  The Organization has already applied for OC of 441 flats, a decision in
this regard should be taken soon. Permission should also be issued to make
tripartite lease deed of the flats in proportion to the amount paid so that the
home buyers can get their rights.

50. It is clear that in the past, from 07.07.2020 till the date of the present
order passed on the representation for zero period by the Authority, the
Petitioner Organization has had to face unnecessary litigations in which there
is no fault of the Petitioner Organization. Therefore, there is no justification
for charging penal interest from 07.07.2020 till the date of passing of the
order.

51. Due to the equal impact of Covid on all builders, extension of one year's
free time has been allowed by the Government vide Government Order No.
2275/77-4-22-145N/08TC dated 20.07.2022. Therefore, the Authority should
provide benefits to the Petitioner Organization as per this Government Order.
52.  As per the instructions of the State Government, the Allottee should
also be given a free extension of one year of the Covid period as per the rules.
25 per cent of the bills should be deposited within three months and the

installments of the remaining amount should be determined as per the policy
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of the Authority. As per above, the overdues of the allottee should be
calculated and informed to the allottee within 15 days.
Accordingly, the Revision Petition is hereby disposed off.

Anil Kumar Sagar
Principal Secretary

No. 7637(10/77-4-23/67 G.N./20 even dated —

Copy forwarded to the following for information and necessary action :-
1. Chief Executive Officer, Greater Noida.

2 Authorized Signatory, Patel Advance JV, Plot No.GH-03, Sector-

Tech Zone-4, Greater Noida, West.
3. Guard File.
By Order
Sd/-

(Avnish Kumar Singh)
Sec Secretary
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No.7774/77-4—2023-6011/2023
From,
Manoj Kumar Singh,
Infrastructure & Industrial Development Commissioner,
Government of Uttar Pradesh.
To,
Chief Executive Officer,
New Okhla Industrial Development Authority/
Greater New Okhla Industrial Development Authority/
Yamuna Expressway Industrial Development Authority
Industrial Development Section-4  Lucknow: Dated 21 December, 2023
" Subject:- Regarding implementation of the recommendations made by the
Committee constituted under the Chairmanship.of Shri Amitabh
Kant (Ex-C.E.O. NITI Aayog), Government of India to resolve
the problems of Legacy Stalled Real Estate Projects.
Sir,
“The roie of decision in success is 5%, and the role of
implementation is 95%.”
2. The Government of Uttar Pradesh has taken a historic decision to
immediately complete the long pending Group Housing Projects in the area
of Noida, Greater Noida and Yamuna Expressway Industrial Development

Authority and to provide houses to the flat buyers as soon as possible and

to register the flats.
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3. Active participation of Authorities, Developers, Financial
Institutions, Flat Buyers and all other stakeholders is necessary for
successful implementation of this decision.

4. Ministry of Housing & Urban Affairé, Government of India Order
No. 0-17024/1059/2017-Housing Section-MHUPA-Part (9) EFS-
9138424, dated 31.03. 2023 constitute a Committee under the
Chairmanship of Shri Amitabh Kant (Ex-C.E.O. NITI Aayog)with regard
to old stalled real estate projects (Legacy Stalled Real Estate Projects). The
Committee was to recommend measures to protect the interests of home
buyers and to complete the stalled projects in a time-bound maﬁner and
hand over the houses to the home buyers. The Committee held 05 meetings
with various stakeholders and finalized the report in its meeting dated
20.07.2023. The Committee submitted its Report on 24.07.2023.

5. Real Estate is n vital sector and more than 200 industries are
associated with it and it creates a large number of employment. According
to an estimate by the Int:tlian Bank Association, there are approximatelykz
4.12 lakh such houses across the country, which are not being completéd
due to the poor financial condition of the developers. Out of these,
approximately 2.40 lakh houses are situated in N.C.R. With their
completion, on one hand, the dream of the middle and lower class, who

have paid huge amounts of money to the builders for these houses, will be

e
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fulfilled, and on the other hand, the economic development of the region
will gain momentum.

6. Due to certain reasons, such situations have arisen in Noida, Greater
Noida and YEDA that builders are not able to provide fully constructed
flats to the buyers of flats/houses even after much time has passed. On the
other hand, the buyers of the flat are not paying this due installments to the
builder due to the question mark on ensuring the availability of flats from
builder. Apart from the above, the buyer is also paying the E.M.I. of the
loan taken from the banks and is also bearing the double burden of paying
the rental in the rented house. In light of the current circumstances,
builders are not being provided loans from banks and other financial
institutions to complete the incomplete projects. In the above situation of
deadlock, due to non-payment of various dues by the builder to the
Authority, the Authority is not giving permission to register the flat, pass
the map or renew it and permission to mortgage etc. This decision taken
by the government on the above subject will end the existing deadlock v\.zill
play an effective role in furthering de{felopment while Iﬁrotecting the
interests of all parties. After due consideration, the Government has
determined a package by taking a policy decision on this subject.

7. In view of the facts/circumstances mentioned above, after due

consideration of the recommendations made by the Committee constituted
Tt
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under the Chairmanship of Shri Amitabh Kant, Ex C.E.O. Niti Aayog, the

State Government has decided to lay down the following policy/package.

The main objective of the policy/package is to provide houses/flats with

registry to home buyer as soon as possible.

71

1.2

1.3

Cases that will be covered by this policy/package :-

(1)
(i)

(iii)

(iv)

Group Housing Projects of Authorities.

If the group housing component is part of a commercial
project, to the extent of the group housing component.

Group Housing Component of Township Development
Project.

Group housing projects, which are in NCLT or Court, can also

avalil the benefit of this package, if they withdraw or get their

| case closed from NCLT and Court.

Cases that will not be covered by this policy/package :-

(1)
(i1)

(iif)

Group housing project located under Sports City Scheme.

Group housing project included under Recreational

Investment Park Scheme;

Other than housing projects of Authority projects i.e.

commercial, institutional, industrial etc.

Implementation of this policy/package under the monitoring of the

Board of the Authority

7C
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For the implementation of the relief and proposals being made under
this policy/package, necessary decisions will be taken under the
supervision of the Authority Board. This issue will be presented as
an agenda in every board meeting until the problem is properly
resolved. As per requirement, the Board may also invite the builder
buyer to review the progress.

“Zero Period” benefit to be given :-

(i)  Covid-19 Pandemic — In view of the Covid-19 pandemic, the
benefit of Zero Period will be given in the period from
01.04.2000 to 31.03.2022.

(i)  In pursuance to orders of NGT, the benefit of zero period from
14.08.2013 to 19.08.2015 will be considered on a case-to-case
basis for group housing projects within 10 km radius of Okhla
Bird Sanctuary.

(iii)) Keeping in view other circumstances on the projects, the
benefit of zero period will be given on case-to-case be;sis as
per the -policies of the Authority.

The amount already deposited in the Authority will not be returned

after implementation of these provisions. Zero period will mean that

interest and penal interest will not be charged during the period in

question and the installments will be shifted beyond the said period.

G-,
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Inclusion of co-developer :-

To complete the Project, Co-developel's will be permitted subject to
recognition in the records of the Authority. In case of permission to
co-developer, the co-developer and the allottee will be jointly
responsible for paying the Authority’s dues and completing the
Project.

Partial Surrender Policy/Partial Cancellation Policy: Partial
surrender/cancellation of unsuitable land for the Project will be
allowed. The Authority will adjust the amount already paid for the
surrendered land with the dues of the developers. The developer can
surrender the unsuitable land to the Authority under the Partial
Surrender Policy or Partial Cancellation Policy. In case of non-
surrender by the developer and non-payment of dues to the
Authority. the Authority will be able to cancel the allotment and
lease deed of a part of the unsuitable land. In case of partial
surrender/céncellation, the amount paid against the dues of *;he land
in Question will be adjusted against the net dues of the deVeloper.
The developer has been handed over the land by the Authority after
taking 10 per cent of the cost of the land. A payment plan is provided
to the developer by the Authority, which consists of payment of half

yearly installments for 6-10 years. This includes the amount of

Sr
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premium and interest. = As per this issued payment plan,
surrender/adjustment of the land will be permissible in the amount
of total premium and total interest paid with regard to the total value
of the land (total premium amount and interest amount during the
payment plan period). The amount of penal interest and penalty etc.
will not be included in this.

Recalculation of outstanding amount: All outstanding amounts will
be re-verified by an independent Chartered Accountant/third party
and its recalculation will be done in accordance with the terms of the
lease deed and orders issued by the authority from time to time on
this subject.

Non-cancellation of lease deed: As per the proposed package, the
lease deeds of the developer who has given consent for the work and
is carrying out the work will not be cancelled.

No additional cost to be taken from flat buyer: In the Projects where
State Govhernment packages/concessions have been availed, no
penalty/additional interest/additional cost will be charged from the
home buyers so that the facility being allowed to the builder by the

Government/Authority is ultimately passed on to the buyer.

GG
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Floor Area Ratio (FAR) for Projects: As per the present policy,
additional F.A.R. will be allowed at the prevailing rate after fulfilling
the necessary requirements and rules.

Extension of time will be given without fee for completing the
Project within a maximum of 3 years.

Permission To Mortgage (P.T.M.) : On accepting the package and
depositing 25 per cent of the amount against the net dues, the
Authority will allow to mortgage the land so that the builder can
raise resources to complete the Projects and pay the dues. There will
be clear mention of dues of authorization of PT.M. If PTM is also
required to mobilize this 25% amount from the financial institution
then in that event, the financial institution will write a letter to this
effect to the Authority and deposit 25% of the amount in an
independent escrow account, which will automatically be released
in the Authority’s account as soon as PTM is received by the bank.
After debositing 25% of the net dues, registration, plau; approval,
extension etc. will be made available irhmediately.

As acceptance of the package and commitment to it, the developers
shall pay to the Authority 25% of the amount calculated after making

the above concessions for the benefit of zero period in view of

T4 C
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COVID-19 within sixty (60) days. The remaining 75% will be paid
with simple interest over a period of three years.
Net dues up to Rs 100 crore will be paid in a maximum of one year.
Net dues up to Rs 500 crore to be paid in two years and Rs.500 crores
to be paid over a period of 3 years. The concession given to the
developer and the payment of net dues to the Authority and the
registry of houses to the flat buyer will be linked to each other.
Keeping in mind the circumstances of the project, a timetable
for completion of construction of buyer's flat and payment of dues
to the authority will be given by each developer in view of the above
provisions. The Authority Board will provide the proposal to the
concerned builder linking the time table with the relief to be given
and will monitor its implementation. If any milestone is missed then
the concession amount for that period will not be adjusted.
If a developer fails to con;;plete the project within the stipulated time
frame fhen a penalty of 20% will be imposed on tl;e remaining
amount of dues after a period of 3 years, and efforts will be made By
the Authority to complete Project. No penalty will be imposed if
dues have been paid to the Authority.

The phased strategy determined to implement the package will be as

follows :- C%‘ % (
A
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(i)  The implementation of the package will be monitored by the
Board of the Authority and all important decisions will be
approved by the Board. This will be mandatorily monitored
as an agenda in every board meeting until the implementation
of the package is completed. As per requirement, for this
special board meetings will be organized, in which if
necessary, developer and buyer will also be invited from time
to time for monitoring.

(i1)  First ofall, in view of the dues assessed by the third party/CA
and the circumstances arising out of Covid-19, the amount of
net dues will be calculated by deducting the amount of zero
period relief given in the period of 02 years from the amount
of dues.

(iti) The builder concerned will be called to the Authority and
informed about the above estimated amount (dues and net
dues). The period of 60 days for deposit of 25% amount will
be calculated from the date of providing this information to

the builder.

(iv) 25 per cent of the net dues amount will be deposited by the

builder with the Authority.

I ¢ C
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If any co-developer wants to join to the complete the Project,
then it will apply to the Authority to join the Project as a co-
developer with the consent of the builder. The Authority will
take a decision on the application received from the co-
developer within 15 days and the applicant will be registered
as a co-developer in the Project. Thereafter, the original
allottee and the co-developer will be jointly responsible for
the payment of dues to the Authority and for the completion
of the Pl'ojéct.

Permission-To-Mortgage: After depositing 25 per cent of the
net dues, the Authority will clearly mention the amount due to
the Authority in the letter of Permission-To-Mortgage to the
developer and till the amount of dues is deposited, the
Authority will have the first charge on the property. After
payment of dues of the Authority, the financial institution will

get the first charge. On this subject, compliance with the

~ arrangements mentioned in Para-16 will be ensured.

The amount of net dues will be calculated per flat by dividing
it by the total number of incomplete and unregistered flats and
as soon as the amount is deposited by the builder/co-

F ¢
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developer, permission for registration of that number of flats
will be issued immediately.

But it has to be ensured that in every case, all the complete
flats and flats in which the flat buyer is residing with O.C. or

without obtaining O.C., registration of all of them will be

completed within 3 months after completing the necessary

(ix)

(x)

(xi)

formalities.

Before registering, it will be ensured that Fire N.O.C.,
Structural N.O.C. and all other required N.O.Cs to flat/tower
are obtained from the competent authorities.

In order to ensure timely receipt of N.O.C., representatives of
all such departments/officers to whom N.O.C. is to be issued,
should be present in the special board meetings called for the
implementation of this package/or in the general Board
meetings, they will be called as a special invitee and the
progress of the process of issuing Projéct wi;e N.O.C. etc. will
be reviewed.

To complete the registry of all the flats of the category
mentioned in para-21 (viii) above within 03 months, the
developer/co-developer will have to deposit the amount

calculated per flat as above, if this amount exceeds 25% of the

G
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net dues, if the developer does not deposit the amount as
mentioned above, the authority will attach and seal the
commercial property associated with that group housing
project and take it into its possession, after evaluating it, it will
ensure registration of the flat according to the amount of net
dues per flat equivalent to its value. If it is not possible to
register all the flats with the commercial property attached as
above, then by doing partial surrender or partial cancellation
of the allotted land, the Authority will take possession of the
remaining land and ensure registration of flats equal to its
equivalent amount. The builder will also have the facility to
give bank guarantee against this amount. By taking action as
above, in each case, registration of flats of the category in
question will be ensured within 3 months. After payment of
total dues of the Authority, the above attachment will be
considered as complete automatically. |

(xii)- As soon as 25 pei‘ cent of the net dues is deposited, appfovals
and extensions of the plan etc. will be issued by the Authority
within 15 days.

(xiii) In view of Covid-19, the benefit of zero period being given in

the period from 01.04.2020 to 31.03.2022 or benefit of zero

)
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period given in the context of N.G.T. order in Okhla Bird
Sanctuary on case-to-case basis or benefit of zero period given
earlier on case-to-case basis under the rules of the Authority
will be kept in mind in the proposal currently submitted for
examination that double benefit of the mentioned period is not
being availed in any case.

(xiv) The builder 1s obliged to deposit 25 percent of the net dues
within 60 days and these net dues will be calculated by
deducting the benefit of zero period being given in the period
from 01.04.2020 to 31.03.2022 due to the circumstances
arising in view of Covid-19 from the third party assessed dues.
If any builder gets any other zero period benefit over a period
of time due to N.G.T. order or on case-to-case basis, the same
will be adjusted from dues. But, the proceedings of registry,
permission-to-mortgage etc. will be initiated in respect of
attached properties after payment of 25 per cent of the net
dues or equivalent to 25 per cent of the net dues after
attachment or partial surrender and partial cancellation of the
commercial property.

(xv) Projects which have not obtained O.C./C.C. and construction

is yet to be done and if this package is accepted by those
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builders then they will be granted free time extension for 03
years without any charge. But, after depositing the amount of
25 per cent net dues after deducting the amount of relief
received due to Covid-19, N.G.T. order or on case-to-case
basis, the builder will propose to deposit the remaining dues
and complete the flat construction and get it registered, which
will be approved by the Board by linking it with the relief
payable.

(xvi) If the registration is not done by the builder while giving
possession of the flat to the flat owner within the prescribed
period, then the relief being given on the proposed relief
(Covid-19, N.G.T., case-to-case basis) will be considered
canceled and the land and lease deed allotted to the project
will be canceled by imposing an additional penalty of 20
percent on the total outstanding dues and necessary further
action will be taken after taking possession of the same by the
Authority. in addition to the above, the action of blaéklisting
the builder/developer and not allotting the land to such
developer in the area of Noida, Greater Noida and Yamuna
Authority for the next 05 years will be considered by the

Authority and action will be taken.

G G C
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In taking the above-mentioned action, compliance with the
provisions of Real Estate (Regulation and Development) Act-2016,
Real Estate (Regulation and Development) Rules-2016, Uttar
Pradesh Apartment (Promotion of Construction, Ownership &
Maintenance) Act, 2010 and Indian Stamp Act-1899 will be ensured.
Yours faithfully,
Sd/-21.12.23

(Manoj Kumar Singh)
Infrastructure & Industrial Development Commissioner

No. 7774(1)/77-4-2023-6011/2023 even dated.

Copy forwarded to the following for information and necessary action:-

1.

(8]

Shri Amitabh Kant, Ex-C.E.O., Niti Aayog, Sushma Swaraj
Bhawan,  Chanakyapuri, = New  Delhi-110021,  E-mail:
amitabh.kant@nic.in

Secretary, Ministry of Housing & Urban Affairs, Government of
India, Nirman Bhawan, New Delhi.

Dr. Vivek Joshi, Secretary, Department of Financial Services,
Ministry of Finance, Jeewan'Deep Building, Sansad Marg, Marg,'
New Delhi-110001, E-mail: secy-fs@nic.in

Dr. Manoj Govil, Secretary, Ministry of Corporate Affairs, 5" Floor,

A-Wing, Shastri Bhawan, New Delhi-110001, E-mail:

. L
S

secy.mca(@nic.in
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Shri Arun Kumar Gupta, Additional Chief Secretary, Urban Bodies
and Town and Country Planning Department, Government of
Haryana, Room No0.303, Third Floor, New Haryana Civil
Secretariat, Chandigarh, E-mail: fctep@hry.nic.in

Shri Ravi Mital, Chairperson, Indian Insolvency & Bankruptcy
Board, 7" Floor, Mayur Bhawan, Shankar Market, Connaught
Circus, New Delhi-110001, E-mail: chairperson@ibbi.gov.in

Shri S.K. Hota, Managing Director, National Housing Bank, Core-
5, India Habitat Centre, Lodhi Road, New Delhi-110003, E-mail:
hotask@nhb.org.in

Dr. M.S. Sahoo, Distinguished Professor, National Law University,
Delhi, Sector-14, Dwarka, New Delhi-110078, E-mail:
mssahoo@nludelhi.ac.in

Chairman, RERA, Uttar Pradesh, State Planning Institute, Kala
Kankar House, Old Hyderabad, Haryana-122001, E-mail:

contractuprera@up-rera.in

-Chairman, RERA,‘Haryana, New P.W.D. Guest House, Civil Line,

Gurugram, Harayan-122001, E-mail: hareragurugram@gmail.com
Shri Satindra Pal Singh, Additional Secretary, Ministry of Housing

& Urban Affairs, Nirman Bhawan, New Delhi-110001, E-mail: as-

G.9C
F

mohua(@go.in
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Additional Chief Secretary, Department of Finance, Government of
Uttar Pradesh.
Additional Chief Secretary, Housing & Urban Planning Department,
Government of U.P.
Principal Secretary, Department of Law, Government of U.P.
Principal Secretary, Department of Infrastructure & Industrial
Development, Government of Uttar Pradesh.
Principal Secretary, Department Stamps & Registration,
Government of U.P.
Principal Secretary, Department of Planning, Government of U.P.
Shri Irfan Kazi, Chief Investment Officer, SWAMIH Investment
Fund-1, A-Wing, 12" Floor, Marathon Futurex, Mafatlal Mills
Compound, N.M. Joshi Marg, Lower Parel, Mumbai-400013, E-
mail: Irfan kazi@sbicapventures.com
Guard File.
By Orde;
Sd/-21.12.23

(Manoj Kumar Singh)
Infrastructure & Industrial Development Commissioner
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~ State Level Environment Impact Assessment Authority, Uttar Pradesh.

Directorate of Environ ment, U.P
Vineci Khand- 1, Gomti Nagar, Lucknow - 226 (1]
Phone 191,522 2300 M, Fax 915222300 KR}
o, Eeriail sdocupliotyahoo com

Mr. Naveen Chander Gupata, Website  wweszizaup.in, wwowseizaup com

Vice President (Operations).

PAN Ousis, GH-01, Sector-70,

Nuida, U,P.2013(1

Ref. .\u...............f'l’r:l_\':u'Hl'.';\(‘r'l55?!20]3!.—\!)1\’!!) Date: J | November, 2014

Sub:Environmental Clearance for Group Housing Complex “Newo Town" at GH-03,
Teeh Zone-1V, Greater Naoida, UL by AMl/s Patel Advance JV,
Dear Sir,

Please refer 1o vour letter undated ddressed 1o the Director, Environment & Secretary,
SEIAA, Dr. Bhiny Rao Ambedkar Paryavaran Parisar, Vinecl Khand-1. Gonii Nagar, Lucknow
on the subject as ahove, A preseniation was made by the project proponent with their
Consultant M's Perfaet Enviro Solutions i L betore the Stte Level Expert Appraisal
Cammittee meeting dated 21102014 and the committee was given 1o understand that:~ :
L. The envirommental elesrance s sought lor proposed Group Housing Complex “Neotown™

at plot No-GH-03, Tech Zone- 1V, Greter Noida, U.P. M/s Patel Advance JV
20 Salient features of the praject is as follows:

- . Projeet Detail - Aarea(sqm) R
| Total Plot Area " 95970
| Permissible Ground Coverage (3504) | 33,5803
| Proposed Ground C overape (23%) L 17.738.10 =
Lermissible FAR (2,75) - 2.03.917.50 i
| Proposed FAR (2.68) 2.63,398.68
LU‘) “Non FAR — | 34849.2) i o
MBasementAres | 85,697.23 ' |
351 Build Up Area (FAR= Non FAR 4 Basenient) | 3,83.940.14
wo ;.,firs‘f*ﬁ‘-%s;m Lol Taeagsm e
A, e orBuilding 60 m |
/\?ﬂ\\.“‘*;ﬁu‘tﬂl Blocks & | 32 nos.
LE.‘,-"-'Q}}';?“‘{-*HX. no. of” Floors e — GG
\TQ‘ e & T_I}u ol Houses _ 2960 nos.
o Harking Facilies 5487 ECS
i | Activity in the comples Dwetling Units, Villas, Community
' ; Club, Commercial ( Shops)
| Power Requirement 5990 KVA
| No. of DG Sets H no, of DG set (42750 KW\_
| &42600 KVA, 12500 KVA. 2x350
{ KVA) e -
ool Reln Water HarveSing Pls | foos, "
5. Land uye details of the projeet is as follows: ,
 I'roposed Ground Coverage (25%) | 17.758.10 sgm [
\Greendrea(iae) — — HNO8T9 sqm

S
&
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22—~

(Surface Paking Ares

21525 sqm

e ey

Road Area

16278.11 sqm

=,

1. Population details of the project is as follows:

Group Housing Resident

[3g20" —

.,

Villas Residents : | 80
Club & floating population g R 1600 i

| Staf) 250
- Commereial/Shopping 200
| Total e 15450 5=y
5. Water requirement details of the project is us follows:

B Population | Factorin | Requirement in Waste Water in

N, { LPCD KL KL

1. ! Domestic

Resident 13320 ' 86 1147
Villas 80 | 86 8
Stal) 250 |45 |
Club & floating | 1600 15 24
Population |

| | Commercial / 200 [ 13 - !
| shopping l |

Total '; 1194 964

g | | Domestic-899 Domestic-669
| ' | KLD KLD
| ‘ Flushing -295 Flushing- 295 KLD

KLD |
2. | swimming pool | 20 Nil

3.1 Gardening 40 Nil
4. | Miscellaneous | 20 5
' Total | 15450 | 1274 KLLD ! 969 KLD

Water Source-Greater Noida Authoril y
STP Capacity-1200 KLD

6. _ Solitl & Hazardous Waste management details is as follows:

3 - SOLID WASTE ]
lypeof Waste - Colour of | Category | Disposal Method Total Waste
4 Bins (Re/day)

Organic - Cireen Bio The waste shall be treated 4424

Waste : Degradable | ij ihe organic waste
S converter & then will'be
: | converted into manure,

Recyclable Blue Recyelable Recycler 1896

Waste

Total 6320

HAZARDOUS WASTE
Typeof | Colour | Cutegory | Disposal Method Total Waste
Waste of Bins

B
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II | Huzardous  Waste shall be collected in | S hid
é | Waste leak proof containers (HDPE |

,» - Drums) ot jsolated place in

: Bluch | DG room and then will be

[ Used oil with given to approved vendor of

',' lubel CPCB as per Hazardous Waste |

(Management , Handling
- Transboundaries Movement)
i | Rules, 2010

— R S o

1 " Huazardous | I1is being pive ed 2 kglday
Elscteonic | Bliek I u:.mluu. | It is being given 1o approy ed kg/<lay
Sl ] 3 . Waste | vendre of SPCB as per E-
Waste (E- | with S p
e | label ‘ | wastes (Managemeny
i | SRS | Handling) Rules, 201 1 1

7. The project proposals are covered under category 8"h" of EIA Notification, 2006. .

Based on the recommendations of the State Level Expert Appraisal Comminee Mecting
hield vn 2171072014 the State Level Environment Impact Assessment Authority in its Nieeting
held on 307102014 has decided 1o grant the Environmental Clearanee to the project subjeet the
following specific and general conditions:-

a. Specific Conditions:

L. The project proponent shall ensure that the project site does not attract/infringe any buffer
zone of no activity identificd/declared under law,

= For the reatment for total sewage, a full-fledged STI is 1o be provided with 20% more

capacity than waste water generated during aperation phase,100% waste water is 1o be

treated in caplive STP conforming to prescribed standards of receiving body for

designated use. Monitoring of STP 1o be done daily 1ill its stabilization. 3

Dedicated power supply for STPs is 1o be ensured during operation. Sludge of STPisto -

be used in house as manure and surplus manure should be managed by giving o end -

LUsers,

SWM organie converter drawing, desipn and cost estimate has to be submited within 03

months from issuance of the Environmental Clearance. :

A CSR Plan with Rs."08 erore should be prepared and executed as committed by the

project proponent.

0. Use of reflecting paints on top floor and ull side walls,

7. Isolaied place for Municipal Solid Waste handling and the disposal shall be provided as
per law.,

& LEDs should be used in all common ureas and corridors. Solar light is to be provided in
the open areas with 50% of them may be with dual power. :

9. Parking guideline as per Greater Noida Development Authority should be followed,

10. Al entry/exit point should be bell mouth shaped. All internal roads should be as per locak -
authority bye-laws.

11, To discharge excess treated waste water into public drainage system permission from the
competent authority to be taken prior to any discharge, :

12. 100 % provision of Rain Water Harvesting is to be made. RWH shall be initially done
only-from-the roof top, RWH from-preen-and-other open-arens shall be-done-only-afler—
permission from CGWR.

LY ]
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Water body is 10 be proposed in the proposed site at suitable focation 1o chunnehze
rainwiter other than roof top water.

Height of the stack should be provided as discussed based on combined DG sets capacity
and be omu higher than the wllest building

Ground water shall nol be extracted without valid permission of compelent authority,

Post project monitoring for air, water (surface = ground), Stack noise of D.G. sets, STP 10
be carried out as CPCB Guidelines.

Wheel wash arrangement is to be made at exit point during construction phase.

Creéche to be provided during the construction/operation phase,

Provision of separate room for senior citizen with proper amenities,

Parking for disabled persons should be explored.

Protection shall be provided on the windows of the high rise flats for security of residents.
Criteria/ norms provided by competent Authority reparding the seismic zone be followed
for construction work.

Dual plumbing should be adopted.

Sprinkler 1o be used for curing and quenching and ready mix conerete may be used for
construction.

Cement Bags should be used for road making.

10% of houses for LIG/EWS is to be'provided as per LLP Government order and building
bylaws.

Possibilities of use of treated waste water for irrigation purposes should be explored.

No [resh water will be used for irripation purpose. Fresh Water will only used for
drinking. bathing and in swimming pool.

General Conditions:

It shull be ensured that all standards related 1o mnhum environmental quality and the
emission‘effluent standards as prescribed by the MoEF are strictly complied with.

1t shall be ensured that obtain the no objection certificate from the U P poliution control
board before start of construction.

it shall be ensured that no construction work or preparation of land by the project
management except for securing the land is staried on the project or the activity without
the prior environmental clearance.

“The proposed land use shall be in accordance to-the preseribed- Jand-use. A land use

cerificate issued by the competent Authority shall be abtained in this regards.

All trees felling in the project arca shall be as permitted by the forest department under the
prescribed rules. Suitable clearance in this regard shall be obtained from the competent
Authority.

Impact of drainage patiern on environment should be provided,

Surface hydrology and water regime of the project area within 10 km should be provided.
A suitable plan for providing shelter, light and fuel, water and waste disposal for
construction lnbour during the conslmcxmn phase shall bu provided along wﬂh the number
of proposed workers.

Measures shall be undertaken to recycle and reuse treated effluents for homculture and
plantation. A suitable plnn for waste water recyeling shall be submitted,

Obtain proper permission from competent authorities regarding enhanced traffic during’
and due 10 construction and operation of project

11

Obtain necessary clearances from the competent Authority on the abstraction and use of
ground water during the construction and operation phases.
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Hazardous/inNammuble | splosive muterials likely 10 be stored during the construction and

operation phases shall be as pet standard procedure as preseribed under law, Necessary
clearances in this regards shall be obtained

Solid wastes shall be suttably segrepated and disposed. A separe and isolated municipal
waste collection center should be provided. Necessary plans should be submitted in this
regards.

Suitable rainwater harvesting systems as per designs of groundwater department shall be
installed. Complete proposals in this regard should be submitied,

The emissions and effluents ete. from machines, Instruments and transport  during
construction and operation phases should be according 10 the preseribed  standards,
Necessary plans in thig regard shall be submitted.

Water sprinklers and other dust control measures should be undertaken to take care of dus!
generated during the construction and operation phases. Necessary plans in this regard
shall be submitted.

Suitable noise abatement measures shall be adopted during the construction and operation
phases in order 10 ensure that the noise emissions do not violate the preseribed ambient
noise standards. Neeessary plans in this regard shall be submitied.

Separate stock piles shall be maintained for excavated top soil and the top soil should be
utilized for preparation of green belt,

Sewage effluents shall be kepl separate from rain water collection and storage system and
separately disposed. Other effluents should not be allowed to mix with domestic ef Nuents,

Hazardous/Solid wastes generated during construction and operation phases should be
disposed off' a5 prescribed under law, Necessary clearances in this regard shall be obiained,
Alternate technologies for solid waste disposals (like vermin-culture ete.) should be used
in consultation with expert organizations, -

No wetland should be infringed during construction and operation phases. Any wetland
coming in the project area should be suitably rejuvenated and conserved.

"avements shall be so construoted as 1o allow infiltration of surface run-off of rain waler,
Fully impermeable pavements shall not be constructed. Construction of pavements around -
trees shall be as per scientifical] ¥ aceepted principles in order 10 provide suitable wateri ng,
acration and nuirition 10 the 1ree. .

The Green building Concept sugpesied by Indian Green Building Couneil. which is a Ppart
of Cll-Godrej GBC, shall be studied and followed as for as possible.
Compliance with the safety procedures, norms pnd guidelines as outlined in National

Building Code 2005 shal] be compulsorily ensured.

Ensure usage of dual flush systems for flush cisterns and explore options to use sensor
based fixtures, waterless urinals and other water saving techniques,

Explore aptions for use of dual pipe plumbing for use of water with different qualities such
as municipal supply, recyeled water, ground water ete,,

Ensure use of measures for reducing water demand for lendscaping and using Xeriscaping,
eflicient irrigation equipments & controlled walering systems.

Make suitable provisions for using solar energy as alternative source of energy. Solar
energy application should be incorporated for illumination of common areas, lighting for *
gardens and street lighting in addition to provision for selar water heating. Present a
detailed report showing how much percentage of backup power for institution_can be
pr'o\"i{h:d"thro'l‘lgif".iiilﬁr‘hcncrg—,\'*&o that use and polluting effects of DG sets ean be
minimized. -
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Make separate provision for segregation, collection, transport and disposal of e-xwaste.
Educate citizens and other stuhe-holders by putting up howrdings at ditterent places to
create environmental awareness.

[raffic congestion near the entry and exit points from the roads adjoining the proposed
project site must be avoided, Parking should be fully internalized and no public space
should be utilized.

Prepare and present disaster management plan.

A report on the energy conservation measures confinming 10 energy conservation norms
finalize by Bureau of Energy eificiency should be prepared incorporating details about
building materials.and technology, R & U Factors ele,

Fly ush should be used as building material in the construction as per the provision of fly
ash notification of September, 1999 and amended as on August, 2003 (The above
condition is applicable only if the project lies within 100 km of Thermal Power Station),
The DG sets to be used during construction phase should use low sulphur diese] type and
should conform 1o E.P. rules prescribed for air and noise emission standards.

Alternate technologies to Chlorination (for disinfection of waste water) including methods
like Uhira Violet radiation, Ozonation etc. shall be examined and 4 report subrnitted with
justification for selected technology.

The green belt design along the periphery of the plot shall achicve attenuation factor
conforming to the day and night noise standards prescribed for residential larsd use. The
open spaces inside the plot should be suitably landscaped and covered with vegetation of
indigenous vanety,

. The construction of the building and the consequent increased traffic load showld be such

that the micro climate of the area is not adversely. affected.

The building should be designed so as to take sufficient safeguards regarding seismic zone
sensitivity.

. High rise buildings should obtain clearance from aviation department of concerned

authority.
Suitable measures shall be taken 1o restrain the development of small commercial activities

or slums in the vicinity of the complex. All commercial activities should be restricted to
specinl arens carmarked for the purpose.

—[t-is—suggested - that - literacy —program - forweaker sections - of society/women/adults

(including domestic help) and under privileged children could be provided in a formal
Wiy,

The use of Compact Fluorescent lamps should be encouraged. A management plan for the
safe disposal of used/damaged CFLs should be submitted.

It shall be ensured that a1l Street and park lighting is solar powered. 50% of the same may
be provided with dual (solar/electrical) alternatives,

. Solar water heater shall be installed 10 the maximum ;}ogsiblc capacity. Plans may be

dravwn up accordingly ad submitted with justification,

.

. Treated efMuents shall be maximally reused to aim for zero discharge. Where ever not

possible, a detailed management plan for disposal should be provided with quantities and
quality of waste water. :

The treated effluents should normally not be discharged into public sewers with terminal
treatment facilities as they adverselv affect the hydraulic capacity of STP. II unable,

necessary permission from authorities should be taken.

PageGof8
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#49. Constraction activities including movements of vehieles should be so managed so that no
disturbance is caused 1o nearby residents,

30, Al necessary statwtory elearances should be obtained and submitied before start of amy
construction activity and if this condition is violated the clearance, it and when given, shall
be automatically deemed to have been cancelled.

31, Parcking areas should be in accordance with the norms of MOEF, Government of India,

Plans may be drawn up accordingly and submined.

The location of the STP should be such that it is away from human habilitation and does

not cause problem of odor. Odorless technology options should be examined and o report

submined :

The Environment Management plan should also include the break up costs on verious

activities and the management issues also so that the residents also participate in the

implementation of the environment management plan. ;

54, Dewiled plans for sale disposal of STP sludge shall be provided along with ultimate
disposul location, quantitative estimates and measures proposed.

33, Status of the projeet as on date shall be submitted along with photographs from North,
South, West and East side facing camera and adjoining areas should be provided.

0. Specific location along with dimensions with reference 10 STP, Parking, Open areas and
Gireen belt ete, should be provided on the layout plan.

37. The DG sets shall be so installed so as to conform o preseribed stack heights and
regulations and also to the noise standards as preseribed. Details should be submited.

58, E-Waste Management should be done as per Mol guidelines.

59. Electrical waste should be segregated and disposed suitably as not 10 impost
Environmental Risk,

60, The use of suitably processed plastic waste in the construction of roads should be
considered.

61, Displaced persons shall be suitably rehabilitated as per prescribed norms.

62, Dispensary for first aid shall be provided.

G3. Safe disposal arrangement of used toiletries items in Hotels should be ensured. Toiletries
items could be given complementary 10 guests, adopting suitable measures,

64, Diesel generating set stacks should be monitored for CO and HC.

65. Ground Water downstream  of -Rain- Waler Harvesting pit nearest to -STP should be
monitored for bacterial contamination, Necessary Hand Pumps should be provided for
sampling. The monitoring is to be done both in pre and post monsoon, seasons.

06. The green belt shall consist of 50% trees. 25% shrubs and 25% grass as per MoEF norms.

67. A Separate clectric meter shall be provided to monitor consumption of energy for the
operation ol sewage/effluent treatment in tanks. )

68, An‘energy audit should be annually carried out during the operational phase and submitted

, 1o the authority, ’

69, Project proponents shall endeavor to obtain 1SO; 14001certification. All general and
specific conditions mentioned under this environmental clearance should be included in
the environmental manual to be prepared for the certification purposes and complinnce.,

70, Appropriate safety measures should be made for nccidental fire, :

71. Smoke meters should be installed as warning measures for accidental fires.

72, Project falling with in 10 Km. area of Wild Life Sanctuary is to obtain a_clearance-from

National Board Wild Lile (NBWL) even if the eco- sensitive zone is not earmarked.
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This Environmental Clearance is subject 10 ownership of the site by the |1m|u|
proponents in confirmation with approved Master Plan for Greater Noida, In case of violation.
it would not be effective and would automatically be stand cancelled.

You are also directed 1o ensure that the proposed site is not a part of any no-
dc\r.-lo;\mml zone as required’preseribedidentified under law. In case of violation. this
permission shall automatically deem 10 be cancelled. Also. in the event of any dispute on
ownership or land use of the proposed site, this clearance shall automatically deemesd to be
cancelled.

The project proponent will have to submit approved plans and proposals incorporating
the conditions specified in the Environmental Clearance within 03 months of issue of the
clearance, The SEIAA/MoEF reserves the right to revoke the environmental clearance, if
conditions stipulated are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may
impose additional environmental conditions or modify the existing ones, if necessary.
Necessary statutory clearances should be obtained and submitted before start of uny
construction acuvity.

These stipulations would be enforced among others under the provisions of Water
(Prevention and Control of Pollution) Act. 1974, the Air (Prevention and Control of Pallution)
Act, 1981, the Environment (Protection) Act, 1986, the Public Liability (Insurance) Act, 199]
and E1A Notification, 2006 including the amendments and rules made thereafter,

This is to request you to take further necessary action in the matter as per provision of
Gazette Notification No, §,0. 1533(E) dated 14.9.2006, as amended and send half yearly
compliance reports in respect of the stipulated prior environmental clearance terms and
conditions in hard and sofi copies to the SEIAA, U, {’ on 1" June and 1" December of each
calendar year,

(J. S. Yaday)
Member Secretary, SELAA

Ref. Now L L02. /PrayalSEACNSSTR014/AD(VE)  Dated
Copy with enclosure tor Information and necessary action 10:

1. The Principal Secretary, Department of Environment, Govt. of Uttar Pradesh. Lucknow:,

2. Dr, P.L. Ahuja Rai, Advisor, 1A Division, Ministry of Environment & Forests, Govt, of
India, Indira Parsavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi-110003,
Chief Conservator. Regional Office, Ministry of Environment & Forests, (Central
Region), Kendriya Bhawan, 5th Floor, Sector-H., Aliganj. Lucknow.
District Magistrate, G.B. Nagar, ULP.

“The Member Secretary, U,P. Pollution Control Board, TC-12V. Vibhuti Khand, Gomti

_____ (Dr. R.K. Sardanal

ad

wn =
bl

Copy to Web Master/ guard file.

Nagar, Lucknos,
y‘]lul} Director, Regional office, Meerut, Directorate of Environment.
u/ .
Seeretary, SEAC/
Director (1/C), Environment
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Greater Noida Industrial Development Authority

ar, 201300

109.Chitvan Fgte Sceror-Gamng, Grester Noidi, s Jndh N
YA VR T E
PLGABP). 2565/ P 189 Dared.. 260, UL L6

T'o,
Mis Patel Advance JV
S-406, Lewer Gr. Floor, Greater Kailash-11,
New Delhi- 110048
sir,
With reference to your application no.-69909, dated-15,11.2016, for grant of Revised Sanction of Building pli= n on
Plot no.-GI1-03, Sector-Techzone-IV. | have to inform you that the sanction is being granted by the Authority wit 1 (he

following conditions;
. This sanction is being granted under the provision of “The Greater Noida Industrial Development Area Bui Tiding
Regulation 2010, s

2. The validity of this sanction is u P to-5 Years .

3. In case allotment is cancelled/lease in determine for whatsoever reason by functionzl department, aforc i
sanclion shall automatically be deemed 1o have been withdrawn, -

4. "During this perind, afier the completion of construction it is necesanry ta apply for occupaney vertifieate, Foime

extension charge shall be payable as applicable,

3. I demanded by the Ambority, You shall be liable to pay charges for the provision of wny fur-the
facilities/development/improvement.” ; '

6. A copy of the sanciion drawing shall always be kept at site wnd shall be made avitilyble lo any officer of ™ e
Authority on demand. : E

7. No addition/alieration is permitted in the sanctioned drawings. For any changes prior permission form  ihe

Authority required. ;
You shall be responsible for carrying out the work in accordance with the requirements of Greater Neids

3.

Indusirial Development Building Regulation 2010. And directions made form time o time, i
Y. Prior permission is required before dipging anunder ground bore well. i !
10. No activity other than as specified in lease deed shall be permitied in the premises '
L1 Prior permission is permission from the Authority is required for temporary structure also like labour s & <jje

olhiee ' ' |
12, Gate shall open on to the service road only. Direct aceess 1o the main carriageway shall not be provided, i

.

13. Services, rain water harvestin g shall be taid as per approval of Authority.

14 No parking of any kind shall be permitted on riw of road. ‘ ! i

15. Pt'-_jomelér shall have lobe installed as per direction issued by Authority. ' ' . i

16, Complying with all the requirement for obtaining NOC from various departments prior 0 submission ot
application for pcenpancy shall be the responsibility of allottee irrespective of the proposal sanctioned by GNIDA.,
Before starting construction, (he NOC is vequired from Ministry of Environment & Forest under

17,
notification no-60(A) dated 27-1-1994 and ifs pmendment from time to time or under notification dated 14

(F7004 which over i applieahle. The capy of stal) be subaitted to flie Aute iy, 10 cous g dive is st e !
before obtaining the NOC, (he sanction shall be treated us cancelled. |

18. Belore starting construction, the NOC is required from Central Ground Water Aunthority under ]
notification dafed 15.11.2012. The copy of N.O.C. from C.G.W.A, shall be submitted to the Authority. If F
construction is starfed hefore phiaining the NOC, the sunction shall be treated as eancelled, )

19. Mechanieal ventilation to be provided in the Basement as per LS, Code |
The lead member shall ensure that afl the subdivided plot holders shall get detailed plans of all theplots II

t

24,
sanctioned and take eompletion thereafter as per Greater Noida Building Regulation.
The Promofer shal) follow the Apariment Act-2010 and its applicability to (he project as per defined roles and

21,
amendments made in future, As per the Provision of U,P. Appartment Rules 2011. i i e
The construetion on (he plot shall have to be done in accordance with the provisions of MOEF Guidelines

2010 and Honorable NGT orders from time fo time in this repard,
23. The promoter shall inform the office of GM (PLNG) for site visit when construction upto plinth level and Gy,
Floor Skab levei is reached, After clearance from planning department the promoter can go ahead with
Construetion beyond plinth level & Ground Floor slab. )
24. The Promoter will be pet 20% of folal Labour Cess due on ihe Project deposited within 60 t!n.\:s from the dale
of isstie of this letfer and submit copy in (he office of G.M.(PIng) before Starting any construction, l‘“f'”u .
A
LEENU SA IIiG!\Ll
sM (Plng. & Arch)

Encl:  Copy of sanctioned drawings () :
GM (Ping. &Arch)

Caopy to: G.M. (Engg.) for information and n.a.
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Gaurav Water Supply

S.No. Paid Date

1 %75,289.00 27.08.2013
2 $1,14,938.00 (02.12.2013
3 % 85,728.00 28.02.2015
4 % 58,905.00 21.07.2015
5 X18,711.00 25.05.2016
6 318,018.00 13.06.2016
7 % 25,641.00 08.07.2016
8 322,176.00 10.08.2016
9 X27,720.00 19.10.2016
10 %62,073.00 25.12.2016
11 % 64,350.00 19.01.2017
12 342,570.00 22.02.2017
13 338,610.00 29.05.2017
14 % 38,610.00 12.10.2017
15 31,06,092.00 |02.11.2017
16 327,140.00 17.04.2018
17 31,05,330.00 |05.01.2019
18 % 25,000.00 18.02.2019

TOTAL |X9,56,901.00

e .

Hrnexvre @39/11 (zorty)
LYy
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BILLICASH MEMO Mon 0810376475
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1 is Payable on Reverse Ch

toice 8. No, - Invoice Date : IjC’ -

—

J‘%b"‘i_r‘*“‘?i?Sfi’f“ﬁZY

ST Sh e T W

Viill. Garhi Choukhandi, Sec.88, Nodia, Gautam Budh Nagar {U.P.)

Ertmail . gﬁura\rw@ws'suppz.ef@mmné com

Mok. : 9810376475

Original Copy  : Whita
u‘g:ic:ie sopy : Pink

?% E g g% Triplicate Copy 1 Yeilow

%28

¢ ersiNo.}j?‘i rp\/é]’ (‘dg;fj

j~1&

Transpoﬁa‘a’:iun flode ; {Apply for Supply of Geoda anly)

............

Date & Time of SUPPIV...ccccccnininmcs i
Flace of Supply....,()j:gﬂ.‘.ﬁé ; :

ietalls of Receiver (Bliied to}

Dietails of gonségnee (Shipped to)

dress wT&LL)"!/‘.

ey

wState Codeain

o8 ’*w‘? At g

Name......" “Zé\,(l-p

AddresSu i,

Mobou g
State.....
GSTIN No...

e State Codevniv...

.

Description of Goods

Amount

HSN Code | Gty /Unit Rate
ST& L\ij{:ﬁ"} ,?,?@J 2T joso 32000

|-lo=) 776 31317

v Total {in Wor ds}.ﬂ\%

fﬁﬂ&ﬂ.

Total Amount Before Tax

S0 20

Add: CGST @il B
/ """"""""" AAd: SOST @i %
........................................................................ A IGST @rrrmnts | D D
< Name : CORPORATION BANK Total Tax Amount

ich Address  : SECTCR-31, NOIDA
< Account No. : 510101004887432

Cartage & Loading

Total Value Round Off

' Code : CORP0002079 Grand Total 20O
O.E.
«ds once sold will not be taken back, For GAURAY WaTE ??Uﬁﬁ

ject to Gautam Budh Magar Jurisdiction only,

Receiver;s Signature

Auth

sed Signatory

¢
%

159



LAN 2! ;_ﬂ._@

’iZY

09EDLPS0367

| GAURAV WATER SUPPLIER

Vill. Garhi Choukhandi, Sec-68, Nodie, Gautam Fudh Nagar {4.P)

E-mail :

Original Copy  : While
Duplicate Copy : Pink
Tripiicais Copy : Yellow

\3‘3 o7 < gy Gh

gauravwater auppiaar@gmazg com
Mob. : 981 0’2?@4(5

Tax is FPayable on RE'\»“-”!‘::-E' Charge (YesiNo.)

invoice S. No.

Transportation Moce 1 (apply for Supply of Soods onty)
REL L LT e S WA
Date & Time of Suppiv.....

(ATRJS (&

V46

Invoice Data ; [5“"- “Jf

Place of Supply........

L.

1
Bl

u_,k ......................

Datzils of Rac?i\fs?'( (Billed ta)

éﬁataiis of gonsigneeﬁ {Shipped o)

Mam@.; ........ -ﬁﬂM

‘Llﬁ’i’k‘b&

@f;éﬂu«/

wmu

Address..... H,cﬁg. '.jz,&g, S Address... 2
OB i susnsianss nwe s e R A S T R T b Mob.,
State ..Siate Code......c...o. BUENR s s State Coda..iinn.n.
—2 N NOwenrenn @g/},c} g, . p?y L8 D32 s el D T —— S
Ao, Description of Goods HSN Code | Qty / Unit Rate Amount

\,\L}oﬂ Tl

| ~Hg

¥ T 25-2-1§

i.' [

36T

Joegt

3pooct

Total Amount Before Tax | ¢S ¢
Add: CGST @...ocnererernnens B} oo o
Add: SCBT @.rvvesersenns %o
Add! IGET @ovvvvsirnnenn® | 7 T
Bank Name : CORPORATION BANK Total Tax Amount
Branch Address  : SECTOR-31, NOIDA Cartage & Loading
Bank Account No. : 510101004587432 Total Value Reund OF
IFSC Code : CORP0002078 Grand Total L5000
1 Goods onee soldwilnot b taken back. For GAURAY WATER SUPBLIER
2, Subject fo Gautam Budh Nagar Jurisdiction only. i
Receiver;s Signature Authoriééd Signatory

¥
7

Lo
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T

”ﬂDLFdﬁuﬁ'{g‘( 4

Vill. Garhi C

%""'f‘ 1‘_,1”1

E-mail : N"wra\"ﬂamrms«‘ lier@gmail.com

GEUREY Wa

R S I T S

hotlkhandi, Sae. 68 Nodia, Gautam Budh Nagar ,’} P

Duplicete Topy :
TFriplicste Topy ;

¥ xiul\

(ol

Mob. : Pm’i‘ 78475

Tax is Payvable on Reverse Charge {Y.

Invoice 8. No. ﬁgé s

]
Transporiation Modea :

Weh. Ma... A
Dnie % Time of Supply e

25/M o} {Anply for Supply of Goods anly)

Invoice Date :177.-Li. 0
: ] ! 710 Place of SuPply...ém..x.x@,w-.w .....................

Drztails of Recewnr (Bnl[ed to} Details of Consignee {Shippad to) -
Name... !)u !;i. f‘lé,: 1 o Bk, :3 $7. Name......]z;m,g g A’"“""'{,/’/L.,-‘f*’x f,‘_
Address.....Nd T:L. dubd rx./’ 5}.‘" f&J;,{‘ : / AN) 9\:3,ﬁddrac===
Mob..... Mob...oen
Baleunssianiiain e i e e State Code.ienn. BUAEG. vevuusssnsasnessvssvovansa weaBtate Codennn..n...
“FIN No.. gz&; Bofdofr RN NS GSTIN Nowevvesenne
S.No. Description of Goods HSN Code | Qty/ Unit Rate Arnount
9 i N i £y
WDeTe T agidiry ~ 1l loco/ _—
b 8 }:{Mj--g:{ UO/L JSC_“F@C)
1= 2218° T 2w loF
! 5 ){S }5" Lt j »j ’EE}
4

Grand Total {In VY‘OMS) i-r _/‘éé‘ é&; Bl _ajr\_@{g {.X,ﬁ.m;;/ ''''' Total Amount Before Tax J_C;C,;; &

b . o

i < - ‘ Add: CGST @ ................. Bl o

........... (l) S . e I G e N I
............................ e e AN = - - IGST @.veerenreeinnren % )
Bank Name : CORPORATION BANK Totai Tax Amount
Branch Address  : SECTOR-31, NOIDA Cartage & Loading
Bank Account No. : 510101004887432 Total Value Round Off
IFSC Code : CORP0002079 Grand Total SO0
E.& 0. E. .
1. Goods once sold will not be takien back, For Qﬁuﬁﬁv WHTER Y ?;?HER

2. Subject to Gautam Budh Nagar Jurisdiction only.

Receiver;s Signature

T C
7B



: GDLD“{}@%}? M‘f i 2 W ger o py :White |
o Buplicate Copy ?1;"4_%(
i _&;4 '%a B -w).&i&"ﬁ g7 B E : FsF.Ez' Triplicate Copy | Yeilaw

iGRAY WETER S i %% 162
Will, G:—arh, :;.he;,ikhanm, Sec-58, Nodia, Gautam Budh Nagar (12, P
E-mall : gauravwatersupplier@gmail.com
Mob. : 9810378475
ax is Payable on Reverse Charge {YesiNo.} Transporiation Mode : (apply for Supply of Goods only}
VO MO s st i it o seass

- Date & Time of SUPPIY......ccm e cecosnnmsenne s,
voice S, Ne. i1 § § invoice Date : o
il E;é % i} e : 2 L= ,fi/l j{f Place of Supply..... i%!%
Details of Receiver-{Bii!ed t0) Details of Consignes (Shipped to)

me... a2, /%é?;'/l f}L N&%@'}.ﬁr{.’»&? Name...... ea,iﬁ’r!'y'i—!’ng{

ﬂdress.......'ﬁ‘l:..ﬁ\)@&?%l, Lk ..1%9&79\3 Adddress....
{"—isﬁdb%ﬂ?l
DbL Mob..... B
ate... wState Code.nnnaennn, BLALC. s srmsaevae e erers i s e e SETEG Cod@
hTEi\é No. '57%/9 L4 j. }-‘iﬁf:?”" J.f%f} ,;Z__D GSTIN Nowwww :
s6.] Description of Goods HSN Code | Oty / Unit Rate Amount
L »
‘«\JGJ;@TQWQJW IR77 |Jooo | 13eomo
MM ETo Zov5>1F
! Ly *
nd Total (In Words) rﬁmaéwdd..m%p ...... g"‘ta.«fy ¢ Total Amount Before Tax ]3 g
Add: CEST @eavevernerrnnns % Ao -

....................................................................... Temens Add: SGST’“'—_@“"“ o .
................................................................................................................ Add: IGST @.cmrernrnnne | O3 7
ik Name : CORPORATION BANK Total Tax Amount

nch Address  : SECTOR-31, NQIDA Cartage & Loading
k Account No. : 510101004887432 ' Total Vaiue Round Off .

: Code ~_: CORP0002079 Grand Total [loo o

0. E

ods once sold will not be taken back. - For GEURGY WHTER § LIER

Jject to Gautam Budh Nagar Jurisdiction only. o AT

Receiver;s Signature Authol Signatory
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Patel Advance JV
Reg. Add: 5-408, (LG),
GREATER KAILASH-N, Delhi- 110048
GSTN 09AALFPT744D12ZX
Site Address: Gh-03, Secior Techzones [V,
Gretare Noida West, Utiarpradesh

Gaurav Water Supplier
Ledger Account

VILL. GARHI CHOUKHANDI, SEC-68 NOIDA, GAUTAM BUDH
NAGAR UTTAR PRADESH

1-Apr-2009 o 14-Feb-2024

6%

e Paged
Date Particulars VchType ~~ VchNo. _Debit Credit
22.8-2013 By Water Charges * Journal 330 75,289.00
27-8-2013 To AXIS BANK 913020033217458 PHASE 1 30% Payment 236 75,289.00
Cleared On :29-Aug-2013 _
1-10-2013 By Water Charges < Journal 475 86,427.00
By Water Charges Journal 476 13,810.00
7-11-2013 By Water Charges Journal 556 14,701.00
2-12-2013 To HDFC BANKLTD, A/C NO. 01938630000273 Payment 428 1,14,938.00
Cleared On :5-Dec-2013 '
10-2-2014 To Water Charges Debit Note 75 11,600.00
12-2-2014 By Water Charges Journal 753 1,03,356.00
10-3-2014 To Water Charges Debit Note 87 800 00
13-3-2014 To HDFC BAMK LTD. A/C NO. 0938630000273 Payment 735 91,756.00
Cleared On :18-Mar-2014
31-3-2014 By Weater Charges AJournal 876 9,108.00
2,94,383.00 3,02,691.00
To Closing Balance 8,308.00
3,02,691.00 3,02,691.00
1-4-2014 By Opening Balance 8,308.00
10-4-2014 To HDFC BAMK LTD. A/C NC. (1938630000273 Payment 33 8,308.00
Cleared On :22-Apr-2014 .
2-5-2014 By Water Charges dournal ./ 50 1,584.00
26-6-2014 To HDFC BANK LTD. AIC NO. 0193863000027 Payment 244 1,584.00
Cleared On :4-Jul-2014
3-11-2014 By Water Charges \Journal 567 22,936.00
4-11-2014 To HDFC BANK LTD. A/C NO, 1938630000273 Payment 661 22,836.00
Cleared On :11-Nov-2014
15-11-2014 By \Water Charges , Journal 588 43,616.00
To Water Charges Dehit Note 107 2,400.00
By Water Charges Journal 589 37,600.00
To Water Charges Debit Note 108 800.00
16-1-2015 To HDFC BANK LTD. AJC NO. 0183863000027 Payment 71 78,016.00
Cleared On :30-May-2015
=T
30-1-2015 By Water Charges Journal y_~" e 890 42,864.00
By Water Charges Journal L 891 42 864.00
28-2-2015 To HDFC BANK LTD. AIC NO. 01938630000273 Payment 1145 85,728.00
Cleared On :21-Mar-2015 y
Fai
3-3-2015 By Water Charges Journal" . 1090 17,108.00
By Water Charges Journal " 1091 22,176.00
14-3-2015 To HDFC BANK LTD. AIC NO. 01938630000273 Payment 1212 39,284.00
Cleared On :21-Mar-2015
17-3-2015 By Water Charges Journal 1186 36,036.00
Carried Over 2,39,056.00 _2,75,092.00

7=

continued .



Patel Advance JV

Date

Particulars

2714

1.

~VchType

Brought Forward

19-3-2015 To HDFC BANK LTD. AIC NO. 01938630000273
Cleared On :13-May-2015

31-3-2015 By Water Charges

To

Closing Balance

1-4-2015 By Opening Balance

16-4-2015 By HDFC BANK LTD. AIC NO. (1938630000273
Cleared On :30-May-2015

25-5-2015 To HDFC BANK LTD, AIC NO. 01938630000273
Cleared On :8-Jun-2015

17-6-2015 By Water Charges
20-6-2015 By Water Charges

27-6-2015 To HDFC BANK LTD, AIC NO. (1938630000273
Cleared On :6-Jul-2015

16-7-2015 By Water Charges
21-7-2015 To HDFC BANK LTD. A/C NO. 01938630000273
Cleared On :4-Aug-2015

30-9-2015

16-10-2015
'2-11-2015
30-11-2015
1-12-2015

4-1-2016

28-1-2018
2-2-2016
9-2-2016

12-3-2016

19-3-2016

1-4-2016
3-4-2016
21-5-2016
25-5-2016
4-8-2016
13-6-2016
1-7-2016
8-7-2016
2-8-2016
10-8-2016
16-9-2016
19-10-2016
24-10-2016
25-12-2016
27-12-2016
6-1-2017
19-1-2017
22-2-2017

Water Charges
Water Charges
Water Charges
Water Charges
AXIS BANK 913020033217458 PHASE 1 30%
Water Charges :
AXIS BANK 913020033217458 PHASE 1 30%
Water Charges

AXIS BANK 913020033217458 PHASE 1 30%
Water Charges

AXIS BANK 913020033217458 PHASE 130%
Water Charges

AXIS BANK 913020033217458 PHASE 1 30%

Closing Balance

Opening Balance

Water Charges

Water Charges

AXIS BANK 913020033217458 PHASE 1 30%
Water Charges..~~

AXIS BANK 913020033217458 PHASE 1 30%
Water Charges ‘
AXIS BANK 913020033217458 PHASE 1 30%
Water Charges

AXIS BANK 813020033217458 PHASE 1 30%
Water Charges

AXIS BANK 913020033217458 PHASE 1 30%
Water Charges

AXIS BANK 913020033217458.PHASE 1 30%
Water ChargeS\/ ;

Water Charges s

AXIS BANK 913020033217458 PHASE 1 30%
AXIS BANK 913020033217458 PHASE 1 30%

Carried Over

Payment

..____;"Jous'nal

Receipt

Payment

" Ji;urna!

Journal
Payment

: "
. Journal

Payment

Journal
" Journal
‘:':""J_ournai

“Journal-M

Payment-i

_Journal-M

Payment-i¥i

_Journal-M

Payment-M

LJournal-M

Payment-

- Journal-M

Payment-iM

Journal-M Vi
Journal-M ™~
Payment-M
Journal-Mw~
Payment-M A
Journal-M «
Payment-M
Journal-ii
Payment-M
Journal-Mi_/
Payment-M
Journal-M
Payment-M
Journal-iM
Journal-M>-—"
Payment-if
Payment-i¥

i

_VehNo. ~~~ Debit  ~ Credit
2,39,056.00 2.75,092.00

1244 36,036.00
1273 31,185.00
2,75,092.00 3,06,277.00
s1,185.00
3,06,277.00 3,06,277.00
31,185.00
44 78.016.00

259 78,016.00
437 49,203.00
447 69,993.00

412 1,50,381.00
564 58,905.00

544 58,905.00
791 47.817.00
793 49,203.00
826 42,273.00
43,904.00

79 47,817.00
28,126.00

166 28,126.00
34.300.00

239 63,350.00
23,562.00

280 23,800.00
21,483.00

451 21,483.00
4,71,878.00 5,77.970.00

1,06,092.00
5,77,970.00 5,77,970.00
1,06,092.00
18,711.00
18,018.00

240 18,711.00
25 641.00

315 18,018.00
_ 22.176.00
548 25641.00 )
27,720.00

737 22,176.00
62,073.00

1148 27,720.00
37.620.00

1455 62,073.00
26,730.00
42,570.00

1697 64,350.00

1741 42570.00
2.81,259.00 3,87.351.00
S continued .




Patel Advance JV
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s

_Gawrav Water Supplier Ledger Account © 1-Apr-2009 to 14-Feb-2024 ) . Pages
Date Particulars VehType Vih No., ~ Debit Credit
Brought Forward 2,81,259.00 3,87,351.00
22-3-2017 By Water Charges Journal-if ’f’ 38,610.00
By Water Charges Journal-M "~ 37,620.00
31-3-2017 By Water Charges Journal-M 44,550.00
2,81,259.00 5,08,131.00
To Closing Balance 2,26,872.00 _
5,08,131.00 5,08,131.00
1-4-2017 By Opening Balance 4 2,26,872.00
10-5-2017 By Water Charges.” Journai-M . 28,710.00
29-5-2017 To AXIS BANK 913020033247458 PHASE 1 30% PaymentM - 341 38,610.00
30-6-2017 By Water Chargesy -~ Journal-M\—" . 33,660.00
10-8-2017 By Water Charges »_ .. Journal-M " 37,620.00
24-8-2017 By Water Charges\ .~ Journal-My__ 30,690.00
10-10-2017 To AXIS BANK 913020033217458 PHASE 1 30%  Payment-M 1173 38,610.00
By Water Charges Journal-M 26,910.00
2-11-2017 To AXIS BANK 913020033217458 PHASE 1 30% PaymentM 1270 1,06,092.00
31-3-2018 By Water Charges Journal-M y -~ 31.680.00
By Water Charges Journal-M‘\J_’ 35,640.00
By Water Charges Journal-M /" 14.850.00
1,83,312.00 4,66,632.00
To Closing Balance 2,83,320.00
4,66,632.00 4,66,622.00
1-4-2018 By Opening Balance 2,83,320.00
17-4-2018 To AXIS BANK 917020058707682 PHASE 1 70%  Payment-id 128 27,140.00
3-6-2018 By Water Charges Journal-i 12,870.00
15-11-2018 By Water Charges Journal-M 13,958.00
5-1-2018 To AXIS BANK 917020058707862 PHASE 1 70% Payment-M 439 1,06,330.00
18-2-2018 To AXIS BANK 317020058707882 PHASE 1 70%  Payment-M 678 25,000.00
1,67,470.00 3,10,149.00
To Closing Balance 1.52,679.00
3,10,149.00 3,10,149.00
1-4-2018 By Opening Balance 1,52,679.00
8-10-2019 To AXIS BANK 917020058707882 PHASE 170% Paymeni-i 363 78,000.00
8-1-2020 To AXIS BANK 917020058707882 PHASE 1 70%  Payment-M 472 14,679.00
92,679.00 1,52,679.00
To Closing Balance 60,000.00
1,52,679.00 1,52,675.00
1-4-2020 By.Opening Balance €0,000.00
31-3-2021 To AMOUNT WR/OFF Journal 207 60,000.00
) €0,000.00 60,000.00
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AXIS BANK
L\ INA

PATEL ADVANCE JV
Joint Holder :- -
PLOT NO GH 003 SEC TECHZONE 4,

GREATER NOIDA ) Customer No 837332065
UTTAR PRADESH Seheme :CA - BUSINESS PRIVILEGE
201301 i Currency INR
Statement of Account No 1913020033217458 for the period (From : 0§-04-2013 To: 0 1-04-2014)
Tran Date| Chq No Particulars Debit Credit Balance lnﬁ
| Br _J
OPENING BALANCE .00
18-07-2013] 55654  |055654 ICICI BANKING CORPORATI 1073927.00 1073927.00) 117 ]
18-07-2013] 55655 055655 ICICI BANKING CORPORATI 690783.00 1764710.00) {17 |
18-07-2013| 55655 1055655 ICICI BANKING CORPORATI 68100.00 1832810.00] 117
01-08-2013 28526 |TO CASH/ AMIT CHA WLA S0000.00 1782810.00] 1149
US-08-2013| 28529 |YOURSELF 303477.00 147933300 114y
05-08-2013 DD 27020.00 1452313.00{ 1149
05-08-2013 DD Cancln 4704 27020.00 1479333.00] 1149
07-08-2013 28527 |MODI NAGAR FILLING CENTRE 165240.00 1314093.00] 117
07-08-2013 28531 TDS 53512.00 1260581.00] 1149
12-08-2013] 28532 |A S PILE CONSTRUCTION 329137.00 931444 00! 17
17-08-2013 PATEL ADVANCE IV GUULO0N.UY 153144400 114y
17-08-2013]  2¥533  |PO ISSUED 53519.00 1477925.001 |14y i
20-08-2013 28536 |CLOSE QFFICE PROTECTION SERVIC 175620.00 1302305.00{ |17
22-08-2013| 28534 |SANIEEV ARORA 49500.00 1252805.00f 117
22-08-2013 WRONG ENTRY RVRSE 6000600.00 652805.00 | 139 |
22-08-2013 PATEL ADVANCE [V-2320 6000000.00 GOS2805.001 |14y
22-08-2013 28535 | TRF TQ BARNALA STEEL 2342327.00 AE10478 00| 544
23-08-2013 2651 OMEKAR 450000.00 366047%.00 uﬁg_df
24-08-2013 28539 A S PILE CONSTRUCTION 343000,00 3317478.00) (17 |
26-08-2013 . PATEL ADVANCE - 2321 > 4000000.00 i 7317478.001 | 149]
27-08-2013| 2614 |LEAD FINANCIAL SERVICES LTD 90000.00 J227478.00] 117 ,I
27-08-20131 28537 |SANKHAJIT BASU 516443.00 6711035.00] | J?—F
28-08-2013] 28542  |MODI NAGAR FILLING CENTRE 167010.00 0544025.001 17
28-08-2013 28541 TQ DHFCL 856592.00 5(:3.?433.00 1940
29-08-2013] 28544  |POISSUED ) v 1209899.00 4417534.001 114y
.‘sﬂu{JB—ZU‘i 3| 28543 |GAYATRISTEEL 380418.00 4037110.00f 117 |

e,
28



BRN-OW RTN CLG: REJECT:761023.0).
FUNDS INSUFFICIEN

8767 TO voduty 22602.00
25-11-2015 20182 |By CJ 020182 UBI NEW DELHI - 150000.00

B Clg 000002 BOI NEW DELHI 384026.00

NEFT?'UTBIN!SHI?I 1993/NAV.
RIDDHI SIDDH] ENGINEERS &
CONTRACTORS

mm Cle 275242 SYB NEW DELHI
————

EEN L 100000.00]

500000.00 |

f - 5 1000.00
|

30-11-2015 8769

2,
RTGS/SBINR5201 5] IBUEQUISFSWPH;‘\TIMA

30-11-2015 Bv Clg 107703 SBI NEW DELK _ _50000.00
BRN-OW RTN CLG: REJECT:107703:12.
DRAWERS SIGNATURE S0000.00
By Clg 000100 BOB NEW pEf | 71000.00
30-11-2015 B Clg 247007 SYB NEW DELH] | | S1000.00

247006 [By Clp 247006 SYB NEW DELHI |

200000.00

31000.00

BRN-CLG-CH PAID TO PAM AUTOMATION 6840.00 !

BRN-CLG~CHQ PAID TO ACC Limited ACC
Concrete
m MESHA MEDIA PVT LTD m

BRN-OW RTN CLG: REJECT:247007:20.
PAYMENT STOPPED B

BRN-OW RTN CLG: REJECT:247006:2()-
PAYMENT STOPPED B

869240 By Clp 869240 PNB NEwW DELH|

01-12-20;5
m-lz-zm-s
m-u-zms
01-|2-2t)15

By Clg 078083 CBI NEW DELH) m
BRN-CLG-CHQ PAID TQ
02-12.2015| 8722 RAM
02-12-2015 B Clg 334142 SBI NEW DEL11 f 175053.00
BRN-CLG-CHQ PAID TO SHOBHA
SOLUTIONS

Bv Clg 000011 HDF NEW DELH]

30000.00

03-12-2015
BRN-OW RTN CLG: REJECT:) 1:01-FUNDS
NSUFFICIENT 100000.00
: T —————— | 1000y,

mm Clg 000030 HDF NEW DELH|
BRN-CLG-CHQ PAID TO RAJAT
ENTERPRISES
BR.N-CLG~CHQ PAID TO SAHID
SURENDRAPAL FILLING
by f.. te {27 { .

|
3191032 79( 250 |
m

390160779 256x
400160779 2364 |
3979005.79] 2565 |
4129008 74| 2565 |

4513031.79/ 2568

4613021 79| i3 [
MRS 1511118
411303 m’ 114y |

i i
3164031 29| 256K |

4:4403:.?91 '.‘h-ri_!'r
2568 I
4183729.791 250x

2554872 79/ fjay [
I

282487279

248 |

-

28?45?2.?9’ 2308 |
I

|
2824872 79 .‘.i(ﬂ!_l

-

3024872.79 2498

3093872 79| 254 |

) |
319787279 256x |

f

723

201903279 356 |
2119032.79] 2565 |
2219032 79| 2564 |
226903279 2561
2337379.79] 250
243737979 2508 |
2417329.79! 2565 |
2592432 79 zsnsl
2542432.79] 256 |
9 2565 |

2042432

230k |
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01-01-2016

BRN-OW RTN CLG: REJECT:905214:12-

DRAWERS SIGNATURE 385355.00 3874952 791 2568
U1-01-2016 12 | By Clg 000012 HDF _NEW DELII 10000000 3974952 79| 250
01-01-2016} 613144 [By Clz 613144 HDF NEW DELH! 21000.00 3995952 79| 2368 |
i
01-01-2016 43 |By Clg 000043 HDF NEW DELHI 69000.00 1064952.79{ 2564
01-01-2016 31{By Clg 000031 BOB NEW DELHI 50000.00 4114952.79] 2568
01-01-2016] 71781 |By Clg 071781 CBI NEW DELHI 365000.00 4479952 70! 250k
0I-01-2016] 959796 |By Clg 959796 SBI NEW DELIII 205384.00 4685330,
01-01-2016] 699952 | By Clg 699952 SBI NEW DELHI 125000.00 4810336,
01-U1-2016] 927482 |By Cle 27482 CAB NEW DELHI 10000000 4910336.791 2568
01-01-2016| 664131 |By Clg 664131 ICI NEW DELHI 150000.00 3000330.79] 2508
01-01-2016 181714 By Clg 181714 PNB NEW DELH] 100000.00 S100336.79] 2568
01-01-2016] 311316 |By Clg 311316 SBI NEW DELHI 100000.00 $260336.79] 25068
01-01-2016 2 {By Clg 000002 HDF NEW DELHI 1 D0000.00 5300336.79 2568
BRN-CLG-CHQ PAID TO SAPPHIRE
02-01-2016{ 9270 |COMPUTECH PRIVAT 489Y5.00 5311341,79] 2568
BRN-CLG-CHQ PAID TO 99 ACRES DOT
02.01-2016] 9252 |COM A D 29812500 $013216.79] 256X
BRN-CLG-CHQ PAID TO 99 ACRES DOT
02-01-2016| 9259 |[COMAD 736841.00 1270375.79] 1568
02-01-206] 9262 |BRIGHT SIGHAGE SOLUTIONS 250000.00 4026375.791 187 |
NEFT/SBIN216002078488/Mr MAYANK
02-01-2016 ARORA/ATTN/INB 50000.00 4076375.79] 002
BRN-CLG-CHO PAID TO LAFARGE A AND C
04-01-2016] 9268 |IPL DELHI 1000000.00 3076375.79] 2568
RTGS/PUNBRS520160104 10005 193/SARIK A
4-01-2016 MITTALWOSK 31516200 3391537.79) 1237
04-01-2016] 9283  |PO ISSUED (e . ~”517475.00 2874062.79| 114¢
U4-01.2016 7079 By Cle 077079 UBl NEW DELHMI S0000.00 2924062 795 256N
04-01-2016 613146 By Clg 613146 HDF NEW DELHKI 64822.00 JUHRKNS Tyl 23pk 1
04-01-2016 588832 By Clg 583832 PNB NEW DELHI 323705.00 3312589791 2568 ;
04-01-2016 99252 By Clg 099252 SYB NEW DELHI S0000.00 3302589 79! 2564 !
04-01-2016] 613145 |By Clg 613145 HDF NEW DELLI 79000.00 3441589 79| 2868 |
u NEFT/SBING! 600530358 7/Mr MAYANK = l
05-01-2016 ARORA/ATINSING 1 G0000.00 3341589 TG 02 i
05-01-2016 SUMIT 240236.00 ITEIE2S 79 [ i4Y
05-01-2016 VIJAY LAXMI SINGH 50000.00 3831825.79] 1149
05-01-2016 54 [By Clg 000054 RTN NEW DELHI S0000.00 JEB1823.7091 2568
BRN-OW RTN CLG: REJECT:54:20-PAYMENT
05-01-2016 STOPPED BY TH S0000.00 383 1625.791 2568
NEFT/89480582WAMIT GUMBER/MNeo Town !
05-01-2016 Final 320712.00 415253779 002 :
NEFT/SBINGI6005699932/SH KUNAL [
05-01-2016 SHARMA/ATTN/ 305522.00 445803979 | 02 |
(15-01-2016 715282 By C‘.fg 715282 IC1 NEW DELHIL 10000000 H5358059.791 2568 -
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27-01-2016

604142

By Clg 604142 SBI NEW DELHI 103834.00 4217057.791 2564
27-01-2016] 181449 [By Clg181449 COB NEW DELHI 100000.00 4317057.79| 2568
27-01-2016| 601426 |By Clg 601426 ICI NEW DELHI 318463.00 4635520.79 | 256K
27-01-2016] 46606 | By Clg 046606 CBI NEW DELHI ; $8957.00 4724477.79] 2508
27-01-2016] 144630 |By Clg 144630 ICI NEW DELHI 229270.00 495174779 2568
27-01-2016] 949905 |By Clg 949905 SBI NEW DELHI 12500.00 4966247.79| 2568
27-01-2016| 556574 |By Clg 556574 SBI NEW DELIL 254410.00 5220657.79) 2568
28-01-2016] 9278 |BRN-CLG-CHQ PAID TO RAVI RANJAN 50000.00 5170657.79| 2568
BRN-CLG-CHQ PAID TO M/s BINDALS
28-01-2016] 9291 |MERCHANDISE 1790000.00 1380657.79] 2568
BRN-CLG-CHQ PAID TO FOXGLOVES
28-01-2016] 9408 |MANPOWER SERVI 436933.00 2943724.79| 2568
28-01-2016| 9293 |JMS STEEL & POWER CORP. 1836000.00 110772479} 1149
28-01-2016 MASCOTT SOHO HOMES 200000.00 130772479 114y
; i
28-01-2016 9449 PQ ISSUED i T ¢ = LI54719.00 153005.79 114y
28-01-2016 KARUNANIDHI SHARMA 100000.00 253005.79] 224 |
28-01.2016| 155040 |By Clg 155040 ICI NEW DELLII 174935.00 427940.7v| 2563
28-01-2016 10 |By Clg 000010 HDF NEW DELHI 115260.00 543200.79] 2568
28-01-2016| 141821 [By Clg 141821 HDF_NEW DELHI 30000.00 s73200.70] 2504 !
28-01-2016] 73338 By Clg 073338 COB_NEW DELIII 124367.00 697567.79| 250%
29-01-2016] 9410 |BRN-CLG-CHQ PAID TO GET MORE 401600.00 295967 79| 2568
NEFT/SD1270925387/LALITA KUMARI
29-01-2016 SHARMA W/O SH.MEHA 100000.00 393967.791 073
NEFT/90728073 /OMPRAKASH KUMAR/G
29-01-2016 /602 28500.00 424461.79] 242
RTGS/HDFCRS2016012973579324/ANWARUL
29-01-2016 HAQ/FAST/FAST 320000.00 744467 79! 268
RTGS/HDFCRS20106012973587420- ANWARUL i i '
29-01-2016 HAQ/FAST/FAST 320000.00 TOp4d6T 7y 478 |
BEN-CLG-CHQ PAID TO SANGEETA
30-01-2016] 9280 |MALLICK 21000.00 1043467.79! 2568
30-01-20161 476101 |By Clg 476101 SBI NEW DELHI 397000.00 1440467 791 256K E
BRN-OW RTN CLG: REJECT:476101:12- _
130-01-2016 DRAWERS SIGNATURE | 397000.00 1043467.79} 256K
|
30-01-20161 539939 By Clg 559939 UBI NEW DELUI 2410400 1UBTS71 Ty 236K |
30-01-2016| 199561 [By Clg 199561 IDB NEW DELHI 83538.00 115110979 2568
30-01-2016 51 |Bv Clg 000051 HDF NEW DELH! 2250.00 1153359.79| 2568
30-01-2016] 345616 [By Clg 345616 IDB_NEW DELK] 419590.00 1572949.19 2568
30-01-2016 43 [By Clg 000043 BOI NEW DELHI 100000.00 1672949.79] 2568
30-01-2016| 920948 [By Clg 920948 SBI NEW DELHI 150000.00 1422949.79{ 2568
RTGS/SBINR52016020125456556/DINESH
01-02-2016 KUMAR 397000.00 2219949.79 004
01-02-2016] 416638  |By Cle 416638 SBI NEW DELMI 100000.00 23190940 791 2568
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106-02-2016 388240 By Clg 388240 SB1 NEW DELHI 100000.00 Y6bl124. 79 250k
NEFT/213795343/KIRAN ARORA/MIB Home !
08-02-2016 pay 320000.00 981124.79] 00z |
08-02-2016 8795 ANANT ASSOCIATES PVTLTD 1U00000.00 4983124.7%] 37)
———y
08-02-2016 8800 MASCOT SOHO HOMES 1000000.00 7983124.79] 1149
08-02-2016 9287 CREATIVE THINKS MEDIA PVT LTD 2492590.00 3490234, 791 ¢22
INB/174] 92‘)9f€'BDT~ePnymcm TDS/TCS (¢
08-02-20161 - BWY 0000000 66899.00 3423335.79] | 149 |
INB/1 7419701/CBDT-¢Payment TDS/T CS (¢
08-02-2016 BWY 0000000 1H06707,00 5316628.79] 1149
INB/1741 9495/CBDT-cPayment TDS/TCS
08-02-2016 BWY 0000000 188188.00 5128440.79] 1[4
INB/17420861/CBDT-¢Pa yment TDS/TCS (/f
U8-02-2016 BWYU0000000 7518500 3033255 79| | 14y
e
INB/174 IS’ﬂl]iCBDT-cPaymcnl TDS/TCS ¢/ |
08-02-2016 BWY0000000 10600.00 3042055791 1149 |
INB/174 iQIEUfCBDT-cl’nymcnt TOS/TCS (/
08-02-2016 BWY 0000000 41800.00 S0U0855.791 114y
INB/1741 9?USICTBDT-cPuymcnt TDSACS (¢
08-02-2016 BWY0000000 1REY3.00 4981972 79 1jay
08-02-2015 VINIT GOYAL 550000.00 3531972 79 027 |
08-02-2016 47 |By Clg 000047 BOB NEW DELH| 1E8E21.00 5?30?03_?9][ 2568
BRN-OW RTN CLG: REJECT:47:20-PA YMENT
08-02-2016 STOPPED BY TH 188%21.00 3531972.79| 250K
08-02-2016{ 141823 By Clg 141823 HDF NEW DELHI 53912.00 S583BK4.79| 2568
109-02-2016 8798 MA KHAN CONSTRUCTION 1000000.00 4585884.79; 114¢
09-02-2016 8797 RIDDHI SIDDHI ENGG & CONTRACTORS LOOOODO.00 3585884.791 11ay |
109-02-2016 8794 BRN-C‘LG-CHQ PAID TO RADIO ADS 1000000.00 2585884791 255K _
@-03-2016 8793 |BRN-CLG-CHO PAID TO RADIO ADS 1000000.00 [5858K4. 701 254
INB/17422696/CR DT-cPayment TRS/TCS ( - _ |
09-02-2016 BWY0000000 139.00 rﬁanﬁds.?h: i :i)__{
09-02-2016 NEFT/UTBIN | 6040570399/NAVEEN ) l 275000.00 1860545.791 002 ]f
09-02-2010 2 1By Cle 000002 HDF NEW DELH] 100000.00 196054574 2548
BRN-OW RTN CLG: REJECT:Z:SU-ACCOUNT
09-02-2016 CLOSED 100000.00 1860345.79! 2564
09-02-2016 81158 By Clg 081158 PNB NEW DELHI 100000.00 1960545 79| 250k
09-02-2016 73340 By Clg 073340 COB NEW DELHI 6320.00 1966865.79| 2564
10-02-2016 171{By Cle 060171 BOB NEW DELHI 50000,00 2016865 19| 2568
10-02-2016 108 | By Clg 000108 BOB NEW DELHi 30000.00 2066865.79! 2568
. BRN-OW RTN CLG: REJECT:17 1:20-
10-02-2016 PAYMENT STOPPED BY T S0000.00 2016865.79| 2568
BRN-OW RTN CLG: REJECT:108:20- i
10-02-2016 PAYMENT STOPPED BY T S0000.00 1966865.79| 250
10-02-2016 8786 DD ISSUED VT 490452.00 1476413 79 1149 |
10-02-2016 8 By Clg 000008 HDE NEW DELHIL 100000.00 157041379 2568 {[
10-02-2016] 642428 By Clg 642428 CAB NEW DELH] _ 1O0000.00 Ib?h-‘ll_ﬂi 2568
|
1002-2016] 717350 [By Clg 717350 HDF NEW DELH| { 30000.00 1700413 791 2568 |

b g
=
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NEFT/936754753/FURQAN HUSAIN

19-03-2016 BEG/AFSHAN/Test for P 1000.00 30K4689.54( 002
19-03-2016 9335 DD ISSUED Yy o '_"' ! 99503500 2089654.54| 1149
19-03-2016 205 | By Cly 000205 BOI NEW DELHI 300000.00 2389654.54( 2568
19-03-2016 45 |By Clg 000045 BOI NEW DELHI 138544.00 2528198.541 2508
19-03-2016 Consolidated Charges for A/c 900.0v 2527298.541 |4y
19-03-2016 Service Tax (@14.50% on Charge 130.50 2527168.04| 1149
21-03-2016 PATEL ADVANCE JV 157008.00 2684176.04| 1149
21-03-2016 9336 SALAR 632314.00 208 1462.04! {149
21-03-2016 INB/178132768/ESIC(BILLDESK Y 7435.00 2044427, 04| | Iiw_E
21-03-2016( 880321 By Clg 880321 SBl NEW DELHI 21000.00 2065327.04 2568
21-03-2016) 880320 |By Clg 880320 SBI NEW DELHI 21000.00 2086427.04 ] 2568
21-03-2016| 335806  |By Clu 335806 1C] NEW DELHI 100000.00 2186427.04 2568
21-03-2016] 880322 |Bv Clg 880322 SBI NEW DELHMI 21000.00 2207427.04 | 256%
BRN-OW RTN CLG: REJECT:880321:20-
21-03-2016 PAYMENT STOPPED B 21000.00 2186427.04 | 2568
BRN-OW RTN CLG: REJECT:$80320:20-
21-03-2016 PAYMENT STOPPED B 21000.00 2165427.04 | 2568
BRN-OW RTN CLG: REJECT:335506:20- :
21-03-2016 PAYMENT STOPPED B 1 (H000.00 2065427.04 | 2568
BRN-OW RTN CLG: REJECT:880322:20-
21-03-2016 PAYMENT STOPPED B 21000.00 2044427 04 | 256%
21-03-2016| 423965 [By Clg 423965 SBP NEW DELHI 100000.00 2144427.04] 2568
21-03-2016 26 |By Clp 000026 ANB NEW DELL 100000.00 2244427.04 | 2568
BRN-CLG-CHQ PAIIN TO ADIARSHILA
22-03-2010 9484 POWER CORPO H§39538.00 1I8488Y. 04 2568
BRN-CL(‘»C?HQ PAID TO DEFAULTY
22-03-2016 9440 PAYEENAME 120241 .00 126403804 | 230K
BRN-CLG-CHQ PAID TO M/s BINDALS
22-03-2016 9476 MERCHANDISE 1 100000.00 164648 041 2568
22-03-2016 CHANDRA PRAKSH NABIN 125000.00 289648.04| 1149
NEFT/SBIN716082732159/ABHISHEK
22-03-2016 GUPTANATIN/ 174659.00 464307 04| 565
22-03-2016| 533732 |By Clg 533732 1CI NEW DELH] S1000.00 SIS307.04] 2568
22-03-2010 INB/17827018/STATE BANK OF INDIA MOP/ 102561.00 412746041 [14Y
BRN-OW RTN CLG: REJECT:533732:37-
22.03-2016 PRESENT IN PROPER S1000.00 301746.04| 2568
23.03-2016 20013 By Clg 020013 OBC NEW DELII 155017.00 S16703.04 | 256K
22-03-2016 MASCOT SOHO 2500000.00 3016763.04] 1149
22-03-2016 9337 DD ISSUED TY1771.00 2224992 04| 1149
BRN-OW RTN CLG: REJECT:2001 J.01-FUNDS )
22-03-2016 INSUFFICIENT 155017.00 2069975 N4 .?"'ﬁ_k|
22-03-2016 9485 M.A KHAN CONSTRUCTION 2000000.00 6997504} 114y |
22-03-2016] 292709 |By Clg 292709 ICI NEW DELHI S1000.00 120975.04] 2508
22.03-20161 213053 [By Clg 213053 [C] NEW DELHI 296407.00 417382.04] 2568
[32-03-2(}16 By Clg 000007 HDF NEW DELHI 100000.00 517382.041 2568 |
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25-05-2016

9197

DD ISSUED T L " 1999937.00 3710312.79] 1149
25-05-2016| 18440  [By Clg 018440 CBI NEW DELHI 180663.00 3890975.79| 2568 |
25-05-2016] 893811 |By Clg ¥9381]1 BOB NEW DELHI 200000.00 4290975.79] 2568
25-05-2016] 877025 |By Clg 877025 SBI NEW DELH| 384905.00 4675880.79| 2568
25-05-2016 6 |Bv Clg 000006 BOB NEW DELHI 400000.00 50758%0.79| 2568
25-05-2016| 399736 |By Clg 399736 PNB NEW DELHI 500000.00 5875880.79] 256x
25-05-2016] 822256 |By Clg 822236 PNB NEW DELHI 100000.00 S675480.79] 256b |
25-05-2016 114 |By Clg 000114 BOL NEW DELHI 250000.00 S925880.79| 21508
25-05-2016] 939800 |By Clg 959800 SBI NEW DELHI 1 70000,00 6095880.79 2568
25-05-2016| 3436 |By Clg 003436 CBI NEW DELHI 100000.00 6195880.79| 2508

BRN-CLG-CHQ PAID TO M/s BINDALS
26-05-2016] 9378 IMERCHANDISE 1000000,00 5195880.79] 2568

RIDDHI SIDDHI ENGINEERS &

26-05-2016] 9703 |CONTRACTORS 1470000.00 3725880.79] 1149

INB/IFT/DEVENDRA KUMAR
27-05-2016 TIWARVTPARTY TRANSFER 1 20000.00 I845850.79( 208

BRN-CLG-CHQ PAID TO ADVERT
27-05-2016] 9384 |COMMUNICATIONS pV 500000.00 3345880.79 | 256K
27-05-2016] 9381 [IMS STEEL & POWER 114564800 2200232.79| 1149

BRN-CLG-CHQ PAID TO NEW KRISHNA
27-05-2016] 9392 |STEEL 754960.00 1445272.79| 2568

BRN-RTGS-UTIBH 161450593 10-NEW
27-05-2016] 009705 |KRISHNA STE- 754960.00 690312.79] 1149
27-05-2016 1 |By Clg 000001 UCO NEW DELHI 50000 00 740312 79/ 2568
27-05-2016] 195174 |By Clg 195174 ABN NEW DELII 90260.00 ¥30572.79| 2568
27-05-2016] 330446 |By Clg 330446 COB NEW DELHI 688704.00 1519276.79] 2504
27-05-2016! 248843 |By Clg 248843 PNB NEW DELH] 200000.00 1719276.79] 2568
27-05-2016]| 687638 |By Clg 687638 SB] NEW DELHI 106040.00 1825310.79{ 256%
27-05-2016 IMPS/P2A/6145820393049/919250000325/ 1000,00 182631679, 10v |
28-05-2016 IMPS/P2A/614919694293/916 148045601/ 10.00 1826326791 100 |
30-05-2016 RTGS/ACICHI6151884233/RAVI/URGENT/ 738067.00 2564393.79 1(:(12_!
30-05-2016 9386 VISTAAR COMMUNICATION S0U000.00 2004393.79] 7158
30-05-2016 9376 ANANT ASSOCIATES PVT LTD L SOO00U 00 393 7Ol 37
30-05-2016] 62620  |By Clz 062620 ICI PUNE - 850532.00 1414925.79] 2567
30-05-2016] 284826 |By Clg 284826 SYB NEW DELHI 10000000 1514925.79 356
30-05-2016 308253 |Dy Cle 308253 IDB NEW DELHI 100000.00 1614923.79| 2568
30-05-2016| 399737 _IBy Clg 399737 PNB NEW DELHI 100000.00 1714925.79] 256k
31-05-2016] 9704 |M.A KHAN 1470000.00 244925.79| 114y

NEFT/977520048/FURQAN HUSAIN
31-05-2016 BEG/AFSHAN A/NOIDA MA 250000.00 494925.79| 248 |
31-05-2016] 484292 |By Clp 484292 SBI Patna 109515.00 6014440791 2568
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| 13-06-2016| 766461 |By Clg 766461 YES NEW DELHI 93578.00 IBI28704.79] 256k
13-06-2016| 752802 |By Clg 752802 IC] NEW DELHI 688219.00 388106923 79| 256y |
13-06-2016 5 {Bv Clg 000005 HDF NEW DELHI 449329.00 3926625279 2564
13-06-2016] 752816 |By Clg 752816 ICI NEW DELH] 509540.00 39775792.79 2568 |
RTGS/SBINRS2016061430950195/ITENDER

14-06-2016 KUMAR SINGH 1100000.00 40875792.791 698
14-06-2016 9746 DD ISSUED ik A ~3847) 73.00 380280619.79] 1149
14-06-2016 9748 MASCOT SOHO HOMES 300000000 35028619.79] 1149
14-06-2016 9708 MASCOT SUHO HOMES 1000000.00 34028619.79] | 149

14-06-2016

186603 |By Clg 186603 SBI NEW DELHI

156972.00

34185591 79 2568

14-06-2016] 152943 By Clyr 182943 VIB NEW DELH] 009 10.00 34252501.79 256
I '
14-06-2016] 93173 |By Clg 093173 OBC NEW DELHI 126194.00 34378095.791 250k
14-06-2016 2885 By Clg 002885 HON NEW DELHI 695000.00 330730695.79 | 256%
BRN-OW RTN CLG: REJECT: 182943 :36-
14-06-2016 WRONGLY DELIVERED 66910.00 35006785.79] 2568
BRN-OW RTN CLG: REJECT:186603:10-
14-006-2016 DRAWERS SIGNATURE 156972.00 3484981379 2568
BRN-OW RTN CLG: REJECT:93]73:13-
14-06-2016 DRAWERS SIGNATURE 126194.00 3T23019.79] 156K
BRN-OW RTN CLG: REJECT:2885:55-
14-06-2016 ACCOUNT BLOCKED (S1 695000.00 34028619.791 2508
14-06-2016 2 |By Clg 000002 BOI NEW DELHI 80000.00 J4108619.79] 2568
14-06-2016| 460804 |By Clg 460804 SBI NEW DELHI 100000.00 34208619.79| 2568
14-06-2016 16 |By Clg 000016 PSB NEW DELHI T10625.00 34919244 79( 2568
14-06-2016] 611915 By Clg 611915 PNB NEW DELHI 4605353.00 J5384597.791 25068
14-06-2016] 835827 |By Clg 835827 COB NEW DELHI 315163.00 JZ0Y9760.79| 2508 !
14-00-2016| 758787 [By Clg 758787 ICI NEW DELMI #10367.00 36510127.79] 250k
14-06-2016| 752810 |By Clz 752810 IC] NEW DELHI 694697.00 37204824.79] 2508
14-06-2016| 752916 |By Clg 752916 IC1 NEW DELH] 734710.00 37939514 79| 2568
14-06-2016| 727573 |By Cliz 727573 SBI NEW DELHI 107535.00 JR04700Y 79| 2568
14-06-2016| 740229 |By Clg 740229 ICI NEW DELH] | 1 2977%.00 IRITOM47 70] 25pK 1
14-06-2016 2 [By Clg 000002 BOl NEW DELHI 139000.00 IB215847.79( 2568
14-00-20106 74988 By Clp 074988 OBC NEW DELHI 422342.00 . 38738189.79| 2568
14-06-2016 13 1By Clg 000013 HDF NEW DELHI 104683.00 38842872.79] 256K
14-06-2016] 752862 By Clg 752862 ICI NEW DELIHI 755134.00 3O59%010.79f 2368
14-06-2016| 662508 |By Clg 662508 SBI NEW DELHI 300000.00 JO898010.79] 2568
14-06-2016] 443961 |By Clg 443961 UCO NEW DELNI 60000.00 JU9SK010.79]| 2568
14-06-20161 134090 By Cla 134090 SBI NEW DELHI 372632.00 40330642.79] 2568
14-06-2016] 931804  |By Cle 931804 SBI NEW DELHI | | $3900.0U 40420342791 23568

&=
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06-07-2016| 762719 |By Clg 762719 ICI NEW DELHI 400000.00 19530328.749] 2508
06-07-2016| 692592 |By Clg 692592 SBI NEW DELHI 296502.00 19426830.79) 2568
07-07-2016| 887170 1By Clg 887170 SBI Patna 351334.00 20178164.79] 2568
08-07-2016 SATLUJJAL VIDYUT NIGAM LTD 225498.00 20403662 .79 Q50
N8-07-2016 9772 DD ISSUED iy ,/”'3998?“.00 16404921.79] 1149
: NEFT/10024051 75/JITENDRA SINDHIGI 701
11-07-2016 Neotown 60000.00 16464921.79| Q02
11-07-2016 9796 VISTAAR COMMUNICATION 500000.00 15964921.791 715
BRN-RTGS-UTIBH 1619301 186T-MASCOT
11-07-2016] 009735 |SOHO HOM- 2000000.00 13964921.79] |14y
NEFT/SBINB16193995572/RAJESH
11-07-2016 KUMARNURGENT/ 54007.25 101929 0] 248
NEFT/SBIN81619399571 3/RAJESH ’
11-07-2016 KUMARNURGENT/ | 14998275 1410891 1.79] 24K
INB/518270442/STATE BANK OF INDIA !
11-07-2016 MOPS{BILLDESKY 83551.00 14085360.79] 1149
11-07-2016 MANISH MANIK 29172 00 14114532.79 | 148
11-07-2016 INB/51827096WESIC(BILLDESK Y 7520.00 14107012 7y 1iay
11-07-2016 owrtn :chgno:9:014:stop paymen 10UD00.00 140UT012 Ty 2568
11-07-2016 12952 [By Clg 012952 HON NEW DELHI 293750.00 14300762.79] 2568
11-07-2016] 26111  {By Clg 02611] COB NEW DELHI 250000.00 14550762.79| 2568
11-07-2016] 478877 |[By Clz 478877 PNB NEW DELHI 436525.00 14987287.79] 2568
11-07-2016| 611853 |By Clg 611853 COB NEW DELHI 212860.00 15200147.79] 1568
11-07-2016] 123180 By Clg 123180 UBI NEW DELHI 301047.00 15501194 79| 2564 i
11-07-2016 25 | By Clg 000025 HDF NEW DELLL | 47750 00 15548044, 79 25648
T
|
11-07-2016 9 By Clg 000009 HDF NEW DELHI ' 100000040 1S04E944 791 2568
11-07-2016 45 | By Clg 000045 HDF NEW DELH] 340651.00 15995595.79] 2568
11-07-2016] 70512 1By Clg 070512 ALB NEW DELHI S1000.00 1604659379} 2568
11-07-2016 11 {By Clg 000011 HDF NEW DELHI 154000.00 16200595 791 236k
11-07-2016 12951 By Clg 01295] HON NEW DELHI 293750.00 10494345, 791 2508
NEFT/1003183170RUPESH KUMAR/Check "
12-07-2016 Transfer F4 160 1000.00 16495345.79] 720
RTGS/HSBCR220160712027 1871 T"HAZARIKA _ -
12-07-2016 VHRTGS/HACC! 320122.00 16815467 79 (00G
RTGS/STBPR52016071202776653/SATY A
12-07-2016 PARKASH/SATY PA 260000.00 17075467 79] 679
* NEFT/0030NE1941600290/NEFT OUTWARD . .
12-07-2016 PAYABLE GL/N 222347.00 17297814.79| 248
RTGS/ICICHI6194884458/ANJU
12-07-2016 SETHI/URGENT/ 219123.00 17516937.79| 029
12-07-2016| 511023  |By Clg 511023 SBI NEW DELHI 240574.00 17757511 79| 2368
12-07-2016 21461 By Clg 021461 IC1 NEW DELHI 165453.00 |RO22964. 791 2568
i
12-07.20164 321543 |By Cle 321543 INB NEW DELHI 217526.00 18240490.79{ 2508 |
12-07-2016] 202142  |By Clg 202142 ICI NEW DELHI 324208.00 18504605 7] 2568 ‘Il
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NEFT/1018067005/VUUENDRA KUMAR/ amout
05-08-2016 for change in 3500.00 o461 97| 248
05-08-2016 INB/739002/CBDT-cPayment TDS/TCS (281 ) 35500.00 3629112.97] 1149
05-08-2016 INB/739149/CBDT-cPayment TDSITCS (281) 153055.00 3476057.97( 1149
05-08-2016 INB/739199/CBDT-ePayment TDS/TCS (281y 190599.00 3265458,971 1149
05-08-2016 INB/739263/CBDT-¢Payment TDS/TCS (281} 22500.00 3262958.971 | 149
05-08-2016 INB/739371/CBEC-Service Tax/ 125038.00 3137920.971 1149
05-08-2016| 814088 [By Clg 814088 ICI NEW DELHI 240000.00 3377920.97| 2365 |
05-08-2016| 740916 |By Clg 740916 ICI NEW DELHI 290521,00 3668441 97( 2568
05-08-2016| 754691 |By Clp 754691 ICl NEW DELHI 132891.00 380133297} 2568 |
05-08-2016] 754775 _|By Cly 754775 ICL NEW DELHI 1502300.00 5303632 97| 2808
05-08-2016] 740912 |By Clg 740912 ICI NEW DELHI 2551095.00 785472747 2508
05-08-2016| 740945 |By Clg 740945 ICI NEW DELHI 863282.00 B718009 97| 2568 |
05-08-2016] 814085 |By Clg 814085 1CI NEW DELHI 50000.00 8768009 97| 2568
RTGS/PUNBRS201608061 1645044/MASCOT
06-08-2016 SOHO HOMES PVT 2800000.00 11568009 97| 053
06-08-2016| 138127 |DD ISSUE 7250000.00 4318009 97 114y
06-08-2016] 763510 [By Clg 763510 1CI_ NEW DELHI 777288.00 5095297.97| 2508
i
06-08-2016| 754832 | By Clg 754832 1C1 NEW DELHI 2712590.00 7807887.97( 2568 |
BRN-CLG-CHQ PAID TO ACC Limited ACC
08-08-2016] 138123 _|Concrete 500000.00 TI0TET 97} 2508
08-08-2016 TRF TO 911020000682052 2920000.00 4387887.97! 1149
08-08-2016| 85730 |By Cle 085730 HON NEW DELHI 349350.00 4737237 97| 2568 E
09-08-2016 RTGSACICH 16222521 220/RAVI/URGENT 369564.00 5106801 zﬁi 9 :
INB/518736425/STATE BANK OF INDIA ! |
09-08-2016 MOPS(BILLDESKY 33205.00 5023536.97! 114y
09-08-2016] 947821 |By Clp 947821 PNB_NEW DELHI 137000.00 5160536.97| 256&
09-08-2016] 754899 [By Cly 754899 ICI NEW DELHI 805570.00 5966106.97| 2568
09-08-2016| 754689 |By Cli 754689 1CI NEW DELHI 803570.00 6769676.97| 250k |
09-08-2016] 741956 By Clg 741956 1CI_Patna 1017033.00 7786709.97| 2564
0v-08-2016| 7565 |Dy Cli 007565 CAD NEW DELII 24000000 8026709 97| 256% |
10-08-2016 RTGSACICH16223598415/PRANAY YURGENT! 373199.00 8399908 97| 327 |
RTGS/SK/AUTIBRS2016081000350215/1149/IMS
10-08-2016| 138131 {STEEL &AM 2000000.00 6399908.97] 1149
10-08-2016| 9768 |DD ISSUED i 0l 3080579.00 3319329.97) 1149
10-08-2016| 588182 [By Clg 588182 SBI NEW DELHI 186437.00 3505766.97] 2568
10-08-2016 By Clg 000013 HDF NEW DELHI 1X577%.00 5691544 97| 2505
10-08-2016] 864702 |By Clg 864702 PNB NEW DELHI 1582041.00 $273585.971 2508
11-08-2016 TRF FROM VIBHA SINHA 140000.0¢ 541358597 074
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18-10-2016] 867693 |By Clg 867693 SBI NEW DELHI 251184.00 2410854.83( 2568
18-10-2016 330927 |By Clg 330927 SBH NEW DELHI 200000.00 2610854.83| 2568
19-10-2016] 138027 |TRF/09S/TRANSFER $25583.00 1785271 .83 1149
19-10-2016 DD ISSUED £ i1 ~1539621.00 245650.83] 1149
NEFT/0030NE293160001T/NEFT OUTWARD
19-10-2016 PAYABLE GL/N 22234700 167997 83| 58
19-10-2016 DD Caneln 7919 115.00 467852 83| 114y
19-10-2016 DD Cancln 7919 12500000.00 12967882.83] 1149
19-10-2016 DD Cancln 7761 2000000.00 14967882 831 11499
19-10-2016 DD Cancin 7761 115.00 14907767 .83 P14y |
19-10-2016 DD Cancln 7762 2000000.00 16967767.53] 114y
19-10-2016 DD Cancln 7762 115.00 16967652.83| 114y |
19-10-2016 DD Cancln 7760 115.00 1696753783 | 1149
19-10-2016 DD Cancln 7760 2000000.00 18967537.83] 114y
19-10-2016 DD Cancln 8196 115.00 18967422 83 1149
19-10-2016 DD Cancln §196 20000000.00 38967422.83] 1149 |
[ 19-10-2016 DD Canclin 7758 1000000.00 39967422 83| | 149
19-10-2016 DD Cancln 7758 115.00 39967307.83 1149
19-10-2016 DD C::r;c[n 7759 2000000.00 41967307 83| 1149
19-10-2016 DD Cancln 7759 115.00 41967192 831 j1ay
19-10-2016 DD Cancln 9380 115.00 41967077.83} | 149
19-10-2016 DD Cancln 9380 600000000 47967077.83 1149
19-10-2016 DD Cancin 9298 115,00 479606902 83 |14y
19-10-2016 DD Cancin Y298 S000000.00 52966902 83| | 14y
192-10-2016 DD Cancln 9480 1i5.00 S20664H47 83} [ 14y
19-10-2016 DD Caneln 9480 $500000,00 61466847.83{ 1149
19-10-2016 DD Cancln 9515 4000000,00 65406847.82] |14y
19-10-2016 DD Cancln 9515 115.00 65466732.83] 1149
19-10-2016 DD ISSUE 23500000.00 41966732.831 1149
19-10-2016] 43856 |By Clg 043856 SBI NEW DELHI 5100000 4201773283 2508 |
19:10-2016] 927608 |By Clg 927608 COB NEW DELH] 200000,00 42217732.83| 2568
19-10-2016 185664 By Cli 185664 IC! NEW DELHI . 15472400 42372456.83] 2568
20-10-2016 DD ISSUE 4150000000 §72456 83| {149
20-10-2016 DD ISSUED . $00000.00 72456 83| 1149
' RTGS/HDFCR52016102085062030/INDIAN
20-10-2016 ADVERTISERS//FA 500000.00 572450.83| 423
RTGS/HDFCRS2016102085068483/S1IR
20-10-2016 EKLAVYA COLONIZER 450000.00 1022456 K3} 053
20-10-2016 DD ISSUED 520000.00 502456.83] 1 14y
NEFTAJAKAI61020627997/BABLI RAINA D O
20-10-2016 AMAR NATH RA 180786.56 683243.39] 029
l26.10.2016 MASCOT SOHO HOMES PVT 1.TD 400000.00 283243390 1149 |

&5
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27.12-2016] 138103 _|BRN-CLG-CIIQ PAID TO KRITt DUTTA 100000.00 31309783.64] 2368 |
BRN-CLG-CHQ PAID TO GOODWILL IRON
27-12-2016| 152361 |AND STEEL 1002417.00 2307366.64 2568
BRN-CLG-CHQ PAID TO FOX GLOVES
27-12-2016{ 152370 |MANPOWER SERV 500000.00 1807366.64| 2568
BRN-NEFT-AXISF163620779 14-DHAULANA
27-12-2016] 152373 |KISAN - 177792.00 1629574. 041 114y
27-12-2016 149 |By Clg 000149 BOB NEW DELHI 100000.00 1729574.64] 2568
BRN-OW RTN CLG: REJECT:149:12-
27-12-2016 DRAWERS SIGNATURE DI 100000.00 1629574.64] 2568
27-12-2016 TRE/KALPANA JAIN/ 700000.00 2329574.04] 884
27-12-2016] 779879 [By Clg 779879 ICI NEW DELHI 575556.00 2905130.64| 256X
27-12-2016| 239478 |By Clg 239478 HDF_NEW DELH] 158816.00 3063946.64] 2508
27-12-2016] 779886 |By Cli 779886 ICI NEW DELHI 153790.00 31217736.64| 2568
27-12-2016| 779885 {By Clg 779885 ICI NEW DELHI 155065.00 3372801.64| 2568
BRN-CLG-CHQ PAID TO SHREE RAM
28-12-2016] 152321 [BRICKS 77372.00 32V3229.064] 2508
BRN-CLG-CHQ PAID TO GAURAV WATER -
28-12-2016] 152303 |SUPPLIER 62073.001" 3233156.63] 2568
78-12-2016] 138104 |BRN-CLG-CHQ PAID TO ROHIT ASWAL 100000.00 3133156.64| 2568
28-12-2016] 152367 _|TRF/1149/M A KHAN CONSTRUCTION 1000000.00 2133156.04] 114y
BRN-CLG-CHQ PAID TO SANTOSH KUMAR
29-12-2016| 138105 ISRIVASTA 300000.00 1833156.64] 2568
29-12-2016] 152395 |DD ISSUE B 491456.00 1341700.68] 1145
20-.12-2016] 713923 |By Clg 713923 SBI NEW DELHI | 149924.00 1491624 04| 2308 |
BRN-CLG-CHQ PAID TO SHIV SHANKER
30-12-2016] 152319 |HARDWARE ST 233888.00 1257736.64; 2568
BRN-CLG-CHQ PAID TO DHAULANA KISAN
30-12-2016{ 152300 S 171184.00 108655264 | 250K
30-12-2016] 152305 _|BRN-CLG-CHQ PAID TO GUYAL TRADERS 116600.00 969952.04| 2568 |
BRN-CLG-CHQ PAID TO 99 ACRES DOT ',
30-12-2016] 152352 |COMAD 45200.00 Y24752.64} 1568 |
i
30-12-2016 NEFT/N36516022522449 |/'YOGESH MISHRA 14303.00 939055.64] 248
10-12-2016| 831888 |By Clg BI1888 IC] NEW DELHI | 26200.00 965255.041 250k ‘
70-12-2016| 181624 |By Clg 181624 COB NEW DELHI 241244.00 1206499.64| 2568 |
30-12-2016] 181627 |By Clg 181627 COB NEW DELHI 162211.00 1368710.64] 2568 |
i
30-12-2016 51271 Bv Clg 051271 IC1 NEW DELHI Jh4 50000 1733210.64] 256K |
) BRN-CLG-CHQ PAID TO FOXGLOVES | :
11-122616| 152369 |MANPOWER SERVI | i0U0000.00 733210.04] 2508
BRN-CLG-CHQ PAID TO ADVANCE ! _ |
31-12-2016| 152371 |PLUMBING SOLUTIO [ 250000.00 483210.64) 2568 |
I
I
y |
31-12-2016] 152374 |BRN-CLG-CHQ PAID TO NOIDA POWER 468037.00 15173.64] 2568 |
11.12-2016] 118559 {By Clg 118559 ICI NEW DELHI 171697.00 186870.64| 2568 |
31.12-2016] 780071 _|By Clg 780071 1C1 NEW DELHI ‘ 777397.00 964267.64 256% |
11.12-2016| 780154 |By Clg 780154 ICI NEW DELHI i H5U000.00 I6!426T.54L 1568 !
RTGS/HDFCR52017010283248566/MOHIT | i J
02-01-2017 AGARWALYOP ] 216676.00 1830943.64] 245

T
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. COGOI HYDERABAD HYD
23.01-2017 23-01-2017 BRN-CLG-CHQ PAID TO LAXMI STEEL TUBES 163710 25533909 Dit 2143667.64 TG
CCGUTHYDERADAD YD
23-01-2017 23012017 |BRN-CLG-CHOQ PAID TOS V G CONSULTANTS PRIV 163728 1 26300, 00 DR 269267 04 TGO
COGON HYDERABAD HYD
23-01-2017 23-01-2017 | BRN-CLG-CHQ PAID TO S V G CONSULTANTS FRIV 163677 1 760003 DR 1892867 64 TG
ETGSPUNBRIZT0123 1 802 T3MOHIT
23-01-2017 23-01-2007  [SRIVASTAVANVLETT 2444372.60 CR 433723964 ADAJAN, SURAT [GI}
23.00-2017 23-01-2017 | TRFSHEETALSHEETAL 8250000 CR HI9739.64]  SECTOR 62, NOIDA [UP]
NEFT/SBINGII023401217Mr DEEPAK
23:01-2017 23-01-2017 | SANAYAGADHNATTN F9000.00 CR 4518739.64 RTGS HUB
23-01-2017 23-01-2007 | PATEL ADVANCE JV 1ROTARS 00 DR 1THI244.68]  SECTUR-31,NOIDA (UP)
NEFTUAKAZIOUTIZI2Z2UMABLI RAINA PO AMAR NATH
23-01-2017 2301-2017  |RAl 1 LR CR 2901244.64 | DATA CENTRE-CHEMAUR
CCGOI HYDERABAD HYD
24-01-2017 24-01-2007 | BRN-CLG-CHO PAID TO MANGLAM TRADERS 161676 31900000 DR 238224464 TG
COGOI HYDERABAD HYD
24-01-2017 234-01-2017 | BRN-CLG-CHY PAID 10 UFOLIA REALTECH 163643 LO0000.00 DR 1E2244.64 TG
24-01. 2017 24012007 | RTGS/SK/UTIHASI0NT01 24003507921 1A0GOODWILL IRON 16374% |7 SGYTL00 OR 10635464 SECTOR-S1.NOIDA [UP)
CCGOIHYDERARAD HYD
24-01-2017 24-01-2017 | BRN-CLG-CHG PAID TO NASRUDDIN S0 §H 163711 [4R90.00 DR 139166464 TG
CCROLIYDERABAD YD)
24-01-2017 23012017 | By Clg U0041 HDF NEW DELHI 227074 00 CR 1019335 ¢4 TG
CUGUIIYDERARAD YD
23012017 24-01-2017 | By Clg 813125 IC1 NEW DELHI 22819400 CR 1847532 04 G
CCGOI HYDERABAD HYD
24-01-2017 24-01-2017 | Iy Clg 037863 1CT NEW DELHI 16470700 CR 201221964 TG
CCOOLHYDERABAD HYD
2401-2017 23-01-2017 | By Clg 0000114 HDF NEW DELH! 42400000 CH 2436719 64 TG
CUGOI HYDERABAD HYD
14.01-2017 24012017 | By Clg 265120 COR NEW DELHI 20965 LW R A 580064 TG
COGOI HYDERABAD HYD
24.01-2017 24012017 | By Clg 780751 1IC1 NEW DELHI R70729 G0 CR 3516619.64 TG |
CCGUINHYDERARAD HYD
25-01-2017 4-01-2017 Ry Ci 780738 IC1 NEW DELMI 471583.00 CR 193820264 TG
CCGOTNYDERARAD YD
24.01-2017 24-01-2017 | By Clp %0705 IC] NEW DELHI 25340400 CR A1 1606.68 14U
CCGM HYDLRABAD HYD
24-01-2017 2312017 | By Clg IRI718 COD NEW DELHI 23683600 CR 442K142.04 TG
CCGOI HYDERABAD HYD
24-01-2017 24-01-2017 | By Cli 00015 HUE NEW DELHJ AN CR 451 da2.64 TG
CCGOI HYDERABAD HYD
24-01-2017 24012017 | By Clg 000055 HDF NEW DELHI | 9RSKT.00 CR 4712229.64 TG
CCGOI HYDERABAD HYD
24-01-2017 25-01-2017 | By Clyg BUS17S IC1 NEW DELHI 15378300 CR AHEGU12 64 TG
COGULIIYDERABAD HYD
24-01-2017 24-01-2017 By Clg k31784 HODF NEW DELHI 210959 0O Cit 307694164 1G
COGOIHYDERABAD HYD
24-01-2017 2401-2007 | By Clg 098764 101 NEW DELIIT §2500.00 CR 313%a8 1 .04 16
COGOLHYDERABAD HYD
24-01-2017 23-01-2017 1By Cle U004} PSB NEW DELHI 143542 (N3 CR SI3023 .64 TG
CCGOI HYDERABAD HYD
24002017 24-01-2017 | By Cly 005291 ICI NEW DELHI BOL35.00 R SIVILSK.64 TG
24012017 24012017 | TRF/ 149M A KHAN CONSTRUCTION 161727 SUKHKY. 00 Dit AUV2ISN.64 1 SECTOR-51,NUIDA LR}
COGOI HYDERABAD HYD
25.01.2017 25-01-3017 | BRN-CLG-CHO PAID TO MagicBricks Really Servie 152151 2216400 DR AEG99 4 TG
COGOI HYDERARAD HYD
2501-2017 2501-2017 | BRN-CLG-CHQ PAID TO SAGAR WATER SUPPLIFRS 1636EY 47520.00 8133 482247464 TG
COGOI HYDERABAD HYD
5002017 2501-2017 | BRN-CLG-CHO PAID TO GAURAY WATER SUPILIER 163689 64350.00 R 4758124 64 TG
CCGOI HYDERABAD HYD
25002017 25-01-2017 | BRN-CLG-CHE PAID TO MANIT STEEL 161695 0316700 DR 3726957 64 T
RTGS/SHINRI201701250002207 VDWIVED] MOBAN RETAIL ASSLT
25.01-2017 Z501-2007 | VISHWA/ SONK.OD CR S276957.64] MANAGEMENT GR-RAM
COGOI HYDERABAD HYD
25:01-2017 25-01-2017 By Clg 005296 1C] NEW DELHI WY L35A VR 4362 d TG
CCGOI HYDERABAD “HYD
25012017 25-01-2017 | By Cly 000064 HDF NEW DELHI 25%50.00 CR 4142042.64 TG
CCGOLITYDERABAD 11YD
25-01-2017 25012007 | By Clg 780810 1C1 NEW DELHI 224234,00 CR 4560270,04 TG
CCGOI HYDERARAD HYD
25012007 25-01-2017 | By Clz 4069330 108 NEW DELM! 300,00 CR 460527004 G
- * COGOIL HYDERABAD HYD
23-01-2017 25:01-2017 | By Clg 000071 HDF NEW DELHI 33826 04 CR 40JR802 b4 TG
RTGSACICHITO2S7 13018/ VINOD KUMAR
25-01-2017 25:01-2017 | DHANKHARVURGENT 242657.00 CR ARH 1439 64 KANPLE [LP)
ATM BECONCILATION
26-01-2017 26-00-2017 | IMPS/P2A/70261 259686491 7289786321 455300 Ch AYAB052 b4 CENTRE
: ) | CCGOIHYDERABAD HYD
29-00-2017 2701-2017 | BRN-CLG-CHQ PAID TO COLLEAGUES HUILDCON PRIVA 163344 12263400 DR 4623415 6 16
% CCGOIHYDERARAD 1IYD
27-01.2007 27012017 | BRNLLG-CHO PAID TO JAIN STATIONERY MART PROP 161671 3615800 DE 450720004 TG
CCTOI HYDERARAD HYD
27-00-2017 27-01-2017 [ BRN-CLG-CHEQ PATD TO Ms RINDALS MFRC TANDISE o] IESY 1100 DR 044y, 04 Tu
o127 21012017 I TREA ) 4%nishesh kumar 163734 UL L DR MRHHA ] SECTOR-S1,NOIDA [UP)
27-01-2017 27012017 | TRES 1400MS STELL AND POWER CORPORA 110N 163736 93ES12.00 DR 206193164]  SECTUR-SLNUIDA [UP)

T
ZX



2729

(19

18-02-2017] 163743 |BRN-CLG-CHQ PAID TO SKITE 360 DEGREE 500000.00 06991 .64 2568
18-02-2017 76 |By Clg 000076 HDF NEW DELHI 56328.00 963319 .64 2568
18-02-2017] 781356 |By Cle 781356 IC1 NEW DELHI 115412.00 1078731 .64] 256%
18-02-2017] 16128 By Clg 016128 1C1 NEW DELHI Y3014.00 1176745 .64) 2568
18-02-2017] 546023 |By Clg 546023 1CI NEW DELHI 166090.00 1342835 od) 2568
18-02-2017] 781310 |By Clg 781310 ICI NEW DELI 684116.00 2026951 .64] 2568 I
18-02-2017 Consolidated Charges for Ale 300.00 2020651.64| 1149
18-02-2017 Service Tax @15.00% on Charge 45.00 2026606.641 114y
18-02-2017] 39214 |BY CLG /ZN MICROUT SET 104756.00 2131362.04] 420
BRN-CLG-CHQ PAID TO OPTIMUM DESIGN
20-02-2017] 163750 P LTD 450000.00 1681362, 641 2568
BRN-CLG-CHQ PAID TO Ms BINDALS
20-02-2017] 163746 |MERCHANDISE 1012086.00 669276.64| 256K
20-02-2017 NEFT/NQ51170248985803/VARUN DHINGRA IQGGOO.DC' R59276.64] 16034
TRF/THAKUR BUILDTECH PRIVATE
21-02-2017 LIMITED/TRANSFER | BO945.00 1040221 .64 K12
21-02-2017 TRF/RAJESWAR THAKUR/TRANSFER 190644.00 1230865.64] 812
21-02-2017 163844 |BRN-TO CASH SELF 100000.00 1LIVE65.64] 1149
NEFT/1152496196/MANOJ KUMAR '
21-02-2017 PANDEY/Fund Transfer 108818.00 1239683 641 24¥ 4
21-02-2017 51273 By Clg 051273 1C1 NEW DELHI S00000.00 1739682641 2508
BRN-OW RTN CLG: REJECT:51273:01 -FUNDS
21-02-2017 INSUFFICIENT 500000.00 1239683.64| 2568
21-02-2017 PATEL ADVANCE JV 495873.00 743810.64] 1149
21-02-2017| 0649308 |By Cle 649308 SBI BANGALORE = 849000.00 L3Y28iU.64] 2508 |
21-02-2017] 781472 |By Clz 781472 ICl NEW DELHI J120%33.00 4719745 041 2508
21-02-2017] 781479 By Clg 781479 1C1 NEW DELHI 116597.00 4830340.64 | 256%
21-02-2017] 781494 |By Clg 781494 ICI NEW DELHI 94503.00 4930843.641 2568
i
21-02-2017 68771 By Clg 068771 ICI NEW DELHI 65000.00 4995843 .64 2568 i
i
21-02-2017] 8035958 |By Clg 805958 SBI NEW DELHI 1 21000.00 Si16843 64 2568 |
21-02-2017 43 |By Clg 000043 KMB NEW DELII 180000.00 5290843.641 2508
21-02-2017] 781603 |By Clg 781603 ICI NEW DELH| 0634796.00 5931639.64] 2568
21-02-2017] 330929 |By Cly 330929 SBH NEW DELLIl s LUGOUL.U0 0U3 1639 64 ] 2508
21-02-2017| 781579 |By Clg 781579 ICI NEW DELH]’ 317963.00 6349602.641 2568
21-02-2017] 496891 By Clg 496891 HDF NEW DELII 647746.00 6997348 641 2568
BRN-CLG-CHQ PAID TO SQUARE YARDS
22-02-2017] 163806 |CONSULTING P 2850000.00 4147348.641 2568
i
22-02-2017| 166949 |DD ISSUED Biude 6% VS06757.00 3640591 64 114y
MNEFT/HIS2938337/ANIAY KUMAR/MIB
22.02-2017 installment 1 G0000.00 3740591.64] 002
NEFT/SBIN717053106426/ANJUL .
22-02-2017 PATHAK/ATTN/ 120287.00 3B0UETE.LI| 248
22-02-2017] 166948 |MASCOT HOMES PVT. LTD. 1830000.00 2010878.04] 114Y
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26-05-2017| 178324 |TRF/1020/TRANSFER 1590600.00 1230669 .66{ 114y
26-05-2017| 178283 | TRF/1149/jms steel and power corportaion 123365.00 1107301.66] 114y
NEFT/1217548443/SHIVAM CHAUHAN Patel
26-05-2017 Negtown 1759.00 109060, 66| 248
26-05-2017] 178525 |DD ISSUED 200000.00 Y09060.66| 114y
26-05-2017] 178520 |NISHESH KUMAR 100000.00 809000.06] 1149
26-05-2017] 178521 (MD. GULAM 11000000 709060.66| 1149
26-05-2017| 232920 |By Cle 232920 SBI NEW DELH]I 101000.00 810060.66| 2564
BRN-OW RTN CLG: REJECT:232920:20-
26-05-2017 PAYMENT STOPPED B 101 000,00 TUY06U.66] 2568
20-05-2017] 693410 |By Clg 693410 SBI NEW DELHI 24500.00 733560.06] 1508
26-05-2017 6352 By Clg 006352 BOL NEW DELHI 51000.00 T84560.66( 2505
26-05-2017¢ 411940 |By Clg 411940 PNB NEW DELHI 226294.00 HOI0859.60] 1568 |
4
26-05-2017 16 [By Clg 000016 BOB NEW DELHI 600000.00 1010854 66] 2508 :
26-05-2017| 693409 |By Clg 693409 SBI NEW DELHI 24500.00 1615354 66} 5ok
BRN-CLG-CHQ PAID 1O SHREE RAM
29-05-2017| 178293 [BRICKS 194881.00 1490473 66| 2568
BRN-CLG-CHQ PAID TO REALITY
29-05-2007{ 178346 [HORIZONS 35174.00 14522U% 66| 2508
29-05-2017 NEFT/N14917030087 1 686/ ANKIT RAWAT 38000.00 1490299.66| 002
BRN-SI-D11663165-TRFR 10
29-05-2017 911020000682052-40% TRF T 5961149.80 894179.80] 14y
29-05-2017 PATEL ADVANCE IV 590119.86 1490299 66| 1149 |
29-05-20171 178524 |YOURSELF FOR DD ¥ /72?'.’_'4!5,00 212984 06] {14y
MNEFT/SBIN4IT14Y141057)AGAT |
29-05-2017 BHUSAN/ATTN/ 180522.00 393506.061 002 |
NEFT/000027440977/SUDHIR CABLE :
29-05-2017 NETWORKS/URGENT/ 286800.00 680206.66( 002 |
BRN-CLG-CHQ PAID TO VMC MEDIA
30-05-2017( 178342 |PRIVATE LIMITED 32000.00 648306.06( 2568
30-05-2017| 176519 | TRF/1149tanweer alam HOOO0G. 00 S48306.bh| 114y
30-05-2017 TNB/3104213/CBDT-cPayment TDS/TCS (281) 2111.00 546195 66] 114y
30-05-2017 INB/3104363/CBDT-cPayment TDS/TCS (281 3000.00 543195.60] 1149
RTGS/IAKARS2017300517503932/DR TILOKI )
30-05-2017 NATH DUDAA O 205731.00 748926.66| 461
30-05-20171 178330 |TRF/T15/vash construction 000000 A4R8U26.66| |14y i
30-05-2017 TRF FROM ARUN KUMAR PANDIT 51000.00 49992660 | L-w_g
IMPS/P2ASTIS016168827/4 19071 060545/L1503 ) {
30-05-2017 2nd pay 150000.00 649926.66( 100
30-05-2017] 926138 |By Cl2926138 PNB NEW DELHI 270000.00 019926.66| 2564
BRN-OW RTN CLG; REJECT:926134:39- -
30-05-2017 IMAGE NOT CLEAR, 27000000 649926.061 2568
NEFT/121968187T/NAGENDRA PAL
30-05-2017 GEETA/Booking amount 25700.00 675626.66| 248
31-05-2017 NEFT/N150170302360908/AMIL KHANNA 30000.00 T25626.66] U2
i i
| !
31-05-2017 NEFT/NIS1I70302532290/VARUN DHINGRA [04674.00 830300.001 0p2 |
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1i-10-2017 H-10-2017 | TRE/BIGSACINDIA 16707y 14500.00 313 TI0BSLIS|  SECTOR-5 {,NUIDA fur]
CUGUI HYDERABAD HYD
11.10-2017 11-10-2017 | By Clg 158324 HDF NEW DELIN 2U8033.00 R SI08E4. 15 TG
COGOLHYDERABAD HY[
12-10-2017 12-10-2017 | BRN-CLG-CHQ PAID TO FOXGLOVES MANFOWER SERVI 16708y S0 DR EELT TN TG
CUGOI HY2ERABAD HYD
12 W-2017 12-10-2017 | BRN-CLG-CHO PAID TO NEERAJ SRIVASTAVA 1 74680 15627.00 DR 361257.15 TG
CCGOI HYDERABAD HYD
12-10-2017 12-10-2017 BEN-CLG-CHQ PAID TO GAURAV WATER SUPPLIER | 70020 JI5610.00 DR 12364715 TG
1 2-10-2017 12-10-2017 TREASITRANSFER, 178825 TSRO0, 00 3R 204115 SECTOR-S 1, NODIDA {UP}
PATEL ADVANCE JV NEOTUWN PROJECT RERA
12-10-2017 12:10-2017 | ACCOUNT TOOO0. 00 CR TUI2637.05 | SECTOR-S 1 ,NDIDA (e
12-1-2017 12:10-2007 | VIFIN KUMAR 1 56Ky ¥ UM G DR 0922647.15]  SECTOR-51,NOIDA [ury
CCGOTHYDERARAD HYD
13102007 13-10-2017_| BRN-CLG-CHO PAID TO SQUARE YARDS CONSULTING P 167070 SOUBN .00 DR 6422647.15 TG
. CCGOIHYDERABAD YD
13-10-2017 13-10-2017 | BRN-CLG-CHO PAID TO SHRI KRISHNA BUILDERS 174870 20000000 DR 6222647,15 TG
. CCGOIHYDERABAD HvyD
13-10.2007 12-10.2017 BRN-CLG-CHQ PAID TO PUNEET GUPTA 1 78H04 2000000 KR G022047.15 TG
CCGOIHYDERABAD HYD
13-102017 13-10-2017 | BRN-CLG-CHO PAID TO ARYA BHUSHAN 1 78668 151M5,00 DR GOUT602.15 TG
CUGOI HYDERARBAD nvn
13-10-2007 13-102017_ | BRN-CLG-CHG PAID TO SHRI SA! ELECTRICALS 178547 Jand )0 1R $908961.13 TG
LOGOIHYDERABAD HYD
PR-10-2047 102017 | BRN-CLG-CHO PAID TO SANDI KUMAR 173675 I8Iuy DR 94543515 TG
COGOIHYDERABAD HYD
13-10-20017 1:10-0017 | BRN-CLG-CHO PAID TU Me BINDALS MERCHANDISE 1 7RAs2 1004124, DR 96130715 G
Liju2007 13-00:2007 | MANU GEMING 178603 SURIXKD 00 DR G703 | CROSSING REPUBLIK Gen
COGOIHYDERABAD HYD
13-19-2017 13-10:2017 | BRN-CLG-CHO FAID TU ANSHU MANPOWER SERVICE 167098 541449,00 DR 40725815 TG
13-10-2017 13-10-2007 | TRF/1 JAWTRANSFER 178638 L96200.04 DR A2L1058.15|  SECTOR-S1NUIDA [Ur]
13-10-017 13- 102007 | DD ISSUANCE 167080 20517.00 NR AM5ALESE  SECTOR-S1,NGIDA {UP)
13102007 13-10-2007 | TREAG24TRANSFER 178632 S00000.00 DR JOH0SALAS ) SECTOR-S1,NOIDA [UP]
12-10-2007 13-10-2017 | TRETISYASH CONSTRUCTION 115570 13640000 DR IHO5L15)  SECTOR-5ENOIDA {UR)
13-10-2017 L-10-2017 TR 020 TRANSFER 1 7THE3Y 1 KGOS0, 00 DR Jisiuwl. 18 Snl;'IOR-SI.NumA{UPI
CCGOI HYDERANAD HYD
13.10.2017 13-10-2017_ | By Cly 879622 1C1 NEW DELIN 234467 W0 CR A3UNISH.15 TG
TREFATEL ADVANCE JV NEOTOWN PROJECT RERA
13.10-2017 13102007 | ACCOUNT £ 51000060.00 CR 8758158.15 SECTOR.S1,.NOIDA [UP]
13402017 13-10-2017 | AR CASI WHLSAKOI2YS498 ] [49RY CHEQUE [THGTH 2500040 00 nr ESI¥I5K.15 SECTuIt-aI,NUIIMIUI';
1310207 1212017 RTGSESKQJTmRS:n!TI01il.mu:s‘::’u T42ULTRATECH CEM 167111 SOOMHAY M) DR BUIBISH 15 SECTOR-SLNOINA [UP)
13-10-2017 B110-2017 | TREA I4WTRANSFER 178584 18414800 Ly THRA213.05 | SECTOR-3).NOIDA LiP]
13.10-2017 13:10:2007 | TRF/14WTRANSEER 17888 204000.00 DR TOR213.08|  SECTOR-S1.NOIDA [!_'P|_1'
13.10.2017 13102017 | TREN 149 THANSFER 167132 2V DR T484212.15]  SECTOR-S1NOIDA [Lieg
13-10-2m7 13-10-2017 [ TRE/ 149/ TRANSFER FIRG4q 20000060 DR T284213.15|  SECTOR-51,NOIDA jur]
13-10-2017 PRI02007 | TREN 149 TRANSFER 178543 20000000 DR S ERE SECTUR-51NOINDA iUp]
13-10.2017 13-10-2017 | TRF/| 149/ THANSFER 17141 SO DO DR USBAZIIS|  SECTOR-SINGIDA [Le]
13-10-2017 13102017 | THEN 149 TRANSFER 167140 S00000.00 Dk (84211185 SECTOR-51.NOIDA 3]
13.10-2017 13:10-2017 | TREA I49TRANSFER 167139 SOM000,00 DR 558421305 | SECTUR-SI NOIDA e
13-10-2017 13-10-2017 | TRF/1 149/ TRANSFER | 75840 1 00300000 DR A584203.15 | SECTOR-5/,80IDA U
13-1e-2017 13-16-2017  |BRN-TO CASH SELF 178679 25000000 DR 43421305 |  SECTOR-41NOIDA [
13102017 13-10-2017 | PATEL 167123 25UHKN00 K AURA2II S| SECTUK-S1RUIDA (Uit
13-10-2017 13-10-2017 JPATEL 250000.00 CR 433421345 )  SECTOR-SIKUIDA [UP]
13-10-2017 13-10-2017 | PATEL 16120 2S00 60 DR H0RA2I315]  SECTOR-SLROIDA [UP)
13-10-2017 1-10-2017 | PATEL 250000.06 CR 4334213.15]  SECTOR-S1 NOIDA (U]
13102017 13-10-2017 | PATEL 167110 300000 00 DR JETAS | SECTUR-51 NOIDA {ur
13-10-2017 13102017 | PATEL S0000_00 CR SMH210.05]  SECTOR-5iNOIDA {Ur
13-10-2007 11102017 |PATEL e AUV, 0 DR JHIA2IIHS]  SECTOR-SINUIDA 1451
13102007 13102017 | PATEL SO0OH.00 CR 3NN SECTOR-SLNOIDA {ury
13-10.2017 13-102017 |PATEL jurpd ZSUNRKL M DR 408321318 ]  SECTOR-S1LNOGIDA {up]
13102017 13.102017 | pATEL 230000,00 CR 3321305 SECTOR-SLNOIDA (U]
13-10-2017 13-1u2ur7 ‘Fn'l'r-n-r«-‘lHh'(.'-SD?.GI7llmpmlﬂlulr'.',\:MJl%v(ls:u U000, U0 DR AT BURDWAN [WH|
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Di-11-2007 01-11-2017 | To Transfers) 14%GSD20171 101 pareh)3i25:65 5464601 .00 ST1989.00 DR 1ST5706.61 | IMFOSYS BRANCH TVM KL
NEFTRETURN/AXTRI 71051693 ISROIEAMAL LATA
Gl-18-2017 O1-11-217 | BHASIN 23S0 CR 16320 04 INIMORE (MP}
OI-T8-2007 | 01-11-2017 | NEFTRETURN/AXTRITI05 169263 VRO3! Anyi Tyagi 614,00 CR 161082061 SERILINGAMPALLY
O111-2007 | 01112017 | NEFTRETURN/AXTE 17305 L692448RO3Vinay Bhushan Kum 150080 CR 161832061 SERILINGAMPALLY
01112007 | 61-11-2017 | NEFT/RETURN/AXTE17105 1693290V RO3Vinay Blushan Kim 2500000 CR 1643320,51 SERILINGAMPALLY
O1-10-2007 | 01.11-2017 NEFT/RETURN/AXTBI 73051693677 R03/Rajesh Dimii 37500.00 CR 168082061 KOMPALLY
BRN-CLG-CHO PAID TO SHIVALIK MEDICAL CENTRE P CCUOI HYDERABAD HYD
02.11.2017 | 02-11-2017 |LTD 175692 13425.00 DR 1056995.61 TG
COGUI HY DERABAD HYD
02-11-2017 02-11-2017 BRN-CLG-CHY PAID TO TANVEER ALAM 167134 | 50000 DR | 5069561 TG
LCGOL HYDERABAD HYD
02-11-2017 01-11-2017 | By Clg 000010 BOB NEW DELHI 21 (M) TR 152799561 TG
CCGOI HYDERABAD HYD
02103017 | 02-11-2007 | By Clg 06011 BOB NEW DELHI THO0.00 R 1606995 61 TG
CCOOI HYDERABAD HYD
U-11-2017 | 02-11-2007 | By Clg 025392 ICI NEW DELIHI 42222800 CR 2029223.61 TG
CCGOI HYDERABAD HYD
02-11-2017 OI-11-2017 | By Clg 345012 PNH NEW DELHI S0000.00 CR 1079213.61 TG
CCGOI HYDERABAD HYD
02-11-2017 02-11-2017 By Clg 045221 ICI NEW DELHI 51000.00 CR 213022201 TG
CCGOIHYDERABAD YD
21122017 02112017 | By Clg 290430 COB NEW DELIT S UG R 2180223 61 TG
VASANT VIHAR, NEW
O2-11-2017 | 02-11-2007|'TO NEFT/1149GSD20171 102patel0125:6562 249680 105114.00 oR 207810461 DELHIDL|
VASANT VIHAR, NEW
02-11-2017 | 02-11-2017 | To Tronsferll 149GSD20171107 [rotel0 1 25:656224979.0¢ 10584300 DR 1966266.6| DELHI{DL)
02112017 | 02-11-2017 | TRF/SURA) KUMAR SINGHTRANSFEI 15200040 CR 211826661 | M G ROAD, GURGAON [HR]
CCGOI HYDERABADL HYD
03:-11-2017 | 03112017 | BRN-CLG-CHO PAID TU SNEHA TRADERS 178683 222011400 DR 1896255.61 TG
COGOI HYDERAPAD Y1
13-10-2017 O3-11.2007 | BEN-CLG-CHO PAID TO GAURAY WATER SUIPLIER 16avE2 10609200 DR 1790163 61 TG
03-11-2007 | 03-11-2017 | TRFAMSTRANSFER 16471 16T G0 DE 03030601]  SECTOR-51.NUIDA [UP)
03-11-2017 03-11-2017 NEFTAOBANITIOIS 14 246R A IEEN ARORANREF! S0 Ci TT946k.61 RTGS fUD
CCGOI HYDERABAD HivD
03-11-2017 | 03-11-2017 | By Cly 835263 ICI GUWANATI 233706400 CR 16131 72.61 TG
03-11-2017 03-11-2017 | BRN-RTGS-UTIBH1 7307052181-GOPAL SINGH- 167128 250000.00 Dk 16317261 SECTOR-51,NOIDA [0}
U3-1L-2017 | 03-11.2017 | BRN-RTGS-UTIRNIT307052550.GORAL SINGIL- 176637 230U00.0 DR $13172.61)  SECTOR-$1,NOINA [urj
03-11-207 03-11-2017 BRN-NEFT-AXISFI17307054730-SANTOSH DEVI. 115000.00 DR I98172.61]  SECTOR-51,NOIDA [P}
03.11.20i7 03-11-2017 BRN-NEFT-AXISFI7)07056772-RAIKUMAR TYAGL. 500000 DR 263172.41 SECTOR-51. NOIDA [UP]
02-11-2017 | 03-11-2017 | NEFTRETURN/AXISE 1T ITUSETIWROTSANTOSH DEVI 215000.00 CR 478172.61 NACHARAM HYD TG
CCGOI HYDERABAD HYD
Od-11-20017 03112017 | BRN-CLG-CHQ FAID TO MR RATAN KUMAR SILARMA 178571 OGO, 00 [E13 27817261 T
CUGOI HYDERABAD HYD
112007 | 04-1 12007 [0y Cli 449504 S81 NEW DELT 1103k4.00 R 33855661 TG
COGOI HYDERADBAD HYD
W-11-2017 | oe-11-2017 | By Clg S80164 IC1 NEW DELHI HEkN 30 CR SEKSRY.61 G
CCGOI HYDERABAL HYD
03-11-1007 | 04-11-2007 | By Clg 1%444) IC) NEW DELHI 34077000 CR AIVIS%.61 TG
CCGOI HYDERABAD HYD
4-11-2017 | 84102007 | By Clg 090939 QBC NEW DELHI AST000.04 Cl 1249189.61 TG
BRN-OW RTN CLG: REJECT:90939:20-PAYMENT STOPPED CCGUI HYDERADBAD HYD
4-11-2017 H-11-2017 |BY 350MK).0 DR £99354.61 TG
06-11-2017 06-11-2007 | TO NEFT/1 149GSD20]7) 1OGTPATEL25:658744740:0 Ab5000.L0 DR 414359.41 AUNDH, PUNE [MH)
6= 11-2017 Oh-11-2017  |NEFTRETURN/AXTRITI HOZER T TROINVINGD TY AGH O CR S14359.01 | MALKAJGIHI, HYUEKAH.«L
=1 12017 06-11-2017 | BHN-51-D1 1663165 TRFI TO 911020000082052-40% TRET 21174344 (13 12061877 SECTOR-51NOIDA [uEl
.__| CCGOIHYDERABAD HYD
07-11-2017 07-11-2007 | By Clg 319367 INB NEW DELI 1000000 R 420615.77 TG
CCGOI HYDERABADR HYD
07-11-2017 07-11-2017 By Cly 053124 SHI NEW DELHI SE0000,00 R BEQG1S.77 TG
COGOI HYDERARAD HYD
07112017 07-11-2017 |By Clg 651352 PNB NEW DELIIL TE0600.00 CR 935615.77 1G
CCUQIHYDERARAD 11YD
UT-11-2017 | O7-11-2007 | By Clg 463238 PNR NEW DELII T50H00 G0 CR 103061577 TG
CCGOI HYDERABAD HYD
07-112017 07-11-2017 | By Cle 64969) [0B NEW DELH! 150000, 00 CR 118061597 TG
07-11.2017 07-11-2017 | TRF2EUTRANSFER 17530 ISTNKNHL 00 DR 9I0615.77)  SECTOR-S1,NOIDA |U¥]
07-11-2017 07:11-2017 | IMPSP2A/731115234493/91989976306 3 Patch Paymeat S 1375UR.00 CR THR2ILTT]  SECTUR.SILNOIDA (T3]
07-11-2017 07-11-2017 | BRN-NEFT-AXISF1731 TOB04TI-VINOD TYAG. 1 00:000.00 DR 1018213.77]  SECTOR-31,NUIDA jury
07-11-2017 UT-11-2017 | NEFIVRETURNAXISFIT3 VSTV EUIVINGD TYAG] 1EMHI00.U Cit 111821337 BHOPAL {MP)
CENTRALISED COLL &
OK-11-2007 | ©8-11-2017 | DRN-51-101 189809%-TRFR FROM 91T U20056964398- 4911387.30 CR sU20601.07 PYMNT HUIY
COGOINYDERABAD 1YL
08-11-2017 OF-11-2017 | DEN-CLG-CHY PAID TO UM ENTERFRISES 178720 L6400 DR G361 07 TG
08-11-2007 OX-11-2007 | DD ISSUE 174712 2500010 DR SERIN6INT|  SECTOR-SINOIDA [uP]
08-11-2017 08112017 | EREUYSITRANSFER 11891y 49951 LG LR $063630.07)  SECTUR.Si.MNOIDA {urj
T 3 YANCE JV NEOTOWN PROJECT RERA
08-11.2017 Ug-11-2007 A%@?‘){\[LE_}L:\D AMbE v oo " ! 7RO CR SE1IIN0T | SECTOR-S ), HUIDA fUP1
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A5




2733

185

BRN-SI-D11898096-TRFR FROM

13-04-2018 917020066964398- 218220.30 1138928 86| 274
INB/565488726/EPFO PAYMENT AXIS

14-U4-201 8 BANK/649272503274 96552.00 1062376 86 1149 |

14-04-201 8 INB/565489408/ESIC(BILLDESK Y 44630.00 1017746 86! 114y

14-04-2018 INB/7239985/CBDT-cPayment TDS/TCS (281 ) 25440.00 Y92306.86/ 114y

14-04-2018 INB/724001 1/CBDT-cPavment TDSTCS (281)/ 66U88.00 926215.86f 1149

14-04-2018 INB.’?Z-iUGZEUCBDT-cPayrncnlTDS:’TCS (281) 30577.00 895641.86] 1149

14-04-2018 INB/7240059/CBDT-cPayment TDS/TCS (281 ) 73965.00 821676.56 1149 |

14-04-2018 [NB}?ZdUU?dICBDT-cPuvmcnlTDSf“i'CS!28!).-’ 8220100 739475.86] 114y

14-04-2018 INB/7240090/CBDT-ePavment TDS/TCS (281)/ 173025.00 306450 86| | 14y

14-04-2018 INBI724UIUU.’CBDT-cPaymcmTDS:"I'{TS (281 56430.00 SHUO2U. HG) §i49

14-04-2018 INB/72401 1 2/CBDT-cPaynient TDS/TCS (281) 10600.00 499420.56] | 149

14-04-2018 INB/72401 20/CBD T-¢Payment TDS/TCS (281) 10450.00 488970, 86] 1149

14-04-2018 Consolidated Charges for Al 3555.00 4854 15.86] 1149

14-054-2018 GST @18% on Charge 639.90 484775.96] | 149
BRN-SI-D11898096-TRFR FROM

16-04-2018 917020056964398- 673609.05 LIS8385.01) 274

16-04-2018 | 193697 |DD ISSUED 11157078 00 1307.01 i 149
BRN-81-D11663165-TRFR TO

16-04-2018 911020000682052-40% TRF T 522.80 78420 (14
BRN-SI-D11898096-TRFR FROM

17-04-2018 917020066964398- 26000.00 Y67H84.21) 274
BRN-SI-D11898096.TRFR FROM

18-04-2018 917020066964398- 180000.00 270784.21) 274

18-04-20181 193698 TRF/1149 TRANSFER 230000.00 267%4.21; 1149
BRN-SI-D11898096-TRFR FROM

19-04-2018 917020066964398- 119900.40 146684.01! 274
BRN-SI-DI 1898096-TRFR FROM

20-04-2018 917020066964398- 45000.00 191084.61] 274
BRN-SI-D11898096-TRFR FROM

21-04-2018 917020066964398- 127500.00 J19184.61] 174
BRN-8I-D11663165-TRFR TO

23-04-2018 911020000682052-40% TRF T 127673.84 191510.771 114y
NEFT/SK/AXSK181150010626/1 149/SHAHEED

25-04-2018] 193699 |SURENDRA PA 190000.00 1510.77] 114y
BRN-SI-DI 1898096-TRFR FROM

26-04-2018 917020066964398- 51538770 510898.47| 274
R'IGS{HDFCRSZOI30426?5(:5366}!."\KSHA‘«" )

26-04-2018 AGARWAL/NREMNR 400000.00 1689847 1498
BRN-S1-D11898096-TRFR FROM

27-04-2018 917020066964398- 456891 40 i1373791.87] 274

- |RTGS/SK/UTIBRS20180501003501 | 9/ TA9FOX

01-05-2018] 193700 GLOVES MAN . 500000.00 873791.87] 1iay

01-05-2018 INB!7425th’L‘BDT-anvmcm'!‘DS:’TCStltinr 31068.00 B42723.87) 1140

01-05-2018 INBI'MZSI4UCBDT-cPuymculTDS-"I'CS (281) 66314.00 T76409 R7| 1149

01-05-2018 INBIMZS!59.’CBDT»ePuymcnlTDSJTCS (281 ) T6865.00 (GYY544 BT rH“L‘

01-05-2018 FNB!?425I?Us‘L"BD‘I'-cPavmcm'l'DSfTCS{ESI]# 5714.00 09383087 1149

01-05-2018 INBJ?-‘HSISE!CHDT-anvmcn!'I‘DS«"]‘CS{Z&IJ-' 32421.00 GO 1409 87] 1149

T
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14-01-201y 14-01-26G19 BRN-CLG-CHQ PAID TO RADHEY CONSTRUCTION 195259 100000.00 DR 1081646874 CCGO NOKTH MH
14:01-2019 14-01-2019 BRN-CLA-CHQ PAID TO SNEHA TRADERS 195271 RIKZ4.00g OR 10732644, 74 CCGO NORTH M
14-61-2019 14012019 [ NEFT/NOI41 907265038 14/AMIT TAY AL/ Advance hooking IR0 0 CR 10832644.74 RTGS HUR
14012019 14-01-2009 | TRFDSGGTRANSFER 195370 U000 00 DR 332644.74]  SECTUR-51,N01DA [UP i
15.01-2019 15-01-2019 BRN-CLG-CHQ PAID TO TANNU ENTERPRISES 195280 125271.00 DR §707371.74 CCGO NORTH MH
15:00-201% 15-01-2019 | By Cly 329614 240 DELHI 229200000 CR 10999371.74 COGU NORTH MH
I5-01-2019 15-00-2009 | BRN-CLG-CHOQ PAID TU ALMAZ SALES CORPURATION 195314 0000000 DR 1029937174 CCUU NORTH MH
15-01-2019 15-01-2019  |'TRF/1 MW TRANSFER 195343 HUDUA. bR 10199321.74 | SECTUR-51.NUIDA [UP)
16-01.2019 16-01-2019 | BRN-CLG-CHQ PAID TO SPARTAN ENGINEERING INDU 195273 200000 00 DR F999371.74 CCGO NORTH MH
1601-2019 16-00-2019 | TRF/G24TRANSFER 195329 SO0000,00 DR S49937L.74)  SECTOR-S | NOIDA [ue)
16-01-2019 16-01-2019 | BRN-CLG-CHO PAID TO RAZA FABRICATORS 195335 SO0 0 DR $449371.74 LCGU NORTH MH
16-0)-2019 16-01-2019 | BRN-CLG-CHOQ PAID TOJAGAN SINGH SO BRAHM S1 145347 01400 DR S442357 T2 CCGO NORTH Mi
16-01-201% 10:01-2019 | BRN-CLG-CHQ PAID TO DAUJ SERVICE STATION 195321 4940000 DR 39295774 CCUO NURTH MH
16-U8-201% 16-01-2019 | TO Transfer/1 149201801 16patel02/SDMC-$6v5$ | 109 1292 1953)% Y1292.00 DR YI01663.74 L}llg?itéaigkﬁn '
16-01-2019 16012019 | NEFT/RETURN/AXTDI 8. 3PAPPU SUH 00 <R Y Mt T4 Bow Tgt&ﬁgﬁ]ﬁ N
16-01.2¢19 16-01-2015 | TR/ I3V anweer olam 193136 141318 00 DR 9165347.74|  SECTOR.51.NOIDA [UP]
17-01.2019 17-01-2019 | BRN-CLG-CH{) PAID TO KWALITY ENGINEERING WORKS 195287 7100 DR FIZIT074 CCGO NORTH MH
17-01.2019 17-01:2019 | BRN-CLG-CHO PAID TO STAR PEST CONTROL 195344 $2659.00 un Gi-9511.74 CCGU NORTH MH
17012019 17:01:2019 | BRN-CLG-CHO PAID TO YOGTECH COMPUTER 15360 S468.00 DR 9040043 74 CUGO NORTH MH
17-01-2019 17012009 | REN-CLG-CHQ PAID TO DIMR] TRADERS 145243 4705 00 DR HOTSRIN.T4 COGO RORTH Mi
17-08-2019 1701-2019 | BRN-CLG-CHO FAID TO PRASHANTIGA NGA 1us353 2061 6.00 DR Ay35222.74 COGU NURTH MH
17-01-201% 17-01-201% | BRN-CLG-CHQ PAID TQ PRASHANTIGANGA L] S4563.00 DR RA0659.74 CCGO NONTH MH
17-41-2019 17-01-201% BRN-CLG.CHQ PAID TO GAURAV WATER SUPPLIER 195174 105330.00 DR K7¥5329.74 CUGO NORTH MH
17-01-2019 17-01-201% | BRN-CLG-CHO PIAH'J TO BRIGHT SIGNAGE SOLUT 195337 116235.00 DR BOTIOYE, T4 LUGU NORTH MH
17-01-2019 17-00-2019 | BRN-CLG-CHQ PAID TO SAISHA INFRA PROJECTS LIM 195292 232573.00 DR B446521,74 CCGO NORTH MH
17-01-2019 1012019 | BRN-CLG-CHQ PALD TU LAXMI STEEL TUDES 198502 TR LK DR BIG9STY, 74 LU NURTH MI|
¥ R :}aﬁsfmnmuzﬂlwl TTCOTRSYINCASH INFRASTRUCTURE P - AT " fﬁg:s:\ial;ﬁ”
17-01-2019 17012009 | RTGS/SK/UTIBRSI0I901 | TO0ISKS27/1 120/M W KRISHNA S 195317 229200000 DK LOTTI579.74 | SECTOR-S1LNOIDA {UP)
17-01-2019 17012019 | TRF36)/TRANSFER 195331 O 00} DR 10877579974 ]  SECTUR-3LNGIOA (UIP)
17-01-2019 17012019 |10 Transfer/| 149201901 1 Tpatel'SDMC:S701846/20 16000 195319 201 600000 DR BEG1579.74 PATIALA [P)
1E-01-2019 15-01-2019 BRN-CLG-CHQ PAID TO PLUS INTERIOR 195350 e 23246.00 DR EEIXIII74 CCOU NORTH M
18-01-2019 18012019 | HRN-CLG-CHQ PAID TO ARYA BHUSHAN 185351 12793.09 DR BB15540.74 COGO NORTH Mii
1E-01-2019 IR-01-2019 | BRN-CLUG-CHO PAID TO VAISHNAVI ENTERPRISES 1Us33y 2348500 DR RIVI6S5.74 CUGO NORTH My
15-01-2019 IR-01-2019 Pﬁf&l’ﬁ:ﬁ“ K PAID TD DERETHCOLEMANCO 195330 1270X00.00 DR ROteins5 74 CCGO NORTH MH
19-01-201% 19-01-2019 BEN-ULG-CHO PAID TO RIYA DECORSPUNEET KUM 195346 27738.00 DR BiieW17 74 CUGO NORTH MH
19-01-2019 19-01-201% BRN-CLG-CHQ PAID TO RADHEY CONSTRUCTION 195334 14000000 LR BARGY17.34 CCGO NORTH MH
19.01.2019 19:01-2019 | BRN-CLUSCHY PAID TO SHRI RADHEY EN TERI'RISES 155296 13R455.00 DR EISR0531 74 COGUNORTH MH
19-01-2019 19012019 | BRN-CLG-CHEQ PAID TO SHIY KRISIINA TRADERS 1952vs 076000 DR 828727174 COGU NURTH MH
19-01-2019 1901-201% | BRN-CLG-CHQ PAID TO LAXMI STEEL TUBES 195332 6522000.00 DR T66527) .74 CUGU NURTH MH
19-01-2019 19012019 | TREASSTRANSFER 195311 | S00000.50 DR 6165271.74]  SECTOR-51.NOIDA JUR}
19-p1-2019 19-01-2019 | DD ISSUE 19537) 6B46.00 DR 509660374 SECTOR-51.NOIDA TUP)
19-01-2019 19-01-2049 NEFT/U001 7000 1668/ CASH INFRASTRUCTURE PVT LTD SOUE000. 0 CR IHGUS.74 RIGS HUB
20-00-2019 2101-201% | HRN-CLG-CHQ PAID TO MD SAJT ALAM 195368 6341.00 DR 10092264.74 CUGU NORTH mMi
20-01-2019 210120019 | REN-CLG-UHOQ PAID TO A ENTERPRISES 195281 BRI 00 [EL 10244374 CUGU NURTH Mt
21-01-2019 2I-01-2000 | BRN-CLGLCHO PAID TO SHREE JEE GRANITES 1S3 008 06 DR B4 K T4 CCLO RORTH MH
21012008 | 21:01-2019 | TRE/| 149TRANSFER 194804 230U0990.00 DR TR | SECTOR-SINOIDA [UP)
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PATEL ADVANCE JV NEOTOWN PROJECT RERA ACCOUNT
Joint Holder :- - '
S-406 LOWER GROUND FLOOR

GREATER KAILASH-2 NEW DELHI

AXIS BANK

=3

DELHI Customer No (837332665
DELHI Scheme :CA - BUSINESS ADVANTAGE
110048 Currency “INR
Statement of Account No :917020058707882 lor the period (From : 01-04-2019 To : 01-04-2020)
Tran Date | Chqg No Particulars Debit Credit Balance E Init.
L_Br
X3
OPENING BALANCE 1946537.54/
BRN-CLG-CHQ PAID TO JAIN STATIONERY i
02-04-2019| 195565 |[MART 45000.00 190153?.54i 4029
NEFT/N092190218775260/CASH |
02-04-2019 INFRASTRUCTURE PRIVATE J0000UL.00 4901537.54| 274
BRN-CLG-CHQ PAID T() DK SHARMA
03-04-2019| 195624 |[ASSOCIATES 50000.00 4851537.54] 4029
03-04-2019 195712 BRN-CLG-C!'IQ PAID TO RAJESH KUMAR 147321.00 47104216.54 | 402y
BRN-CLG-CHQ PAID TO DAUII SERVICE
03-04-2019) 195666 |STATION 131800.00 43572356.54| 4029
BRN-CLG-CHQ PAID TO FOX GLOVES
03-04-2019] 195728 |MANPQWER SERV 38824500 4184111.54] 402y
BRN-CLG-CHQ PAID TO MR ASHUTQSH
04-04-20191 195700 |RATHI 43000.00 4139111 341 402y
BEN-CLG-CHQ PAID TO GAURAV WATER P
04-04-2019] 195571 |SUPPLIER T 2500000 41141101 347 4029 |
BRN-CLG-CHQ PAID TO DEFAULT PAYEE
04-04-2019| 195586 |[NAME 150000.00 964111 341 4029
U3-04-20191 195705  [BRN-CLG-CHQ PAID TO KANHA TRADERS 174955.00 3940156541 4029
BRN-CLG-CHQ PAID TO GIAN P MATHUR
U5-04-2019] 195726 |AND ASSOCIA SUQOU.00 34460156541 4029
BRN-SI-D1 1898096-TRFR FROM
06-04-2019 917020066964 304- 350000.00 ITU6156.54] 274
06-04-20191 195719 |TRF/723/TRANSFER 5951.00 379020554 114y
BEN-CLG-CHQ PAID TO SHREE MADHAV
09-04-20191 195740 |ENTERPRISES 300000,00 3490208 54| 4029
U9-04-2019] 195748 |SAK/CASH WDL/SAK] 14921586/1 149/self 950000.00 2540205541 114y
09-04-2019] 195744 |TRF/1149%TRANSFER 389 1.00 2530314 54 {14y
09-04-2019] 195743 |TRF/I 149/ TRANSFER 2938.00 2533376054 idy !
TO ]
Transfer/ | 14920190409parel/SDMC 61 31579:836 !
09-04-2019] 195751 |552 - ¥36552.00 1696824 54 I‘-’U_;
NEFT/MOYY | 9022228032 L ASH I
09-04-2019 INFRASTRUCTURE PRIVATE 1 2000000.00 13696824.591 a2 |
BRN-SI-D1 1898096-TRFR FROM
10-04-2019 917020066964398- . 320223.40 1401704794 274
10-04-2019] 195749 |SAK/CASH WDL/SAKI 1500332171 149/SELF J00000.00 13617047 941 1149
10-04-2019 195746 |TRF/1149/TRANSFER 10000000.00 JOLT047.94] 114y
BRN-CLG-CHQ PAID TO PARTIK WATER
10-04-2019 195638 |SUPPLIER 3U2063.00 J586784.94! 4029
10-04-2019] 193750 |TRF/1 149 TRANSFER 15000.00 3571784941 1149
11-04-2019 195503 |BRN-CLG-CHQ PAID TO MITESH TRAVELS JOO00H.00 lS-lI'-'R-#.‘J'-‘I-E 402y
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o~ AXIS BANK

PATEL ADVANCE JV NEQTUWN PRUJECT RERA ACCOUNT
Juint Hobder :- +

S-106 LOWER GROUND FLOOR

GREATER KAILASE-2 NEW DELHI

DELHL Customer 1D 1837332665
DELHIINDIA IFSC Code (UTIBOOO1 L4y
PIMNLI0D2

MICK Code . 1102) 1050

Currency :INR Mumines Regixcred © N

Scheme CURRENT ACCOUNT FOR RERA CKYC NUMBER XX XXXXXXXX0232

Statement of Axls Account No :917020058707882 (ur the period (From @ 01-10-2019 To: 31-10-2019)

Tran Date Value Date Tramactlon Particulars Chy No Amuunt{INR) DR/CR Balance(INR) | Branch Name
OPENING BALANCE 23300609
CENTRALISED COLL &
01-10-201% 00-10-2019 | BRN-51-DI I598096-TRFR FRUM 917020066964 198 5361840 CR 410924 49 Y MMNT HUB
RRN-CLG-CHQ PAID TU ME DEVENDER KUSTATE BANK
03-10-2019 03-10-2019  {OF 196032 J0pp o0 DR JESP24.49 COGO NURTIHE MUY
DRN-CLG-CHQ PAID TO HARI KRISHAN SHPLRIAR
03-10-201Y 03-10-2019  INATIONA 196050 EICEAL DR 1497349 CUGO NORTH MH
HBRN-TO CASH CASH WITHDRWALSECTOR-51 NOIDA
U2-10-201Y O4-10-201% 1 {UP] JYBUGR SOMRNLLG DR 204924 49| SECTOR-51,.NOIDA [UP]
04-10-2019 04-10-2019 | NEFT/SK/AXSK 1927 70024020/1 149/MISHANT KUANDUSIND 156067 39074.00 DI 26585049 |  SECTOR-51.MOIDA [UP)
CENTRALISED COLL &
07-10-2019 UT-10-201% | BRN-S1-D 18980%6-TRER FROM 91 TU20065564354- 397383.00 CR 46323).49 'Y MINT HUB
F1-10-2019 H-10-2019 | RTGS/SKATIRRE2019101 1003565731 149 NUURANFINDUS 196070 S00000.00 NR 163231 48] SECTOR-51.NOIDA (U
11102019 11-10-201% | TREPATEL ADVANCE NWipatel advance jv 3T0000.00 CR §31233.49| SECTOR-S I NOIDA [UP]
11-10-2019 L1-10-2M% | TRE/A9PUNIT SINGH MALIK/punit 196071 2W6AL 1N DR SO4893.49|  SECTOR-51,NOIDA [UR}
12-10-2019 12-10-2019 | GST @18% on Charge 2.00 DR S045B4.49]  SECTOR-S[NOIDA [UP)
12-10-2019 12-10-2019 | Consolidated Chaspes fae Aic S0.00 UR S04534.49|  SECTUR-S | NUIDA [P}
. CENTRALISED COLL &
14-10-2019 14-10-2014% | BRN-SI-D1  RYROS6-TRFR FROM 91 70200606964 39%- 971200 CR 514268 54 PYMNT HUR
BEN-CLG-CHQ PAID TO NOIDA POWER COM/YES UANK
14-10-2019 H4-10-20019 LTD 196064 34360100 DR 170665.59 COGO NORTH MH
14-10-2019 16-40-201% I NEFT/SK/AXSKIPIRTON2IZ4 L4WGALRAV JAVHDEC BAN 196073 2754000 DR 143125.59]  SECTOR-51,NOIDA |UP|
CENTRALISED COLL &
15-10.2019 I5-10-2019 | BRN-SI-DI 10006 TRFI FROM 91 7020066564394~ $26254.40 CR 66937999 PYMNT HUR
CENTRALISED COLL &
16-10-2019 16-10-2019 | BRN-SI-0) 1898096, TRFR FROM 91 7020066964308 21000 [} CR G50379 89 PYMNT HUD
BEN-CLG-CHQ PAID TO DK SHARMA  ASPUNIAB
17-10-2019 17-10-2019  INATIONA 196019 = 155000 DR 41422094 CCOU NORTH M
17-30-2019 17-10-2019 [ TRETATEL ADVANCE IVipatel advance jv ) 2 SONL 00 CR 804439.99|  SECTOR-51,NQIDA [UP]
17-10-2019 17-1-201% 1 TO Transfer! 49201910 1TPATELAJSDMC: 7107632174954 196074 74944900 DIt 114640.99 |  SECTOR-S1.NOIDA [UF)
SAKCASH WDLSAKI4Y5903 39 3666/GREATER NICASH
15.10.2019 18-10-2019  |CHA 196076 BalK) () DR 106<80.99 | GREATER NOIDA WEST UP
SAR/CASH WDLSAK 14959983 13060/GREATER NICASH
18-10-2019 18-10-2019  |MOOD 19064175 VG100 DR 9551999 | GREATER NOIDA WEST UP
CENTRALISED COLL &
15-10-2019 19-10-2019 | BRN-SI-131 189E096-TRFR FROM 91 T020066564 39K- GA205.60 CR 162729.5¢ PYMNT HUB
RRN-CLG-CHO) PAID TO GAURAV JAI AGRAHDIC BANK
21-10-2019 21-10-2019  JLTD. 19H07E 27540.00 DR 135189.59 COGU NORTH MIT
CENTRALISED COLL &
22.10-2019 22-10-2019 | BRN-S1-D 18SR0%6-TRFR FROM 9] TOZ00G6:4395- HSOU.0D Cit 24018989 PYMNT HUB
CENTRALISED CULL &
23-10-2019 23-10-2019 | BRN-SI-D1 1HYEOSG-TRFR FROM 91 7020066954198 SERCO0.00 CR HAIH9.59 PYMNT HUB
CENTHALISED CULL &
24-10-2019 24-10-2019 | BRN-51-D1 1RORIS6-THER FROM 917020066964 395 A5ZR0KL00 CRr 115290459 PYMNT HUB
BRN-CLG-CHY PAID TO GAURAY WATER
24-10-2019 24-10-2019 | SWWCORPORATION BA 196477 TEO0(.00 DR 107458959 CCGO NORTH MH
—_— CENTRALISED COLL &
15-10-219 25-10-2019 | HRN-S1-D1 189K096-TRFR FROM 91 7020065964395~ 21000000 CR 1 2HAY. 39 FYMNT HUR
25.10.2019 25-10-2009 [ TRFA uw.\'im TESH KUMARS 195094 1000000 R hl. 18408y §9)  SECTUR-S1LNOIDA [UP)
35-10-2019 25.00-2019 | TRE/ 49N ISHESH KUMAR/ 190087 ARG DRt TE4YE.5Y | SECTOR-51.NOIDA |UP)
25-10-2019 25-10-2019 | NEFT/SK/AXSK 1929R000KRT7/1 1495 P SECURUSYNDICAT 196050 63552.00 DR 721437.59] SECTOR-51,NOIDA [UP]
25-10-2019 25-10-2019 I NEFT/SK/AXSK 19 1 14UNISHANT KUINDUSIND 196092 2791500 LR 6931522391 SECTOH-51,NOIDA [UP)
25-10-2019 25-10-2019  [NEFT/SK/AXSK 1Y HHHINDUMAA RESSTATE HA 196043 | SO 00 De| - 54352289 SECTUR-5§ NUIDA [UPE
NEFT/SK/AXSK 192900009029/1 149MOHD
25- 112019 25-10-2019 MUKARINDUSIND 196091 2441900 Nk S15103.99]  SECTOH-SLNOIDA [UP)
25.10-2019 25-10-2019 | NEFT/SK/AXSK 19295000908 %] AYPARICHAY VOURPORAT 1596094 SUO00.00 OR 6310339  SECTUR-31,NUIDA [UP)
25-10-2019 25-10-2019 | TRF/PATEL ADVANCE JW/patel mivance jv 100000, 00 CR 565103.59| SECTOR-51 NOIDA [UP]
25-10-2019 25-10-2019 | TRFPATEL ADVANCE JVipatel udvance jv 400000,00 CR 963103.59|  SECTOR-51,NQIDA (U]
25152019 25-10-2019 | RTGS/SK/UTIBRS2019102300355674/1 149 NOORANVINDUS 196059 SOMK.00 DR 46510359 | SECTUR-51 ,NOIDA {UP]
CEMTRALISED COLL &
29-10-2019 29-10-201% | BHN-51-D1 1898096-TRER FROM 91 TO20060464 395 IS0 00 CR S00103.59 FYMNT HUB
CENTRALISED COLL &
10-10-2019 W= 10-201H9 | BRNSLD 1 EGRIFETRER FROM 91 202066564395, A500X. DG CR 53310334 PYMNT HUH
TRANSACTION TOTAL DR/CR 331E200.0043619997.50
CLUSING BALANCE 33310339
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A

PATEL ADVANCE Jv NEOTOWN FROJECT RERA ACCOUNT

Juint Holder @ -

$-4060 LOWER GROUND FLOOR
GREATER KAILASH.2 NEW DELHI

DELHI

DELHILINDIA

PINT 10048

Currency (INR

Scheme :CURRENT ACCOUNT FUR RERA

Stateucar uf Axls Account No 91702 IENT07HE2

AXIS BANK

fur the perlod (From : 01-01-2020 To : Ji-01-2020)

(87

Customer 11 :K37332605
IFSC Code AFTIB0OY | 39
MICR Code 11021 1041
Nominee Regisiered N

CRYC NUMBER XXX XXXMNNXo232

¥ e
Ze

Tran Date Valuc Date Transaction Particulars Chy No AmouaiiINR) DIVCR Balance(INR) | Branch Name
OPENING BALANCE S594101,34
CENTRALISED COLL &
Qi-01-2020 01-01-2020 | BRNL.SI.DI 1BY9BD96-TRER FROM 01 TO20066964194- 1 RS{00.00 CR TAE4101.34 PYMNT HUB
CENTRALISFD COLL &
020012020 02-01-2020 | BRN-SI-D| TRUSUSE-TRFR FROM 9) TOIUDAEYE4IVE. 210U00.00 CR TeRa10] 54 TYMNT HUR
2 CENTRALISED COLL &
03-01.2020 U3-01-2010 | BRN-SI-DI IRYEI-TRFR FROM S1020066904 395 J9YSRK 00 CH TPISEY, 34 PYMNT HUR
(i-01-2020 05012020 | SAK/CASH WDL/SAK 163942505/ ] 14WSECTOR-S lUSELF 196143 LURHRND 0 DRt IBNISBYIS | SECTOR-S1,NOIDA {ur}
O6-01-2020 | 06-01-2020 | TO Transter/s 14920200106 PATEL/SDMC: 7532736057933 196144 63793300 DR 7255086 M| SECTOR-S I NOIDA [UP]
1-01-2020 06012020 |TD Transfer/| !49.‘.020€IIWPATELDWSDSK‘ 7322450800 196i4) SURD00.00 DR (74765634 SECTOR-5 1L.NOIDA {ue
06-01-2020 06-01-2020 | TRF/PATEL ADVANCE IVPATEL 125100000 CR 99765634 SECTOR-51, NDIDA [ur)
0o-01-2020 Da6-u1-2030 RTG&‘.RWI’!I‘!HS!O:WIDWQM!NWI ISWNOORARNIINDUS 196157 TO00000.00 DR 997656.34 SECTUR-5 1.NGIDA {UP|
07-01-2020 07-01-2020 BRN-CLG-CHO PAID TO AL KHAN  jHsBC 196151 Y000 DR MEGSG )4 COGO NORTH MH
07.01-2020 07012020 BRN-CLG-CHQ PAID TO ALI KHAN  /HSHC 196152 A5226.00 DR 043032 COGO NORTH it
SAR/CASH WDL/SAK 16427 BS0DE66/GREATER NICASH
07-01-2020 | 07012020 MO0 196145 351100 DR 89491934 | GREATER NUIDA WEST UR
07-01-2020 07-01-2020 NEFTJ‘SKMXSK!UOU?&D]OISR!I HONISHANT KLYINDUSIND 196158 ¥4 00 NR BESOTY 34 SECTOR-31 NOIDA L]
ARN-CLG-CHG PAID TO SUNDIER SINGH SOPUNIAR
08-01-2020 08-01-2020 [NATIONA AWRiin PITEL0 i #7664 34 COGL NURTH M1t
BEN-CLG-CHO PAID TO NOIDA POWER COMYES BANK
10-01-2020 10-01-2020 _[LTD 1961153 191343.00 DR (8530634 LCGO NORTH Mil
12412020 13-01-2020 | BRN-CLG.CHQ PAID TO DD} BANK RET/IDBI 8ank Lid, 196132 122719.00 DR 3625¥7.34 COGO NORTH MH
BRN-CLG.CHQ PAID TO MR NIRAJ KUMA/BANK OF
13402000 13-08-2020  |MAHARA 196149 I0000,00 DR S12587.34 CCGU NORTH MH
13-01-2020 13:01-2020 |BRN-CLG-CHQ PAID TO [DBI BANK RETADBI Bank Lid. 196131 SA3K2.00 DR 476205.34 CCGO NORTH MH
CENTRALISER COLL &
14-01.2020 13-08-2020 | BRN-S1-DI I RUSUSE-TRER FROM Y02 WnA9 839 LHED S0 LR LI7H117.04 FYMNT HUR
150012020 15-00-2020 ORN-CLGHQ PAID TD VIKAS MANK UF BARODA 1561 56 566100 DR 117245684 CCGO NORTH MH
BRN-CLG-CHO PAID TO MR ANIKET SAURSTATE BAKK COG0 MYDIRABAD HYD
15-0)-2020 15012020 oK 196125 OO0 0O UR B72456.84 1G
CENTRALISED COLL &
17-011-2020 17-01-2020 | DRN-SI-D1IRISUYG.TRER FROM 1 U066 1. §7.50 CR 27254434 PYMNT HUB
] CENTRALISED COLL &
15-01-2020 1801-2020 | BRN-SI-D1IS9E096. TRFR FROM 910200664954 198. THR0K,00 UH 1670544.34 PYMNT HUR
18-01-2020 18:01-2020 | TRF/ 49 PATEL ADVANCE IVAPATEL 96166 G ) LR 1070564.34 ] SECTOR-SL.NOIDA (UP]
180012020 18-01-2020 | TO Transfer/| 149202001 IBPATEL/SDMU 761 $964/559000 196160 SHYULK G R SMIIHIE]  SEUTOR-S1NOIDA [UR]
18-01-2020 18-01-2020 | GST ui18% on Charge 144.00 OR AB1400.34|  SECTUR-S1LNOIDA {ur)
18-01-2020 18012020 | Consolidaled Charyes fur Asc £).00 bR A80600.34 | SECTOR-$1,N0IDA [ur
LENTRALISED COLL &
20.01-2020 20-01-2020 | BRN-5)-D) 1ROS05G. TRER FROM 91 20006904395~ AU, 75 CR S21497 09 PYMNT HUB
CENTRALISED COLL &
21-01-2000 21-01-2020  |RRAN-SI.D| 1E96090-TRFH FROM 1 TU20066964395- LG (K} R 62049709 PYMNT R
i BRN-C‘LG-CHQ PAID TO FORGLOVES MANPOICICI BANK
2012029 2012020 |LTD . 196163 205K 1) nR Alaliiy CUGU HURTIE MI
CENTRALISED COLL &
23.01-2020 23012020 | HRN-S1DISOSGETRIR FROM v1 SO0 393 TN CR el PYMNT HiLig
CENTRALISID COLL &
27.01-2020 27-01-2020 | HRN-S1-DI1R9%096-TRER FROM 917020066964194. TH 00 CR LlR6i1d.0v PYMNT HUB
BRN-CLG-CHG PAID TO § P SECUROTY ISYNDICATE ‘
27012020 27012020 | BANK i 196114 3543200 DR 115068 1.09 CLGU KORTH MH
CENTRALISED COLL &
238-01-2020 28.01-2020 | BRN-51-D1189E096. TRFR FROM 91 TO2HIBLBAI9E. 139997.20 CR 1290675 29 PYMNT HUB
CENTRALISED COLL &
29.01-2020 29-01-2020 | BRN-S).D] TRYEUYE-TRER FROM FLTO2OUHINES 395 pxEICCTRET) CR 1520678 20 PYMNT HUB
NEFT/SK/AXSK20030001 4443/ HSAUDY OG BANDHDFC
J0-01-2020 30012020 [BAN 196172 125000.00 nR 1903678.29] _ SECTOR-SLNOIDA [UP]
CENTRALISED COLL &
31-01-2020 012020 | BRN-SI-DIBYKOY-TRER FROM 91 TUZ0006%G4 394 S4udy7 ol CR 198317609 PYMNT HUB
TRANSACTION TOTAL DR/CR 10625805 WO'EVEIRTE 85
LLOSING NALANCE 19831 Th 1% —
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Page 253 of 385
25/11/13 CHQ PAID-MICR CTS~-KO-0M JYOTI PUMP HOUSE 000000201524 25/11/13 18,972.00 2,768,595.71
26/11/13 CHQ PAID-MICR C?8-NO-ROTO POWER ENGINEER 000000201522 26/11/13 56,595,00 2,712,000.71
26/11/13 CHQ DEP - TRANSFER 1 - NoIpDa WBO 000000027611 26/11/13 12,386.00 2,724,386,71
26/11/13  CHQ DEP - MICR CLG - NOIDA WBO 000000554206 27/11/13 388, 414,00 3,112,800.71
26/11/13 CHQ DEP - MICR CLG - NOIDA WBO 000000665251 27/11/13 730,905.00 3,843,705,71
26/11/13 000003 ~ TRANSFER 1 - NOIDA WBO 000000400003 26/11/13 387,500.00 4,231,205.71
27/11/13 ST & CESS oN CHQ RTN CHGS FOR 191113 27/11/13 5.18 4,231,199.53
28/11/13 CHQ PAID-MICR CTS-RO-SURENDRA ELECTRICAL 000000201647 28/11/13 34,845.00 4,196,354.53
298/11/13 CHQ PAID-MICR CTS-NO-NATIONAL INS CO LTD 0000002015089 29/11/13 4,937.00 4,191,417.53
29/11/13 CHQ PAID-MICR CTS-NO-SPRRSH MEDIA 000000201512 29/11/13 21,945.00 4,169,472.53
29/11/13 CHQ PAID-MICR CTS-NO-ADYCON INF P LTD 000000201533 29/11/13 200, 000.00 3,969,472.53
29/11/13 CHQ PAID-MICR CTS-NO-GRAPHISADS P LTD 000000201519 29/11/13 316,759.00 3,652,713.53
03/12/13 CHQ PAID-MICR CTS-MU-BHARTI AXA GENERAL 000000201529 03/12/13 101,124.00 3,551,588.53
03/12/13 CHQ DEP - TRANSFER ] - NOIDA WBO 000000044639 03/12/13 144,202.00 3,695,791,53
03/12/13 CHQ DEP - MICR CLG - NOIDA WBO 000000477203 05/12/13 150,000,00 3,845,791.53
03/12/13 CHQ DEP - MICR CLG - NOIDA WBO 000000043502 05/12/13 380, 668,00 4,226,459.53
03/12/13 CHQ DEP - MICR CLG - NOIDR WBO 000000002337 05/12/13 3,239,000.00 7,465,459.53
04/12/13 CHQ PAID - SECTOR 51 - 000000201741 04rs12/13 50, 000.00 7,415, 459.53
05/12/13 CHQ PAID-MICR CTS-NC-GAURAV WATER SUPPLT 000000201535 05/12/13 114,938.00 7,300,521.53
Generation Date 13-Jan-21 11:01 Senerated by : A31207 Requesting Branch Code 1603
**CONTINUE**
Page No. : 55
TO BE DISPATCHED T0O BRANCH: SECTOR 51 - NOIDA
Address ! HDFC BANE LTD
B-1R,26 AND 27

H/5. PATEL ADVANCE Jv SECTOR 51, GAUTAM BUDH NAGAR
FLOT MO GH-03 SECTOR TECH ZONE 1v citcy : NOIDA 201301
GREATER NOIDA State UTTAR PRADESH

Phone No. : D11-61606161
HOIDA 201303 RTGS/NEFT IFSC : HDFC0000133 MIiCR: 110240026
UTTAR PRADESH INDIA Email :
JOINT HOLDERS 00 Limit 0.00 Currzency INR

Cust Id : 35763718 Pr. Code 863 BEr. Code : 193
Nomination ¢ Not Registered Account No. : 01338630000273 Imperia .
Statement From: 23/12/10 To: 12/01/21 A/C open date 23/12/2010

Account Status : NO DEBIT DORMANT

06/12/13 CHQ PAID-MICR CTS-NG-SHREE HANUMAN TRADI 00000C201515 06/12/13 3,375.00 7,297,146.53
06/12/13 CHQ PAID-MICR CTS-NO-PAL TEADER 000000201546 06/12/13 4,532.00 7,292,614.53
06/12/13  CHQ PAID-MICR CTS5-NO-BISLERI INTL P LTD 000000201545 06/12/13 7,800.00 7,284,814.53
06/12/13 CHQ PAID-MICR CTS-HO-TANISH EARTH MOVERS 000000201543 06/12/13 11,662.00 7,273,152.53
06/12/13  CHQ PATD-MICR CTS5-NO-SHREE GANESH ENTP 000000201541 06/12/13 23,940.00 *,249,212.53
06/12/13  CHQ PAID-MICR CTS-NO-ABHINAV SHARMA 000000201516 06/12/13 184,870.00 7,064,342.53
06/12/13  cHQ PAID-MICR CTS-HO-SEEMA SACHDEVA 000000201537 06/12/13 500,915.00 6,563,427.53
06/12/13 T - DR - 03812320000125 - SARMALA STEEL 000000201536 06/12/13 1,396,255.00 5,167,172.53

a5
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13/03/14 CHQ DEP -~ MICR CLG - NOIDA WBO 000000048218 14/03/14 550,000.00 7,385,477.17
13/03/14 CHQ DEP ~ MICR CLG - NOIDA WBO 000000537154 14/03/14 225,283.00 7,810,770.17
13/03/14 CHQ DEP - TRANSFER OW 2 - NOIDA WBO 000000328582 13/03/14 127,000.00 7,737,770.17
13/03/14 CHQ DEP - TRANSFER O 2 - NOIDA WEBO 000000337099 13/03/14 300,200.00 8;031,910.17
13/03/14 CHQ DEP — TRANSFER OW 2 - NOIDA WBO 000000134195 13/03/14 100,000.00 8,137,970.17
14/C3/14 CHQ PAID-MICR CTS-NO-AIRTEL s 000000201943 . 14/03/14 17,443.00 E g 8,120,527.17
14/C3/14 CHQ PAID-MICR CTS-NO-INTERAVTIVE COMMUNI 000000201806 14/03/14 90, 000.00 8,030,527.17
14/C3/14 CHQ PAID-MICR CTS-NOIDA WBO 000000201807 14/03/14 124,927.00 7,905,600.17
14/C3/14 CHQ PAID-MICR CTS-NO-LATRRGE AGGREGATES 0000002019489 14/03/14 200, 000.00 7,705,600.17
14/03/14 I/W CHQ RET-CONDITICNRL AMOUNT EXCEEDS C 000000201807 14/03/14 124,927.00 7,830,527.17
14/03/14 SALARY PATEL ADVANCE JV DR - 000000201814 14/03/14 41,166.00 7,789,361.17

01932990000051 - BRANCH SALARY DUMMY -
VIVEK VIHAR

15/03/14 CHQ PAID-MICR CTS-NO-SACINDIA 000000201908 15/03/14 7,700.00 7,78B1,661.17
15/03/14 CHQ PAID-MICR CTS-MO-SBI AC ESIC 000000201650 15/03/14 B,001.00 7,773,660.17
15/03/14  CHQ PAID-MICR CTS-NO-BAHU INFRA LLP 000000201821 15/03/14 420, 000.00 7,283,660.17
15/03/14 CHQ DEP — MICR CLG - NOIDA WBO 000000252314 18/03/14 1,009,304.00 8,252,964.17
15/03/14 CHQ DEP - MICR CLG - NOIDA WEO 000000252315 18/03/14 800,000.00 9,092,964.17
15/03/14 CHO DEP - MICR CLG - NOIDA WBO 000000000073 18/03/14 52,360.00 9,145,324.17
15/03/14 CHQ DEP - MICR CLG - NOIDA WBQ 000000000014 18/03/14 15,585.00 9,160,909.17
15/03/14 CHQ PAID-TRANSFER IN-DISPATCH RIDER SERY 000000201509 15/03/14 3,643.00 9,157,266.17
15/03/14 CHQ DEP - MICR CLG - NOIDA WBO 000000011069 18/03/14 175,000.00 9,332,266.17
15/03/14 CHQ DEP - MICR CLG - NOIDA WBO 000000677033 18/03/14 40,000.00 9,372,266.17
15/03/14 CHQ DEP - MICR CLG - NOIDA WBO 000000627792 18/03/14 35,000.00 9,407,266.17
15/03/14° CHQ DEP - MICR CLG - HOIDA WBO 000000007255 18/03/14 270,376.00 . 9,677,642.17
15/03/14 CHQ DEP - MICR CLG ~ NOIDA WBO . 000000003967 18/03/14 272,779.00 9,950,421.17
15/03/14 CHQ DEP - MICR CLG - NOIDA WBO 000000339691 18/03/14 254,746.00 10,205,167.17
15/03/14 CHQ DEP - MICR CLG - NOIDA WEO 000000544729 18/03/14 337,823.00 10,542,990.17
15/03/14 CHQ DEP - MICR CLG - NOIDA WBO 000000339690 18/03/14 276,472.00 10,819,462.17
15/03/14 CHQ DEP - MICR CLG - NOIDA WBO 000000537478 18/03/14 700,000.00 11,519,462.117
15/03/14 CHQ DEP = MICR CLG - NDIDA WBO 000000000015 18/03/14 176,754.00 11,696,216.17
18/03/14 CHQ PAID-MICR CTS=NO-AMIT CHAWLA 000000201815 18/03/14 16,833.00 11,679,383.17
18/03/14 CHQ PAID-MICR CTS-NO-AMIT CHAWLA 000000201933 18/03/14 15,253.00 11,660,130.17
18/03/14 CHQ PAID-MICR CTS-MNO-GAURAV WATER SUPPLL 000000201808 18/03/14 91,756.00 11,568,374.17
18/03/14 CHQ PAID-MICR CTS-NO-SBI AC EPF 000000201805 18/03/14 95,741.00 11,472,633.17
Generation Date : 13-Jan-21 11:01 Generated by : A31207 Requesting Branch Code : 1603

* *CONTINUE**

Page No. : 71
TO BE DISPATCHED TO BRANCH: SECTOR 51 - NOIDA

Address : HDFC BANK LTD
B-1A,26 AND 27
H/5. PATEL ADVANCE JV SECTOR 51, GAUTAM BUDH NAGARR
PLOT NO GH~03 SECTOR TECH ZONE IV city : NOIDR 201301
GREATER NOIDA State : UTTAR PRADESH

G

file///C:/Users/P1797/Downloads/MS292_b1603%20(24) % : 14-01-2021



2740 -

Page 278 of 385

22/04/14  CHQ PAID-MICR CTS-NO-ANKUR ENTP 000000202000 22/04/14 4,863.00 11, 307,950.63
22/04/14  CHQ PAID-MICR CTS-NO-GAURAV WATER SUPPLI 000000201988 22/04/14 B, 308,00 11,299,642.63
22/04/14  CHQ PAID-MICR CTS-NO-BIR SINGH CHOUDHARY 000000000132 22/04/14 20,020.00 11,279,622.63
22/04/14 CHQ PRID-MICR CTS-NO-EKANSH CONSTRUCTION 000000000015 22/04/14 100, 000.00 11,179,622.63
22/04/14  CHQ PAID-MICR CTS5-NO-HPS CONCRETE PVT LT 000000000013 22/04/14 200, 000.00 10,879, 622.63
22/04/14  CHQ PRID-MICR CTS-NO-EKANSH CONSTRUCTION 000000000011 22/04/14 1,468,365.00 9,511,257.63
22/04/14 CHQ DEP - MICR - 18 - NOIDA WBO 000000937895 24/04/14 100,000.00 . 9,611,257.63
22/04714 CHQ DEP - MICR - 18 - NOIDA WBO 000000926882 24/04/14 34,337.00 9,645,594 .63
22/04/14 CHQ DEP RET- DRAWER SIGNATURE DIFFERS 000000591501 22/04/14 270, 000,00 9,375,594.63
23/04/14 CHQ PAID-MICR CTS-NO-AMIT CHAWLA 000000000131 23/04/14 20,583.00 9,355,011.63
23/04/14 CHQ PAID-MICR ‘CTS-NO-SPECTRO ANALYTICAL 000000000133 © 23/04/14 23,202.00 2 +  9,331,809.63
23/04/14  CHQ PAID-MICR CT5~NO-ROTO POWER ENGINEER 000000201594 23/04/14 60,368.00 3 9,271,441.63
23/04/14 CHQ PAID-MICR CTS-HO-AS PILE CONSTRUCTIO 000000201876 23/04/14 99, 000.00 9,172,441.63
23/04/14 CHQ DEP - TRANSFER OW 2 - NOIDA WBO 000000000003 23/04/14 7,567.00 9,180,008.63
23/04/14 CHQ DEP - TRANSFER OW 2 - NOIDA WBO 000000000001 23/04/14 80,000.00 9,260,008.63
24/04/14  CHQ PAID-MICE CTS-NO-GOLDMINE DEVELOPERS 000000000006 24/04/14 30, 600.00 9,229,408.63
24/04/14 CHC DEP - MICR - 15 - NOIDA WBO 000000204207 25/04/14 74,583.00 9,303,971.63
24/04/14  CHQ DEP - MICR - 18 - NOIDA W30 000000996507 26/04/14 50,000.00 9,353,971.63
24/04/14 CHQ DEP - MICR - 12 - NOIDA WBO 0000009969049 26/04 /14 30,000.00 9,383,971.63
24/04/14  CHQ DEP - MICR - 1f - NOIDA WBO 000000996306 26/04/14 50,000.00 9,433,971.63
24/04/14 CHQ DEP - MICR - 1§ - NOIDA WBO 000000996908 26/04/14 40, 000.00 9,473,971.63
24/04/14 CHQ DEP - TRANSFER OW 2 - NOIDA WBO 000000385324 24/04/14 180, 000.00 9,653,971.63
25/04/14 FT - DR - 03812320000125 - BABRNALA STEEL 000000201983 25/04/14 2,954,000.00 6,699,971.63
INDUSTRIES LTD "
26/04/14  CHQ PAID-MICR CTS~ND-SANTOSH NURSERY 000000201889 26/04/14 13,934.00 6,686,037.63
26/04/14 CHQ PAID-MICR CTS-KO-TOP FUEL 000000201990 26/04/14 181,020.00 6,505,017.63
28/04/14  CHQ PAID-MICR CT5-NO-SBI AC COMMERCIALTA 000000201877 28/04/14 65,903.00 6,439,114.63
28/04/14 CEQ PRID-MICR CTS-NO-5BI AC CCMMERCIAL T 000000201862 28/04/14 101,67€6.00 6,337,438.63
28/04/14 CHO PAID-MICR CTS-ND-MODI NAGAR FILLING 000000201858 2B/04/14 17€,710.00 6,158,728.63
28/04/14  CHO BAID-MICR CTS-NO-SIDDHARTH HARYANA G 0o0coo0000DS2 28/04/14 240,000.00 5,918,728.63
28/04/14 CHQ PATD-MICR CT5-NO-BAHU INFRA LLP 000000201863 28/04/14 400, 000.00 5,518, 728.63
28/04/14  CHQ PALD-MICR CTS-NO-SHATRUNJAY TAYAL 000000000082 28/04/14 838, 050.00 4,680,678.63
28/04/14 CHQ PAID-TRANSEER IN-DISPATEH RIDER SERV 000000000001 28/04/14 2,166.00 4,678,492.63
28/04/14  CHQ DEP - MICE CLG - HOIDA WBO 000000489994 28/04/14 698,377.00 5,376,869.63
28/04/14 28039 DR - 00882090000016 - CBEDT TAX 000000201891 28/04/14 16,129.00 5,360,740.63
Generaticen Date : 13-Jan-21 11:01 Generated by : A31207 Requesting Branch Code : 1803
*PCONTIHUE™»
Page Ko. : i d

TO BE DISPATCHED TO BRANCH: SECTOR 51 - NOLDA

Address : HDEC BANK LTD
) B-1A,26 AND 27

/5. PATEL ADVANCE Jv SECTOR 51, GAUTAM BUDH NAGAR
PLOT KO GH-03 SECTOR TECH ZONE IV City : NOIDA 201301
GREATER NOIDA State : UTTAR PRADESH

Phone No. ¢ 011-5L606161
HOIDA 201301 RTGS/NEFT IFSC : HDFCO000193 MICR: 110240026
UTTAR PRADESH INDIA Email :
JOINT HOLDERS OD Limit 3 0.00 Currency : INR

Cust Id : 35763718 Pr. Code : B¢3 Br. Code : 193
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Ganeration Date

FT - DR - 23592000000593 - RMC
INFRAPROJECTS PVT LTD

CHQ PAID-INWRRD TRAN-PANKAJ PANT

CHQ PAID-MICR CTS-NO-NOOR CONSTGRUCTIOHN
CHQ PAID-MICR CTS-NO-HPS CONCRETE B LTD
CHQ PAID-MICR CTS-NO-J K LAKSHMI CEMENT
CHQ PAID-MICR CTS-HO-A 5 PILE CUNSTRUCTI
CHQ PAID-MICR CTS-NO-HPS CONCRETE P LTD
CHQ PAID-TRANSFER IN-AGGARWAL TRADING CO
CHQ PAID-INWARD TRAN-BHUPENDRA SINGH
CHQ PAID-MICR CTS-NO-AVANTECH ENGINEERIN
SALARY PATEL ADVANCE JV DR -
1932990000051 - BRANCH SALARY DUMMY -
VIVEK VIHAR

CHQ PAID-INWARD TRAN-ACC LTD

CHO PAID-MICR CTS-NO-HEEL KANTH TRADING
CHO PAID-MICH CTS-NO-DEV TELECOHM

CHQ PAID-MICR CTS-NO-BEREON VESTARS I P L
CHQ PAID-MICR CTS-NO-TOP FUEL

HEFT CE-UTIBO0O000S4-ABHISHER
AGNIHOTRI-PATEL ADVALCE
JV-AXMB141832420373

CHQ PAID-MICR CTS-NO-SHERPAL

CHQ PAID-MICR CTS-NO-BISLERI INTERNATION
CHQ PAID-MICR CTS-NO-GAURAV WATER SUPPLI
CHOQ PAID-MICR CTS-NO-ANSAN EHAN

RTGS CR-UTIB0001149-PATEL ADVANCE
IV-PATEL ADVANCE
JV-UTIBRS2014070400026352

CHQ PAID-INWARD TRAN-SANJAY SHARMA

CHQ PAID-MICR CTS-NO-SANJRY K OYYANGAR
TAX#05003 § PATEL ADVANCE JV DR -
01932090000018 - CBDT TAX COLLECTION
VIVEK VIHAR

TAX#05004 # ERTEL ADVANCE JV DR -

13=-Jan-21 11:01

Generated by :
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page Ho. : 84

M/S§. PATEL ADVANCE JV
PLOT HO GH-03 SECTOR TECH ZONE IV
GREATER HOIDA

nNortoA 201301

TO BE DISPATCHED TO BRANCH:

file ///C-/Users/P1797/Downloads/MS292_b1603 %20(24)

Address

City
State

pPhone No. i
RTGS/HEFT LIFSC :

19

800,000.00

193,486.00
45,878.00
150,000.00
490,000.00
941,527 .00
974,349.00
44,625.00
38,211.00
25,191.00
63,750.00

200,000.00
11,370.00
80, 066.00
36,850.00

186, 660.00

10, 640.00
12,480.00
1,584.00
3,140.00

20,961.00
154,475.00
34,339.00

539.00

Requesting Branch Code

T

A5

97, 000.00

6,200,000.00

SECTOR 51 - NOIDA

: HDFC BANR LTOD

B-1A, 26 AND 27

SECTOR 51, GAUTAM BUDH NAGAR
NOIDA 201301

:+ UTTAR PRADESH

011-61606161

HDFCO000183 MICR: 110240026

1603

Page 286 of 385

5,206,961.83

5,013,473.63
4,967,595.63

' 4,817,595.63

4,327,595.63
3,386,068.63
2,411,713.63
2,367,094.63
2,328,883.63
2,303,692.63
2,239,942.63

2,039,842.63
2,028,572.863
1,948,506.63
1,911,656.63
1,724,996.63
1,821,996.63

1,811,356.63
1,798,876.63
1,797,292.63
1,794,152.63
7,9964,152.63

7,873,191.863
7,618,1716.63
7,584,377.63

7,583,638.863

e
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Generation Date : 13-Jan-21 il:01 Generated by : A31207 Requesting Branch Code : 1603‘

**CONTINUE®*

Page No. : 99
TO BE DISPATCHED TO BRANCH: SECTOR 51 - NOIDA

Address : HDFC BANK LTD
’ B-1R,26 AND 27
M/S. PATEL ADVANCE JV SECTOR 51, GAUTAM BUDH HAGAR
PLOT HO GH-03 SECTOR TECH ZONE IV City ¢ NOIDA 201301
GREATER NOIDA State t UTTAR PRADESH
Phone No. : 011-61606161
NOIDA 201301 RTGS/NEFT IFSC : HDFC0000193 MICR: 110240026
UTTAR PRADESH INDIA Email ]
JOINT HOLDERS : OD Limit 0.00 Currency : INR
Cust Id 35763718 Pr. Code : 863 Br. Code : 193
lemination Hot Registered Account No. : 01938630000273 Imperia
Statement From: 23/12/10 Teo: 12/01/22 A/C open date : 23/12/2010

~HDFCR52014110755707559

000000000661

Account Status : NO DEBIT DORMANT

07/11/14

1,000,000.00

6,560,272.55

0%/11/14  FT - DR - 03812320000125 - BARMALA STEEL
INDUSTRIES LTD
07/11/14  SALARY PATEL ADVANCE JV DR - 000600000643 07/11/14 790, 997.00 5,768,275.55
01232990000051 - BRANCH SALARY DUMMY -
VIVEK VIHAR :
08/11/14  CHQ PAID-MICR CTS-NO-DELHI TOOLS 000000000578 08/11/14 24,069.00 5,745,206.55
08/11/14  CHQ PRID-MICR CTS-MU-3IBATOSH DEBNETH 000000000592 08/11/14 345,725.00 5,399,4B1.55
10/11/14  CHQ DEP RETURN CHARGES-251014 251014 000000578760 10/11/14 56.18 5,399,425.37
11/11/14  CHQ PAID-MICR CTS-NO-EMIT KR SINGH 000000000644 11/11/14 10,761.00 5,388,664.37
11/11/14  CHQ PAID-MICR CTS-NO-GAURAV WATER SUPPLI 000000000145 11/11/14 22,936.00 5,365,728.37
L1/11/14  CHQ PAID-TRANSFER IN-KIRA BAHADUR KHATRI 000000000847 11/11/14 12,000.00 5,353,728.37
11/11/14  CHQ PAID-TRANSFER IN-ERAJESH KUMAR VARSH 000000000645 11/11/14 61,502.00 5,292,226.37
L2/11/14  CHQ PAID-MICR CTS-NO-CMXAR NATH MITTAL H 000000000602 12/11/14 225,000.00 5,067,226.37
13/11/14  CHQ PAID-MICR CTS-NO-AHUJA CONCRETE 000000000662 13/11/14 1,000, 000.00 *+ 4,067,226.37
13/11/14  CHQ PAID-MICR CTS-NO-SATENDRA KUMAR KAMA 000000000646 13/11/14 11,000.00 4,056,226.37
14/11/14  CHQ PRID-MICR CTS-NO-SBI 000000000751 14/11/14 9,031.00 4,047,195.37
14/11/14  CHQ PAID-MICR INW CL-SHRI SATGURU METALL 600000000663 14/11/14 1,000,000.00 3,047,195.37
L4/11/14  FT - CR - 0193863000022% - PATEL ADVANCE 000000893503 14/11/14 5,000,000.00 8,047,195.37
av
15/11/14 CHQ PRID-MICR CT5-NO-BLUE DART EXPRESS L 000000000150 15/11/14 19,034.00 8,028,161.37
15/11/14  CHQ SAID-MICR CTS-NO-S3I EPF 000000000326 15/11/14 135,831.00 7,892,330.37
I5/11/14  FT - DR - 50200001587800 - GARG 000000000595 15/11/14 3,948.00 7,888,3682.37
ENTERPRISES
15/11/14 7 - DR - 04421000022075 - XERXES JINA 000000000650 15/11/14 117,900.00 7,770,482,37
MISTRY
I5711/14  CHOQ I8P - MICR - 15 - NOIDA WEO 000000026508 17/11/14 90,000.00

file://IC-/Users/P1 ?97/Dowr:loads!MS292__h 1603%20(24)
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Page 338 0of 385
21/03/15 CHQ PAID-MICE CTS-NO-NS READYMIX PV TLTD 000000001195 21/03/15 1,000,000.00 2,939,189.21
21/03/15 CHQ PAID-MICR CTS-HO-OM KRR NATH MITTA 000000000607 21/03/15 225,000.00 2,114,189.21
21/03/15 CHQ PAID-MICR CTS-NO-GAURAV WATER SUPPLI 000000000128 21/03/15 39,284.00 2,674,905.21
21/03/15 CHQ PFAID-MICR CTS-NO-GAURAV WATER SUPBELI 000000000654 21/03/15 85,728.00 2,589,177.21
21/03/15 FT — CR - 01938630000229 - PATEL ADVANCE 0000008939504 21/03/15 3,000,000.00 5,589,177.21
v
21/03/15 RTGS DR-FDRLOD01363-DAN ALUEORM- 000000001261 21/03/15 2,500,000.00 3,089,177.21
CONSULTANCY -SECTOR 51 -
-HDFCR52015032160946681
23/03/15 CHQ PAID~MICR CTS-NO-GLAZE PACKAGERS P L 000000001144 23/03/15 45,000.00 3,044,177.21
23/03/15 CHQ PAID-MICR CTS-NHO-LEAD FINANCIAL SERV 000000000613 23/q3/15 90, 000.00 2,954,177.21
23/03715 REIMBURSEMENT PATEL ADVANCE JV DR - 000000001255 23/03/15 136,487.00 2,817,690.21
16032990000034 - NOIDA SECTOR-51 NOIDA
SALARRY DUMMY A/C
23/03/15 CiiQ DEP — TRANSFER OW 2 - NOIDA WBO 000000634357 23/03/15 280,136.00 3,097,826.21
23/03/15 CHQ DEP - TRANSFER OW 2 - NOIDA WBO oooono0o0022 23/03/15 249,045.00 3,346,871.21
23/03/15 CHQ DEP - MICR CLG - NOIDA WHO 000000005514 24/03/15 5,000,000.00 B,346,871.21
23/03/15 CHQ DEP - MICR CLG - NOIDA WBO 000000000006 24/03/15 261,729.00 8,608,600.21
23/03/15 CHQ DEP - MICR CLG - NOIDA WEOQ 000900077045 24/03/15 208,061.00 8,816,661.21
23/03/15 CHQ DEP - MICR CLG - NOIDA WBO Q00000035767 24/03/15 195,151.00 9,011,812.21
23/03/15 CHQ DEP - MICR CLG - NOIDA WBO 000000610381 24/03/15 320,000.00 9,331,812.21
23/03/15 CHQ DEP - MICR CLG - NOIDA WBO 000000001227 24/03/15 192, 000.00 9,523,612.21
23/03/15 CHQ DEP RET- OTHER REASONS 000000634357 23/03/15 280,136.00 9,243,676.21
24/03/15 CHQ PAID-MICR CTS-NO-NPCL 000000001078 24/03/15 345,913.00 B,897,763.21
24/03/15 CHQ PAID-MICR CTS-NO-V COMP IT SOLUTIONS 000000001198 24/03/15 32,391.00 8,865,372.21
24/03/15 CHQ DEP - TRANSFER OW 2 - NOIDA WBO 000000202123 24/03/15 140,000.00 9,005,372.21
25/D3/15 CHQ PAID-MICR CTS5-HO-AMIT CHAWLA 000000001258 25/03/15 16,833.00 B,988,539.21
25/03/15 CHQ PAID-MICR CTS-NO-BLUE DART EXPRESS L 000000001257 25/03/15 52,098.00 B,936,441.21
Generation Date : 13-Jan-21 11:01 Generated by : A31207 Requesting Branch Code : 1603
**CONTINUE""
Page No. : 123
TO BE DISPATCHED TO BRANCH: SECTOR 51 - HOIDA
Address : HDFC BANK LTD
B-1A,26 AND 27
14/5. PATEL ADVRNCE JV SECTOR 51, GAUTAM BUDH HAGAR
PLOT NO GH-03 SECTCR TECH ZONE 1V City : NOIDA 201301
GREATER NOIDA State : UTTAR PRADESH
Phone No. : 011-61606161
ROIDA 201301 RTGS/NEET IFSC : HDFCO000193 MICR: 110240026
UTTAR PRADESH INDIR Email :
JOINT HOLDERS : 0D Limit . 0.00 Currency : INR
Cust Id : 35763718 Pr. Code : B63 Br. Code : 193
Homination Not Registered hccount No. : 01938630000273 Imperia
Statement From: 23/12/10 To: 12/01/21 R/C open date 23/12/2010

Account Status : NO DEBIT DCORMANT

Gz
ZS
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Page 348 of 385

UTTAR PRADESH INDIA Email z
JOINT HOLDERS - 0D Limit 3 0.00 Currency : INR
. . Cust Id : 35763718 Pr. Code : 863 Br. Code : 193
Nomination : Not Registered Account No. : 01938630000273 Imperia
Statement From: 23/12/10 To: 12/01/21 A/C open date : 23/12/2010
Account Status : RO DEBIT DORMANT
13/05/15 CHQ PAID-MICR CTS-NO-PARASNATH ENTERPRIS 000000001459 13/05/15 400, 000.00 27,873,076.21
13/05/15 CHQ PRID-MICR CTS-NO-GAURAV WATER SUPPLI 000000001200 13/05/15 36,036.00 27,837,040.21
13/05/15 CHQ PAID-MICR CTS-NO-XERXES JINA MISTRY 000000001463 13/05/15 46,879.00 27,790,161.21
13/05/15 CHQ PAID-MICR CTS-NO-NEHA HARDWARE AND G 000000001475 13/05/15 22,027.00 ©27,768,134.21
13/05/15 CHQ FAID-MICR CTS-NO-SHIV SHANKER HARDWA 000000001460 13/05/15 150, 000.00 27,618,134.21
13/05/15 CHQ PAID-MICE CTS~NO-SHREE HANUMAN TRADI 000000001461 13/05/15 6,493.00 27,611,641.21
13/05/15% CHQ PAID-MICR CTS-NO-ALLAINACE SALES IND 000000001470 13/05/15 38,120.00 27,573,521.21
13/05/15 CHQ PAID-MICR CTS-NO-R G ENTRPRISES 000000001474 13/05/15 47,740.00 27,525,781.21
13/05/15 CHO PAID-MICR CTS-NO-HRIDAI NARAYAN SING 000000001447 13/05/15 869,734.00 26,656,047.21
13/05/15% CHQ PAID-MICR CTS-NO-PC NETWORK SOLUTION 000000001489 13/05/15 4,170.00 26,651,877.21
14/05/18 CHO PAID-MICR CTS-NO-SHIVALIK MEDICAL CE 000000001467 14/05/15 24,257.00 26,627,620.21
14/05/15 CHQ PAID-MICR CTS-NO-BAJRANG SWAIN HOUSI 0000006001485 14/05/15 270,684.00 26,356,936.21
14/05/15 CHQ PAID-MICR CTS-NO-ICICI BANK LTD 000000001480 14/05/15 755,673.00 25,601,263.21
13/05/15 CHQ PAID~MICR CTS~NO-RADHEY ADVERTISING 000000001473 14/05/15 38,592.00 25,562,671.21
L4/05/15 CHQ PAID-MICR CTS-NO-TOF FUEL 000000001462 14/05/15 160,110.00 25,402,561,21
14/705/15 CHQ PAID-MICR CTS-NO-ICICI BANK LTD LOAN 000000001481 14/05/15 768,806.00 24,633,755.21
14/05/15 MC ISSUED - SECTOR 51 - = 160312005314 000000001489 14/05/15 7.500.00 ' 24,626,255.21
- 000000001489
15/05/15 CHQ PAID-MICR CTS-NO-BAHU INFRA LLP 000000001487 15/05/15 250,000.00 24,376,255.21
15/05/15  CHQ PAID-MICR CTS-NO-4TH QUARTER TECHENO 000000001465 15/05/15 24,566.00 24,351,689.21
15/05/15 FT - DR - 5020000188874% - INDO TECH 000000000748 15/05/15 500,000.00 23,851,689.21
PROJECTS PVT LTD
15/05/15 RTGS DR-FDRLO001383-DAN ALUFORM 000000001501 15/05/15 2,500,000.00 21,351,689.21
CONSULTANCY -SECTOR 51 -
-HDFCR52015051563233379
13/05/15  CHQ PAID-INWARD TRAN-ORION FACILITY MGMT 000000001486 15/05/15 103, 316.00 21,248,373.21
15/05/15  CHQ DEP MICR CLG NOIDA - MICR 1 CLG - NO 000000672072 16/05/15 207,185.00 21,455,568.21
15/05/15 CHQ DEP MICR CLG NOIDA - MICR 1 CLG - NO 000000044153 16/05/15 324,940.00 21,780,508.21
16/05/15 CHQ PAID-MICR CTS-NO-MTS 000000001471 16/05/15 674.00 21,779,834.21
16/05/15  CHQ PARID-MICR CTS-NO-AHUJA CONCRETE 000000001502 16/05/15 658,199.00 21,121,635.21
16/05/15 CHQ PAID-MICR CTS-NO-HARI PLAZA 000000001495 16/05/15 11, 500.00 21,110,135.21
16/05/15 FT- DR - 00922310000406 - UNIVERSAL TYRE 000000001493 16/05/15 © 27, 600.00 21,082,535.21
HOUSE
L6/05/15  CHQ BAID-TRANSEER IN-ULTRA TECH CEMENT L 000000001508 16/05/15 1,006, 525.00 20,075,610.21
L6/05/15  CHQ CEP RET- INSUFFICIENT FUMDS 000000044153 16/05/15 324,940.00 19,750,670.21

Generation Date

13-Jan-21 11:01

Generated by

* *CONTINUE**

Page No. : 138

file:///C:/Users/P1797/Downloads/M$292_b 1603%20(24)

: RA31207

Requesting Branch Code :
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05/06/15 CHQ DEP MICR CLG NOIDA - MICR 1 CLG - ji{o]

05/06/15  CHQ DEP MICR CLG NOIDA - MICR 1 cLg - o]

05/06/15  cHQ pep HICR CLG NOIDA - MIGR ] CLG - NO

05/06/15  cuHQ pEP - MICR CLG - NOIDA WBO

05/06/15 CHQ DEP - MICR CLG - NOIDA wBD

05/06/15  cHQ DEP - MICR CLG - NOIDA wWBO

05/06/15 cHo pep - MICR CLG - NOIDA WBO

05/06/15 FT - DR - 50200005255970 - ANANT
ASSOCIATES BVT LTD

05/06/15 CHQ pEP - TRANSFER OW 2 - NOIDA WBO -

05/06/15 CHQ DEP =~ TRANSFER oW 2 - NOIDA WBO

05/06/15 CHQ DEP - TRANSFER OW 2 - NOIDA KWBO

06/06/15 cHg PAID-MICR CTS-NO-GORENT DEVELOPER P

06/06/15 FT - pR - 50200011324713 - sHRT SATGURU
METALLOYS BVT LTD

06/06/15  CHQ PAID - SECTOR 51 -

06/06/15 RrGs CR-UTIB0001149-PATEL ADVANCE
IV-PRTEL ADVANGE
JV~UTIBRS20150606000360?1

C6/06/15 CHQ DEP RET- DRAWER SIGNATURE DIFFERS

08/06/15 CHQ PAID-MICR CTS-NO-AHUJA CONCRETE

08/06/15 CHQ PAID-MICR CTS-NO-JAVED ALI

0B/06/15 CHQ PAID-MICR CTS-NO-EXCELLENT AIR CONDI

0B/06/15 CHQ PAID-MICR CTS-NO-SHIV SHANKER HARDWA

08/06/15 CHQ PAID-MICR CTS-NO-PARASNATH ENTERPRIS

08/06/15 CHQ FAID-MICR CTS-NO-GAURAV WATER SUPPLI

Generation Date - 13-Jan-21 11:01

Page No. :

PATEL ADVANCE Jv
TECH ZONE 1V

M/S.
PLOT NO GH-03 SECTOR
GREATER NOIDA

HOIDA 201301
UTTAR PRADESH INDIA
JOINT HOLDERS :

Nomination
Statement From:

¢ Hot Registered

23712710 To: 12/01/21

08/L6/15 CHQ PAID-MICR CTS—ND-PRRASNRTH ENTERPRIS

Generated by :

2745

000000948512
000000588170
000000744052
000000318528
000000704714
000000776575
000000417736
000000001588

000000552197
000000000043
000000000050
000000001554
000000001518

000000001533

UTIBR52015060600

036071

000000776675
000000001587
000000001581
000000001582
000000001566
000000001565
000000001556

AJ1207

**CONTINUE=+

142

06/05/15
06/06/15
06/06/15
06/06/15
06/05/15
06/06/15
06/06/15
05/06/15

05/06/15
05/06/15
05/06/15
06/06/15
06/06/15

06/06/15
06/06/15

06/06/15
08/0B/15
08/06/15
08/06/15
0E/0DE/15
08/06/15
DB/06/15

216,384.00

183,183,00

69,000.00

190,000.,00

220,000.00

330,116, 00

32,021.00
823,448.00

18,394 .00

219, 405,00

33,840.00
191, 193:00
785, 000.00
100, 000. 00

15,000, 000.00
330, 116.00
1, 000,000.00
193,545.00
8,256.00
38,220.00
72,595.00
78,016.00

Requesting Branch Code : 1603

TO BE DISPATCHED TO BRANCH: SECTOR S1 - NOIDA

000000001576

[ile:///C:/Users/P| 797/Downloads/MS? 92_b1603%20(24)

Address

City

State

Phone No.
RTGS/NEFT 1
Email

0D Limit
Cust Id
Account No,

A/C open date
Account Status :

08/06/15

: HDEC BANK LTD

B-1R,26 AND 27

SECTOR 51, GAUTAM 3UDH NAGAR
NOIDA 201301

: UTTAR PRADESH

: 011-61606161

3,225,496.85
3,408, 689.85
3,477, 689.85
3,667,689.85
3,887, 689,85
4,217,805.85
4,249,826.85
3,426,377.85

3,444,771 .85
3,664,176.85
3,698,016.85
3,506,823.85
2,721,823.85

2,621,823.85
17,621,823.85

17,291,707.85
16,251,707.85

16,098,162.85

16,089,894.85
16,051,674.85
15,979,075.85
15,901,059.85

FSC : HDFCO000193 MICR: 110240028
H 0.00 currency : INr
: 35763718  Pr. Code : 863  Br. Code : 193
: 01938630000273 Imperia

: 23/12/2010
NO DEBIT DORMANT

184, 467.00

7 g

A5

15,716,592.85

Page 353 0385

14-01-2021
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04/07/15 CHQ PAID-MICR CTS-NO-SUMIT TRADERS 000000001717
04/07/15 CHQ PAID-MICR CTS-NO-GOYAL TR ADRES 000000001728
06/07/15 CHQ PAID-MICR CTS-NO-GAURAV WATER SUPPLI 000000001727
07/07/15 CHQ PAID-MICR CTS-NO-RAJAT ENTERBRISES 000000001731
07/07/15 FT - DR - 03291570005367 - ASMAT ARA 000000001732
Generation Date : 13-Jan-21 11:01 Generated by : A31207
**CCNTINUE*>*

Page No. : 146
- TO BE DISPATCHED TO BRARCH:

M/5. PATEL ADVANCE JV
PLOT NO GH~03 SECTOR TECH ZONE IV
GREATER NOIDA

NOIDA 201301
UTTAR PRADESH INDIA
JOINT HOLDERS

Homination
Statement From: 23/12/10

08/07/15
08/07/15
08/07/15
pB/07/15%
08/07/15
0€/07/19

08/07/15
08/07/15
09/07/15

09/07/15

09/07/1%

10/07/15
10/07/15
10/07/15
11/07/18
11/07/1%

KHAN

CHQ
CHQ
CHQ
CHQ
CHQ

: Hot Registered

To: 12/01/21

PAID-MICPR CTS-NO-ANUJA CONCRATE
PAID-MICR CTS-NO-ROUCKS INFRATECH DEV
PAID-MICR CTS-NO-ROCKS INFRATECH DEV
PAID-MICR CTS-NO-TOP FUEL
PRID-TRANSFER IN-ULTRA TECH CEMENT L

FT - DR - 03EB12320000125 - BARNALA STEEL
INDUSTRIES LTD

CHQ
CHQ

PAID-TRANSFER IN-ACC LTD
DEF RETURN CHARGES-260615 260615

FT - DR - 50200011324713 - SHRI SATGURU
METALLOYS PVT LTD

RTGS DR-FDRLO001383-DAN ALUFORM
CONSULTANCY-SECTOR 51 -
-HDFCR52015070965426259

FT - CR - 000892000018701 - TRANSIT
SOLUTIGCNS

CHQ
CHQ
CHQ
CHQ
CHQ

PAID-MICR CTS-NO-ABHAY SINGH RAO
PAID-MICR CTS~NO-JAI PRAKASH AND SON
PAID-MICR CTS-NO-4TH QUETER TECHNOLO
PAID-MICR CTS-NO-AUTO KASHYAP INDIA
PAID-MICR CTS-NO-SHIV SHAKER HARDW

000000001737
000000001726
000000001725
000000001730
000000001740
000000001741

000000001739
000000001742

000000001762

000000238452

0006000001723
000000001745
000000001746
000000001747
000000001744

file:///C:/Users/P1797/Downloads/MS292_b1603%20(24)

04/07/15
04/07/15
06/07/15
07/07/15
07/07/15

Address

City
State
Phone No.

RTIGS/HEFT IFSC :

Email

0D Limit
Cust Id
Account HNo.

A/C open date
Acccunt Status

08/07/15
08/07/15
08/07/15
08/07/15
08/07/15
08/07/15

n8/u7/15
09/07/15
08/07/15

08/07/15

09/07/15

10/G77/15
10/G7/15
10/07/15
11/07/15
11/07/15

7 il

A<

196

19,140.00
23,305.00
150,381.00
35,122.00
1,988,828.00

Raguesting Branch Code : 1603

Page 358 of 385

23,526,711.85
23,503,406.85
23, 353,025.85
23,317,903.85
21,329,075.85

SECTOR 51 ~ NOIDA

HDFC BANK LTD

B-1A,26 RND 27

SECTOR 51, GAUTAM BUDH NAGAR

: NOIDA 201301
: UTTAR PRADESH
1 0D11-61606161

HDFCO000183 MICR: 110240026

0.09 Ccurrency : INR
: 35763718 Code : B63 . Code : 183
: 01938630000273 Imperia
: 23/12/2010

: NO DEBIT DOBRMANT

500,000.00
17,059.00
262,000.00
170,181.00
750,000.00
1,500,000.00

1,000,000.00
114.00
1,500,000.00

1,000,000.00

340,300.00
6,937.00
46,308.00
10,830.00
183,100.00

242,712.00

20,829,075.85
20,812,016.85
20,530,016.85
20,359,835.85
19,60%9,835.85
18, 109,835.85

17,109, 835.85
17,109,721.85
15, 609, 721.85

14, 609,721.85

14,852,433.85

14,512,133.85
14,505,196.85

14,458, 860,89
14, 448,058.85
14,264,958.65

14-01-2021
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Page 362 of 385

28/07/15 CHQ PAID-MICR CTS-NO-PRIVY VALUE REALTY 000000001283 29/07/15 36,000.00 15,137,672.85
28/07/15  CHO PAID-MICR CTS-NO-BRIVY VALUE REALTY 000000001284 29/07/15 36,000.00 15,101, 672.85
29/07/15  CHQ FAID-MICR CTS-NO-PRIVY VALUE REALTY 000000001310 29/07/15 36,000.00 15,065, 672.85
28/07/15 CHQ PAID-MICR CTS-NO-LES SERVICES P L 000000001276 29/07/15 36,000.00 15,028,672.85
29/07/15  CHQ PAID-MICR CTS-NO-LEAD FINANCIAL SERV 000000001305 29/07/15 72,000.00 14,957,672.85
28/07/15  CHQ PARID-MICR CTS-NO-SUMAN BINDAL 000000001162 29/07/15 85,500.00 14,872,172.85
29/07/15  CHQ PAID-MICR CTS-NO-LEAD FINANCIAL SERV 000000001297 29/07/15 90,000.C0 14,782,172.85
29/07/15 CHQ PAID-MICR CTS-NO-LFS SERVICES P L 000000001291 28/07/15 144,000.00 14,638,172.85
29/07/15 CHQ PAID-MICR CTS-NO-LFS SERVICES P L 000000001290 29/07/15 144,000.00 14,494,172.85
30/07/15 CHQ' PAID-MICR CTS-HO-AMIT CHAWLA 000000001844 30/07/15 20,583.00 14,473,589.85
30/07/15 CHQ PAID-MICR CTS-MO-AMIT CHAWLA 000000001843 30/07/15 26,292.00 14,447,297.85
30/07/15 CHQ PAID-MICR CTS-NO-MODI NGR FILLING CE 000000001849 30/07/15 165,030.00 14,282,267.85
30/07/15  CHQ 2AID-MICR CTS-NO-SAI MATH TRADER LIN 000000001848 30/07/15 153,900.00 14,128,367.85
31/07/15  CHQ PAID-MICR CTS-NO-YOGESH KUMAR 000000001838 31/07/15 16,020.00 14,112,347.85
31/07/15 CHQ PAID-MICR CTS5-NO-R R CONSTRUCTION 000000001839 31/07/15 251,915.00 13,860,432.85
31/07/15 CHQ PAID-MICR CTS-HO-K P ENTERPRISES 000000001851 31/07/15 21,444.00 13,838,988.85
01/08/1%  CHQ PAID-MICR CTS-NO-ASHWINI KUMAR KULSH 000000001764 01/08/15 903,071.00 12,935,917.85
01/08/15 FT - DR - 087520000012868 - NOIDA PCWER 000000001770 01/08/15 3,679.00 12,932,238.85

DIESEL AND ENGG WORKS
03/08/15 CHQ PAID-MICR CTS-NO-SANJEEV KUMAR JAIN 000000001850 03/0B/15 2,189,758.00 : 11,732, 480.85
03/08/15 FT - DR = 14011000006112 - NIMISE 000000001835 03/08/15 289,175.00 11,443,305.85

MAHESHWART
D4/08/15 CHQ PAID-MICR CTS-NO-GAURAV WATER SUPPLL 000000001831 04/08/15 58,905.00 11,384,400.85
U4/08/15  CHQ PAID-MICR INW CL-R S GROU? 000000001852 04/08/15 30,000.00 11,354,400,.85
04/08/15 CHQ PAID - SECTOR 51 - 00000C00LBED 04/08/15 100, 000.00 11,254,400.85
04/08/15 RTGS DR-FDRLOOOL3E3-DAN ALUFORM 000000001861 04/08/15 2,500,000.00 8,754,400.85

CONSULTANCY-SECTOR 51 -

~HDFCR520150804 66394850
25/08/15 CHQ PAID-MICR CTS-NO-SAGAR WATER SUFPLIE 000000001833 05/08/15 55,440.00 8,698,960.85
05/08/15 CHQ PAID-MICR CTS-NO-AHUJA CONCRETE 000000001855 05/08/15 365,380.00 8,333,580.85
I5/08/15 RTGS CR-UTIB00O1149-PATEL ADVANCE UTIBR52015080500 05/08/15 ¥15,000,000.00 23,333,580.85

IV=-2ATEL RDVANCE 018572

JV-UTIBR52015080500018572
35/08/15  CHQ BPAID-TRANSFER IN-ACC LTD 000000001857 05/08/15 €04,132.00 22,729,448.85
J6/0B/15  CHQ PAID-MICR CTS-NO-SIDHESHWAR SINGH CH 000000001826 06/08/15 305,812.00 22,419,636.85

Generation Date : 13-Jan-21 11:01 Generated by : A31207 Requesting Branch Code : 1603

**CONTINUE**

Page No. : 150
TO BE DISPATCHED TO BRANCH: SECTOR 51 - NOIDA

Address i HDEC BANK LTD
B-1A,26 AND 27

M/&. PATEL ADVANCE JV SECTOR 51, GAUTAM BUDH NAGAR
PLOT NO GH-03 SECTOR TECH ZONE IV City : NOIDA 201301
GREATER NOIDA State : UTTAR PRADESH

Phone No. : 011-61606161
NOIDA 201301 RTGS/NEFT IFSC : KDFC0000193 MICR: 110240026
UTTAR PRADESH INDIA Email 5
JOINT HOLDERS 0D Limit : 0.00 Currency : INR

3
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Sagar Water Suj

pply

S.No. Paid Date
1 X 55,440.00 05.08.2015
TOTAL |X55,440.00

s

Gerts

98
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PATEL ADVANCE IV { qq

Abstract of Cost - Top Sheet

Contractor __ _M/sSager WaterSupplier _ _ __ ——  ~ RABillNg. __ 2ndRA_ —
Worle Order No. PAN/PURZWOZNQQ&‘OW:_?_/,E_#-II._S‘/IS B Bill Period ; 01-05-2015 to 30-05-2015
Name of Worle  Supply of STP water by Water Tanker 5.
Value of Work I - - . _ServiceTaxNo:
| . Gross biil upto | Up to previous
) I
f etails this bill Bill This Bill
A Cumulative Value of work doneasperconn — "A" 78050 22,050 56,000 }
8 Deductions: _ e s e
. Security Deposit : :
R S e aR e e - 2 R— 2
. _subtotal 78,050 | 22,050 | 56,000
- JaxDeductions & Addition: o I '
i i
S e S SR R ‘
i ! i !
i P | _| . . H H
: { i .
| NET PAYABLE AMOUNT : P 1 78,050 | 22,050 | 56,000 1
1ves sich as Income Tex, W.CTax & Service Tax will be calewlated, deducted or addad in acount sec

¥

o \ I\.\:- y N : i I‘__
Q_ﬁ;:; \\\ t’ﬂ/“"}ﬁ}\\ *\/ [N wﬁl‘w&
N } \\'\. \ 3

| "-y]‘{l[.s

. N . X .
Contractor  Rilling Engineer Project Manager DGM (Projects) VP (Project}
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PATEL ADVANCE Jv ﬂO'D

ABSTRACT

OJECT NAME : PATEL NEOTOWN
IRK ORDER NO. PAN/PUR/MWOINeotown/14-15/15
ENCY : Mis Sagar Water Supplier 01-05-2015 to 3(-05-2015
Quantity Amount
m ; Uolo
DESCRIPTION Unit Rate : is Bi R |
o. Previous Th‘stB‘" Total Bill |, P | rnisminay | Totarsm | earks
bill Qty revious bill
. Supply of STP water ]
1}(50001ts.) each §..350i. 63 _ 160i 2231 22,050.00{ $6,000.00! 78,050.00 ]
Supply of STP water N L4 g 2
21{10000its.) each 700 i 0 4 = .
noid =
TOTAL 22,050.00 56,000.00 78,050.00 ! .-

/ |
4
A N A / ‘ ) E’ I )
ZNIN @\\/\ 31 /L“ L

A i..’ =
—ontractor  Billing-Engineer

A \\\‘5

Project Manzger DGM (Projeétéj VP (Project)
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Patel Advance Jv
Reg. Add: $-406, (LG),
GREATER KAILASH-II, Dethi - 140048
GSTN 09AALFP7744D1ZX
Site Address: Gh-03, Sector Techzone v,
Gretare Noida West, Uttarpradesh

Sagar Water Supplier
Ledger Account

1-Apr-2009 to 15-Jul-2024

s I S R . _Pagel
~_ Date Particulars Vich Type ~ VchNo. Debit Credit
592011 Dr Work Contract Journal 827 31,605.00
AMOUNT OF TRACTOR HIRE CHARGES
AGST BILL NO....... DT 31/08/11 AS PER
WORK ORDER NO. 010 DT, 27/04/11.
14-9-2011 Cr HOFC BANKLTD. AICNO. (138630000213 Payment 675 31,605.00
Cleared On 14-Sep-2011
Ch. NO. fvveerveenndd 1O, 028092 for tractor
hiring charges
31,605.00 31,605.00
21.9-2013 Dr Work Contract Journal 426 1,20,730.00
Being cost of towards Water Tank charges
vide bill no 37 dt 13. 08.13 against wo no 013
27-9-2013 Cr NSBMMGMMHHSBMSEHH% payment 298 1,20,730.00
Cleared On 27-Sep-2013
CH NO 29621 PAID FOR BILL NO 37 DD NO
5633
04-2-2014 Dr Work Contract Journal 769 1,29,640.00
AMOUNT OF WATER SUPPLY BY WATER
TANKER AGAINST RA BILLNO.2 & DED
TDS 1 % ON 130950/
13-3-2014 Cr HOKC BAKK LYD, AICO. (38630000213 Payment 737 1,29,640.00
Cleared On :21 -Mar-2014
CH NO 201813 PAID FOR BILLNO 2
2,50,370.00 2,50,370.00
22-1-2015 Dr Equipment Hire Charges Journal 875 16,800.00
Being RA Bill for the month of December-2014
against Supply of Tractor, Trolly & Water,
Work Order no.- 14-1 5/0865
23.1-2015 Cr HFC BANK LTD, ACKO. 093630000213 Payment 1009 16,800.00
Cleared On :3-Feb-2015
BEING CH NO.-001017 DTD 23.01.2015
17-2-2015 Dr Equipment Hire Charges Journal 1030 17,424.00
Being RA Bill for the month of Jan-2015
against Supply of Tractor Trolly@1 6000/-P.
M. & Water@415/ Worlk Order no.- 14-15
1065
Carried Over B 16,800.00 3422400
o ) continued:..ﬁ.
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Patel Advance JV
_Sagar Water Supplier  Ledger Account  : 1-Apr-2008 to 15-Jul-2024

o0OA

Page2
Date Particulars Vch Type Vch No. Debit ~ Credit
Brought Forward 16,800.00 34,224.00
17-2-2015 Cr Tds onRent Plant & Machinery ~ Journal 1031 684.00
Being Tds deduct on rs. 34224/-@2%
17-3-2015 Dr Equipment Hire Charges  Journal 1191 32.152.00
Being RA Bill for the month of Feb-2015
against Supply of Tractor Trolly qly 2@16000
/-P.M. & Water gty 2@415/~, Work Order no.-
14-15/065 (Gross 67024/-)
19-3-2015 Cr  HOFCBANKLTD, ACNO. §1838630000273 Payment 1245 48,884.00
Cleared On :4-Apr-2015
BEING CHNO 001251 DTD 19.03.15
31-3-2015 Dr Equipment Hire Charges  Journal 1259 15,453.00
s Being RA Bill for the month of March 2015
against Supply of Tractor Trolly gty 0.
935@ 16000/-P.M. & Waler qly 2@415/-,
Work Order no.- 14-15/065 (Gross 82784/-)
66,368.00 81,829.00
Cr Closing Balance 15,461.00
81,829.00 81,829.00
1-4-2015 Dr Opening Balance 15,461.00
23-4-2015 Cr  HDFCBANKLTD, AIC NO, 01938630000213 Payment 118 15,461.00
Cleared On :2-May-2015
BEING CH NO 001441 DTD 23.04.15
10-5-2015 Dr Equipment Hire Charges  Journal 175 15,680.00
Being RA Bill for the month of April 2015
against Supply of Tractor Trolly gly 1
@ 16000/-P.M. against Work Order no.- 14
-15/065 (Gross 98784/-)
15-5-2015 Cr  HOFCBANKLTD, AC NO. 01936630000273 Payment 208 15,680.00
Cleared On :1-Jun-2015
BEING CH NO 001513 DTD 15.05.15
17-6-2015 Dr Water Charges Journal 438 21,829.00
1st RA AGAINST WO NO 14-15/15 FOR THE
PERIOD 15-04-2015 TO 30-04-2015,QTY 63
@ 350/~ TDS DEDUCTED 1% GROSS BILL(
22050/-) :
20-6-2015 Dr Woater Charges Journal 446 15,840.00
BEING RA BILL FOR THE MONTH OF MAY
-2015 AGAINST WO NO 14-15/065-01 FOR
THE PERIOD 01-05-2015 TO 31-05-2015, 1
UNIT @ 16000/- TDS DEDUCTED 1%
GROSS BILL{114784-)
7-7-2015 Cr  HOFCBANKLTD, AIG HO. 01933630000273 Payment 443 37,669.00
Cleared On :25-Jul-2015
BEING CH NO 001743 DTD 07.07.15
Carried Over 68,810.00 68,810.00
?" C  contined ...

H



Patel Advance JV
Sagar Water Supplier

Ledger A

2753

ccount @ 1-Apr-2009 to 15-Jul-2024

05

Date Particulars Vch Type
Brought Forward
15-7-2015 Dr Water Charges Journal

21-7-2015 Cr HOFCBANKLTD, ACHO, 0f
Cleared On :5-Aug-2015

8-8-2015 Dr Water Charges

11-8-2015 Dr Water Charges

14-8-2015 Dr Water Charges

Cr  HOFCBANKLTD. ACKO. 01
Cleared On :20-Aug-2015

5-9-2015 Cr HOFCBANKLID. AICNO.01
Cleared On ;21-Sep-2015

30-9-2015 Dr Equipment Hire

1-10-2015 Dr Equipment Hire

" 2112015 Dr Equipment-Hire

3-11-2015 Cr AUSBAXKS13020038217458 PHASE 1 30%

30-11-2015 Cr  AXISBANK 10033217458

Carried Over

2nd RA AGAINST WO NO 14-15/15 FOR THE
PERIOD 01-05-2015 TO 31-05-2015,QTY 160
@ 350/- TDS DEDUCTED 1% GROSS BILL(

78050/-)

AN Payment

BEING CH NO 001833 DTD 21.07.2015

Journal
Being RA for the month of JUNE-2015

fowards 1 unit Water charges Against wo 14

-15/065-01 for the period 01.6.2015 to 30.6.
2015,ded TDS 1%, Gross Bill(130784/-)

Journal
Being RA for the month of JULY-2015

towards 1 unit Water charges Against wo 14

-15/065-01 for the period 01.07.2015 fo 31.
07.2015,ded TDS 1%, Gross Bill(146784/-)

Journal

3rd RA AGAINST WO NO 14-15/15 FOR THE
PERIOD 01-06-2015 TO 30-06-2015,QTY 68
@ 350/ TDS DEDUCTED 1% GROSS BILL(

101850/

aae30000213 Payment

BEING CH NO 001892 DTD 14.08.2015

936630000273 Payment

BEING CH NO 001959 DTD 05.09.2015

Charges  Journal
Being RA Bill For the month of Aug -15 and
wo no 14-15/065/01 lowards 1.16 unit of
monthly hiring charges of tractor trolly ,ded(
Tds 2%) and Gross Bill (165344/-)

Charges - Journal

Being RA Bill For the month of SEP-15 and
wa no 14-15/065/01 towards 1.23 unit of
monthly hiring charges of tractor trolly ,ded(
Tds 2%) and Gross Bill (185024/-)

Charges  Journal-M ‘

Being RA Bill For the month of OCT-15
DATED 2/11/2015.

Payment-M
CH.NO.008751 DT.03-11-15
PHASE 1 30% Payment-M

CH.NO.008777 DT.30-11-15 FOR MULTIPLE

DD

562

546

657

665

669

626

696

792

807

40

76

T
H

Page3
Debit Credi_t__
68,810.00 68,810.00
55,440.00
55,440.00
15,840.00
15,840.00
23,562.00
31,680.00
23,562.00
18,189.00
19,286.00
15,680.00
18,189.00
35,126.00
2,32,807.00 2,32,647.00
contir;t;;chl
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Patel Advance JV
Sagar Water Supplier  Ledger Account  : 1-Apr-2009 to 15-Jul-2024 )

A2¢

Date Particulars Vch Type - Vch No.

Debit

. Page4

Cred_it_

Brought Forward

18-12-2015 Dr Equipment Hire Charges  Journal-M
Being RA Bill For the month of NOV-15
DATED 18/12/2015.
3-1-2016 Dr Equipment Hire Charges  Journal-M
Being RA Bill For the month of DEC-15
DATED 03/10/2016.
4-1-2016 Cr ANSBANK 1020033217456 PHASE 1 30% Payment-M
CH.N0O.009283 DT.04-01-16 FOR MULTIPLE
DD
28-1-2016  Cr  AMIS BANKS13020033217458 PHASE { 30% Payment-i
BEING DD PAID TO SAGAR WATER
SUPPLIER AGAINST DD NO: 006621,
2-2-2016 Dr Equipment Hire Charges  Journal-M
Being Bill No. 61 Dated 02/02/2016 for
Tractor Troli.
18-2-2016  Cr  AXSBANKS120033217458 PHASE { 30% Payment-M
DD NO. 006839 DATED 18/02/2016.

15-3-2016 Dr Equipment Hire Charges  Journal-M

Being Bill No. 63 Dated 02/03/2016 for
Tractor Troli. FOR THE MONTH OF FEB
2016.

19-3-2016 Cr  ASBANK 1320033217438 PHASE 1 30% Payment-M
DD NO. 007155 DATED 19/03/2016.

2-4-2016 Dr Equipment Hire Charges  Journal-M
Being Bill No. 65 Dated 02/04/2016 for

Tractor Troli. FOR THE MONTH OF MARCH
20186.

29-4-2016 Cr  AUSBANKSII20033217458 PHASE 1 30% Payment-M
DD NO. 007635 DT. 29-04-2016

20-5-2016 Dr Equipment Hire Charges  Journal-M

Being Bill No. 68 Dated 20/05/2016 for
Tractor Troli. FOR THE MONTH OF april
2016.

14-68-2016 Dr Equipment Hire Charges  Journal-M

Being Bill-No. 69 Dated 10/06/2016 for
Tractor Troli. FOR THE MONTH OF May
2016.

22-6-2016 Cr  ANSBANK 313020033217456 PHASE 3% Payment-M

DD NO. 008301 DT. 22/06/2016.
20-7-2016 Dr Equipment Hire Charges  Journal-M

Being Bill No.806 Dated 19/07/2016 for

Tractor Troli. FOR THE MONTH OF JUNE
-2016

Carried QOver .

167

241

309

446

93

400

2,32,807.00

15,680.00

15,520.00

15,840.00

15,840.00

2,32,647.00

15,680.00

15,680.00

15,840.00

15,840.00

2,95,687.00

2,95,687.00

15,840.00

31,680.00

15,840.00

16,840.00

15,840.00

15,840.00

47,520.00

63,360.00

continued ...
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Patel Advance JV O?OS-
Sagar Water Supplier  Ledger Account  : 1-Apr-2009 to 15-Jul-2024 . Page 5
Date Particulars Veh Type Vch No. Debit Credit
Brought Forward 47,520.00 ©63,360.00
10-8-2016 Cr  ANSBANK 1302003326745 PHASE 1 0% Payment-M 738 15,840.00
DD NO. 008957 DT. 10/08/2016.
Dr Equipment Hire Charges  Journal-M 15,840.00
Being Bill No.70 Dated 10/08/2016 for Tractor
Troli. FOR THE MONTH OF JULY-2016
20-8-2016 Cr AUSBANK 3020039217458 PHASE { 30% Payment-M 795 15,840.00
DD NO. 009051 DT. 20/08/2016.
16-9-2016 Dr Equipment Hire Charges  Journal-M 15,840.00
Being Bill No.72 Dated 15/09/2016 for Tractor
Troli. FOR THE MONTH OF Aug-2016
19-10-2016  Cr  AXS BANK 300033217458 PHASE 1 30% Payment-i 1147 15,840.00
DD NO. 009638 DT. 19/10/2016
24-10-2016 Dr Equipment Hire Charges  Journal-M 15,840.00
Being Bill No.73 Dated 06/10/2016 for Tractor
Troli. FOR THE MONTH OF SEP-2016
11-11-2016 Dr Equipment Hire Charges  Journal-M 15,840.00
Being Bill No.74 Dated 11/11/2016 for Tractor
Troli. FOR THE MONTH OF OCT-2016
27-12-2016 Dr Equipment Hire Charges  Journal-M 15,840.00
Being Bill No.76 Dated 08/12/2016 for Tractor
Troli. FOR THE MONTH OF NOV-2016
6-1-2017 .Dr Equipment Hire Charges  Journal-M 15,840.00
Being Bill No.80 Dated 05/01/2017 for Traclor
Troli. FOR THE MONTH.OF DEC"16
19-1-2017 Cr  AXSBANK 1302003327458 PHASE 1 30% Payment-M 1592 47,520,00
CH NO. 163688 DT. 19/01/*2017
22-2-2017 Cr  AUSBAHK 3130200332745 PRASE { 30% Payment-M 1740 15,840.00
DD NO 010727 DT. 22/02/2017
28-2-2017 Cr  AUSBANK $13020033217458 PHASE { 30% Payment-M 1827 50,000.00
DD NO. 010835 DT. 28/02/2017
1-3-2017 Dr ASBANKSINDESUMSBPHASEI W Receipt-M 1851 50,000.00
DD NO. 010835 DT. 28/02/2017 -
CANCELLED
5,04,087.00 5,04,087.00

T
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Aob

Page 361 of 385

23/07/15 CHQ PAID-MICR CTS-NO-NOLIDA POWER COMPANY 000000001772 23/00/15 342, 363.00 33,573,746.85
23/07/15 CHQ PAID-MICR CTS-HO-ACHME INFOTECH 0000000D017E 23/07/15 1,306.00 33,572,440.85
23/07/15 CHQ PALD-MICR CTS-NO-ARYA BHUSHAN 000000001790 23/07/15 3,800.00 33,568,640.85
23/07/1s CHQ PAID-MICR CTS-HO-DELHI TOOLS 000000001808 23/07/15 48,430.00 33,520,210.85
23/07/15 CHQ PAID-MTCR CTS-HG~PRAYAG SUAVEY AND 5 000000001773 23/07/15 3,325.00 33,516,885.85
24/07/15  CHQ PRID-MICR CTS-NO-SANTOSH RURSERY 000000001786 24/07/15 15,840.00 33,501,045.85
25/07/15 CHQ PAID-MICR CTS-HO-SAGAR WATER SUPPLIE 00cDo0001L743 25/07/15 37, 669.00 33,463,376.85
25/07/15 CHQ PAID-MICR CTS-NO-SHIV BUILDERS AND o ocoggooLL791 25/07/15 589,211.00 32,874,165.85
25/07/15 ET - DR - 03812320000125 - BARNALA STEEL 0Co0000C1836 25/07/15 694, 000.00 32,180, 165.85
INDUSTRIES LTD
27/07/18 CHQ BAID-MICR CTS-HO-AMIT CHAWLA 000000001749 27/01/15 18,025.00 32,162,140.85
27/07/15 FT - DR - 09302560000843 - ADHARSHILA 000000001834 27/07/15% 202, 756.00 31,959, 384.85
POWER CORPORATION
27/07/158 FT - DR - 21571000006344 - BHAWANI DIN 0000000018486 27/07/15 146€,610.00 31,B12,774.85
27/07/15 CHQ PAID-THANSFER IN-GANESH TRANSPORT 000000001832 27/07/15 240,150.00 31,572,624.85
28/07/15 CHQ PAID-MICR CTS-NO-SHAKTI CRANE SERVIC 000000001759 2B/07/15 9,708.00 31,562,915.85
28/07/15 CHQ PAID-MICR CTS~NO-EXECELLENT AIR CO 00Qo000001841 28/07/15 18,711.00 31,544,204.85
28/07/15 CHQ PAID-MICR CTS-NO-BRIJESH KUMAR VAR 000000001736 28/07/15 153,624.00 31,39%0,580.85
28/07/15 CHQ PAID-MICR CTS-NO-SUMITRA SINGHANIA 000000001150 2B/07/15 10,000, 000.00 21,390,580.85
28/07/15 REIMBURSEMENT-PATEL ADVANCE JV DR - 000000001840 28/707/15 150,821.00 21,239,759.85
16032550000034 - NOIDA SECTOR~51 NOIDA "
SALARRY' DUMMY A/C
28/07/15 CHQ PAID-INWARD TRAN-SUNIL SHARMA 000000001842 28/07/15 52,686.00 21,187,073.85
23/07/15 CHQ PAID-MICR CTS-NO-GERENT DEVELOPER P 000000001756 29/07/15 350,801.00 20,836,272.85
2%/07/15 CHQ PAID-MICR CTS-NO~RAM ANUJ MISHRA 000000001811 29/07/15 581,600.00 20,254,672.85
25/07/15 CHQ PRAID-MICR QTS*NO-GtRZE PACKAGERS PVT 000200001149 29/07/15 5,000,000.00 15,254,672.85
29/07/15 CHQ PAID-MICR CTS-NO-GLAZE PACKAGERS P L. 000000001269 29/07/15 36,000.00 15,218,672.85
2%/07/15 CHQ PAID-MICR CTS-NO-GLAZE PACKAGERS P L 000000001148 29/07/15 45, 000.00 15,173,672.85
Generation Date : 13-Jan-21 11:01 Generated by : A31207 Requesting Branch Code : 1603
**CONTINUE®™
Page No. : 149
TO BE DISPATCHED TO BRANCH: SECTOR 51 - NOIDA
Address : HDFC BANK LTD
B-1A,26 RND 27
M/S. PBATEL ADVANCE JV SECTOR 51, GAUTAM BUDH NAGAR
PLOT NO GH-03 SECTOR TECH ZONE IV City : NOIDA 201301
GREATER NOIDA State : UTTAR PRADESH
Phone Ho. : 011-61606161
ROIDA 201301 RTGS/NEET IFSC : HDFCOO00193 MICR: 110240026
UTTAER PRADESH INDIA Email H
JOINT HOLDERS : 0D Limit : 0.00 Currency : INR
Cust Id : 35763718 Pr. Code : B63 Br. Code : 1893
Homination : Not Registered Account No. : 01938630000273 Imperia
Statement From: 23/12/10 To: l2/01/21 A/C open date : 23/12/2010

Account Status HO DEBIT DORMANT

T
£
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08/05/11 CHY BAID-MICR CTS-NE-GOYAL TRADEES 000000965877 08/09/11 6,4909.00 8,702,896.60
08/09/11 CHQ PATD-MICR CTS-KE-SHIV EIECTRIC AND T 000000965878 08/09/11 62,017.00 B,640,879.60
08/09/11  CHQ PAID - NEW DELHI - VIV 000000965896 08/09/11 100, 000.00 8,540,879.60
08709711 MC ISSUED - WEW DELKH! - ¥ - 019312029539 000000965887 De/08/11 14,082.00 ’ B,526,797.80
Seneration Date : 13-Jan-21 11:01 Generated by : A31207 Reguesting Branch Code : 803
*TCONTINUE*~
Page lo. : 20
TO BE DISPATCHED TQ BEANCEH: SECTOR 51 - KOIDA
Address ! HDFC BANK LTD
B-1A,26 AND 27

M/S. PATEL ADVANCE JVv SECTOR 51, GAUTAM BUDH NAGAR
PLOT NO GH-03 S5SCTOR TECH ZONE IV City : NOIDA 201301
GREATER NOIDA . State : UTTAR PRADESH

Phone No. : 011-616086161
NOIDA 201301 RTGS/NEFT IFSC : HDFC00QD193 MICR: 110240026
UTTAR PRADESH INDIA Email :
JOINT HOLDERS : . 0D Limit ' 0.00 Currency : INR

Cust Id i 35763718 Pr. Code : 883 Br. Cade : 193
Nomination : Hot Registered Account No. : D1S3B630000273 Imperia
Statement From: 23/12/10 To: 12/01/21 A/C open date : 23/12/2010

Account Status : NO DE2IT DORMANT

08/09/11 CH NO 965887 AMT 68067 HD - (019312029540 0B/09/1) 9,530.00 8,517,267.60
08/08/11 CHQ PALD =~ NEW DELHI - VIV nN0O0000965896 08/09/11 -100, 000.00 : B,617,267.60
08/09/11 CH NO 965887 AMT 6B067 HD - 019312029541 08/09/11 11,292.00 8,805,575.60
08/08/11L  CH NO 965887 AMT 60067 HD - 019312029542 08/08/11 10,727.00 8,595,248. 60
0B/0S/11 CH NO 985BBT AMT 6B067 HD - 019312029543 08/09/11 10,203.00 - 8,585,045.60
08/08/11 CH NO 9658B7 AMT 68067 HD - 019312029544 08/09/11 7,142.00 8,577,903.80
08/09/11 CH NO 965BB7 AMT 68067 HD - 019312029545 08/09/11 5,091.00 8,572,812.60
09/09/11 CHQ PAID-MICR CTS-NE-GAYATRL STEEL SYNDI 000000965E73 09/09/11 20,821.00 8,551,991.60
09/08/11 CHQ PAID-MICR CTS-NE-VERMA AND ASSOCIATE 000000985885 08/09/11 27,000.00 : B,524,991.60
09/05/11 CHQ PAID-MICR CTS-NE-SHRI LOUXMI CONSTRUC 000000965868 09/09/11 100, 000.00 B,424,991.60
09/08/11 CHQ PAID - NEW DELHI - VIV 0DDOD0B 65898 08/08/11 100, 000.00 8,324,991 .60
12/09/11 CHQ PAID-MICR CTS-NE-P C NETWORK SOLUTIO 000000365875 12/09/11 17,250.00 8,307,741 .60
13/09/11 CHQ PAID-MICR CTS-NE-TUSHTI ASTHANA 000000917735 13/09/11 225,825.00 . B,081,916.60
13/09/11 CHQ PAID-MICR CTS-NE-KUSH ASTHANA 000000917742 13/09/11 231,205.00 7,850,711.60
13/09/11 CHQ PAID-MICR CTS-HE-BARUN DEBNATH 000000817714 13/09/11 320, 000.00 7,530,711.60
14/09/11 MC ISSUED CHQ 985889 AMT - 019312029593 14/09/11 21,060.00 7,509,651.60
14/09/11 CHQ 365889 AMT 730720 - 019312029594 14/09/11 15,658.00 7,493,783.60
14/09/11 CHQ 365888 AMT 730720 - 019312029535 14/09/11 12,375.00 7,481,418.60
14/09/11 CHQ 365B89 AMT 730720 - 019312029596 14/09/11 31, 605.00 7,449,813.60
14/09/11 CHQ 365888 AMT 730720 - 019312029597 14/09/11 9,037.00 7,440,776.60
14/08/11  CHQ 265889 AMT 730720 - 019312029598 14/09/11 5,271.00 g 7,435,505.60
14/098/11 MC ISSUED - NEW DELHI - V - 019312029559 000000365889 14/09/11 180, 000.00 7,255,505.60
14/09/11 CHQ 365889 AMT 730720 - 019312029600 14/09/11 289,338.00 6,966,167.60
file:///C:/Users/P1797/Downloads/M 5292 b1603 %20(24) -;TZ 14-01-2021
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Phone No. 011-61606161
NOIDA 201301 RTG3/NEFT IFsSC HDFCO0O00193 MICR: 110240028
UTTAR PRADESH INDIA Email 2
JOINT HOLDERS : OD Limit : 0.00 Currency : 1INy
. Cust Id 35762718 Pr. Code : 863 Br. Code : 193
Homination : Wol Registered Account No. : 01938630000273 Imperia
Statement From: 23/12/10 To: 12/01/21 A/C open date : 23/12/2010 '
Account Status NO DEBIT DOEMANT

18/03/14 CHO PAID-MICR CTS-HO-TOP FUEL 000000201809 18/03/14 177.480.00 11,295,153.17
18/03/14 CHQ DEP RET- IMAGE NOT CLEAR » PLZ PRESE 000000252314 18/03/14 L,009,304.00 10,285,849.17
18/03/14 CHQ DEP RET- PRESENT IN PROPER ZONE 000000011068 16/03/14 175,000.00 10,110,84%.17
18/03/14 CHQ DEP RET- INSUEFICIENT FUNDS 000000000015 18/03/14 176, 754.00 9,934,085.17
18/03/14 CHEQUE DEPOSIT RETURN CHARGES-180314 000000000015 18/03/14 50.00 9,934,045.17
18/03/14 CHQ DEP - MICR CLG - NOIDA WBO 000000252314 129/03/14 1,008,304.00 10,943,349,17
19/03/14 CHQ PAID-MICR CTS-NO-CLOSE OFFICE PROTEC 000000201816 18/03/14 124,927.00 10,818,422,17
19/D03/14 CHQ DEP RET- IMAGE NOT CLEAR + PLZ PRESE 000000252314 19/03/14 L,009,304.00 3,808,118.17
20/03/14 CHQ DEP - MICR - 1§ - NOIDA WBO 000000011069 22/03/14 175, 000.00 9,984,118.17
20/03/14 CHQ DEP - MICR CLG - NOIDA WBO 000000252314 21/03/14 1,009,304.00 10,993,422.17
21/03/14 CHQ PAID-MICR CTS-MO-SAGASI WATER SUPPLI 000060201813 21/03/14 129,640.00 10,863,782.17
21/03/14 CHQ PAID-MICR INW CL-SKIV LAL GUETA 000000201944 21/03/14 397,450.00 10,466,332.17
25/03/14 CHQ PAID-MICR CTS-NO-SBI AC COMMERICAL T 000000201927 25/03/14 69,906.00 10,396,426.17
25703714 CHQ PAID-TRANSFER IN-TOPESH JATN 000000201945 25/03/14 387,500.00 10,008,926.17
26/03/14 CHQ PAID-MICR CTS-NO-SEI AC COMMERCIAL T 0000600201961 28/03/14 1,554,00 10,007,372.17
26/03/14 CHQ PAID-MICR CTS-HO-SBI AC COMMERCIAL T 0000002013864 26/03/14 8,500.00 9,998,872.17
26/03/14 CHQ PAID-MICR CTS-NO-SBI AC COMMERCIAL T 000000201962 26/03/14 17,476.00 9,981,396.17
26/03/14 CHQ PAID-MICR CTS-NO-SBI COMMERCIAL TAX 000000201963 26/03/14 77,681.00 9,903,715.17
26/03/14 CHQ PAID-INWARD TRAN-EMC READYMIX INDIA 000000201946 26/03/14 9,776.00 9,893,937.17
27/03/14 CHQ PAID-MICR CTS-NO-BISLERI INTL PVT LT 000000201955 27/03/14 6, 695.00 > 9,887,242.17
27/03/14 ST & CESS ON CHQ RTN CHGS FOR 180314 27/03/14 6.18 9,887,235.99
27/03/14 FT - DR - 23592000000593 - RMC 000000201873 27/03/14 133,433.00 9,753,802.99

INFRAPROJECTS PVT LTD
28/03/14 CHQ PAID-MICR CTS-NO-ADYCON INFRASTRUCTU - 000000201979 26/03/14 2,500,000.00 7,253,802.99
28/03/14 FT - CR - 16627630000141 - EUPHORIA 000000072346 26/03/14 2,500,000.00 9,753,B02.98

SPORTS CITY PVT LTD - g
28/03714 MC ISSUED - VIVEK VIHAR, - 018312037767 000000201980 28/03/14 406, 000.00 9,347,802.99

- 000000201580
28/03/14 CHQ PAID - VIVEK VIHAR, 000GD0201B95 28/03/14 100, 000.00 9,247,802.99
28/03/14 NEFT DR-BKDND461162-MAKINDER KUMAR 000000201981 2B/03/14 100,000.00 8,147,802,99

BHATIA-VIVEK VIHAR,-N087140010953587
2B/03/14 CHQ DEP - MICR CLG - NOIDA WBO 000000100094 29/03/14 1,000,000.00 10,147,802.99
2B/03/14 CHQ DEP - MICR CLG - HOIDA WBO 000000130173 29/03/14 133,080.00 10,280,882.59
28/03/14 CHQ DEP - MICR CLG - NOIDA WRO 000000694873 29/03/14 230, 000.00 10,510,882.99
28/03/14 CHQ PAID-INWARD TRAN-MILLENNIIUM CORCRET oo0co00201975 28/03/14 600, 000.00 9,910,B82.,9%
Generacion Date : 13-Jan-21 11:01 Generated by : A31207 Requesting Branch Code : 1603.

**CONTINDE**
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B/0L/15 FT - DR - 50200005255970 - RMANT 000000001013 28/01L/15 487,700.00 28,886,886.65

ASSOCIATES PVT LTD
ZB/0L/15 CHQ PAID-MICR INW CL-VIREHDRA 000600000832 28/0L/15 1g8,102.00 éa,ss?,?an.ss
28/01/15 CHQ DEP - MICR CLG - NOIDA WBZ 0000C0E1I8039 29/01/15 265, 848.00 29,133,632.65
28/01L/15 CHQ DEP - MICR CLG - NOIDA WBD 000000343243 29/01/15 184,471.00 29,318,103.65
28/01/15 CHQ DEP - MICR CLG - NOIDA WEO 000000343254 29/01/15 390, 780.0¢C 29,708,683.65
28/01/1% CHQ PAID-MICR INW CL-ABHISHEKR UPADHYARY 000000000878 28/01/15 1,255.00 29,707,528.65
28701715 FT - DR - 09262560000636 - BUNDU KHA 000000001007 28/0L/15 60,750.00 29,646,778.65

BRICK FIELD
29/01/15 CHQ PAID-MICR CTS-NO-TOP FUEL 000000001006 29/01/15 166,440.00 2%,480,338.65
29/01/15 CHO PAID-MICR CTS-NO-SHIV SHANKER HARDWA pogocooo1018 29/01/1% 200,000.00 29,280,338.65
29/01/15 CHQ PAID-MICR CTS-NO-ACME INFOTECH 000000001021 29/01/15 279,962.00 29,000,376.65
219/01/15 FT - DR - 50200001888749 - INDO TECH 000000001002 29/01/15 56,388.00 28,943,988.65

PROJECTS PVYT LTD
29/01/15 CHQ EAID-INWARD TRAN-ULTRA TECH CEMENT L 000000001010 29/01/15 120,400.00 28,823,588.65
30/01/15 CHQ EAID-TRANSFER IN-ACC LTD 000000001014 30/01/15 370,700.00 ‘'28,452,6888.65
31/01/15 CilQ EAID-MICR CTS-NO-RAJAT ENTERPRISES Qooo00001020 31/01/15 13,631.00 28,439,257.65
02/02/15% CHO EAID-MICR CTS-NO-LEAD FINANCICAL SER 000000000611 02/02/15 90, 000.00 28,349,257.65
02/02/15 CHQ FAID-MICR CTS-HO-LFS SERVICES P LTD 000000000623 02/02/15 144,000.00 28,205,257.65
02/02/15 CHO PAID-MICR CTS-NO-RZIZ KHAN 000000001065 02/02/15 306,252.00 27,899,005.65
n2/02/1% CHQ PAID-MICE CTS-NO-MONIKA EHAMBAY 000000001005 02/02/15 1.695,789.00 26,203,216.65
02/02/15 CHQ DEP - TRAMSFER O 2 - MOIDA WBO 000000080307 02/02/13 310,500.00 26,513,716.65
03/02/15 CHQ PAID-MICR CTS-HO-GOYAL TRADERS 000000000722 03/02/15 13,584.00 26,500,132.65
03/02/15 CHQ PAID-MICR CTS-NO-SAGAR WATER SUPPLI 000000001017 03/02/15 16,800.00 26,483,332.865
03/02/1% CHQ PAID-MICR CT5-NO-LFS SERVES P L 000000000628 03/02/15 36, 000.00 26,447,332.65
D3/02/15 CHQ PAID-MICR CTS-NO-PRIYA VALUE REALTY D000DODO0E3S 03/02/15 3g,000.00 26,411,332.65
03/02/15 RTGS CR-CITIOLO0D00-NILESH PRATAP CITIRS2015020300 03/02/15 328,611.00 26,739,942.65

RAQ-PATEL ADVANCE 880389

JV-CITIR52015020300880389 '
03/02/15 CHQ DEP - MICR CLG - NOIDA WBO 000000451818 04/02/15 213,836.00 26,953,779.65
03/02/1% CHQ DEP — MICR CLG - NOIDA WBO 000000597964 04/02/15 320,006.00 27,273,779.65
03/02/15 CHQ DEP - MICR CLG - NOIDA WBO 000000425161 04/02/15 350,000.00 27,623,778.65
03/02/15 CHQ DEP — MICR CLG - NOIDA WBO 000000425162 04/02/15 366,225.00 27,990,004.65
03/02/15 CHQ DEP - MICR CLG - NOIDA WEBO 0000001771796 04/02/15 215,638.00 28,205,642.65
03/02/15 CHO DEP - MICR CLG - NOIDA WEBO 000000425163 04/02/15 383,775.00 28,589,417.65

Generation Date : 13-Jan-21 11:01 Generated by : A31207 Requesting Branch Cloede 1603

+**CONTINUE"*

Page No. : 117 '
T0 BE DISPATCHED TO BRANCE: SBECTOR 51 - NOIDA

Address HDEFC BANK LTD
- B-1A,26 AND 27
M/S. PATEL ADVANCE JV SECTOR 51, GAUTAM BUDH NAGAR
PLOT MO GH-03 SECTOR TECH ZONE IV City : MOLDR 201301
GREATER HOIDA State UTTAR PRADESH

Phone No. : 011-61606161
RTGS/NEFT LFSC : HDFCO000193 MICR: 110240026
Email ¢

NOIDA 201301
UTTAR PRADESH INDIA
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PATEL AGDVANCE JV

PLOT WO GH-03 S3CTOR TECH 20NE IV
GREATER NOIDA

HOIDA 201301
UTTAR PRADESH INDIA
JOINT HOLDERS

Nomination
Statement From: 23/12/10

0Z2/04/1%
02/04/18

03/04/15

04/04/15
04/04/15
04/04/715
04/04/15

04/04/15
04/04/15
04/04/15
05/04/15

06/04/15
06/04/15

06/04/15
06/04/15
06/04/15

0e/04/15
06/04/15
07/04/15
07/04/15

09/04/15
08/04/15
09/04/15

10/04/15
11/04/15

: Mot Registered
To: 12/01/21

CHQ PAID-MICR CTS-NO-BAHU INFRA LLP

00881140150203 -TPT-PATEL NEOQTOWN
F3-305
D0BE81140150203 -TPT-PATEL NEOTOWN
F3-305

CHQ PAID-MICR CTS-NO-LAFARGE AGGREGATES
CHQ PAID-MICR CTS-NO-ANANT ADVERTISING
CHQ PAID-MICR CTS5-NO-SAGAR WATER SUPPLIE
00881140150203 -TPT-PATEL NEOTOWN
F3-305

CHQ PAID-MICR INW CL-SHRI SATGURU METALL
CHQ PAID-TRANSFEFR IN-ULTRATECH CEMENT LT
CHQ PAID-INWARD TRAN-VIBGYOR AGENCIES
00881140150203 -TET-PATEL NEOTOWN
F3-3CS5

CHQ PARID-MICR CTS-MU-RIDDHI SIDDHI ENGIN
008B81140150203 -TPT-PATEL NEOTOWN
F3-3Q5

CHQ FAID-MICR INW CL-LEELESH SHARMA

FT - DR — 50100049584091 - NISHANT TAYAL
FT - DR — 50200006006815 - BESTECH
BIOTECH PRIVATE LIMITED

CHQ DEP - MICHR CLG - NOIDA WBO

CHQ DEP - MICR CLG - NOIDA WBO

CHQ PAID-MICR CTS-NO-PHATAP UDYOG

FET - DR -~ 50200001888749 - INDO TECH
PROJECTS PVT LTD

RTGS CR-UTIB0001149-FATEL ADVANCE
IV-PATEL ADVANCE
JV-UTIBR52015040900052653

CHQ PAID-MICR INW CL-ABHISHEK UPADHYAY
FT - CR - 06518300000039 - GARDENIA
INDIA LTD

CHQ DEP - MICR CLG - NOIDA WBO

CHQ PAID-MICR CTS-NO-LFS SERVICES BVT L

2760

City
State

Phone MNe. -
RTGS/NZET IFSC :

Email

00 Limit

Cust Id

Account No.
A/C open date
Account Status

0D00CO0001265 02/04/15
55538070A1 02/01/15
63959422A1 03704715
000000601334 04/04/15
000000001094 04/03/15
000000001251 04/04/15
69981842A1 04/04/15
000000001339 04/04/15
000000001337 04/04/15
000000001326 04/04/15
77010026A1 05/04/15
000000001321 06/04/15
£2830204A1 06/04/15
000000001186 06/04/15
000000001187 06/04/15
00000001324 06/04/15
000000000180 07/04/15
000000343287 07/04/15
000000001263 07/04/15
000000000749 07/04/15
UTIBR52015040900 09/04/15
052653

0000000011891 08/04/15
000000376504 09/04/15
000000089872 11/04/15
000000000631 11/04/15

file///C:/Users/P1797/Downloads/ MS292 b1603%20(24)

X0 -

SECTOR 51, GAUTAM BUDH NAGAR

NOIDA 201301
UTTAR PRADESH
011-61606161

0.00 Currency :

35763718 Pr. Code : B63

01938630000273 Irperia
23/12/2010
HO DEBIT DORMANT
72,226.00
200,000.00
200,000.00
1,250, 000.00
8,390.00
48,884.00
200, 000.00
2,500, 000,00
300,000.00
390,817.00
200,000.00
741, 600.00
167,375.00
228,1368.00
1,090.00
15,390.00
275,874.00
211,206.00
16, 667.00
500, 000.00
10,000,000. 00
2,143.00
3,500,000,00
_ 131,461.00
36,000.00

%

HDFCO000193 MICR: 110240025

Page 341 of 385

INR
- Code : 193

6,965,812.21
7,165,812.21

7,365,812.21

6,115,812.21
6,107,422.21
6,058,538.21
6,258,538.21

3,758,538.21
3,458,538.21
3,067,721.21
3,267,721

2,526,121.21
2,693,496.21

2,465,128.21
2,464,038.21

. 2,448,648.21

2,724,522.21
2,935,728.21
2,918,061.21
2,419,0861.21

12,41%,0861.21
12,416,918.21
15,916, 918,21

16,048,379.21
16,012,379.21
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RUMAR-PATEL ADVANCE JV-SBINS15120744458
01/05/15 CHQ PAID-MICR CTS-NO-PRIVY VALUE REALTY 000000001281 0L/05/15 36, 000,00 17,625,613.21
01705715 CHQ PAID-MICR CTS-NO-LFS SERVIES P LTD 200000001288 01/05/1¢% 144,000.00 "17,481,613.21
01/05/15 CHQ PALD-MICR INW CL-DEEPAK 00Co00001438 01/65/15 1,127,907.00 16,353,706.21
62/¢5/15 CHQ PAID-MICR CTS-NO-SAGAR WATER SUPPLIE 000000001441 02/05/15 15,461.00 16,338,245.21
04/05/15  CHQ PAID-MICR CTS-MO-SHAKTI CRANE SERVIC 000000001439 04/05/15 13,377.00 16,324,868.21
05/05/15 FT - DR - 50200001888749 - INDO TECH 000000001448 05/05/15 273,730.00 16,051,138,21
PROJECTS PVT LTD
05/05/15 FT - DR - 09302560000843 - ADHARSHILA 000000001452 05/05/15 306,531.00 15,744,607.21
POWER CORPORATION : :
05/05/15 CHQ PAID-MICR INW CL-RANSHIR SINGH 000000001356 05/05/15 277,428.00 15,467,179.21
05/05/15 CHQ PAID-INWARD TRAN-EUPHERIA SPORTS CIT 000000001093 05/05/15 100,000.00 15,367,179.21
06/05/15  CHQ PAID-MICR CTS-NO-N § READYMIX PVT LT  CD0O0D0D001455 06/05/15 500,000.00 14,867,179.21
06/05/1%  CHQ PAID-MICR CTS-NO-AHUJA CONCRETE 000000001457 06/05/15 1,000,000.00 13,867,179.21
06/05/15  CHQ PAID-TRANSFER IN-ULTRATECH CEMENT LT 000000001453 06/05/15 500, 000.00 13,367,179.21
06/05/15  CHO PAID-TRANSFER IN-ACC LTD 000000001454 06/05/15 1,000,000.00 12,367,179.21
U7/05/15  CHQ PAID-MICR CTS-NO-R CONSTRUCTION COMP  Q00CO000L451 07/05/15 1,123,824.00 11,243,355.21
07/05/15  CHQ PAID-MICR INW CL-GAURAV SINGHAL 000000001374 07/05/15 341,969.00 10,901, 386.21
08/05/15 CHQ PAID-MICR CTS-NO-MODERN ELECTROPOWER 000000001449 08/05/15 90, 186.00 10,811,200.21
09/05/15  CHQ PAIO-MICR INW CL-PARAM SINGH 000000001418 09/05/15 36,687.00 10,774,513.21
11/05/15  CHQ DEF - TRANSFER OW 2 - NOIDA WBO 000000000015 11/05/1s 487,115.00 11,271,628.21
11/05/15 CHQ DEP - MICR CLG - NOIDA WBO 000000270121 12/05/15 322,985.00 11,601,613.21
11/05/15  CHQ DEP - MICR CLG - NOIDA WEO 000000610386 12/05/15 320, 000.00 11,921,613.21
11/05/15 CHQ DEP - MICR CLG - NOIDA WBO 000000675361 12/05/15 186,858.00 12,108,471.21
11,/05/15 FT - CR -~ 50200008159472 - EUPHORIA 11/05/15 10, 000,000.00 22,108,471.21
SPORTS CITY PRIVATE LIMITED
11/05/15 FT - CR - 16627630000141 - EUPHORIRA 11/05/15 10,000, 000.00 32,108,471.21
SPORTS CITY PVT LTD
1L/05/15  CHQ DEP RET- INSTRUMENT POST DATED 000000000015 11/05/15 497,115.00 31,611,356.21
12/05/15  CHQ PAID-MICR CTS-NO-LAFARGE INDIA PVT L 000000001456 12/05/15 1,000,000.00 30,611,356.21
12/05/15 CHQ PAID-MICR INW CL-SHRI SATGURD METALL 000000001436 12/05/15% 2,508,625.00 26,102,731.21
12/05/15 CHQ DEP - TRANSFER OW 1 - NOIDA WBO 000000300015 12/05/15 497,115.00 28,599,846.21
13/05/15  CHQ PAID-MICR CTS-NO-OMKAR NATH MTITAL 000000000917 13/05/15 90,000.00 g 28,509,846.21
13/05/15 CHQ PAID-MICR CTS-NO-GAYATRI STEEL SYNDI 000000001458 13/05/15 110,500.00 28,399, 346,21
131/05/1% CHQ PAID-MICR CTS-NO-XERXES JINA MISTRY 0000000014564 13/05/15 126,270.00 28,273,076.21
Generation Date : 13-Jan-21 11:01 Generated by : A31207 Requesting Branch Code 1603

**CONTINUE™*

Page No. : 137
TO BE DISPATCHED TO BRANCH: SECTOR 51 - NOIDA' '

Address : EDFC BANK LTD
B-1A,26 AND 27
M/5. PATEL ADVANCE JV SECTOR 51, GAUTAM BUDH NAGAR
PLOT NO GH~03 SECTOR TECH ZONE 1V City : HOIDA 201301
GREATER NOIDA State : UTTAR PRADESH
Phone No. : 011-61606161

NOIDA 201301 RTGS/NEFT IFSC : HDFC0000193 MICR: 110240026

O-c
A5
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29/705/1% CHQ PAID-MICR CTS-NO-GAYATRI STEEL SYD 000000001550 29/05/15 4,320.00 €,460,8558.21
29/05/15 CHQ PAID-MICR CTS-NO-STARLIT TECHINERA P Co0Co0001432 29705715 177,046.00 €,283,912.21
30/05/718 CHQ DZP RETURN CHARGES-160515 160515 30/05/15 112.36 6,283,795.85
n1/06718 CHQ PRID-MICR CTS5-HO-PROMILA KARRER GooQooD01445 01/06/15 190, 050,00 6,093,749.85
01/C6/15 CHQ PRID-MICR CT5-HO-SAGAR WATER SUPPLIE 000000001513 01/08/15 15, 680.00 6,078,069.85
01/066/15 RTGS DR-UTIBOO00Z201-RIDHI SIDDHI 000000001542 01/06/15 930, 000.00 5,096,069.85

ENGINEERS AND -SECTCOR 51 -

-HDECR520150601636876046
02706715 CHQ PAID-MICR CTS-NO-AMIT CHAWLA 000000001558 02/06/15 16,833.00 5,081,236.85
02/06/15 CHQ PAID-MICR CTS-NO-DHIRENDRAR SINGH CHA 00Cc0o0C001569 02/06/15 796,546.00 4,284,690.85
02/08/15 CHQ PAID-MICR CTS-NO-PRIVY VALUE REALTY 0o0000CO0O1282 02/06/15 36,000.00 4,248,690.85
02/06/15 CHQ PAID-MICR CTS-NO-L F S SERVICE P LTD 000000001289 02/08/15 144,000.00 4,104,690.8B5
02/06/15 CHQ PAID~INWARD TRAN-VINOD KUMR CHOAUDHA 000000001526 02/08/15 834.00 4,103,856.85
02/06/15 I/W CHQ RET-ALTERATION REQUIRE DRAWER AU 000000001526 02/06/15 234.00 - 4,104,690.85
D3/06/15 CHQ PAID-MICR CTS-NO-GLAZE PACKAGERS P L 000000001267 03/06/15 36,000.00 4,068,690.85
03/08/15 CHQ PFAID-MICR CTS-NO-GLAZE PACKRAGERS P L 000000001146 03/06/15 45,000.00 4,023,690.85
03/06/15 CHQ FAID-MICR CTS-NO-GLAZE PACKAGERS P 000000000909 03/06/15 90, 000.00 3,933,690.85
03/06/15 CHQ PAID-MICR CTS-NO-LAFARGE INDIA ? L 000000001534 03/06/15 196,946.00 3,736,744.85

13-Jan-21 11:01 Generated by : R31207 1 1603

Generation Date Bequesting Branch Code

4 ACONTINUE*"*

Page Neo. @ 141
TO BE DISPATCHED TC BRANCH: SECTOR 51 - NOIDA
fddress : HDFEC BANK LTD
B-1A,26 AND 27

/5. PATEL ADVANCE JV SECTOR 51, GAUTAM BUDH NAGAR
PLOT MO GH-03 SECTOR TECH ZONE IV Cicy : NOIDA 201301
GREATER NOIDA State : UTTAR PRADESH

Phone HNo. : 011-61606161
HOIDA 201301 RTGS/NEFT IFSC : HDFCO000193 MICR: 110240026
UTTAR PRADESH INDIA Email
JOINT HOLDERS : 0D Limit 0.00 Currency : INR

Cust Id ¢ 35763718 Pr. Code : 863 Br. Code : 193
Homination : Mot Registered Account Ho. : 01938630000273 Imperia
Statement From: 23/12/10 To: 12/01/21 A/C open date : 23/12/2010

Account Status : MO DEBIT DORMANT
03/06/15 CHQ PAID-MICR CTS=NO-MAHINDER NHARULA 000000001568 03/06/15 801,350.00 2,935,394.85
04/06/15 CHQ PAID-MICR CTS-NO-SHREE HANUMAN TRADI 000000001548 04/06/15 15,940.00 2,919,454.85
04/06/15 CHQ PAID-MICR CTS-NO-PC NETWORK SOLUTION 000000001551 04/06/15 5,500.00 2,913,954.85
04/06/15 CHQ DEP - TRANSFER CO4 2 - NOIDA WBO 000000000005 04/06/15 227,738.00 3,141,692.85
04/06/15 CHQ PAID-INWARD TRAN-RELIANCE HOME FIN L 000000001567 04/06/15 180,000.00 2,961,692.85
04/06/15 CHQ DEP RET- INSUFFICIENT FUNDS 000000000005 04/06/15 227,738.00 2,733,954.85
95/06/15  CHQ PAID-MICR CTS-NG-EXCELLENT AIR COND 000000001336 05/06/15 24,500.00 2,709,454.85
05/06/15 CHQ DEP MICR CLG NOIDA -~ MICR 1 CLG - KO 000000740094 06/06/15 184,324,00 2,893,778.85
05/06/15 CHQ DEP MICR CLG NOIDA - MICR 1 CLG - NO 000000296100 06/06/15 115,334200 3,009,112.85

file:///C:/Users/P1797/Downloads/MS292_b1603%20(24)
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29/07/1% CHOQ PAID-MICR CTS-NO-PRIVY VALUE REALTY 000000001263
29/07/15 CHQ PAID-MICR CTS-NO-PRIVY VALUE REALTY 000000001264
29/07/15 CHQ FAID-MICR CTS-NO-PRIVY VALUE REARLTY 000000001310
28/07/19 CHO FAID-MICR CTS-HO-LEFS SERVICES P L Q0D0oD00nC1276
20/07/15  CHQ PAID-MICR CTS-NO-LERD FINANCIAL SERV 060000001302
25/07/15 CHQ PAID-MICE CTES-NO-SUMAH BINDAL pUNDO0CO01LE2
29/07/15 CHQ PAID-MICR CTS-NO-LEAD FINANCIAL SERV 000000001297
29/07/15 ¢HQ PAID-MICR CTS-HO-LFS SERVICES P L 000000001291
29/07/15 CHQ PAID-MICR CTS-NO-LES SERVICES P L 000000001280
30/07/15 CHOQ PAID-MICR CTS-NO-AMIT CHAWLA p0000000IE44
30/07/1%  CHQ PAID-MICR CTS-HO-AMIT CHAWLA 00DGO0001E43
30/07/15 CHQ PAID-MICR CTS-NO-MODI NCR FILLING CE  (0C0000001B49
30/07/15  CHQ ZAID-MICR CTS-NO-SAI HATH TRADER LIN 000000001B48E
31/07/1% CHQ PAID-MICR CTS-NO-YOGESH KUMRR 000000001838
31/07/15 CHQ PAID-MICR CTS-NO-R R CONSTRUCTION 000000001839
31/07/15  CHQ PAID-MICR CTS-NO-K £ ENTERPRISES 000000001851
01/08/1%  CHQ PAID-MICR CTS-HO-ASHWINI KUMAR KULSH DO0000001764
0L/0B/7L5 FT - DR - 09752000001288 - NOIDA POWER neoooooo1770
DIESEL AND ENGG WORKS
03/08/15 CHQ PRID-MICR CTS-NO-SANJEEV KUMAR JAIH p00000D01850
03/08/15 FT - DR - 14011000006112 - NIMISH 0000000018325
MAHESHWARI
04/08/15  CHQ PAID-HICR CTS-NO-GAURAV WATER SUPPLL 000000001831
04/0B/15 CHQ PAID-MICR INW CL-R S GROUP 000000001852
04/08/15 CHQ PAID - SECTOR 5L - 000000001860
04/08/15 RTGS DR-FDRLOO0O1383-DAN ARLUFORM 000000001861
CONSULTANCY-SECTOR 51 -
~HDECR520150804 66394850
55/08/15 CHQ PAID-MICR CTS-NO-SAGAR WATER SUPPLIE 000000001833
05/008/15 CHQ PALD-MICR CTS—NO-AHUJA CONCHRETE 000000001855
05/08/13 RTGS, CR—UTIB0001149-PATEL ADVANCE UTIBRS2015080500
IV-2ATEL ADVANCE 018572
JV-0UTIBR52015080500018572
05/08/15 CHQ PAID-TRANSFER IN-ACC LTD 400000001857
06/08/15%  CHQ PAID-MICR CTS-NO-SIDHESHWAR SINGH CH 000000001826

Generation Date

: 13-Jan-21 11:01

Generated by : A31207

2763

28/07/15
29/07/15
29/07/18
29/07/15
29/07/15
29/07/15
29/07/1%
29/07/15
29/07/15
30/07/15
30/07/15
20/07/15
30/07/15
31/07/15
31/07/15
31/07/15
01/08/15
01/08/15

03/08/15
03/08/15

04708715
04/08/15
04/06/15
04/08/15

05/08/15
05/08/15
05/08/15

05/08/15
06/08B/15

**COHTINUE®™

page Ho. : 150

A

36,000.00
36,000.00
16,000.00
16,000.00
72,000.00
85,500.00
90, 00C.00

144,000.00

144, 000.00
20,583.00
26,292,00

165,030.00

153,500.00
16,020.00

251,915.00
21,444.00

903,071.00

3,679.00

~,199,758.00
289,175.00

58, 905.00
30,000.00

100,000.00

2,500,000.00

55,440.00
365,3680.00

604, 132.00
309,812.00

Requesting Branch Code :

SECTOR 51

#15,000,000.00

- NOIDA

1603

Page 362 of 385

15,137,672.85
15,101,672.85
15,065,672.85
15,029,872.85
14,957,672.85
14,872,172.85

14,782,172.85

14,638,172.85
14,494,172.85
14,473,569.85
14,447,297.85
14,282,267.85
14,128,367.85
14,112,347.85
13,860,432.85
13,838,988.85
12,935,917.85
12,932,238.85

*11,732,480.85
_11,443,305.55

11,384,400.85
11,354,400.85
11,254,400.85

8,754,400.85

8,698,960.85
§,333,580.85
23,333,580.85

22,729,448.85

22,419,636.85

M/5. PATEL ADVANCE JV
PLOT NO GH-03 SECTOR TECH ZONE IV
GREATER NOIDA

NOIDA 201301
UTTAR BEADESH INDIA
JOINT HOLDERS :

file:///C:/Users/P1797/Downloads/MS292_bl 603%20(24)

70O BE DISPATCHED TO BRANCH:
Address 3

City

State

Phone No.

RTGS /NEFT IFSC
Email

0D Limic

HDEC BANK LTD

B-1A,26 AND 27

SECTOR 51, GAUTAM BUDH NAGAR
NOIDA 201301

UTTAR PRADESH

011-61606161

HDFC0000193 MICR: 110240026

0.00 Currency : IHR
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B-1A,26 AND 27
SECTOR 51, GAUTAM BUDH NAGAR

Page 304 01 »8D

¥/5. PBATEL ADVANCE JV

PLOT MO GH-03 SECTOR TECH ZONHE IV City : NOIDA 201301
GREATER HOIDA Stane : UTTAR PRARDESH
” o Fhone Ho. : 011-616C6LEL .
HOIDA 201301 RTGS/MEFT IFSC : HDFCO000193 MICR: 110240026
UTTAR PRADESH INDIA Email
JOINT HOLDERS : 0D iim:t 0.00 Curvency : INR
Cust Id 35763718 Pr. Code : 863 8r. Code : 193
Komination Not Registered Account HNo. : 01938630000273 lmperia
Statement From: 23/12/10 Ta: 12/01/21 A/C open date : 23/12/2010
Account Status : MO DEBIT DORMART
12/0B/15 CHO PAID-MICR CTS-NC-LEAD FINANCIAL SERV 000000001306 12/08/15 8,000,000.00 41,098,663.85
12/08/15 4TGS DR-FORLOOO13B3-DAN ALUFORM Qno000D01684 12/08/15 2,000,000.00 39,098,663.85
CONSULTANCY -SECTOR 51 -
-HDFCR52015081266715915
12/08/15 BTGS DR-UTIBO0C0201-RIDDHI STODHI 00000000188E 12/08/15 980, 000.00 38,118,663.85
ENGINEERS CONTRACTOR-SECTCR 51 -
~-HDFCR52015081266721000
12/08/15 CHQ DEP MICR CLG HOIDA - MICR 1 CLG - NO 000000261930 13/08/15 195,442.00 38,314,105.85
12/08/15 CHQ PAID-INWARD TRAN-ROHIT SHARMA 000000001827 12/08/15 172,386.00 38,141,719.85
13/08/15 CHQ PAID-MICR CTS-NO-ARUN SINGH THAKUR 000000001871 13/08/15 23,080.00 38,112,629.85
13/08/15 CHQ PAID-MICR CTS-NO-HNIMMI KAUL 000000001758 13/08/1% 301, 935.00 .3?,810.694.85
13/08/15 CHQ PAID-MICR CTS-NO-GLALE PACKAGERS PV 000000000911 13/08/15 10,000,000.00 27,810,694.85
13/08/15 CHQ PAID-MICR CTS-NO-BLUE DART EXPRESS L 000000001868 13/0B/15 3,477.00 27,807,217.85
13/08/15 CHQ PAID-MICR CTS-NO-PARM AUTOMATION oooo00001788 13/08/15 4,560.00 27,802,657.85
13/08/15 CHO PAID-TRANSFER IN-VIROD CHAUDHARY 0oooo0001872 13/08/15 12,501.00 27,790,156.85
14/08/15 CHQ PAID-MICR CTS~NO-SHIVALIK MEDICAL CE 00000Va0176s 14/08/15 9,703.00 27,780,453.85
14/08/15 CHQ PAID-MICR CTS-NO-S5B1 COMMERCIAL TAX 000000001886 14/08/15 158,41%.00 27,622,034.85
17/08/15 CHQ PAID-MICR CTS-NO-HOHD RBID SIDDIQUI 000000001816 17/08/15 221,224.00 27,400,810.85
17/08/15 CHQ PAID-MICR CTS-NO-JAI RAM 000000001873 17/08/15 25,775.00 27,375,035.85
1L7/08/15 CHQ PAID-MICR CTS-HO-KIRAT KAPOOR 000000001795 17/08/15 200,000.00 27,175,035.85
17/06/15 CHQ PAID-MICR CTS-NO-PURNIMA STEEL SYNDU 000000001862 17/08/15 1,102,500.00 26,072,535.85
LB /0B/1S CHQ PAID-MICR CTS-KBO-VODAFONE ooooo00o018B7 1B/0B/15 23,732.00 26,048,803.85
L8/0B/15 RTGS DR-UTIBOOO0201-RIDDHI SIDDHI 000000001B97 18/08/15 539,000.00 25,509,803.85
EMGINEERS AND -SECTOR 51 =
~-HDFCRS2015081866927562
18/08/15 RTG3 CR-ICICO000253-MASCOT REALTECH PWVT ICICR52015081800 18/08/15 10,000,00C.0C 35,509,803.85
LTD-PATEL ADVANCE 015932
JV-ICICR52015081800015932
20/08/15% CHQ PAID-MICR CTS-HO-AM DIESEL CARE poO000001895 20/08/15 5,900.00 35,503,903.85
20/08/15 CHQ PAID-MICR CTS-HO-SAGAR WATER SUPPLIE goo0o0001B692 20/08/15 ) 3i1,680.00 35,472,223.85
20/08/15 CHQ PAID-MICR CTS-NO-AHUJR CONCRETE 000000001925 20/08/15 1,500,000.00 33,972,223.85
20/08/15 £T - DR - 03812320000125 - BARNALA STEEL 000000001922 20/08/15 830, 400.00 33,141,823.685
INDUSTRIES LTD
2G/08/15 FT - DR - 03812320000125 - BARNALR STEEL 000000001923 20/08/15 791,335.00 32,350,488.85

INDUSTRIES LTD

file:/)1C:/Users/P1797/Downloads/MS292_b1603%20(24)
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HUE -SECTOR 51 - -H258150094775362 )
16/08/15 CHQ PAID-MICR CTS-NO-GLAZE PACKRGERS pvT 000000001271 16/09/15 36,000.00 2,414,545.85
16/09/15  CHQ PAID-MICR INW CL-ASHOK KUMAR 000000001944 16/03/15 362,776.00 2,051,789.85
17/09/15 CHQ PAID-MICR CTS-NO-HARSHITA VERMA 000000001967 17/09/15 505,620.00 1,546,149.85
17/09/15 CHQ PAID-MICR CTS-HO-OMKAR NATH MITTAL H 000000001980 17/03/15 76,931.00 1,469,218.85
18/08/15 CHQ PAID-MICR CTS-NO-VODAFONE 000000001982 18/09/15 27,165.00 1,442,049.85
18/09/15 CHQ PAID-MICR CTS-NO-M M ALFA FCRCE 000000001992 18/09/15 302,274.00 1,138,775.85
18/09/15% FT - CR - 0193283000022% - PATEL ADVANCE 000000899504 18/09/15 7,400, d00.00 B,538,775.85

Jv : =
19/03/1% FT - DR - 50100030279700 - BHAWANI DIN 000000001987 18/09/15 B5,431.00 8,454,344.85
19/09/1%5 CHQ PAID-INWARD TRAN-CHANDRA PRAKRSH AND 000000001965 19/08/1% 500,000.00 7,854,344.85
21/09/15 CHQ PAID-MICR CTS-KO-SAGAR WATER SUPPLIE 000000001958 21/08/15 23,562.00 7,930,782.85
21/29/1% CHQ PAID-MICR CTS-NO-SUMIT TRADERS 000000001975 21/09/15 5,200.00 7,.925,582.85
21/09/15 CHO PAID-MICR CTS~NO-VAATIKA CONSTRUCTIO 000000001924 21/08/15 52,292.00 7,873,290.85
21/09/15 CHQ PAID-MICR CTS-NO-VAATIKA CONSTRUCTIO 000000001996 21/09/15 470,000.00 7.403,290.85
21/09/15 FT - DR - 01602560001384 - SHRI GANESH 000000001993 21/09/15 160,000.00 7.243,290.85

TRANS PORT
22/09/15 CHQ PAID-MICR CTS-NO-DELHT TOOLS 000000001991 22/09/15 43,665.00 7,199,625.85
22/08/15 CHQ PAID-MICR CTS-NO~STAR PEST CONTROL 000000001985 22/09/15 8,550.00 7,191,075.85
22/08/15 CHQ PAID~MICR CTS-NO-RAJAT ENTERPRISES 000000001989 22/09/15 17,668.00 7,173,407.85
22/08/15 CHQ PAID-MICR CTE—ND-PRIVI VALUE REALTY 0000000015907 22/09/15 36,000.00 7,137,407.85
22/08/15 CHQ PAID~MICR CTS-NO-SBI AC COMMERCIAL T 0009000019?? 22/08/15 43,625.00 . © 7,093,782.8B5
22/09/15 CHQ PAID-MICR CTS-NO-SUMAN BINDAL 0ooooo001913 22/09/15 85,500.00 7,008,282.85
22/08/15 CHQ PAID-MICR CTS-NO-LEAD FINANCIAL SERV 000000001299 22/08/15 90, 000.00 6,918,282.85
22/09/15 CHQ DEP MICR CLG NOIDA - MICR 1 CLG - HO 000000262467 23/08/15 225,583.00 7,143,865.85
22/08/15 CHQ DEP MICR CLG NOIDA - MICR 1 CLG - NO 000000207278 23/09/18 285,537.00 7,439,402.85
23/09/15 CHQ PRID-MICR CTS-NO-BLUE DART EXPRESS L 000000001986 23/08/15 1,571.00 7,437,831.85
23/09/15 CHQ PAID-MICR CTS-NO-SHIV SHANKER HARDWA 000000001990 23/08/15 33,953.00 7,403,878.85
23/09/15  CHQ PAID~MICR CTS-NO-NOIDA POWER COMPARY 000000001983 23/08/15 347,724.00 7,056,154.85
23/09/15 CHQ PAID-TRANSFER IN-ULTR ATECH CEMENT L 000000002002 23/09/15 4%8,160.00 6,557,994.85
23/09/15 CHQ PAID-TRANSFER IN-ACC LIMITED 000000002001 23/09/15 721,120.00 . 5,836,874.85
24/08/15 CHQ PAID-MICR CTS-CH-TARUN DARDS 000000001976 24/09/15 211,995.00 5,624,879.85
Generation Date : 13-Jan-21 11:01 Generated by : A31207 Requesting Branch Code : 1503

**CONTINUE**

Page No. : 156
TO BE DISPATCHED TO BRANCH: SECTOR 51 - NOIDA
Address i HDFC BANE LTD
2 B-~1A,26 AND 27
M/S. PATEL ADVANCE Jv SECTOR 51, GAUTAM BUDH NAGAR
PLOT MO GH-03 SECTOR TECH ZONE IV City : NOIDA 201301
GREATER NOIDA State : UTTAR PRADESH
Phone No. : 011-61606161
NOIDA 201301 RTGS/NEFT IFSC : HDFCO000153 MICR: 110240026

UTTAR PRADESH INDIA Email

JOINT HOLDERS : OD Limit : 0.00 Currency : INR

Cust Id : 357863718  Pr. Code : 863 Br. Code : )
Nomination ! Not Registered Account No. + 01938630000273 Imperia
Statement From: 23/12/10 To: 12/01/21 A/C open date : 23/12/2010

NO DEBIT DORMANT

T
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industrial Development Authority

Water ‘Work Compound

Date; 02.02.2018

Sector 5 Noida
j 1struc te GH-003,
Sulbs for_supply of STP watel for _construction 2t siteGH-003,

Techzone | iV, Grater f Noida West

fespected Sir,

patel Advance JV 1s having requis

water for its Neolown project (0Gatec

{ be taking wal -ansirement on
would be taking wal opirement €

ar as per oui
We are enclosing herewith following docliments

1. Demand Drafi no. 140960 y Dt 01,0
Development Authorty.

Thanking Yau,

nyet B duance IV

- i 1_,.:\_,/: -
e THE ,,:-‘{1 ""“""lh v

{Autherized HE /\w tory)

ement of approx {

1.01.(' far 1

} ﬁ{ 5TP ‘.‘F\'l\ l

Greater Noida West. Wao

day to day basis,

His Ind

cirial

¢
d

Putel Advance J¥

Qffice : Plot No, GH-03 Tech Zane IV, Greater Noida [West)
E-mail : neotown@mascoigroup.in

Websita « www.mascotgroup.dn | www.patel-nerncom

7840085519

Tel. : 7840085518
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WWhite - Customer Copy
““Iaa - _ ' Pink - J.E. Copy
 Green - S.I.I. Copy
) Yellaw - Office Copy

New Okhla Industrial Development Authority

Noida
/23 -

Sewage Treatment Plant ....................c AR T SO SELOE coscsivomasessis

Book NO. 25 ceiinicnvesraenens ;

} s
ated /2;/3//7

Receipt No. 1?32 } ; D;
Received from M/s. pa{/"f’{../{;fiwh&—\fv X

Project i e s PHot o, RO L e Sector 7€CAM“Q“IE/:
{ ) i 3 . ! Y /- ,flc-.\/_&;(

the sum of Rs. (In words) ;,?..f.‘.".f.?:fj’.%;./..f ’{‘-“‘?‘l”ﬁ"“’% ¥ .‘.‘.’.’é’d_.';‘cn account of treated sewerage water for construction

purpose. as per terms & conditions overleaf.

3 e 2= " A 07D /——
Quantity of Sewage treated water = ......; [o2a ... KL@Rs. *—L*,/”' JKL=Rs! ;LC{/ vl
g f __

Detail of Deposit
1. D.D. No. -
2, Name of Bank -
3. D.D. Amount

Auth?%gnatory

Noida Authority
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4/7/7@;«/3*8;@3?/12 (Conr)

SILL/CASH MEMO

SONU

S otn WATER SUPPLIERS

Vill, : Piot No. 400, Chanda Market, Sadullapur, Gautam Budh Nagar

3 i A e B PR W

Date 12’/ el
! &

Daksh Gurjar |

Mioh.: 07065379198
. 09818624657

P f"-(‘ i.'I'I "I
r 3 JORRNRY 1S5, 5 ) PR RO ey

gl

it

3. Mo, PARTICULARS Qiv. Rate e Amount .
A 8 0y - (Z . ) 5y - P =
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1 Total
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LU/CASH MENMO Daksh Gurjar

Mich.: 07065379198
b ON ' } 098136"4587
S g ‘.j

Stp WATER SUPPLIERS

y i Vill. : Plot Mo, 400, Chanda Market, Sadullapur, Gautam Budh Nagar

No. Date ,/.;)s/j e / AG..
ST P10 TE 2Ol 03 TECD o2
. .....t:?aé?ffﬁf&&i...,.?.'.\.lfa..s..czl.r:«s-.....iAJ“./%fg.}‘:.L..-.L.Eﬁ;].,.... .
S.Na. PARTICULARS oy | Rae | o Amw“_f; M
- 7= £ - - -
715 Y WATER SOUPFLZA 03 |Sonah DU Sordin
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XRAO

BILLICASH MEMO

SONU

Stp WATER SUPPLIERS

Mob.:

. 09818624587

Piot No. 400, Chanda Market, Saduillapur, Gautam Budh Nagal
Date LS, ”4:1 .z"/} Wi

Daksh Gurjar
07085379198

v
No.
M. .. ’) ALC Ll BT 2. N DLt ”@3...72'W,ﬁ2¢:>7\f
w&}zé@a?”mé?/\fuaawé'g?“&_zﬁ,j
S.No. "PARTICULARS Oty. Rate Amouni .
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To, ; ' e

The GM (Planning), s :2 = / / - 2 /
Greater Noida Industrial Development Authori - ‘

lv e T |
Plot No. 01, Knowledge Park-04, Lty
Greater Noida, Gautam Budh Nagar,
Uttar Pradesh-201308

o~ c L ¢
Subject:- Request for revalidation of Approved Map & Sanction Drawing (341« 03 Tleeh goua- [ QV)

4‘!* {.n"{)...‘ '-lj:-'J a4
Sir,

Please find the enclosed Sanction map & Layout Plan with challan No. 401364 of Rs. 7,24,775/- for
revalidation.

Kindly do the needful and oblige us.

4

Thanking you




L1, 435 Py : ' "_2@*'
. ; ’? © <Receipt Details>

Receipt - Letter - GENERAL - Non VIP - ENGLISH

Receipt Details
C -

Omputer Diary No.: 68644 Year : 2021
Sender’'s Name and Address
Subject
Letter Reference No,: NIL

Computer File No. : File No. :

Dealing Officer : Dealt by :
Sent to : MEENA BHARGVA Sent Date : 02/11/2021
Status : Current

Attachment

PATEL ADVANCEIV', GNIDA , GB NAGAR
COURIER NO 69064782 PLOT NO GH-03 TECHZONE-4

Diarised by : Central Registry Unit on 02/11/2021

Letter Dated : 02/11/2021

Sec.Recd.Date: null

Remark/Decision Taken:

Closing Date:

Reéceipt Movement History

SOt W

Saent 4On
02/11/2021 15:55:37 GM(PLNG) - G.M.(PLNG)

Sent By

Central Registry Unit

7
il

R Lt S 1 o
fopoeiVers o4

02/11/2021 15:55:37
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Water used in construction of "NEOTOWN" project

ﬂﬂ/? éX

59

yre R-39/16 o'y

Plot No Total Proposed Date of end of construction Quantity of Quantity of water Type Of water | Water
Tower & Flats (Towerwise) required water used /Comsumed |used in Consumtion
quantity used in complete |in construction till [construction (Sheet

construction at date ( Sheet B Attcahed C)
plot ( Sheet A Attached )
had)
(In KL)

GH-03, Tech |33 Towers/ 3088 (S Towers completed on Sept 2021 718749 KL 12344 KL STP Treated Low Water

Zone-4, Gr.  [Flats water consumption

Noida West due to RCC

structure
Tower G1 30/09/2021 and OC Applied
Tower G2 30/09/2021 and OC Applied
Tower G3 30/09/2021 and OC Applied
Tower G4 30/09/2021 and OC Applied
Tower D1 30/09/2021 and OC Applied
Tower D2 Completed
Tower D3 Completed
Tower D4 Completed
Tower E1 Super Structure Parcialy completed
Tower E2 NOT STARTED
Tower E3 NOT STARTED
Tower E4 NOT STARTED
Tower F1 Super Structure Parcialy completed
Tower F2 Super Structure Parcialy completed
Tower F3 Super Structure Parcialy completed
Tower F4 Super Structure Parcialy completed
Tower J1 NOT STARTED
Tower J2 Super Structure Parcialy completed
Tower L NOT STARTED
Tower Al NOT STARTED
Tower A2 NOT STARTED
Tower A3 NOT STARTED
Tower A4 NOT STARTED
Tower B1 NOT STARTED
Tower B2 NOT STARTED
Tower B3 NOT STARTED
Tower C1 NOT STARTED
Tower C2 NOT STARTED
Tower C3 NOT STARTED
Tower H1 NOT STARTED
Tower H2 NOT STARTED
Tower K1 NOT STARTED
Tower K2 NOT STARTED
e
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WORKING SHEET
Sr.No [Towers Project  |[Total Actual Constructed |Required Estimated water Cost | Water suppose to
Cost(In [costructed |costructed Area cost till |estimated Water Total  [for total be use on till date
Cr) area (In area Tilldate |date water Cost for Quantity @ construction |Total Quantity ( In
sqft) ( In Sgft) total 1.5KL/SqMTR ( |till date @RS [KL)
construction  (In K1) 66.67 Per KL
@ 0.066 Rs /ltr
(Incr)
IF we made Conventional
1 Tower G1 400.38 |123543 123543 201.92 2,50 375228.35 1.58 236855.58
2 Tower G2 167860 167860
3 Tower G3 213084 213084
4 Tower G4 163352 163352
5 Tower D1 123543 123543
6 Tower D2 167860 142545
7 Tower D3 213084 181396
8 Tower D4 163352 131663
9 Tower E1 133684 94207
10 Tower E2 167860 0
11 Tower E3 213084 11835
12 Tower E4 163352 15998
13 Tower F1 133684 94207
14 Tower F2 167860 29900
15 Tower F3 213084 81968
16 Tower F4 163352 123943
Sub Total 400.38 12691638 |1699044 201.92
In Sq Mtr 250152.23 (157903.72
17 Tower J1 69.8 182489 0 9.39 0.43 64299.95 0.06 8755.20
18 Tower J2 146448 62804
19 Tower L 132308 0
Sub Total 69.8 461245 62804 9.39
In Sq Mtr 42866.64 |5836.80
20 Tower Al 29294 1167120 0 0 1.86 279220.54 0 0
21 Tower A2 175100 0
22 Tower A3 112204 0
23 Tower A4 212644 0
24 Tower B1 192252 0
25 Tower B2 156072 0
26 Tower B3 182930 0
27 Tower C1 81910 0
28 Tower C2 175173 0
29 Tower C3 167120 0
30 Tower H1 77677 0
31 Tower H2 93021 0
32 Tower K1 76698 0
33 Tower K2 93021 0
Sub Total 292,94 |2002942 |o 0
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Ay |

In Sgmtr 186147.03 (0.00
Grand Total [763.12 [5155825 1761848 (211.31 4.79 718748.84 |1.64 245610.78
In SqMTR 479165.89 [163740.52
0.34 0.28 0.34
T
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‘Sheet-A

STP water requirement ( As Estimated quantity )

Total Construction Area of 33 towers (in Sgft) 51,55,825 |Sqft
Total Construction Area of 33 towers (in SgMtr) 4,79,166 |Sq Mtr
Estimated Water to be consumed @1.5KL per Sq Mtr 7,18,749 |KL
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4%

Cum--- Cubic per meter
sqft-- Square foot %
KL- KILO LITER

rd Jf

Sheet -B
Total Estimated Water Requirement for complete
A Construction of the Project (InKL) 7,18,749 [KL
B Actual water consumption detail for NEOTOWN Project ( since 2011 to 2023)
Note- It is relevent to mention that the aforsaid calculation of water consumption in
construction work is required if it is done with conventional mode of structure
however we have constructed the structure by way of Aluminium Form work ( MIVAN
shuttering) and have procured concrete( RMC) from Out side vendors . Hence there is
negligible water consumption is required in this mode of construction. Therefore our
. actual consumption of water is very few, as mentioned hereunder.
Total upto date Constructed area 17,61,849 [sqft
Total Quantity of RMC done @ 0.04 Cum per Sqft 70,474 [Cum
No water required due to RMC P ocured directly from out
o water required due to r i y o 65,000 |cum
source
65,000 |Cum
Balance RMC made at site 5,474 |Cum
Water consumed for balance work 144 |it percum 7,88,250 || itre
Total Purchased STP water from Out source Till Oct 2021=
Rs 1156341/74.16= 15593 KL aprox. 1,55,92,516 (Litre 15,593 KL
water used in Balance RMC 7,88,250 litre 7,88,250 |Litre 788 KL
So Balance water used for Curing, finishing, Non Tower area
development or other Misc work. 1,48,04,266 |Litre 14,804 KL
Note- Meaning of units--
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Sheet -C

STP water consumption detail for NEOTOWN Project (
since 2011 to 2021)

AUY

Total upto date Constructed area

17,61,849 |Sqft
Total Quantity of RMC done @ 0.04 Cum per Sqft 70,474 |Cum
No water required due to RMC P cured directly from
0 water requir ue to rocured directly from out 65,000 |cum
source
65,000 |Cum
Balance RMC made at site 5,474 |Cum
Water consumed for balance work 144 lit per cum 7,88,250 |Lit
788 |KL
Total Purchased STP water from Out source Till Oct 2021=
Rs 1156341/74.16= 15593 KL aprox. 15,593 (KL
water used in Balance RMC 7,88,250 litre 788 (KL
So Balance water used for Curing or other Misc work 14,804 (KL

(1) Water cost calculated on avarage of available bills , which is Rs 74.16 per KL ( Sheet
attached) (2) Water Purchase cost as per account ledger is Rs 11,56,341/-
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- NS, UTTAR PRADESH POLLUTION CONTROL BOARD

RefNo- W ADU33S /¢-1/ THosiiodi—158 / wafosfio / 2023 Date: .\.?:.f’. o3 f 0L5
T H, gsliad
M/s Neo Town (M/s Patel Advance JV.)

Plot No.GH-03, Sector-Techzone-4,
Gr. Noida west.

fawa—wmo wsfra sRa arffrewor, a5 Reell & Aifvm sflovo wvam 392 /2022 & wiRT amdsr fwis

16112022 B ue ¥ uRTeT & fwg Interim/floor level Compensation wm

B0 o & w7 | _

I8 % 70 Wiy BRa sftreRer, 72 Reeh & I sfiovo = 392 /2022 % wiRe ey
fei® 15.11.2022 & 7T % FAFaq 8-

“....Following the above order, we issue directions for sealing of all illegally
operating borewells and recovery of compensation for illegal extraction of ground
water in the past considering the cost of such water with deterrent element and the cost
of replenishing ground water level. In absence of clear data on these aspects,
interim/floor level compensation can be equal to atleast 0.5% of the project cost of the
PPs, apart from remedial action for future. The PPs may deposit compensation with the
respective District Magistrates and the State PCB within one month from today, failing
which the District Magistrate will be free to take coercive measures including filing of
theft cases against the projects extracting ground water without permission and
stopping the ongoing projects. Final compensation may be assessed by the joint
Committee comprising of Regional Director, CGWB, Northern Region/or his
Representative, representative of Uttar Pradesh Pollution Control Board and the District
Magistrate...... ”

gE & wo g gRT aiffawy, 7 faeeh § wifSie sflovo ww=m 302 /2022 ¥ uiRd ey
fid  15.11.2022 & srgurer ¥ ARG B & Frafed gR1 aRAGH B G GG BT 05
gfcrerd Interim/floor level Compensation 1 fd W 2q =ifew Ifa frar mar 2, Rirwe
yfiSTR W< 7€ & U4 | & amus g1 Interim/floor level Compensation T f5d S &)
AT 39 Braterg § o 2|

&= PrRIey gRT Ui feRer SaR oA 3 del e w0 67041 PRS [T & |
Ho I BRa ARy, 98 e # Aifom slovo W 392/2022 ¥ wiRT ARy e
15412022 & U # URIAGHT P FA GFTG B 05 ufawa  Interim/floor level
Compensation w91 53 w9 8q e wiRa €

Bofo—12di, fsfer wve TC-12V, Vibhuti Khand,
T T, @ TH—226010 Gomti Nagar, Lucknow-226010
: 2720831, 2720828, 2720691, 2720681 Phone : 2720831, 2720828, 2720691, 2720681
1 05222720764 Fax  :0522-2720764

3‘—'3!':-'[ s infeFuppeh.com] website: www.uppeh.com e.mail :infoBuppcb.com) websile: www.uppeb.com

X
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W%q&ﬂmqﬁmmaﬁ%ﬂ@ﬁaﬁﬁmmﬁéﬁwﬁﬁmaﬁwom
392/2022 ¥ WRG R RAF 15112022 B arqure B ANTT BT 05 WRET w0
3,35,00,000/ — (%0 o #_re i g A) Interim/floor level Compensation w7 5 o
gq PR fran @ @ 7 saq Interim/floor level Compensation & 91 & @™ ¥ 15 e

% 3ER ST BT R |
\
(%ﬁ'\w)

HeTd Ifererd @1 sAfa | e )
& AR ST, Je—1

gfaferf:—
1. ﬁaﬁ%ﬁ,ﬂhﬂmﬁgﬂmﬁmmﬁﬁaﬁﬁ%@oﬁoﬁozﬁwm%
argurer # R 9R SRRIYE Interim/floor level Compensation et 51 ) ot
a?r?wﬁmoQﬂoaﬂoﬂozﬁméﬂa%a@?aqqﬁama%mmﬁmﬁmwﬁ|
2. NS PRGN, BIYFTR, ﬁmaﬁw&?qﬁaﬂwm%@ﬁﬁm
3. &1 BN, 090 FEHYT R 97, Yo AU B 39 AW @ W 9T B siRife
Interim/floor level Compensation & 9% & @R ¥ w7 v ST gAfEg @
STIUTE 3ITElT e & |

//
-~
e

T GUIEROT S, gee—1
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oxure R3]

CONSOLIDATED MolS
GUIDELINES TO REGULATE
AND CONTROL GROUND
WATER EXTRACTION IN INDIA

[MoJS Notification dated 24.09.2020 with
Amendment Notification dated 29.03.2023]

Central Ground Water Authority
18/11, Jamnagar House, New Delhi

Disclaimer: Consolidated Guidelines are compilation of MolS Guidelines dated 24.09.2020
published in the Gazette of India vide Notification number S.0. 3289 (E) or its Amendment
Notification dated 29.03.2023 published in the Gazette of India vide Notification number S.O.
1509 (E), and are for ready reference only. Guidelines dated 24.09.2020 are in Black colour font
and amendments (insertions/substitutions) dated 29.03.2023 typed in Blue colour font.
Discrepancy observed in this document if any, may be inadvertent and such case the provisions
in original documents i.e. Notified Guidelines dated 24.09.2020 (including annexure therein)
and Notified Amendment dated 29.03.2023 including (annexures therein) shall prevail.

‘%
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Government of India ﬁ?”g

MINISTRY OF JAL SHAKTI
(Department Of Water Resources, River Development And Ganga Rejuvenation)
(CENTRAL GROUND WATER AUTHORITY)
NOTIFICATION

32

S.0. 3289(E).—WHEREAS, on the directions of Hon’ble Supreme Court vide its order dated
the10th December, 1996 passed in Civil writ Petition No 4677 of 1985, MC Mehta Vs Union of India, the
Central Government constituted the Central Ground Water Authority (hereafter referred to as the
‘Authority’) vide notification number S.0. 38 (E), dated the 14" January, 1997 to exercise powers under
Section 5 of the Environment (Protection) act, 1986 (29 of 1986) for the purposes of regulation and control

of Ground Water management and development and to exercise certain powers and perform certain
functions relating thereto;

AND WHEREAS, the Authority has been regulating ground water development and management
by way of issuing ‘No Objection Certificates’ for ground water extraction to industries or infrastructure
projects or Mining Projects etc., and framed guidelines in this connection from time to time in twenty two
States and two Union territories, where ground water development is not being regulated by the State
Government Union Territory administration concerned;

AND WHEREAS, some of the State Governments or, Union territories enacted legislations and
issued regulatory directions or orders for regulating ground water development and management;

AND WHEREAS, the Hon’ble National Green Tribunal, New Delhi vide order dated the 15" April
2015 in OA Nos. 204/205/206 of 2014 has issued directions to the Authority to ensure that any person
operating tube-well, or any means to extract ground water shall obtain permission from the Authority and

shall operate the same subject to the law in force, even if such unit is existing unit or the unit is yet to be
established;

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 09th July, 2015 in OA Nos. 34
and 37 of 2014 directed all industrial units which are members of the Common Effluent Treatment Plants

(CETPs) to approach the Authority through State Pollution Control Board for obtaining ‘No Objection
Certificate’ in accordance with the law;

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 13" July, 2017 in

OA No 200- of 2014 directed that every industry should be directed to pay for extraction of such water, that
too, subject to the conditions stated in the order permitting such extraction;

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 28" August, 2018 in
O.A. Nos. 176 of 2015 and 59 of 2012 respectively directed the Ministry of Water Resources, River
Development and Ganga Rejuvenation to forthwith review the existing mechanism so as to ensure effective
steps for conserving the groundwater resources;

AND WHEREAS, in pursuance of the directions of the Hon'ble National Green Tribunal and
powers conferred by sub-section (3) of section 3 and section 5 of the Environment (Protection) Act, 1986
the Authority, with a view to protect the ground water resources had circulated the draft guidelines for grant

of ‘No Objection Certificate’ on the 11" October, 2017 inviting comments and suggestions from all the
stakeholders;

AND WHEREAS, all objections and suggestlons received in response to the said draft gu:dellne
have been duly considered by the Central Government, the Authority notified the guidelines to regulate
groundwater over-exploitation and to conserve the groundwater resources in the country vide notification
number S.0. 6140 (E), dated the 12" December, 2018;

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 03" January 2019 in the
OA No. 176 of 2015 directed that the above mentioned notification dated the 12" December, 2018 may not
be given effect to as it is unsustainable if tested on ‘Precautionary Principle, Sustainable development as
well as Inter-generational Equity Principles’ and if implemented, will result in fast depletion of
groundwater and damage to water bodies and will be destructive of the fundamental right to life under
Article 21 of the Constitution of India;

AND WHEREAS, the said Hon’ble Tribunal vide order dated the 11" September, 2019 constituted
a committee to deliberate on steps for preventing depletion of groundwater, robust monitoring mechanism

q/%;
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against unauthorized extractions and fulfillment of ‘No Objection Certificate’ conditions, environment
compensation etc and to submit a report;

AND WHEREAS, the aforesaid committee submitted the report along-with draft guidelines to

regulate groundwater extraction and groundwater conservation in Hon’ble Tribunal on the
16" March, 2020:

AND WHEREAS, the above said Hon’ble Tribunal vide order dated the 20" July, 2020 directed to

comply with certain points for sustainable groundwater management while issuing ‘No Objection
Certificates’ to commercial establishments by the Authority;

Now therefore, in pursuance of the directions of Hon’ble National Green Tribunal and the powers
conferred by sub-section (3) of Section 3 read with Section 5 of the Environment (Protection) Act, 1986 (29
of 1986), the Department of Water Resources, River Development & Ganga Rejuvenation, hereby notifies
the guidelines to regulate and control groundwater extraction in the country in supersession to this
Ministry notification vide S.0. 6140 (E), dated the 12" December, 2018 as per the Schedule below:

SCHEDULE
Guidelines to regulate and control ground water extraction in India

(with immediate effect)

INDEX
ITEM Page No,

Preamble and Background

1.0 Exemptions from seeking No Objection Certificate.............ccccoorvuererieeceeerieecrererennne, 35
1.1 Registration of Drilling Rigs.........coiiiiiiiiiiiiiicisieeee 39

2.0  Drinking & Domestic use for Residential apartments/ Group Housing Societies/ Government water
supply agencies in Urban areas ..........cccceeiiiiiieiiiieieii e r s sa e s eas e 35
3.0 AGIICUIUIE SECLOT......ooiiiiiiitiiiitetiee ettt ettt st ss s ssaess e s ceseseesesseereeanas 36
4.0 CoOMBISTEIAl VIS .vvvinwniississsivmmmsmmssini s sisaismmsanmmreasiais i 30
8;1 INOUSEIAL K80 /i ciieiitiionions itsnebinsiissasasmnsnnstissisamnsmsasmrsnranssnsasasesserasnsssaspassnssnsara sl
4.2 MiINING PrOJECIS...ociviivi ettt s eie ettt iaese e esaesesassses st ssaess et sesesseaeseeeneeens 3 8
4.3 InfraStrlietite Projects  irwumnnumuimsmmmsisans s s 8
5.0 Ground water abstraction/ restoration Charges..............cocvvevevrereesesrsessseseecesecreeee e 39
5.1 Rates of Ground water abstraction /restoration charges ................iveocvvvivcinnnn. 40
60" Bulk:Water SUpply  cusmamsnimsmrmivnammmnsss iy s n e v
7.0 Abstraction of Saline ground Water ...........cccevveeirerieririeseeeee e B2
8.0 Protection of Wetland ATeas...........c.cooeriieierceeiriiiecceee e seeneen 43
9.0 General compliance conditions in No Objection Certificate ...........ccccouerveciicniiireciiniensn. 43
10.0 Monitoring of compliance of No Objection Certificate Conditions .......ereorrversrererenn 43
11.0 Renewal of No Objection CertifiCate ............coeevueiieririeiiieieerireiie s is e enons 44
12:0 Extensioniiof No/@bjection Cettthicite camannmnuasdinnnamnmsi s w44
13.0 Delegation of powers against illegal groundwater withdrawal................ccocoocveviirenennne. -
14.0 Ground Water Level MOnItOring .......ccvveieieeeiesie ettt eieee e e se s eseseaestaeranenes 45
150 Envirorimental Compensation.....uiissimessissasiosmmisiisssisisniissimimissmiyiies 45
15.1 Rates of Environmental Compensation ............ccccoveieemerusnrscseressssseesnesenannns 45

15.2 Deterrent Factors to compensate losses and environmental damage (for packaged drinking
waterunits, mining, industries and infrastructural dewatering projects)........c.cccccvveernens 46
16.0 Provision of Penalty and Charges for correction/modifications in NOCs......................46
17.0 Other important Conditions (Applicable to all)..........cccooouiviiiiiiiiiiieeie i 48
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ANNEXURES

Annexure [: Estimation of water requirements for drinking and domestic use.

Annexure II: Guidelines for construction of piezometers and monitoring of groundwater levels and
quality.

Annexure [II: Measures to be adopted to ensure prevention from pollution in the plant premises of
polluting industries/ projects.

Annexure ['V: Outline of hydro-geological report for obtaining No Objection Certificate for
industries.

Annexure V: Format of the Report on ground water conditions (for mining projects).

Annexure VI: Indicative list of location specific Infrastructure projects.

Annexure VII: Supreme Court Order in Civil Writ petition 36 of 2009 regarding measures for
prevention of fatal accidents of small children due to their falling into abandoned bore
wells and tube wells.

Annexure VIII:  List of States/ Union territories where ground water extraction is being regulated by
Central Ground Water Authority (CGWA)

Annexure [X: Glossary of technical terms used

Annexure X : Water audits by the industries

Guidelines to regulate and control groundwater extraction in India
Preamble and Background:
On the directions of Hon’ble Supreme Court vide its order dated 10th December, 1996 passed in Civil writ
Petition No 4677 of 1985, MC Mehta Vs Union of India, the Central Government had constituted the
Central Ground Water Board as Authority vide notification number S.0. 38 (E), dated the 14" January,
1997 to exercise powers under sub section (3) of section 3 of the Environment (Protection) act, 1986 (29 of

1986) for the purposes of regulation and control of Ground Water Management and Development and to
exercise certain powers and perform certain functions as per the said Act.

The Authority has been regulating ground water development and management by way of issuing ‘No
Objection Certificates” for ground water extraction to industries or infrastructure projects or Mining
Projects etc., and framed guidelines in this connection from time to time applicable in twenty two States
and two Union territories, where ground water development is not being regulated by the State Government
and Union territory administration concerned.

To have sustainable management of water resources in the country groundwater abstraction guidelines have

been prepared to regulate groundwater extraction and conserve the scarce groundwater resources in the
country.

These guidelines will come into force with immediate effect from the date of Gazette Notification and will
supersede all earlier guidelines issued by the Central Ground Water Authority (CGWA).

These guidelines will have pan India applicability. Ground water abstraction in States/ Uts (which are not
regulating ground water abstraction) shall continue to be regulated by Central Ground Water Authority.

Further, wherever States/ Uts have come out with their own groundwater abstraction guidelines, which are
inconsistent with the CGWA guidelines, the provisions of CGWA guidelines will prevail. However, in case
the guidelines followed by such States/ Uts contain some more stringent provisions than CGWA
guidelines, such provisions may also be given effect to by the States/ Uts Authorities in addition to those
contained in the CGWA guidelines. States may be at liberty to suggest additional conditions/ criteria based
on the local hydro-geological situations which shall be reviewed by CGWA/Ministry of Jal Shakti,
Government of India before acceptance.

All new/existing industries, industries seeking expansion, infrastructure projects and mining projects
abstracting ground water, unless specifically exempted under Para 1.0 below, will be required to seek No
Objection Certificate from Central Ground Water Authority or, the concerned State/ UT Ground Water

g
25
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Authority as the case may be. The entire process of grant of No Objection Certificate shall be online
through a web based application system.

3

trn

Water management plans shall be prepared by all the State Ground Water Authorities/ Organizations for all
Over-exploited, Critical and Semi-critical assessment units starting with Over-exploited units. Water
management plans shall be reviewed and updated periodically. Water management plans, data on water

availability and scarcity and policy framed in this regard shall be placed on the websites of Central Ground
Water Authority/ State Ground Water Authority.

Exemptions from seeking No Objection Certificate:

Following categories of consumers shall be exempted from seeking No Objection Certificate for
ground water extraction:

(1) Individual domestic consumers in both rural and urban areas for drinking water and domestic
uses.

(i) Rural drinking water supply schemes.

(iii) Armed Forces Establishments and Central Armed Police Forces establishments in both
ruraland urban areas.

(iv) Agricultural activities.

(v) Micro and small Enterprises drawing ground water less than 10 cum/day.

(vi) All industries/ mining projects/ infrastructure projects drawing ground water only for drinking/

domestic purposes up to 5 Cum /day in all assessment units.

(vii) Residential Apartments and Group Housing Societies:

(a) For drinking water and domestic uses, drawing ground water upto 20 m’/day subject to the

conditions mentioned in Para 2.0 of the guidelines.
(b) Dwelling units for Economically Weaker Sections (EWS) under Government schemes.

1.1 Registration of Drilling Rigs

State / UT Governments shall be responsible for registering drilling rigs operating within their jurisdiction
and for maintaining the database of wells drilled by them. Appropriate link shall be provided in CGWA
portal for making the data available to CGWA.

2.0 Drinking & Domestic use for Residential apartments/ Group Housing Societies/ Government
water supply agencies in urban areas

For grant of No Objection Certificate for ground water extraction, the project proponent has to furnish the
details as per the guidelines issued by the CGWA in proper format as available in CGWA website. No
Objection Certificate for new /existing wells shall be granted only in such cases where the local
Government water supply agency is unable to supply requisite amount of water in the area.

Installation of digital water flow meter (conforming to BIS/ IS standards) in all abstraction structure(s) shall
be mandatory for all Residential Apartments and Group Housing Societies. All Residential Apartments and

Group Housing Societies having swimming pools drawing ground water shall be mandatorily required to
seek No Objection Certificate.

No Objection Certificate shall be granted subject to the following specific conditions:

i)  Installation of Sewage Treatment Plants shall be mandatory for all residential apartments/ Group
Housing Societies where ground water requirement is more than 20 m*/day. The water from Sewage
Treatment Plants shall be utilized for toilet flushing, car washing, gardening etc.

ii)  The No Objection Certificate shall be valid for a period of five years from the date of issue or till
such time local Government water supply is provided to the project area, whichever is earlier. In case
the project proponent receives water supply from the concerned local Government Water Supply
Agency during the validity of the No Objection Certificate, intimation regarding availability of public
water supply shall be sent by the project proponent to CGWA and No Objection Certificate will be
cancelled by the Authority. In other cases, the project proponent will apply for renewal of No
Objection Certificate, ninety days before the expiry of No Objection Certificate.

iif)  Proponents shall be liable to pay ground water abstraction charges for the quantum of ground water
proposed to be extracted, as per rates mentioned in Table 5.1.

Documents to be submitted with the application

a)  Details of water requirement computed as per National Building Code, 2016 (Annexure I), taking
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into account recycling/ reuse of treated water for flushing etc.

b)  Affidavit on non-judicial stamp paper of Rs. 10/- by the applicant, confirming non/ madequate

availability of public water supply in case of users requiring ground water up to 10 m’/ day for
drinking/ domestic use.

¢)  Certificate of non-availability of water from local government water supply agency in cases requiring
ground water in excess of 10 m’/ day for drinking/ domestic use. Government water supply agencies

applying for No Objection Certificate shall submit copy of government approval of the scheme/
project proposed to be implemented.

d) In case of saline ground water extraction, ground water quality data of existing bore well/ tube well/
dug well from any National Accreditation Board for Testing and Calibration Laboratories (NABL)
accredited laboratory or Govt. approved laboratory.

Note: In case of new projects, water quality data/report of nearby existing wells from above-mentioned
laboratories may be submitted for saline ground water extraction.

e)  Copy of Rain Water Harvesting Plan submitted to Government agency by the applicant or a proposal
for rain water harvesting/ recharge in the project premises as per the prevailing Model Building Bye
Laws issued by Ministry of Housing & Urban Affairs, Government of India.

f)  For all New projects, a self declaration/ affidavit (duly notarized) indicating date of completion of
project shall be required.

3.0  Agriculture Sector

Agriculture sector is the backbone of the Indian economy. As per Minor Irrigation Census 2013-14, 87.86%
of wells are owned by marginal, small and semi-medium farmers having land holding up to 4 hectares (ha).
Around 9.18 % of wells are owned by medium farmers having land holding 4 — 10 ha and 2.96% of the
wells are owned by big farmers having land holding more than 10 ha.

Considering the number of ground water abstraction structures, regulation of ground water in agriculture
sector through a ‘command and control’ strategy will prove to be an arduous task. Therefore, a
participatory approach for sustainable ground water management would be more productive.

States/Uts are advised to review their free/subsidized electricity policy to farmers, bring suitable water

pricing policy and may work further towards crop rotation/diversification/other initiatives to reduce over-
dependence on groundwater.

Agriculture sector shall be exempted from obtaining No Objection Certificate for ground water extraction.

4.0 Commercial Use

No new major industries shall be granted No Objection Certificate in over-exploited assessment areas
except as per the policy guidelines.

Availability of ground water resources shall be given due regard while considering applications for grant of
No Objection Certificate for commercial use.

Commercial entities extracting ground water shall be required to submit online water audit report including

an audit of water use as mentioned in the relevant sections. CGWA/ State Ground Water Authority
(SGWA) shall publish all such audit reports online.

CGWA/ SGWAs shall engage independent agencies to verify the compliance of No Objection Certificate
conditions periodically.

4.1 Industrial Use

In Over-exploited assessment units, No Objection Certificate shall not be granted for ground water
abstraction to any new industry except those falling in the category of Micro, Small and Medium
Enterprises (MSME). However, No Objection Certificate for drinking/ domestic use for work force, green
belt use by these new industries shall be permitted. Expansion of existing industries involving increase in
quantum of ground water abstraction in over-exploited assessment units shall not be permitted. No
Objection Certificate shall not be granted to new packaged water industries in Overexploited areas, even if
they belong to MSME category.

No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply
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agencies are not able to supply the desired quantity of water.

3

i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence
on ground water resources.

iii)  All industries abstracting ground water in excess of 100 m’/day shall be required to undertake
biennial (once in two years) water audit through certified auditors of agencies as approved by CGWA
and submit audit reports within three months of completion of the same to CGWA. Compliance of
the earlier given reports may be checked by certified water auditors after one year and the report in
this regard may be shared with CGWA.

All such industries shall be required to reduce their ground water use by at least 20% over the next
three years through appropriate means.

iv)  In industrial areas (as designated or, notified by Central/State Government), Central Ground Water

Board (CGWB) shall construct need-based piezometers as per local hydro-geological conditions and
further monitor water levels.

In other than industrial areas as mentioned above, construction of observation well(s)/(piezometer)(s)
within the premises and installation of appropriate water level monitoring mechanism as mentioned
in Section 14 shall be mandatory for industries/Infrastructure drawing/ proposm}, to draw more than
100 m” /day of ground water for Hard rock aquifer type and more than 500 m* /day of ground water
for Alluvium aquifer type. Monitoring of water levels in these areas shall be done by the project
proponents. Minimum distance between the abstraction structure and piezometer will be 15 m if the
aquifer tapped is hard rock and 50 m if the aquifer is alluvium. Depth and aquifer zone tapped in the
piezometer shall be the same as that of the pumping well/wells. Detailed guidelines for design and

construction of piezometers are given in Annexure II. Monthly water level data shall be submitted to
the CGWA through the web portal.

v)  The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project
premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes,
pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi)  Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye,
Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to

undertake necessary well head protection measures to ensure prevention of ground water pollution
(Annexure III).

viii) All industries drawing ground water in safe, semi-critical and critical assessment units shall be
required to pay ground water abstraction charges as applicable as per Tables 5.2 A and 5.3 A.

ix) All existing industries drawing ground water in over-exploited assessment units shall be liable to pay
ground water restoration charges as applicable as per Tables 5.2 B and 5.3 B.

Documents to be submitted with the application

(a) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from
local government agencies in cases where ground water requirement is up to 10 m*/day.

(b)  Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the local

govemment water supply agency in cases where requirement of ground water is more than 10
m’/day.

(c) Incase of saline ground water extraction, ground water quality data of existing bore well/ tube well/ dug
well from any NABL accredited laboratory or Government approved laboratory,

Note: In case of new projects, water quality data / report of nearby existing wells from above-mentioned
laboratories may be submitted for saline ground water extraction.

(d) For all new projects, document as proof of new establishment / commencement of operation i.e.
Consent to Establish/ Environmental Clearance/ any other document from a statutory agency.

(e) Copy of Rain Water Harvesting Plan submitted to Government agency by the applicant or a proposal
for rain water harvesting/ recharge in the project premises as per the prevailing Model Building Bye
Laws issued by Ministry of Housing & Urban Affairs, Government of India.

(f) Impact Assessment report: All projects extracting/proposing to extract ground water in excess of

Gc
1



) 2804 2

100 m® /day in Over-exploited, Critical and Semi-critical areas and in excess of 500 m’ */day in areas
underlain by non-alluvium and 2000 m*/day in areas underlain by alluvium in Safe assessment units
shall have to mandatorily submit impact assessment report and ground water modeling study of
existing/ proposed ground water withdrawal on the ground water regime covering 5 KM radius area

around the project site prepared by accredited consultants. Pro-forma for the report is given in
Annexure IV.

4.2 Mining Projects

All existing as well as new mining projects will be required to obtain No Objection Certificate for ground
water abstraction. Since mining projects are location specific, there will be no ban on grant of No Objection
Certificate for abstraction of ground water for such projects in over-exploited assessment units.

No Objection Certificate for mining projects shall be granted subject to the following specific conditions:

i) It shall be mandatory for all the mining industries to ensure that water available from de-watering
operations is properly treated and should be gainfully utilized for supply for irrigation, dust

suppression, mining process, recharge in downstream and for maintaining e-flows in the river
system.

ii)  Construction of observation well(s) (piezometers) along the periphery in the premises, for monthly
ground water level monitoring, shall be mandatory for mines drawing/ proposing to draw more than
100 m® /day of ground water. Depth and aquifer zone tapped in the piezometer shall be
commensurate with aquifer used for irrigation/drinking water in the buffer area. Detailed guidelines
for design and construction of piezometers are given in Annexure II.

iif)  In addition, the proponent shall monitor ground water levels by establishing observation wells
(piezometers) in the core and buffer zones as specified in the No Objection Certificate.

iv)  In case of coal and other base metal mining the project proponent shall use the advance dewatering

technology (by construction of series of dewatering abstraction structures) to avoid contamination of
surface water.

V) In addition to this, all mining units shall also monitor the water quality of mine seepage and mine

discharge through NABL accredited/ Govt. approved laboratories and the same shall be submitted at
the time of self compliance.

vi)  All mining projects drawing ground water in safe, semi-critical and critical assessment units shall be
required to pay ground water abstraction charges as applicable as per Tables 5.4 A.

vii)  All mining projects drawing ground water in over-exploited assessment units shall be liable to pay
ground water restoration charges as per Table 5.4 B.

Documents to be submitted with the application
(a) Mining plan approved by the concerned Govt. agency/ department.

(b) Copy of Rain Water Harvesting Plan submitted to Government agency by the applicant or a proposal
for rain water harvesting/ recharge in the project premises as per the prevailing Model Building Bye
Laws issued by Ministry of Housing & Urban Affairs, Government of India or as feasible in the mine
premises and as approved by CGWA/State agencies.

(¢) Comprehensive report prepared by accredited consultant on ground water conditions in both core and
buffer zones of the mine, depth wise and year wise mine seepage calculations, impact assessment of
mining and dewatering on ground water regime and its socio-economic impact, details of recycling,
reuse and recharge, reduction of pumping with use of technology for mining and water management to
minimize and mitigate the adverse impact on ground water, based on local conditions. Format for
report is given in Annexure V.

{d) For all New projects, document as proof of new project / commencement of operation i.e. Consent to
Establish/ Environmental Clearance / any other document from a statutory agency.

4.3 Infrastructure projects:

Since infrastructure projects are location specific, grant of No Objection Certificate to such projects located
in over-exploited assessment units shall not be banned. New infrastructure projects/ residential buildings
may require dewatering during construction activity and/ or use ground water for construction. In both
cases, applicants shall seek No Objection Certificate from CGWA before commencement of work.
However, in over-exploited assessment units, use of ground water for construction activity shall be
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permitted only if no treated sewage water is available within 10 km radius of the site. New as well as

existing Infrastructure projects shall also be required to seek No Objection Certificate for abstraction of

ground water.

No ‘No Objection Certificate” shall be granted for extraction of groundwater for Water Parks, Theme Parks
and Amusement Parks in over-exploited assessment units.

Commercial infrastructure projects requiring ground water for drinking /domestic use shall also be covered

under this category. Further, the Indicative list of location specific Infrastructure projects is given in
Annexure VL

The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

)

iii)

iv)

v)

vi)

In case of infrastructure projects that require dewatering, proponent shall be required to carry out
regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the
data through the web portal to CGWA/SGWA as applicable. Monitoring records and results should

be retained by the proponent for two years, for inspection or reporting as required by CGWA/
SGWA.

Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground
water requirement is more than 20 m’/day. The water from STP shall be utilized for toilet flushing,
car washing, gardening etc.

For infrastructure dewatering/ construction activity, No Objection Certificate shall be valid for
specific period as per the detailed proposal submitted by the project proponent.

All infrastructure projects drawing ground water in safe, semi-critical and critical assessment units
shall be required to pay ground water abstraction charges as applicable as per Table 5.3 A.

All infrastructure projects (new/ existing) drawing ground water in over-exploited assessment units
shall be liable to pay ground water restoration charges as per Table 5.3 B.

All stadiums, cricket grounds, and other sports grounds/courts, golf courses etc shall construct/install
appropriate mechanism for artificial recharge of ground water / rain water harvesting.

Documents to be submitted with the application

(a)

(b)

()

(d)

(e)

®

(g)

(h)

5.0

In cases where dewatering is involved, submission of impact assessment report along with
groundwater modelling in 5 km radius prepared by an accredited consultant on the ground water
situation in the area giving detailed plan of pumping, proposed usage of pumped water and
comprehensive impact assessment of the same on the ground water regime shall be mandatory. The
report should highlight environmental risks and proposed management strategies to overcome any
significant environmental issues such as ground water level decline, land subsidence etc.

An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water from any
other source in case water is required for construction in safe and semi critical areas.

Certificate from a government agency regarding non availability of treated sewage water for
construction within 10 km radius of the site in critical and over-exploited areas.

Certificate of non-availability of water from local government water supply agency in respect of all
categories of assessments units for commercial use. ' '

Copy of Rain Water Harvesting Plan submitted to Government agency by the applicant or a proposal

for rain water harvesting/ recharge in the project premises as per the prevailing Model Building Bye
Laws issued by Ministry of Housing & Urban Affairs, Government of India.

Details of water requirement computed as per National Building Code, 2016 (Annexure I), taking

into account recycling/ reuse of treated water for flushing etc. (in case of completed infrastructure
projects for commercial use).

Completion certificate from the concerned agency for infrastructure projects requiring water for
commercial use.

For all New projects, building plan approval or any other relevant document as proof of new project
from a statutory agency.

Ground water abstraction/ restoration charges

All residential apartments/ group housing societies/ Government water supply agencies in urban areas shall
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be required to pay ground water abstraction charges.

All industries/mining/ infrastructure projects drawing ground water in safe, semi-critical and critical
assessment units will have to pay ground water abstraction charges based on quantum of ground water
extraction and category of assessment unit as per details given in this guideline.

All existing mining/ infrastructure projects and existing industries including MSME drawing ground water
in over-exploited assessment units will have to pay ground water restoration charges based on quantum of
ground water extraction. Further, new MSME, new infrastructure and new Mining projects in over
exploited areas shall also be required to pay ground water restoration charges.

Existing industries, infrastructure units and mining projects which have installed/constructed artificial
recharge structures in compliance of the conditions prescribed in the groundwater guidelines prevailing at
the time of grant of No Objection Certificate or its renewal shall be eligible for a rebate of 50% (fifty
percent) in the ground water abstraction charges/ground water restoration charges, subject to their
satisfactory performance and verification.

The revenue generated from the proposed water abstraction/ restoration charges shall be kept in a separate
fund for implementation of site specific suitable demand/ supply side interventions.

5.1 Rates of Ground water abstraction /restoration charges

I Drinking and domestic use for residential apartments/ group housing societies/ Government
water supply agencies in Urban areas

All residential apartments/ Group Housing Societies requiring water only for drinking/domestic use

requiring No Objection Certificate would pay ground water abstraction charges as per rates given below in
Table 5.1.

Table 5.1 Ground Water Abstraction charges for Drinking & Domestic use.

Quantum of Groundwater withdrawal Rate of ground water abstraction charges
(m’;’day) (Rs. per m°)
025 Nb'ch#rge o
>25-<200 1.00
200 and above 2.00

Government water supply agencies and Government infrastructure projects shall pay Ground water
abstraction Charges @ Rs. 0.50 per m’.

II. Packaged Drinking Water units

Rates of ground water abstraction charges for packaged drinking water units in safe, semi-critical and
critical assessment units are given in Table 5.2 A and those for ground water restoration charges in over-
exploited assessment units are given in Table 5.2 B.

Table 5.2 A: Rates of ground water abstraction charges for packaged drinking water units
(Rs per m’)

S.No. Category Quantum of ground water withdrawal
of area Up to 51 to <200 200 to <1000 1000 to 5000
50m’/day m’/day m’/day <5000 m’/day
v 3 and above
m/day
Ground
water use

1. Safe 1.00 3.00 5.00 8.00 10.00
2. Semi-critical 2.00 5.00 10.00 15.00 20.00
3. Critical 4.00 10.00 20.00 40.00 60.00

Table 5.2 B: Rates of ground water restoration charges

(Rs per m®)

for packaged

drinking water units

G
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S.No. Category Quantum of ground water withdrawal
of area Up to 50 51 to <200 200 to <1000 1000 to 5000
m’/day m’/day m*/day <5000 m’/day
ol day and above
Ground
water use
I: Over-exploited 8.00 20.00 40.00 80.00 120.00
(existing
industries only)

III. Other Industries & infrastructure projects

Rates of ground water abstraction charges for other industries and infrastructure projects in safe, semi-

critical and critical assessment units are given in Table 5.3 A and those for ground water restoration charges
in over-exploited assessment units are given in Table 5.3 B.

Table 5.3 A: Rates of Ground Water abstraction charges for other industries & infrastructure
projects (Rs per m’)

S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m’/day and
3
; m’/day m/day <5000 above
m’/day
Ground water
use
1 Safe 1.00 2.00 3.00 5.00
2 Semi-critical 2.00 3.00 5.00 8.00
3. Critical 4.00 6.00 8.00 10.00

Table 5.3 B: Rates of ground water restoration charges for other industries & infrastructure projects

(Rs per m°)
S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m’/day and
3 3
m’/day m’/day above
+ <§000
m’/day
Ground water
use
I Over-exploited (existing 6.00 10.00 16.00 20.00
industries / new
Industries as per the
present Guidelines)

IV. Mining projects

Rates of ground water abstraction charges for mining, which are drawing ground water in safe, semi-critical
and critical assessment units are given in Table 5.4 A and those for ground water restoration charges in case
of projects drawing ground water in over-exploited assessment units are given in Table 5.4 B.

Table 5.4 A: Rates of ground water abstraction charges for mining (Rs. per m°)

S.No.

Category

Quantum of ground water withdrawal

.7
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of area <200 200 to <1000 1000 to 5000 m*/day and
m"*/day m’/day <5000 above _
Ground water m/day
use
L Safe 1.00 2.00 2.50 3.00
2. Semi-critical 2.00 2.50 3.00 4.00
3. Critical 3.00 4.00 5.00 6.00
Table 5.4 B: Rates of ground water restoration charges for mining (Rs. per m’)
S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m’/day and
. m*/day m’/day <5000 above
Ground water m’/day
use >
1. Over-exploited 4.00 5.00 6.00 7.00
6.0 Bulk Water Supply

All private tankers abstracting ground water and use it for supply as bulk water suppliers will now
mandatorily seek No Objection Certificate for ground water abstraction. The bulk water suppliers through
tankers drawing ground water in safe, semi-critical and critical assessment units shall pay groundwater
abstraction charges as per the Table-6.1 A. The bulk water suppliers drawing ground water in over-
exploited assessment units shall pay the groundwater restoration charges as per the Table-6.1 B. All
tankers will have to install GPS based system for their monitoring of movement/area of operation.

All those users abstracting ground water and using it for supply as bulk water supplies through private
tankers shall mandatorily seek No Objection Certificate for ground water abstraction as per Guidelines for
Bulk water suppliers as issued and updated by CGWA from time to time.

Table-6.1A: Groundwater abstraction charges for Bulk/Tanker water supplies

Category Rate per m3 (in Rs.)
Safe 10
Semi Critical 20
Critical 25

Table-6.1B: Groundwater abstraction charges for Bulk/Tanker water supplies

Category Rate per m3 (in Rs.)

Over Exploited 35

7.0 Abstraction of Saline ground water

Abstraction of saline ground water in areas having either saline ground water at all depths or pockets of
saline ground water in an otherwise fresh water area for use by industries/ dewatering by infrastructure/
mining projects including those located in over-exploited areas would be encouraged. Such industries shall
be exempted from paying ground water abstraction charges.

The list of such assessment units having saline ground water at all depths as per the latest assessment of
dynamic ground water resources will be made available by the CGWA in their website. However, due care

shall be taken in respect of disposal of effluents by the units so as to protect the water bodies and the
aquifers from pollution.

Abstraction of saline ground water shall be according to the Guidelines for Saline Ground Water
Abstraction as issued and updated by CGWA from time to time.

&
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The wet land areas in the country are very crucial as they are direct reflection of the presence-of ground
water in such areas. The protection of the wetland areas is being separately handled by the Wetland
Authorities. Since ground water is very crucial for the survival of the wetland area, any excessive ground
water development within the zone of wetland area would affect the volume of water in that wetland.

8.0 Protection of Wetland Areas

Projects falling within 500 m from the periphery of demarcated wetland areas shall mandatorily submit a
detailed proposal indicating that any ground water abstraction by the project proponent does not affect the
protected wetland areas. Furthermore, before seeking permission from CGWA, the projects shall take

consent/approval from the appropriate Wetland Authority/ State Authority or any other appropriate local
government authority to establish their projects in the area.

9.0 General compliance conditions in No Objection Certificate

i.  Installation of tamper proof digital water flow meter/ Pre Paid Meter (s) (conforming to BIS/ IS
standards) having telemetry system in the abstraction structure(s) shall be mandatory for all users
seeking No Objection Certificate and intimation regarding their installation shall be communicated
to the CGWA within 30 days of grant of No Objection Certificate through the web-portal.

In case the ground water extraction is from multiple bore/tube wells within the same premises, tamper-
proof digital water flow meter(s)/Pre Paid Meter (s) with telemetry can be installed at common outlet
point(s).

ii.  Proponents shall mandatorily get water flow meter calibrated on from an authorized agency once in
a year.

iii.  Proponents shall install roof top rain water harvesting & recharge systems in the project area.

iv.  Proponents shall pay Ground Water Abstraction/ Restoration Charges based on quantum of ground
water extraction as applicable as per the rates given in Section 5.

v.  Purpose-built observation wells (piezometers) for ground water level monitoring shall be installed as
per Section 14. Water level data shall be made available to CGWA through web portal. Detailed
guidelines for construction of piezometers are given in Annexure-IL

vi.  Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year.
Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every
year and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy

metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA
through the web portal.

vii.  If the existing well becomes defunct due to mechanical failure within the validity period of No
Objection Certificate, the user can construct a replacement well under intimation to CGWA on web
portal. The defunct well shall be properly sealed (Refer Annexure VII). The user will be required to
submit documentary proof in this regard. However, if the existing abstraction structures fails to yield
water and he proponent desires to drill another tubewell in the same premises, prior permission of
the Authority shall be required. If the replacement well is to be drilled in some different place, the
proponent shall obtain fresh No Objection Certificate.

viii. ~ Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled /
" treated waste water. ) ‘ '

ix.  In case of change of ownership, new owner of the premises will have to apply for incorporation of

necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over possession of the premises.

10.0 Monitoring of compliance of No Objection Certificate Conditions

To monitor the compliance of No Objection Certificate conditions, Central Ground Water Authority and
State/ UT Ground Water Authorities shall take the following steps:

a. Suitable MIS will be developed for compliance monitoring.

b. District Collectors/Deputy Commissioners (DCs) /District Magistrates (DMs) are authorized to take
enforcement measures like sealing of unauthorized ground water abstraction structures,
disconnection of electricity, launching of prosecution against those violating the No Objection
Certificate conditions and taking action for imposition of Environmental Compensation.

BR
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¢ Technical officers of CGWB/ CGWA and State groundwater organizations are authorized to take
actions with respect to monitoring and periodic inspections with the approval of competent
authority.

d. In case of violation of any of the No Objection Certificate conditions, the proponents shall be liable

to pay the penalties as per Section 16.

11.0 Renewal of No Objection Certificate

No objection certificate shall be renewed periodically, subject to the compliance of the conditions
mentioned therein:

i The applicant shall apply for renewal of No Objection Certificate at least ninety days prior to
expiry of its validity.
ii. Application for renewal of No Objection Certificate shall be accompanied by the Compliance
Report.
iii. Before granting renewal, Central Ground Water Authority or State/ Ut Authority shall satisfy itself
that the conditions of No Objection Certificate have been complied with.
iv. In case of change in category of the assessment unit, renewals would be granted with conditions as
laid down for new category.
V. No Objection Certificate will be renewed for the terms specified for various uses as follows:
Category Use Term of renewal
Critical, Infrastructure projects for drinking & domestic S years
Gamiieiiiesl use and urban Water Supply Agencies
Asid Industries 3 years
Safe Mines 2 years
Over exploited All users in ‘Over-exploited areas’ 2 years

Vi.

Vii.

If the application for renewal is submitted in time and the CGWA/ the respective State/ Ut Authority
is unable to process the application in time, No Objection Certificate shall be deemed to be extended
till the date of renewal of No Objection Certificate.

If the proponent fails to apply for renewal within 3 months from the date of expiry of No Objection
Certificate, the proponent shall be liable to pay Environmental Compensation for the period starting

from the date of expiry of No Objection Certificate till No Objection Certificate is renewed by the
competent authority.

12.0 Extension of No Objection Certificate

If the proponent is unable to construct the well(s) during the validity period of No Objection Certificate for
genuine reasons, the proponent will have to apply for extension of No Objection Certificate. Application
for extension should be supported by documents justifying the reasons for delay. Other conditions for grant
of extension of No Objection Certificate will be the same as that for fresh No Objection Certificate.

Extension of No Objection Certificate will be granted for a maximum period of two years. No further

extension will be granted after the expiry of the extended period. In that case, the applicant will have to
apply afresh for grant of No Objection Certificate.

13.0 Delegation of powers against illegal groundwater withdrawal

Central Ground Water Authority has appointed the District Magistrate/ District Collector/ Sub Divisional
Magistrates of each Revenue District/Sub division as Authorized Officers, who have been delegated the
power to seal illegal wells, disconnect electricity supply to the energised well, launch prosecution against
offenders etc. including grievance redressal related to ground water in their respective jurisdictions.

In order to further decentralise and strengthen the monitoring and compliance mechanism as per the
guidelines, officials of concerned Departments of Revenue and Industries of the States/Uts shall be
appointed as Authorised Officers in consultation with the State/Ut Governments.

A copy of the No Objection Certificate issued by the CGWA in the No Objection Certificate Application
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Portal (NOCAP) will be forwarded to the respective District Magistrate/ District Collector. In case of any
violation of the directions of Central Ground Water Authority and non-fulfilment of the conditions laid
down in the No Objection Certificate, the Authorised Officers will file appropriate Petition/Original
Application etc under sections 15 to 21 of the Environment (Protection) Act, 1986 in appropriate Courts.

14.0 Ground Water Level Monitoring

In other than industrial areas as mentioned hereafter, all the project proponents (dlawmg ground water more
than 100 m’ /day of ground water for Hard rock aquifer type and more than 500 m’ /day of ground water
for Alluvium aquifer type have to mandatorily construct Piezometers (observation wells) within their
premises for monitoring of the ground water levels. Further, in industrial areas (as designated or notified by
Central/State Government), Central Ground Water Board (CGWB) shall construct need-based piezometers
as per local hydro-geological conditions and further monitor water levels. Such a mechanism of
compliance conditions has been made to ensure regular monitoring of ground water level in the project
area. In this regard the necessary criteria for monitoring of water levels through piezometers by the project
proponents is given in Table 14.1.

Table 14.1 No. of Piezometers with Digital Water Level Recorder (DWLR) and telemetry to
be constructed & Type of Water Level Monitoring Mechanism

r»?' Quantum of Ground water withdrawal No. of piezometer(s) (with DWLR and telemetry
% (cum/day) required)

1. 0-100 0

2. >100 1

(Hard rock aquifer type in other than
industrial areas)

A >500 1

(Alluvium aquifer type in other than
industrial areas)

The piezometer shall be suitably located to ensure that zone of aquifer tapped in the piezometer is the same
as that of the pumping well.

15.0 Environmental Compensation

Extraction of ground water for commercial use by industries, infrastructure units and mining projects
without a valid No Objection Certificate from appropriate authority shall be considered illegal and such
entities shall be liable to pay Environmental Compensation for the quantum of ground water so extracted.
The norms prescribed by Central Pollution Control Board (CPCB) shall be utilized for calculating the
Environmental compensation as mentioned below:

ECgw = Ground water consumption per day x Environmental Compensation rate (ECRgw) x No. of days x
Deterrence factor

where ground water consumption is in m3/day and ECRgw in Rs./ cum
Rates of Environmental Compensation:

Rates of Environmental Compensation (ECRgw) for various types of users in different categories of
assessment units are given in Table 15.1 to 15.3.

Table 15.1 : ECRgyw for Packaged Drinking Water units

S.No. |Area Category Water Consumption (cum/day)
<200/ 200 to <1000 1000 to <5000 5000 & above
Environmental Compensation Rate (ECRgy) in Rs./m3
Safe 12 18 24 30
2 |Semi critical 24 36 48 60
3 Critical 36 48 66 90

4 |Over- exploited 48 72 96 120
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Note :-Minimum ECgy shall not be less than Rs 1,00,000/-

Table 15.2: ECRgw for Mining/ infrastructure dewatering projects

S.No. Area Category Water Consumption (cum/day)
<200 200 to 1000 to 5000 & above
<1000 <5000
Environmental Compensation Rate (ECRgy) in Rs./m3
1 | Safe 15 2] 30 40
2 |Semi critical 30 45 60 75
3 | Critical 45 60 85 115
4 | Over-exploited 60 90 120 150
Note :-Minimum ECg,, shall not be less thanRs 1,00,000/-
Table 15.3: ECRw for Industrial units
S.No. Area Water Consumption (cum/day)
Sategory <200 200 to 1000 to 5000 & above
<1000 <5000
Environmental Compensation Rate (ECRaw) in Rs./m3
1 Safe 20 30 40 50
2 Semi critical 40 60 80 100
3 Critical 60 80 110 150
4 Over- exploited 80 120 160 200
Note :-Minimum ECg,, shall not be less thanRs 1,00,000/-

Deterrent Factors to compensate losses and environmental damage (for packaged drinking water
units, mining, industries and infrastructural dewatering projects)

The following deterrent factors based on the duration of illegal ground water extraction shall be levied to
compensate for the losses and environmental damages as detailed in Table 15.4.

Table 15.4: Deterrent factor based on quantum of ground water withdrawal and number of years of
illegal withdrawal

S.No. Water Consurﬁption Deterrence Factor
<2 years 2-5 years >5 years
1 <1000 KLD 1.00 1.00 1.25
2 1000-5000 KLD 1.00 1.00 1.50
3 >5000 KLD 1.00 125 2.00

Note: KLD — Kilolitre per day

{60 Prosiilonaf Peoal

Penalty shall be imposed on the proponents for non-compliance of No Objection Certificate conditions
issued by the appropriate authority. Rates of penalty proposed for non-compliance of various conditions of
No Objection Certificate are given in Table 16.1.The rates of the penalty shall be reviewed periodically
with the approval of competent authority in Ministry of Jal Shakti.
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Table 16.1: Penalty provision for non Compliance of No Objection Certificate conditions

S. No. Items Charges in Rs.
1 Non installation/faulty Digital water Flow meter with telemetry system. 200000
2 Non disclosure/ construction of additional groundwater abstraction structures

a) Functional / Non-functional Structures.
b) Defunct/Abandoned 200000
Note: Given rates are for unit non-functional/defunct/abandoned structures. 100000
This shall be multiplied with total such structures to arrive at consolidated
penalty.
3 Reporting of fresh water zones as Brackish / Saline zones in application. 200000
Non Installation of Piezometer. 200000
5 Non Installation/faulty DWLR/Telemetry system 100000
Non Construction/Inadequate capacity of Recharge / Water conservation
structures. 500000
Non maintenance of water conservation structures/ recharge structure 200000
Injection of treated/untreated water into the aquifer system.
Note: In addition to penalty, the proponent shall bear the cost of aquifer 1000000
8 remediation as per the provisions of Environment (Protection) Act, 1986.
Non Submission of Water level/Water quality Data. 50000
Non-maintenance of log book of daily withdrawal/non submission of
10 Groundwater abstraction data. 50000
11 Non submission of photograph of recharge structure(s). 50000
12 Non Submission of Self Compliance report. 100000
Construction  of  groundwater  abstraction  structures by  un 100000
13 authorized/unregistered Drilling Rigs (per structures).
14 Non registration of water supply tankers. 500000
15 Submission of false information/ undertaking. 100000

Application fee for fresh/ renewal of NOC shall be charged as per the rates prescribed by CGWA from time to
time and intimated through the official web portal. Fee shall also be payable for correction/ modification in
the existing issued No Objection Certificate letter.

Table 16.2: Charges for correction/Modification in the existing issued No ObjectionCertificate

S. No. Items | Charges in Rs.
1 Change-in-recharge-quantum-(Now Deleted) 10000
2 Change in User ID : ' ; 5000
3 Change in firm Name 5000
4 Extension of No Objection Certificate 5000
5 Issuance of duplicate No Objection Certificate 5000
6 Issuance of corrigendum to No Objection Certificate 5000
7 Any other items/corrections etc 5000

B
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17.0 Other important Conditions (Applicable to all):

i. Sale of ground water by a person/ agency not having valid no objection certificate from
CGWA/StateGround Water Authority is not permitted.

ii. In infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or
other suitable measures to ensure groundwater infiltration/harvesting.

iii.  In case of Infrastructure projects, the firm/entity shall ensure implementation of dual water supply
system in the projects. Compliance of the same shall be submitted through the web portal.

iv.  Non-compliance of conditions mentioned in the No Objection Certificate may be taken as sufficient

reason for cancellation of no objection certificate accorded/ non-renewal of No Objection
Certificate.

v.  No application shall be entertained without supporting documents as specified in relevant sections.
vi.  Abstraction structure(s) should be located inside the premises of project property.

vii.  Self compliance of conditions laid down in the no objection certificate shall be reported by the users
online in the web portal of Central Ground Water Authority/state Ground Water Authority.

viii.  Processing fee prescribed, if any, from time to time shall be charged for various services.
Note:

1. Guidelines are subject to modification from time to time.

2. In case of any discrepancy between Hindi and English versions of this document including the
annexures, the English version shall prevail.

Annexure [
Esti . W R . for drigki 1d .
S  National Building Code 2016, BIS)

a) Residential Buildings:
Accommodations Population
1 Bedroom dwelling unit 4
2 Bedroom dwelling unit 5
3 Bedroom dwelling unit 6
4 Bedroom dwelling unit and above 7

Notes:

1) The above figures consider a domestic household including support personnel, wherever
applicable.

2) For plotted development, the population may be arrived at after due consideration of the
expected number and type of domestic household units.

3) Dwelling unit under EWS category shall have population requirement of 4 and studio
apartment shall have population requirement of 2.

As a general rule the following rates per capita per day may be considered for domestic and non-domestic
needs:

a) For communities with populations up to 20,000:

1) | Water supply through stand post: 40 Iphd (Min)

2) | Water supply through house service: | 70 to 100 Iphd
connection

44_/_/
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b)

For communities with:

100 to 135 Iphd

population 20,000 to 100,00 together with

full flushing system
For communities with population:
above 100,000 together with

full flushing system

150 to 200 Iphd

Note—The value of water supply given as 150 to 200 litre per head per day may be reduced to 135 litre per
head per day for houses for Medium Income Group (MIG) and Low Income Groups (LIG) and
Economically Weaker Section of Society (EWS), depending upon prevailing conditions and availability of

water,

Out of the 150 to 200 litre per head per day, 45 litre per head per day may be taken for flushing
requirements and the remaining quantity for other domestic purposes.

A. Water Requirements for Buildings Other than Residences
Sl Type of Building Domestic litres Flushing Total Consumption
No. per head/ day | Litres per head/ day | Litres per head/ day
1. | Factories including canteen where 30 15 45
bath rooms are required to be
provided
2. Factories including canteen where 20 10 30
no bath rooms are required to be
provided
3. | Hospital (excluding laundry and
kitchen):
a) Number of beds not
exceeding 100 230 110 340
b) I{J{;z(x)nber of beds exceeding 300 150 450
¢) Out Patient Department 10 3 15
(OPD)
4. Nurses’ homes and medical 90 45 135
quarters
s, Hostels 90 45 135
6. | Hotels (up to 3 star) excluding 120 60 180
laundry, kitchen, staff and water
bodies
7. Hotels (4 star and above) 260 60 320
excluding laundry, kitchen, staff
and water bodies
8. Offices (including canteen) 25 20 45
9. Restaurants and food court
including water requirement for
kitchen:
a) Restaurants 55 per seat L5 per seat 70 per seat
h) Hood Cont 25 per seat 10 per seat 35 per seat
10. | Clubhouse 25 20 45
11. | Stadiums < 6

9L
s




12. | Cinemas, concert halls and 5 per seat 10 per seat 15 per seat
theatres and multiplex

13. | Schools/Educational institutions:
a) Without boarding facilities

b) With boarding facilities 25 20 45
90 45 135

14. Shopping and retail (mall)

a) Staff 25 20 45

b) Visitors 5 10 15
i3, Traffic Terminal stations

a) Airports 40 30 70

b) Railway stations (Junction) 30 70

with bathing facility 40

¢) Railway stations (Junction) 5 45

without bathing facility 30

d) Railway stations (Intermediate) 20 45

with bathing facility 25

e) Railway stations (Intermediate) 10 55

without bathing facility 15

f) Interstate bus terminals 25 20 45

g) Intrastate Bus Terminals/Metro 10 5 15
Stations

Notes:
1. For calculating water demand for visitors, consumption of 15 litre per head per day may be taken.

2. The water demand includes requirement of patients, attendants, visitors and staff. Additional water
demand for Kitchen, laundry and clinical water shall be computed as per actual requirements.

3. The number of persons shall be determined by average number of passengers handled by stations, with
due considerations given to the staff and vendors who are using these facilities.

4. Consideration should be given for seasonal average peak requirements.

5. Thehospitals may be categorized as Category A (25 to 50 beds), Category B(51 to 100 beds), Category
C (101 to 300 beds), Category D (301 to 500) and Category E (501 to 750 beds)..

Annexure II

Guidelines for construction of Piezometers and monitoring of Ground Water Levels and Quality

Piezometer is a borewell/tubewell used only for measuring the water level by lowering a tape/sounder or
automatic / digital water level measuring equipment. It is also used to take water sample for water quality
testing whenever needed. General guidelines for installation of piezometers are as follows:

e The piezometer is to be installed / constructed at the minimum distance of 15 m if the aquifer tapped
ishard rock and 50 m if the aquifer is alluvium from the pumping well through which ground water
isbeing withdrawn. The diameter of the piezometer should be about four inches to six inches.

¢ The depth of the piezometer should be the same as that of the pumping well from which ground
water is being abstracted. If, more than one pumping wells are constructed tapping aquifers at
different depths, more than one piezometers shall be required to be constructed tapping different

aquifers as in the pumping wells.
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The measurement of water level in piezometer should be taken, only after the pumping from the
surrounding tubewells has been stopped for about four to six hours.

The ground water quality has to be monitored once in a year during pre-monsoon (April/ May)

period by industries and mines drawing ground water. Samples of ground water should be analyzed
from NABL accredited laboratory.

A permanent display board should be installed at Piezometer/ Tubewell site for providing the
location, piezometer/ tubewell number, depth and zone tapped of piezometer/tubewell for standard
referencing and identification,

Any other site specific requirement regarding safety and access for measurement may be taken care
off.

Annexure I1I

It has been observed that ground water in and around polluting industries like Tannery, Slaughter Houses,
Dye, Chemical, Coalwashery, other hazardous units, etc., is polluted. In order to prevent further
deterioration of ground water quality, it is essential to take all necessary measures for well head protection.

All industries/ projects falling under this category are hereby directed to follow the under mentioned
procedure both for existing and new category.

1.

No tube well/ bore well / dug well should be constructed in the vicinity of the processing unit. Tube
well/ bore well should be constructed at the place which is hygienically maintained.

Only Mild Steel pipe should be used for assembly/ casinig and PVC (Poly Vinyl Chloride) or similar

pipes should not be used. The tube well/ bore well having PVC or similar pipes should be abandoned
and filled back.

Around the tube well/ bore well, RCC (Reinforced Concrete Cement) grouting of 3 meters (length) x 3
meters (width) x 2 meters (depth) must be provided. The pipe of the tube well/ bore well must be
raised 1 meter above ground level (1 magl). The tube well/ bore well must be surrounded by RCC wall
of 0.5 meter height and 1.5 meter depth to prevent any surface contamination to enter the constructed
tube well/ bore well. Plan/Sectional diagram is enclosed for reference (Appendix 1 and 2).

The tube well/ bore well must be fitted with NRV (Non Return Valve) in order to ensure that the
constructed tube well/ bore well is exclusively used for abstraction of ground water only.

At no point of time there should be any injection of any water or fluid into the constructed tube well/
bore well/ Piezometer.

The industries/ projects under this category should not implement any recharge measures within the
plant premises.

Any tube well/ bore well located/ constructed in the vicinity of STP (Sewage Treatment Plant) or ETP
(Effluent Treatment Plant) should be abandoned and filled back.

The piezometer to be constructed for monitoring purpose should follow the same procedure as that for
tube well/ bore well for such industries/ projects.

7z
&
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Appendix 1

Plan/ Sectional diagram showing well head protection
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Appendix 2

Plan/ Sectional diagram showing well head protection
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Annexure-IV

1. Brief about the proposed project giving location details, coordinates, google/ toposheet maps, etc,
demarcating the project area.

2. Ground water situation in and around the project area including water level and quality data and maps

along with quality issues, if any. In case of mines, ground water conditions in both core and buffer zone
should be described.

3. Details of the tubewells/ borewells proposed to be constructed. This includes the drilling depth,
diameter, tentative lithological log, details of pump to be lowered, H.P. of pump, tentative discharge of
tubewells/ borewells, etc. Locations to be marked on the site plan/ map. Location of proposed

piezometers.
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10.

Details of Geophysical studies carried out in and around the project area. Ground water resources
computation of the block in which the project falls.

Approved Mine plan in case of mines and detailed dewatering plan in case of mine/ infrastructure
dewatering projects.

Proposed usage of pumped water in case of mining/ infrastructure dewatering projects.

Comprehensive assessment of the impact on the ground water regime in and around the project area

highlighting the risks and proposed management strategies proposed to overcome any significant
environmental issues.

Proposed measures for disposal of waste water by industries drawing saline water.

Measures to be adopted for water conservation which include recycling, reuse, treatment, etc. This

includes the water balance chart being adopted by the firm along with details of water conservation
methods to be adopted.

- Brief write up along with capacity and flow chart of Sewage Treatment Plants / Effluent
Treatment Plants / Combined Effluent Treatment Plants existing/ proposed within the project.

- Details of water conservation measures to be adopted to reduce/ save the ground water.
- Total water balance chart showing the usage of water for various processes.

Any other details pertaining to the project.

Annexure V

g f the R l litions (for mini fects

Introduction

Project description

Background

Objectives and scope

Regional setting

Location
Landuse
Climate
Topography and drainage
Geology —Regional and Local

General Hydrogeology (aquifer types, aquifer depth, zone tapped etc.)

Groundwater condition (In core and buffer zones)

Spatial and temporal variations in water levels Groundwater quality (Shallow and deep aquifer)

Impact of groundwater extraction on local groundwater

Hydrograph of water level/piezometer in monitoring wells
Trend analysis of historical water levels Flow net analysis (groundwater flow direction)

Year wise/ bench wise mine dewatering computation as per approved mine plan

Conclusions

G
A5
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Annexure VI

Indicative list of location specific Infrastructure projects

Special Economic Zone

Metro Station/Railway Station & Bus Depot

Airport, Seaport, Logistics, Cargo & Warehouse

Highway Infrastructure

Fire station

Hospitals & Nursing Homes

Educational Institutions including schools, colleges, universities, coaching institutes, Training Centres
Skill development centres

Note:- The requirement of NOC for Groundwater use may include the water requirement for drinking water/domestic
uses also.

Annexure -VII

In Re: Measures for prevention of fatal accidents of small children due to their falling into
abandoned bore wells and tube wells

Union of India and Ors. Respondents(s)
ORDER

With this Court issuing requisite guidelines vide order dated 11th February, 2010, subject to slight
modifications, nothing survives in the present writ petition.

That modification is as follows:

(i)  The owner of the land/ premises, before taking any steps for constructing bore well/ tube well must
inform in writing to the concerned authorities in the area, i.e., District Collector/ District Magistrate/

Sarpanch of the Gram Panchayat/ any other Statutory Authority/ concerned officers of the
Department of Ground Water/ Public Health/ Municipal Corporation, as the case may be, about the
construction of bore well/ tube well.

(if)  Registration of all the drilling agencies, namely, Government/ Semi Government, Private etc. should
be mandatory with the district administration/ Statutory Authority wherever applicable.

(iti)  Erection of signboard at the time of construction near the well with the following details:-
(a) Complete address of the drilling agency at the time of construction/ rehabilitation of well.
(b) Complete address of the user agency/owner of the well.

(iv)  Erection of barbed wire fencing or any other suitable barrier around the well during construction.

(v)  Construction of cement/ concrete platform measuring 0.50x0.50x0.60 meter (0.30 meter above
ground level and 0.30 meter below ground level) around the well casing.

(vi) Capping of well assembly by welding steel plate or by providing a strong cap to be fixed to the
casing pipe with bolts & nuts.

(vii) In case of pump repair, the tube well should not be left uncovered.
(viii) Filling of mud pits and channels after completion of works.

(ix) Filling up abandoned bore wells by clay/sand/boulders/pebbles/drill cuttings etc. from bottom to ?/C
ground level.

(x)  On completion of the drilling operations at a particular location, the ground conditions are to be /@
restored as before the start of drilling.
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(xi)

(xii)

(xiii)

District Collector should be empowered to verify that the above guidelines are being followed and
proper monitoring check about the status of bore holes/ tube wells are being taken care through the
concerned state/ Central Government agencies.

District/ Block/ Village wise status of bore wells/tube wells drilled viz. No. of wells in use, No. of
abandoned bore wells/ tube wells found open, No. of abandoned bore wells/ tube wells properly
filled up to ground level and balance number of abandoned bore wells/ tube wells to be filled up to
ground level is to be maintained at District Level.

In rural areas, the monitoring of the above is to be done through Village Sarpanch and the Executive
from the Agriculture Department.

In case of urban areas, the monitoring of the above is to be done through Junior Engineer and the
Executive from the concerned Department of Ground Water/Public Health/ Municipal Corporation
ete.

If a bore well/ tube well is ‘Abandoned’ at any stage, a certificate from the concerned department of
Ground Water/ Public Health/ Municipal Corporation/ Private Contractor etc. must be obtained by
the aforesaid agencies that the ‘Abandoned’ bore well/tube well is properly filled upto the ground
level. Random inspection of the abandoned wells is also to be done by the Executive of the
concerned agency/ department. Information on all such data on the above are to b maintained in the
District Collector/ Block Development Office of the State.

We are informed that the last paragraph of the earlier order dated 1 1th February, 2010, concerning publicity
has been duly complied with.

Subject to the above, the writ petition is disposed of.

[S.H. KAPADIA]

...................................... 1
[K.S. RADHAKRISHNANA]

...................................... J.
[SWATANTER KUMAR]

New Delhi,
August 6,2010

4/»5
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ANNEXURE VIII
List of States/Union territories where ground water extraction is being regulated by Central Ground Water
Authority
1. Andaman and Nicobar Islands
2. Assam
3. Arunachal Pradesh
4. Bihar
5. Chbhattisgarh
6. Dadra and Nagar Haveli and Daman and Diu
7. Gujarat
9, Jharkhand
10.  Madhya Pradesh
11.  Maharashtra
12.  Manipur
13.  Meghalaya
14.  Mizoram
15. Nagaland
16.  Odisha
ek
18.  Rajasthan
19.  Sikkim
20.  Tripura
2Pt Pradesh
22.  Uttarakhand

Note: The above list is dynamic in nature and any addition/ deletion in this regard shall be communicated to the states/UTs,
project proponents including industries by CGWA through its official web portal.

Annexure IX
Glossary of technical terms used
Safe area: Area categorized as SAFE from the ground water resources point of view, based on the

latest ground water resources assessment carried out jointly by CGWB and State ground water
organizations. Details available on the websites of NOCAP and CGWB.

Semi-critical area: Area categorized as SEMI-CRITICAL from the ground water resources point of
view, based on the latest ground water resources assessment carried out jointly by CGWB and State
ground water organizations. Details available on the websites of NOCAP and CGWB.

Critical area: Area categorized as CRITICAL from the ground water resources point of view, based
on the latest ground water resources assessment carried out jointly by CGWB and State ground water
organisations. Details available on the websites of NOCAP and CGWB.

Over-exploited area: Area categorized as OVER-EXPLOITED from the ground water resources point
of view, based on the latest ground water resources assessment carried out jointly by CGWB and State
ground water organisations. Details available on the websites of NOCAP and CGWB.

W
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5. Agquifer: Geological formation capable of storing and transmitting ground water.

6. Deeper Aquifer: In areas having multiple aquifer system, the aquifer(s) occurring below the
uppermost aquifer.

7. Well: Any structure used for the extraction of groundwater, including open wells, dug wells, bore
wells, dug-cum-bore wells, tube wells, filter points, collector wells, infiltration galleries, recharge
wells, or any of their combinations or variations.

8. Government Agency: May be Central or State Government body.

9. Supplier: Government/ Government approved Water Supply Agency.

10. Mine: Area where mining activity is taking place, or area abandoned after mining.

11. Illegal Ground Water abstraction Structure: Any energized abstraction structure viz. dugwell,
tubewell, borewell which is being used to withdraw ground water without valid No Objection
Certificate from Central Ground Water Authority.

1Z. Rainwater Harvesting: The technique or system of collection and storage of rainwater, at micro
watershed scale, including roof-top harvesting, for future use or for recharge of groundwater.

13. Mining Project: Project which involves mining activity either open cast or underground or both.

14. Ground Water Draft: Quantum of ground water withdrawal.

15. Saline Water: Water having salinity in excess of 2500 psiemens/cm at 25°C.

16. Water Table Intersection: Intersection of the water table on excavation of the overlying material due
to mining or other activities.

17. Drinking and domestic use: Water required for daily household activities including hygienic
purposes, such as cooking food, bathing, cleaning / washing, sanitation etc. Besides drinking &
domestic use of households this category will cover drinking requirement of industries not requiring
water for industrial process; drinking, washing, cleaning use etc. in case of hospitals, hotels, malls &
multiplexes, institutions, offices, banquet halls, fire stations, metro stations, railway stations, airports,
sea ports, stadia etc.

18. Recycle/Reuse: Using treated waste water for various purposes/ putting water to multiple uses.

19. Government Department: Either Central Government or State Government.

20. Municipality: Municipality, a Municipal Corporation or similar body of local urban governance by
any other name.

21. Groundwater: Water, which exists below the surface in the zone of saturation and can be extracted
through wells or any other means or emerges as springs and base flows in streams and rivers;

22. Bgl : Below Ground Level.

23. BCM : Billion cubic metres.

24. Groundwater Abstraction structure: Structure used to withdraw groundwater like bore well / tube
well / dug well/dug cum bore well/tunnel well.

25. Observation well or Piezometer: A bore well/tube well ‘used only for measuring the water
level/piezometric head and to take water sample periodically but not used for groundwater abstraction.

26. Water Audit: A method of quantifying water use in simple or complex systems, with a view to
reducing water usage and often saving money on otherwise unnecessary water use.

27. Ground water pollution: If concentration of any parameter in ground water exceeds the maximum
permissible limit for drinking water prescribed by the Bureau of Indian Standards.

28. Cooperative Group Housing Societies/ Builder flats: A Housing Society is a society formed by
house owners within a residential complex. The housing society formed must be formally registered
with registrar of co-operatives.

29. KLD - Kilo Litre per day

30. ECgw - Environmental compensation for drawing illegal ground water. %'C,’

31. 9

ECgwr - Environmental compensation rates for drawing illegal ground water. /ﬁ
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ANNEXURFE X
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Water audit is a systematic process of objectively obtaining a water balance by measuring flow of water
from the site of water withdrawal or treatment, through the distribution system, and into areas where it is

used and finally discharged. Conducting a water audit involves calculating water balance, water use and
identifying ways for saving water.

Water audit involves preliminary water survey and detailed water audit. Preliminary water survey is
conducted to collect background information regarding plant activities, water consumption and water
discharge pattern and water billing, rates and water cess. After the analysis of the secondary data collected
from the industry, detailed water audit is conducted, which involves the following steps:

¢ On site training and discussion with facility manager and personnel

e Water system analysis

¢ Quantification of baseline water map

e Monitoring and measurements using pressure and flow meters and various other devices
¢ Quantification of inefficiencies and leaks

¢ Quantification of water quality loads and discharges

¢ Quantification of variability in flows and quality parameters

e Strategies for water treatment and reuse or direct use

A detailed water balance is finally developed. Water quality requirement at various user areas is mapped,
which helps in developing ‘recycle’ and ‘reuse’ opportunities.

The detailed water audit report contains the following:
e  Water consumption and wastewater generation pattern
e Specific water use and conservation
e Complete water balance of the facility
e  Water saving opportunities
e Method of implementing the proposals
e Full description and figures

e Investment required

Industries can undertake following measures for water conservation:
e Setting up of norms for water budgeting
¢ Modernization of industrial process to reduce water consumption
e Recycling water with a re-circulating cooling system

¢ Ozonation cooling water approach which can result in five fold reduction in blow down when
compared to traditional chemical treatment

* Reduction in reuse of de-ionized water by eliminating some plenum flushes, converting from a
continuous flow to an intermittent flow system and improving control on the use

e Use of waste water for gardening

* Proper processing of effluents to adhere to the norms of disposal.

g/é
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Counter Affidavit on behalf of R-39 OA No. 392 of 2022 "Prasoon
Pant & Anr. Vs. MoEF & Ors."

1 message

g

Office Vsalegal <office@vsalegal.in> Wed, Apr 3, 2024 at 12:40 PM
To: "dclaw160@gmail.com” <dclaw160@gmail.com>, rocz.lko-mef@nic.in, mscb.cpcb@nic.in,
cgwa@nic.in, "ms@uppcb.in" <ms@uppcb.in>, "upgwd.in@gmail.com" <upgwd.in@gmail.com>,
ncrpb-ms@nic.in, dmgbn@nic.in, authority@gnida.in

Cc: Arjun Nanda <arjun@yvsalegal.in>

Dear Sir/Ma'am,

Please find attached copy of the Counter Affidavit on behalf of Respondent No. 39 - Patel
Neotown in the captioned matter i.e. "Prasoon Pant & Anr. Vs. MoEF & Ors."

Office of VSA Legal

Counsels for the Respondent No. 39
Address - 32, Ground Floor,

Uday Park, South Ex-II,

New Delhi-110049

Phn : +91-11-43541022, +91-11-43514961
Website: www.vsalegal.in

CONFIDENTIALITY NOTE:

This message contains confidential and legally privileged information and communication intended
solely for the use of the addressee(s). Unless you are the addressee or authorised to receive this
message for the addressee(s), you should not use, copy or disclose to anyone this message or any
information contained in this message. If you have received this message in error, please advise the
sender by return at office@vsalegal.in and delete the message. Thank you.

Please consider the environment before printing this email.
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